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LOK SABHA DEBATES

LOK SABHA

Thursday, March 31, 1983|Chaitra 10,
1905 (Saka)

The Lok Sabha met at Eleven past six
minutes of the Clock

[MR, SPEAKER in the Chair]

SHRI KRISHNA CHANDRA HAL-
DER: It is six minutes late, Sir,

SHRI SATYASADHAN CHAKRA-
BORTY: That has become a practice now
a days.

MR. SPEAKER: It might not become a
rule.

SHRI SATYASADHAN CHAKRA-
BORTY: I only say there is scope for
improvement.

OBITUARY REFERENCES

MR. SPEAKER: | have to inform the
House of the sad demise of two of our
former colleagues, Sarvashri Jang Bahadur
Singh Bisht and Babulal Tiwari.

Shri Jang Bahadur Singh Bisht was a
Member of Second, Third and Fourth Lok
Sabha during 1957—71 representing
Almora constitutency of Uttar Pradesh.

Earlier, he had been a Member of
Legislative  Council of Uttar Pradesh
during  1930—37_  An Advocate, Shri
Bisht functioned as Chairman /President of
District Board, Almora for several years.

Shri Bisht passed away at Naini Tal
on 12th March, 1983, at the age of 83
years.

Shri Babulal Tiwari was a Member of
First and Second Lok Sabha during 1952—-
62 representing Nimar constitutemcy of
Madhya Pradesh.

An agriculturist, Shri Tiwari took keen
interefst in social work and uplift of wea-
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ker sections of society. He was a Mem-
ber of Harijan Sewak Sangh and Secretary
Khandwa Gorakshan Sanstha for a number
of years.

He passed away at Khandwa on 17th
March, 1983 at the age of 88 years.

We deeply mounn the loss of these
friends and I am sure the House will join
me in conveying our condolences to the
bereaved familiejs,

The House may stand in silencc\fgr a
short while to express its sorrow. -

The Members then stood in silence for
a short while.

MR. SPEAKER: Shri Jagpal Singh is
not here. Mr. R, P. Gaekwad is also not
here. Then next question—Shrimati
Kishori Sinha—she is not here. Mr.
Ravindra Varma is also not here,

SHRI K. MAYATHEVAR: Sir, I may
be permitted to raise this question.

MR. SPEAKER: How can I, Sir?
SHRI K. MAYATHEVAR: It is a very
important question.

MR_ SPEAKER: I know; but what can
I do? It is the Member who has to know
it,

ORAL ANSWERS TO QUESTIONS
Dearth of Books in Braille System

#454. SHRI HARISH KUMAR GANG-
WAR. Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether it is a fact that there is a
dearth of books in Braille System for the
sightless, adding to their problems; and

(b) if so, corrective steps proposed?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
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CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGAN): (a) There isa
shortage of books in the braille system
in the country.

(b) In addition to 6 major braille
pressei in the country, 2 more are being
established, Establishment of more pres-
ses on a regional basis and strengthening
the capacity of some of the =xisting
Presses are also under consideratiom.
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MR. SPEAKER: You can lay it on
the Table of the House.

SHRI SUNIL MAITRA: They do not
know the exact number of blind men in
this country: they have not taken any
census of the blind.
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SHRI SUNIL MAITRA: She is asking
what is the criterion for it?
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SHRI SUNIL MAITRA: Sir, we want
your indulgence. He said that there has
not been any survey of the blind people
in the country, Now Shri Ram Vilaspi
says that actually a survey was under-
taken in the year 1977. That means the
Miinster is not aware of it. What sort
of a reply can we expect from such a
Minister? (Interruptions)

st Tw Paew omEw: i T 7

st R, A TR I AT TR
A A H IAET TR A T T
T

SHRI SATYASADHAN CHAKRA-

BORTY: Do you have the imformation?
Have you done the homework?

T faww oA sy waET-
W, I TH ITT FT TEUGT  FI

Fifsw

SHRI K. MAYATHEVAR: It appears
that the officers have misled the Minister.
So, you should pull up the officers through
the Minister. The hon, Minister is inno-
cent. (Interruption)

SHRI SATYASADHAN CHAKRA-
BORTY: He is only deputising for the
absentee  Minister.  (Interruptions) The
Minister should come and answer the
question. This is your responsibility also.

=it T Paerw e dwE T a‘
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Fege WETEW: WY1 A9 giNU 4 Ay
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(sreemm)
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SHRI K, MAYATHEVAR: The House
is also blind now.

SHRI RAM VILAS PASWAN: The
House also is blind now.

eIy W TWH {AC g% ¢F AT
fegmm @z ?

it 7w Pammw o st @,
fegaas T 9T

e WETIA: TTF T

SHRI . SATYASADHAN CHAKRA-
BORTY: On one condition, Sir. Before
the discussion, he should come prepared.
You please tell the Minister that he should
come prepared, Please come prepared.

MR. SPEAKER: Shri Ram Singh
Shakya. He is not there. Shri Nihal
Singh. He is also not there. Shri Nanje
Gowda, Not present.

‘uﬁ!wvﬁam: g gTET W W@
g

JAW WETAA: T E TE AT HD
Wﬂfa’,mmmﬁmm
/EE

Shri Jaipal Singh Kashyap. Absent.

Shri Mangal Ram Premi. He also
absent.
MR. SPEAKER: Shri K_ Pradhani.

Even Shri Pradhani is missing!

Where is the Home Minister?
I have to find out. My Members are
missing!
Shri Bhogendra Jha. Qn. 459. He is
also not here,
PROF. K. K. TEWARY: This question
is about Bihar.
MR. SPEAKER: Shri Mool Chand
Daga. Qn. 462,
A aF T oY F1 7€ A>T FT @A
dt
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFAR SHARIEF): (a) and (b). A
statement is laid on the Table of the

Sabha.
Statement

(a) and (b). Iditially, within the Plan
Outtay expected to be made available for
the Sixth Plan, target for acquisition of
1,00,000 wagons in terms of four wheelers
was fixed. However, om account of price
escalation, subsequent to formulation of
the Plan, it is now estimated that it may
be possible to procure only about 78,000
wagons in terms four wheelers within the
Plan Outlay.

CHAITRA 10, 1905 (S4AKA)
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Against the above target, the progress
achieved upto-date is indicated below:

(Figures in four-wheelers)

-~

Year Target No. of
Manufac-
tured

1 2 3

1980-81 . 13,000 12,064

1981-82 . 18,000 17,362

1982-83 17,580 12,424

(upto
Feb,
1983)

During the first sixth month; of 1981~
82, (April—September), production achie-
ved was 8,288 wagons in terms of four
wheelers and not 7,744 four wheeler units.

For 1983-84, within the funds available,
the target for manufacture of wagons has
been fixed as 12,500 wagons in terms of
four wheeler units. The trend of produc-
tion so far is consistent with the revised
targets, and no difficulty is anticipated in
achieving the figure of 78,000 wagoms in
terms of four wheelers during the Sixth
Plan period, provided adequate funds are
made available during 1983-84 and
1984-85.

% faaar Awaw ISWT TIAT @ &R
THg &1 Tt TreT Ziar 7 7

SHRI C. K. JAFFAR SHARIEF: There
is no question of shortage of wagons, as
the Member is having an apprehension. As
is known to the House, the Railways are
having the required number of wagons,
Although our target was of ome lakh
wagons, because of price esca!ation, we
have revised it. Now, it is estimated that
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it may be possible to procure only about
78,000 wagons. Our  manufacturing
programme is as follows:

In 1980-81. against a target of 13,000
wagons, we¢ manufactured 12,064
wagons.

In 1981-82 agains; a target of 18,000
‘wagons, we manufactured 17,362 .wagons.

And in 1982-83 (upto February, 1983)
against a target of 17,580 wagons, we
manufactured 12,424 wagons. Actually in
terms of the availability of wagons, I can
assume the House that there is no shortage
of wagons and we are in a position to
move the required traffic,

it wWe TTm: 4z & gew  fIm
g, sEd Bl Eizizat e | uE
TE T A9 F2a g fw drw =
) TgT § AT THY qCE WA AU
T G BT WA FAE F 1 FVI
ETAT ST @0 TZ &1 FZ g a (o FEl
2T g wiaT swm *1 e a3t
..., (coaumA) W Twa 7

Fgi giar g8 7 e s T

SHRI C. K. JAFFAR SHARIEF: The
question of shortage does not arise. Per-
haps, the hon. Member is having in mind
the requirement of wagons in terms of
expanding industrial and agricultural pro-
duction. 1 may tell the hon Member
that we are able to carry all the goods
traffic that is offered to us.

About voad transport  carrying truck
loads and other things, as the House is
aware, we have adopted a policy of car-
rying the bulk trafic from one end to the
other like the coal from the collieries to

MARCH 31, 1983
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thermal plants. We do not have any diffi-
culty im coming to the House with sup-
plementary demands for grants. we have
made allocations in all the budget provi-
sions, Even for 1983-84 we have made
allocations. . . . (Interruptions)

SHRI JAGANNATH RAO: For how
many wagons?

SHRI C. K. JAFFAR SHARIEF: For
1983-84, 12,500 wagons in terms of 4-
wheeler units. We are going ahead with
our programme. There is no question of
jshortfall.

MR, SPEAKER: Mr. Halder.

SHRI KRISHNA CHANDRA HAL-
DER: Mr. Speaker, Sir, Mr. Daga has
said that there is a contradiction in his
reply but T would say that not contradic-
tion but he is misleading the House. He
said that due to price escalation, the Rail-
ways need only 78,000 wagons instead of
1,00,000. You read the answer, “On
account of price escalation subsequent to
formulation of the Plan, it is now estimat-
ed that it may be possible to procure only
about 78,000 of wagons in terms of 4-
wheelers within the Plan outlay. It would
be possible to procure, You know that
West Bengal is a deficit State. We need
about 4,00,000 metric tonnes of foodgrains
every month  but due to shortage of
wagons they only supply 2,50,000 metric
tonnes of foodgrains to West Bengal. So,
there is shortage of wagons. You know
that in West Bengal, in and around Cal-
cutta, the wagon-building industry is con-
centrated and they are facing crisis for
want of order from Railways. So there
is shortage of wagons and also there is
crisis in the wagon industry. Therefore, I
would like to kmow from the Minister
whether to meet the shortage of wagone
the Railway Ministry will place rufficient
order to the wagon industry? i

MR_SPEAKER: This is the shortage of
orders, not of wagons.

SHRI C. K. JAFFAR SHARIEF: As
has been explained in our Budget we have
laid down the priorities. According to
the allocation made for the manufacture
of wagons, we have placed orders, So,
there is no question of not placimg orders
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with any of the
companies,

wagon-manufacturing

SHRI CHANDRAJIT YADAV: Wwill
the Minister explain it further. He hkaid
that there was a scheme to manufacture
1.00,000 wagons during the Sixth Five
Year Plan. Now he says because of the
price escalation, the number has been
brought down to 78,000. It means that
the Government is not in a position
because of the shortage of money, to
purchase 1,00,000 wagons and the Shor-
tage of wagons will continue, Your
requirement is for 1,00,000 wagons which
was in the Plan will not be able to pur-
chase 1,00,000. Tt means, the shortage
will continue. That is number one.
Number 2, I wanted to know whe-
ther the Government is proposing to
set up a wagon manufacturing factory in
public sector and what it has been sug-
gested that this location should be in
Gorakhpur?

MR, SPEAKER: Will you like me to
recommend your case.

SHRI CHANDRAIJIT VADAV: 1 am
not asking for Azamgarh...... (Interrup-
tions) Help Bihar also, why are they
worried?

SHRI C. K. JAFFAR SHARIEF: Sir,
as 1 have already explained, the availability
of wagons is not a problem.... (Inter-
ruptions) 1 am saying because of the posi-
tion that T know, So far as the question
the hon. Member Shri Chandrajit Yadav
has asked about the escalation of price,
it is true that because of the escalation of
price, we have revised and we have brought
it down to 78,000. So far as public sec-
tor is concerned, there are already six
wagon-manufacturing  industries in the
public sector. The question of having one
in Gorakhpur does not arise.

MR. SPEAKER: Next question, Shri-
mati Pramila Dandavate—absent  Next
question, Shri  Bapusaheb  Parulekar—
absent; Shri Bhim Singh—absent. 1 think
they are going to create a record this
time.

CHAITRA 10, 1905 (SAKA)
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DR. SUBRAMANIAM SWAMY: Why
don’t you issue a Speaker’s warrant in
their name?

MR. SPEAKER: I think it is a good
suggestion.

Next question,
Arya—Absent,

Next question, Shri Nityananda
Misra.

SHRI NITYANANDA MISRA: Sir, I
am present.

MR. SPEAKER: Thank you very much;
you have broken the monotony.

Economic condition of Creative Artists

Shri Kumbha Ram

*466. SHRI NITYNANDA MISRA:
Will the Minister of EDUCATION AND
CULTURE be pleajsed to state:

(a) whether Government have made a
study about the number of writers, poets,
painters and other creative artists in the
country and in regard to their economic
condition and meagre earning;

(b) whether Government propose to
formulate some plan to help creative
artists, writers and others; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c).
A statement is laid on the Table of the
Sabha,

Statement

(a) No, Sir.

(b) and (c). There exist schemes of
scholarship and fellowship to provide op-
portunities for talented children, youngmen
and outstanding scholars to pursue creative
and critical studies. These briefly, are:

(i) Cultural Talent Search Scholar-
ship: The scheme provides facilities to
outstanding young children in the age
group of 10 to 14 years studying either
in recognised schools or belonging to
families of practising traditional per-
forming arts to continue their studies.
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Fel.lomlﬁpt are awarded for one year
and are continued on year to year basis
upto first university degree or 20 years
of age whichever is earlier subject to
the awardee maintaining |satisfactory
progress. The scheme provides for 100
fresh scholarships every year ingluding
25 reserved for children belonging to
families of practising traditional per-
forming arts_

(ii) Scheme for Award of scholar-
ship to young workers: The scheme
provides financial ajssistance to young
artists of outstanding promise for
advanced traiming within India in the
fields of music, dance, drama, painting,
sculputre etc. Every year 75 scholar-
ships are given to candidates in the age
group of 18 to 28 years. The duration
of scholarship is normally two years.

(iii) Scheme for award of Fellow-
ships to the outstanding artists in the
field of the performing the Literary and
the Plastic arts.

The main objective is to provide basic
financial support to outstanding men in
the fields of the literary the plastic and
the performing arts in the age group of
25—65 years. Total number of awards
in @ yecar is 50,

(iv) Scheme for award of Fellow-
ships for higher studies/research in the
epigrapy, Paleography, Extinct langu-
fges and scripts, numismatics, etc.

The Scheme promotes study of the
extinct languages and Scripts, etc. ex-
pertise in which is fast dwindling, The
scheme provides for ten fellowships
every vyear, tenable for two years.

(v) Scheme of financial assistarce to
persons  distinguished  in letters, arts
and such other walks of life who may
be in_indigent circumstances.

The Scheme provides for financial
assistance to person; distinguished in
letters, arts etc. who may be in indigent
circumstances and who are above S8
years of ags and in certain cases, to
their dependants,

The Sahgeet Natak Akademi and Lalit
Kala Akademi also provide fellowships to
creative artists in their rejspective fields.
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SHRI NITYANANDA MISRA. We
are all aware of the fact that the econo-
mic condition of the creative artist's of
our country is extremely ,deplorable.
Those artist's who opt for a profession
are somewhat better off, but those who
lead a dedicated life, devoted to the per-
formance of pure art and creative
deffort are not able to earn a living, even
at the subsistence level. Whether he is
a writer, poet or a painter, if he is
engaged in pure artistic endeavour, then
success or honour comes to him at a
very late stage, probably at the fag end
of his career, or after his death. So, do
the Ministry contemplate any scheme to
provide financial assistance to creative
artists after identifying them for the
whole country, so that they can devote
their time to highly creative and produc-
tive art, which is so very useful for the
society?

SHR] P. K. THUNGON: We have
several schemes in thig regard. One is
the Cultural Talant Search  Scholarship:
there is another Scheme for Award of
scholarship to young workers; then there
is a scheme for award of Fellowship to
outstanding artistes in the field of perfor-
ming, literary and plastic arts; then there
is a scheme for award of Fellowships for
higher studies, research etc.  Then there
is a scheme of financial assistance to per-
sons distinguished in latters, arts and such
other walks of iife, who may be in indi-
gent circumstances.

SHRI NITYANANDA MISRA. Those
artistes who have attaineq some distinc-
tion, some reputation and even world re-
cognition, if you offer substantial finan-
cial assistance only to such persons, it
does not serve the purpose, Apart from
these people, who have attained distinc-
tion, there are hundreds and thousands
of artistes engaged in creative work, who
are living a life of poverty and suffering.
Do the Government contemplate identify-
ing such artistes for the whole country,
those who are engaged in pure  artistic
and creative endeavour, those who  are
making a substantial contribution for the
maintenance of those arts, and offering
them some sort of basic minimum neces--
sities which will-enable themr to continue
to pursue creative arts?
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SHRI P. K. THUNGON:; 1 have men-
tioned the schemes, The hon. Member’'s
question pertaing to those schemes, on
the suggestion that something has to be
done for the maintenance of the artistes
are eugaged in fine arts, I think it will
not be possible for the Government to
maintain each and every artist in a coun-
try of our size, where we have such a
vast number of artists. Therefore, these
schemes are worked out and under these
schemes they are .assisted. First, the
artists are identified. Aftey that they
are assisted to attain their excellence and
then offered scholarships and fellowships.

SHR] SATYASADHAN CHAKRA-
BORTY. Sir, I thank my esteemed col-
league who has raised this question, and
thig 1s very important because in our
country most of the artists, even those
who attained distinction in their old age,
because of financial insecurity suffer a
lot ang particularly those artists who ac-
tually have the independence of spirit and
do not sell their services to commercial
organisations.

Sir, 1 would like tc know, through you,
whether the Government of India will
seriously think about a scheme of grant-
mg pensions (o those artists who are not
in a position to earn a living or whose
financial position is not sound and also
direct the States to furnish a list of such
artists and bring them  under pension
scheme?

SHR] P. K. THUNGON:; Sir, it is a
very good suggestion in view of the inte-
rests of our artists and particularly those
who attained distinction in old age and
who do not want to sell their fine arts
and their services tc  the commercial
houses, as the hon. Member has stated.
His suggestions are noted and we  will
certainly consider them.

SHRI K, LAKKAPPA. Mr, Speaker,
S, T do not want to repeat the same
as my hon, friend has told about the con-
ditions prevailing in this country so far
as artists are concerned. There is a
distinction between the artists who rea-
ched the highest stage of reputation at
the national level ag well as at the State
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level. Due to paucity of funds and
financial assistance, the various States
have also not properly listed, the artists
and the Centre has also not proposed aiy
scheme for this. In view of these things,.
I would like to know whether the Gov-
ernment of India would consider sympa--
thetically setting up a revolving fund in
order to recognise and also to help finan-
cially those who are in need of financial
assistance and other things for promoting
the art in this country. (Interruptions).
Is there any revolving fund to assist both
the State artists and the artists who have
attained reputation at the national level?
I want to know whether the Government
of India is going to propose this,

SHRI P. K. THUNGON: Sir, the hon,
Member has also given a very good sug-
gestion.

(Interruptions)

SHRI K. LAKKAPPA. Sir, I want a
positive reply to this, and no examination,
because some revolving fund should be
created at the Centre so that they can
be helped. (Interruptions). He only
says it is a suggestion for action, T want
a positive answer,

SHRI P, K. THUNGON: I am going
to a very encouraging answer. Sir, the
suggestions that are put forward by the
hon. Members are very valuable sugges-
tions. We will certainly consider them
very seriously.

(Interruptions)

SHRIMATI GEETA MUKHERIJEE:
In, view of the benign and great mood
of the Minister and his generosity, may
I enquire whether the Minister has gone
into this question of how many applicants
have been there for each of these schemes
and how many have been rejected strai-
ghtaway because of paucity of funds®
Have the Government any machinery to
examine it? Sir, I am asking tMls question
because my personal experience is that
for each of these schemes the spate  of
applications that are there can hardly be
considered due to paucity of finances.
Wil; he really go into the working of
the schemes that are already existing as
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well as come out with other schemes?

SHRI P. K, THUNGON, 1t is a fact,
as T have already stated, in a country of
our size, in a society of our size, there
are so many aspirants and we have so
many artists also. Therefore, selection
has to take place. As the hon. Member
has stated there is a heap of applications.
In regard to her personal experience 1
would like to assure her through  you,
if she has any particularly case, she 1is
welcome to see me and I wil] certainly
go through all the details. If she has
got any recommendation to make, I
will certainly look into it.

MR. SPEAKER: Question 467,  Shri
Harish Rawat is not here.

T €T 468, 1 ¥ T TR |

g« INA FAE F7 f=mr o @
Wy @ YT fF W T T

Tt
T g W AT faelt & @ &}
witEar s @1 W #

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
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C. K. JAFFER SHARIEF).
Sir.

(a) Yes,

(b) ang (c). It is not feasible to in-
troduce any new shuttle trains between
Meerut & Delhi/New Delhi due to acute
shortage of Coaching stock and motive
power, line capacity constraints enroute
and lack of terminal facilities at  all
stations in Delhi area as well as Meerut

SHRI C. K. JAFFER SHARIEF: 1
have already said that there is  acute
shortage of line capacity and there is
rolling stock constraint, Right now we
are not in a position to help. - Actually
there are about nine trains in the u
direction and ten trains in the down direc-
tion, We are at the moment in a very
tight corner. If situation improves, we
will try te think over it.

B

= T qW @Y A wETEW, WA
Y WY swwfgvTr & fau aomw wew &
FTET T g, & aiEmT F1 aE &
o grar 8 fE v o et 5
Tt FFR AT T 1 & TR ¥
e W g7 fw =g wiw o1 awe
IO, & WCHT AlE ® Aw #
f it

&,
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SHR1 C. K. JAFFER SHARIEF: Sir,
I am one with the hon. Member so far
as his sentiments, and concern about the
welfare of the passengers, are concerned.
1 think, the hon. Member, myself and
the Members of the House will have to
wait for the better day, if we want to
get more facilities. (Interruptions).

= @ 9gT, 9@ IA A1 IEAWEAT &
I A FT A@E A1 9T TET S
F YA HT H AAT &T AT YT
TE * FAT R 7

SHRI C. K. JAFFER SHARIEF: 1
have not only referred to the rolling stock
but also to the line-capacity constraint.
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Progress of Schemes for the Handicapped

*470. SHRI G. Y. KRISHNAN: will

the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that schemes
for the handicapped are not making satis-
factory progress in our country in spite
of our ‘love for the handicapped’ apart
from allocation of funds and creating ins-
titutions for them;

(b) if so, whether it is due to lack of
‘managerial competence’ and in adequate
research on their problems; and

(¢) whether Government have made
efforts to study any research data of
Western society where the handicapped
do not face many of economic, psycho-
logica] and social problems as are faced
by the disabled in our country?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON). (a) No, Sir.
A statement indicating the progress of
various schemes is laid on the Table of
the Sabha.

(b) Does not arise.

(c) Relevant experience of Western
society is  considered while framing
schemes.

Statement

The progress of various schemes are
indicated as under:-

1. Under the scheme of scholarship to
handicapped about 12,575 students were
given scholarships estimated to cost
Rs. 75/- lakhs during 1981-82. The scho-
larships are given to  pursuing studies
from ninth class onwards including In-
plant and vocationa] training.

2. In 1981-82 680 schools provided
integrated education in normal  schools
to handicapped children at a cost of
about Rs, 74.00 lakhs,

3. Under the scheme of Aids and Ap-
pliances, 19,056 beneficiaries got aids and
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appliances either free or on subsidy, at
a cost of about Rs. 76.00 lakhs during
1981-82,

4, During 1981-82, 127 voluntary orga-

nisations were given Rs. 162.00  lakhs
grants to run various programmes  for
education, training and rehabilitation of
disabled persons,

<5.°22 Special Employment Exchanges
all over the country are engaged in
placement of handicapped persons in gain-
ful employment. During the last 3
years the placement affected by the Emp-
loyment Exchanges is as under:-

All exchanges (in-

cluding Special Em-

ployment Evchang-
es).

1980 . ’ " 1,616
1981 . 12,470
1982 . . . 9,381

6. 14 Vocational Rehabilitation Centres
have been set up across the country for
evaluation, training and ultimale "gainful
employment of the disabled.  During the
past 3 years VRCs have rehabilitated
handicappzd persons as follows:-

1980 2,781
1981 3914
1982 3,510
7. Government have reserved 3  per-
cent vacancies for  physically disabled
persons. About 5,700 persons  have

been given employment under the Cent-
ral Government and 2600 in the Central
Public sector undertakings,

8. Under the Scheme of allotment of
telephone booths to handicapped persons,
1784 public telephones were manned by
disabled/handicapped persons, as on
31-12-1982 throughout the country.

SHDI G. Y. KRISHNAN: Sir, while
going through the statemen: laid on the
Table of the House by the Hon. Minister,
it appears that my question has not been
properly answered. I have asked whether
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any progress in the scheme for the handi-
capped is there and if there js ne pro-
gressnsitduegothemmazemlw
tence. That part of my question has not
been answered,

Sir, just now we have completed the:
Year for the Physically Disabled. Last year
was declared as the physically Disabled
Year for the welfare of physically disabled.
1 would like to know from the hon,
Minister whether  the Governmet had
conducted any survey o find out as to
how many physically disabled people are
there in our country and out of them
how are adults and how many are-child-
ren?

SHRI P. K. THUNGON: Sir, as |
have stated in this august House earlier
also, there is no exac; number available
but about 12 per cent of our population,
as per the survey conducted, is handicap-
ped.

PROF. N. G. RANGA: Is 12 per cent
of our population disabled?

SHRI P, K. THUNGON: Yes, that is
what the survey says. 12 per cent. (In-
terruptions.,)

PROF. K. K. TEWARY: Sir I asked
the Minister whether this includes poli-
tically handicapped also, He said, ‘Yes'.

AN HON. MEMBER: It includes you
also.

PROF,
all of you,

SHRI P. K. THUNGON: As regards
schemes for the  handicapped, I have
already stated in the statement what
schemes we have for the welfare of the
handicapped,

SHRI G. Y. KRISHNAN: In the gta‘e-
ment, it has been mentioned that for the
rehabilitation programme of the handi-
capped, special employment exchanges
have been set up and, through them,
the placements have been made to the
tune of about 22,000 persons out of which
the vocational rehabilitation programme
has been for nearly 10,000 persons. I want
to know what is the position about the
rest.

Then, it has been stated in the state-
men; that 14 vocational rehabilitation
centres have been set up in the country.

K. K. TEWARY: It includes
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It is a very very smalll number. It has

to be increased. Then only there could .

be an improvement in the condition of
disabled people. It has also been men-
tioned in the statement that the Govern-
men; hag also reserved 3 per cent vacan-
cies for the disabled people, It appears
that even 3 per cent reservation has not
been fulfilled. The Statement itself shows,
according “o the figurés, that it has not
been implemented. Will the hon. Minis-
ter assure that at least those persons who
are physically disabled, who have been
given the vocational guidance and who
have been suffering a lot will be rehabili-
tated?

SHRI P. K. THUNGON: It is a fact
that there are 14 rehabilitation centres, I
would like to tell the hon. Member that
during the last three years how many
disabled persons have been rehabilitated.
In 1980 it was 2,781; in 1981, it was
3,914 and, in 1982, it was 4,510. This
shows that there has been an upward in-
crease and that is the proof of our effort
that we are trying our level Best to im-
prove the conditions of the handicapped
people and how best we are giving more
facilities to the disableq people in the
country. It is very difficult to cover all
the disabled people because the pigblem is
very gigantic in a country of our size
and population,

Regarding the 3 per cent reservatiof
"for the handicapped people, o ¥ar as the
Central Government is  concerned, we
have employed 5,700 persons and amother
2,600 persons in Centrally sponsored
public sector undertakings,

SHRI OSCAR FERNANDES: The
Governmen; ‘hag spent huge sufs' of
money in giving &id to the physically
handicapped people. There are a number
of cases where, if surgery is performed,
these physically handicapped people can
get back their limbs to walk and even to
work. 1 would like to know from the hon.
Minister whether the  Government has
formulated any scheme of conducting
surgery so that the physically handicap-
ped people are able to get back their
limbs, to enable them to work normally.
Is the Government doing anything in that
regard?

CHAITRA 10, 1905 (SAKA)

Written Answers 26

SHRI P. K. THUNGON: We have al-
ready got a scheme for providing artifi-
cial limbs to the h’ndwapped persons.
So far as the surgery is concerned, that
is to be performed by doctors. In some
cases of those who are economically weak,
free artificial limbg are provided and in
the case of those who are ecomomically a
little better off, only a certain percenta;e
of cost is charged from' them.

SHRI OSCAR FERNANDES. mt is
not my question at all. When surgery is
performed, a person can get back his
power of working, I &m asking whether
the Government can give some financial
assistance in such  cases for  surgical
operation,

st Pt s @ s wgied,
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Indo-U.K. talks on international situation

*456. SHRI H. N, NANJE GOWDA:
SHRI P. M. SAYEED:

Will the Ministey of EXTERNAL AF-
FAIRS be pleased to state;

(a) whether talks to review the inter-
national situation were held recenfly bet-
ween India and the United Kingdom;

(b) if so, the outcome thereof; and
(c) reaction of the Government thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir.

Annual Indo-British official talks at thé
level of Foreign Secretaries were held on
February 3, 1983 at New Delhi,
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(b) and (c). The two sides reviewed
the international political and economic

" situation and Indo-British bilateral rela-

tions.
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Schemes to help Women through volun-.
tary agencies

*458, SHRI K. PRADHANI. Will the
Minister of SOCIAL WELFARE be plea-
sed to lay a statement showing:

(a) whether Government have launched
some welfare schemes under the Social
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‘Welfare Board to help Women through
“yoluntary agencies;

(b) if so, whether any consideration
has been given to the Tribal women parti-
~cularly in the State of Orissa; and

(¢) if so, the assistance financial or
.otherwise, given to that State, alongwith
the names of the voluntary agencies func-
tioning in that State?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON: (a) Yes, Sir.

(b) No specific consideration is given
to tribal women exclusively, However, all
the programmes of the Board are meant
for economically backward and weaker
sections of the society’ without any dis-
tinction of religion race, caste or lan-
guage. Ag such the fttibal women also
take advantage of these programmes
through aided institutiong functioning in
tribal areas,

(c) For lhc_ reasons stated in reply to
part (b) of this QGadfion, the Board does
Dot maintain a separafé list of institutions
catering to the welfare of tribal women.

Grants to Mithila University

*459. SHRI BHOGENDRA JHA: Will
the Minister of EDUCATION AND
CULTURE be pleased to refer to reply
given to U.S.Q. No. 4065 on 4 Novem-
ber, 1982 regarding development grants
to Bihar Universities and state:

(a) whether any matching grant etc.
has been given by Government of Bihar
to Mithila University; if so, what;

(b) whether Government have since
received information from Mithila  Uni-
versity or Government of Bihar for the
provision of facilities ag required in the
rules framed under the University Grants
«Commission Act;

(c) if so, action taken to pay the deve-
lopment grant;

(d) if not, whether Government are
aware that total nom-payment of  any
~development grant to Mithila University
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is causing hardship to the teachers, taught
and teaching; and

(e) if so, action proposed to be taken
by Government?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON). (a) and (b).
The Government of Bihar has informed
the Commission that they have already
provided adequate facilities for the Uni-
versity, the aggregate value of which is
over Rs. 200 lakhs.

The rules require, umong others that
the law under which the University is
established conforms to the recommenda-
tions made by the Committece on Gover-
nance of Universities appointed by  the
UGC. The Commissicn had made cer-
tain suggestions for amendments to the
Act.  These amendments are yet to be
made by the State Government.

(c) Development grants to the Univer-
sity will be sanctioned bty the UGC after
the State Government has confirmed that
these amendments have been made in
the Act,

(d) and (e). The expenditure on the
payment of salaries to the staff already
appointed in the University is met from
the maintenance grant sanctioned by the
State Government, The question  of
any hardship being caused to them  on
account of non-payment of development
grant should not, therefore, arise.
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Community blocks covered under 1.C.D.S.

*467. SHR1I HARISH RAWAT: Will
the Minister of SOCIAL. WELFARE be
pleased to state;

() how many Community Blocks are
covered by Integrated Child Development
Services Programme throughout the coun-
try;

(b) whether there is no system to moni-
tor the implementation and spending on
this programme; and

(¢) if so, what steps are being taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The In-
tegrated Child Development Services Pro-
gramme has been sanctioned  for 336
Community Development Blocks and 190
Tribal Development Blocks in the country
upto the year 1982-83. In addition, 94
projects have been sanctioned for urban
slum areas.

(b) and (c). A system of monitoring the
implementation and expenditure of the
ICDS Programme already exists. The
Ministry of Social Welfare directs the
programme and monitors projects-wise pro-
gress.

Bomb found in front of Indian Embassy
in Brussels

*469. SHRI D. M. PUTTE GOWDA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that explosive
experts defused a bomb in Brussels during
February, 1983, found in front of the
Indian Embassy;

(b) if so, whether Government have
taken up this matter with the Belgium
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Government as to how the Mb’ "
found in front of the Indian Embassy; and

(¢) if so, details thereof and reaction
of Government there:o?

THE MINISTER OF EXTERNAL. AF-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) and (b) Yes, Sir.

(c) The matter is still under investiga-
tion by the Belgian Police and their report
is awaited,

Completion of Bhavnagar-Tarapur rail
ling

*471. SHRI MOHAN LAL PATEL:
Will the Minister of RAILWAYS be
pleased to lay a statement showing:

(a) what is the progress in regard to
the completion of Bhavnagar to Tarapur
railway line in Western Railway; and

(b) when it will be opened for traffic?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a This Is not an
approved project.

(b) Does not arise.
Setting up of a National Road Freight
Institute

*472. SHRI BHIKU RAM JAIN:
SHRI SONTOSH MOHAN DEV:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government propose to
establish a National Road Freight Insti-
tute;

(b) if so, the objectives of the project,
its composition and location; and

(c) details in this regard?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI K. VIJAYA BHAS-
KARA REDDY): (a) to (c¢). Proposal is
under examination for setting up of a
National Institute of Road Haulage, which
will serve as an agency to collect, collate
and analyse data relating to road transport
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and generally cater to the trucking industry
in the Country, Details are being worked
out,

‘Conversion of temporary posts of Assis-
tants in Railway Board

5137. SHRI RANJIT SINGH: Will the
Miinster of RAILWAYS be pleased to
state:

(a) number of temporary posts of As-
sistants grade Rs, 425-800 (RS) created
in Railway Board’s office during last
five years, year-wise;

(b) number of temporary posts men-
tioned in (a) above converted into per-
manent ones since 1960, vear-wise; and

(c) number of such posts referred to (a)
above still continuing temporary  since
1960, year-wise and ietailed reasons for
not converting them into permanent ones
within a reasonable time of three to five

years?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) to (c). During
the last five years, ending 1982, 14 posts.
excluding seasonal posts for Budget work
etc., in the Assistants grade of the Rail-
way Board Secretariat Service were creat-
ed, 2 posts of Assistants were created in
1978, 10 Leave Reserve posts in 1980 and
2 posts for Railway Reforms Committee
in 1981. None of these posts have been
converted into permanent ones so far.
For conversion of temporary posts into
permanent ones, periodical revitws are
undertaken to locate posts which can be
made permanent, keeping in view factors
like the period for which the posts are in
existence, the mature of work for whichl
they were created, the instructions/guide-
lines issued on the subject by the Miinstry
of Finance and Railway Board etc,
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Loss suffered by State Transport
Corporations

5138. SHRI A. K. ROY: lelthehlidt-
ter of SHIPPING AND TRANSP(RT
be pleased to state:

(a) cumulative loss suffered by the
State Transport Corporations till January,
1983 with State-wise break-up;

(b) whether it is a fact that Govern-
ment have asked the States to put am
end to the recurring losses and not to
divert the plan allocations to meet the
losses; and

(¢) if so, facts in details?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) The
figures for the current year are .still to be
compiled by the State Undertakings.

(b) and (c). State Governments have
been advised to take necessary steps to
improve both physical and Financial per-
formance of the State Transport Under-
takings.

Number of fiyovers completed and roads
widened during 1982
TRANSPORT (SHRI Z, R. ANSARI):

5139. SHRI R, P. YADAV: Will the
Miinster of SHIPPING AND TRANS-
PORT be pleased to state:

(a) number of flyovers in the Capital
on which construction work has complet~
ed in 1982, alongwith their estimated cost;
and

(b) number of roads in the Capital
widened during 1982 along with their
estimated cost?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) and (b). A statement is attached.
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Statement
Fiyowers Road Over Bridges Completed in 1982
“81 Name of flyower Estimated
‘No. . cost (Ra,
in lacs)
1 2 i - A
1 Construction of a flyover near Moolchand Hospital 400°00
2 Gonstruction of a flyover near Oberoi Hotel intersection 395°00
8 Construction of aflycver near Lodhi Hotel intersection . 829' 00
4 GConstruction of a flyover at IP. Estate intersection 895°00
5 GConstruction of a flyover at Jail Road in Delhi Cantt. i i 45000
6 Construction of a flyover at Sewa Nagar Railway crossing 310°00
7 Gonstruction of a flyover at School Lane. 47000
8 Construction of Road over br 1dge on Outer ng Road across Delhi-
Rohtak Railway lines. ’ 10700
9 Gonstruction of Road over Budge on outer ng Road across Delhi-Karnal
Railway lines. i . . 74°00
10 Widzning of existing Road over bridge on Ring Road at Azadpur 86-50
11 Widening of existing Road over Bridge on Ring Road at Shakutzsti 96-50
12 Wiv;cniug of existing Road over bridge on Ring Road at Ashram 165-00
13 Wud:ning of existing Road over bridge on Ring Road at Naraina. 110: 00
Road Widened in 1982:
IS‘II(;. Name of Road E;:itm(;t:.d
L inlacs)
Delhi Admiuistra;m, PWD:
1 Widening of G.T. Karnal Road from 2 lanes to 4 lanes 50000
2 Widening of Road No. 45. 12800
3 Widening of Road (NHI) from Saleemagarh roundabout to Metcalf House. 12400
4 Widening of Road No. 63. 5500
5 Widening of Road No. 59. 180-00
6 Widening of Road No. 26 from 2 to 4 lanes. 428-00
7 Widening of approaches to Road over bndge (No. 36) from Road No. 75 -A to )
Patparganj road. 12+00
8 Widening and improvement of Bhairon Road from 4 to 6 lanes including cul-
verts. . . . . . . . 14-68
9 Widening of Road No. 5. . 13°45
Municipal Corporation of Delhi:
10 Widening of Rajghat Power House Road. . 28-06
1 Widening of Najafgarh Road from Ring Road to Tilak Nagar. . . 7516
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12 Widening of Bhisham Pitamah Raod from Ring Road to Sewa Nagar . g 3952

13, Widening of Jaikmil Roadl.,  .© .© . w. v 00 el 5@t Bo o
14 Widening of Ramjit Singh Marg. i . . . , . : ’ 81'95.. :
15 Widening of Lodhi Road fromI Vih Avenue to Mathura Road . g . 120:35
16 Widening of Basant Road. : : , 3 . ‘ : A X 4618
17 Widening of Mahrauli-Badarpur Road. (Phase I to III) . 5 . . 122+ 36
18 Widening of Patparganj Road from Patpargam Left Margmal Bund an :
Block 11, 14 Geeta Clolny. 88
19 Widening of approach Road from Ghonda Chowki to village Gamri. . ; 1844
20 Widening of J.L. Nehru Marg. ; g . . g " " . 87:02
21 Widening of Asaf Ali Road. " . " . . i ’ 5 19:46
22 Widening of Station Road, Maude Road, Hospital Road, in Delhi Cantt. . 82:15
23 Widening of Tulsi Nagar Road. 2 8 i i 2 . . s 19° 91

24 Widening of approach Roads to various Ring Raxlway Statxons at kmx Nargar
Sewa Nager, Lodhi Road, Nizamudin and Lajpat N: . 6032

New Delhi Municipal Commdttee :

25 Widening of Link Road " g . . . . " 2 . 2526
26 Widening of Pandara Road g : . ; ; . : . ’ 12-16
27 Widening of Golf Course Read : : X . ’ " ‘ : 2030
28 Widening of Lodhi Road . : . ’ g . ‘ ; ; 4848
29 Widening of Lodhi Estate Road No. IIT . " " X " . § 27-67
30 Widening of Cornwallis Road . % i . » . . " . 78-31
31 Widening of Dr. Zakir Hussain Marg. i ’ . N 5 i : 22-03
32 Widening of Panchkuian Road . . . " " s . . ‘ 2250
33 Widening of San Martin Marg. (Phase II) 4 " . g : . 12-65
34* 'Widening of Shankar Road . . . ; : . . . : 4987
35 Additional Carriageway at R.K. Ashram Marg > v . ! P 1862
36 Widening of Canning Koad (Phase II). . . . . . . | 2-65
37 Widening of Road between S.P. Marg Hotel and Army Officer Mess : 16-66
38 Widening of Nayaya Marg a " " ‘ a F . 5 3426
39 Widening of Dalhousic Road . . g ¢ " " ot 1o 2026

40 Widening of Tolstoy Marg 5 . " & . . x " . 36-78
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Amount earmarked for development of
Ports on Western Coast

5140. SHRI NAVIN RAVANI.  Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) amount earmarked for the develop-
ment of Ports on the Western Coast of
the country for the year 1982-83;

(b) details of the work dome during the
said period; and

(c) details of the provisions made for
the year 1983-84 for the development of
major ports in the country, particularly in
Gujarat?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1I Z. R. ANSARI):
(a) and (b). Against the approved Plan out
lay of Rs. 58.80 crores for 1982-83 in
respect of the major ports of Bombay,
Cochin, Kandla, Mormugao and New
Mangalore on the West Coast, an expen-
diture of Rs. 40.50 crores had been in-
curred upto 28-2-1983. The important pro-
jects under execution during 1982-83 are
as follows:—

Bombay:
1. Procurement of conatiner handling
equipment,

2. Procurement of 2 high power tugs
for handling World Bank Tankers.

3. Procurement of a high power tug
to replace ST ‘Anand’.

4. Construction of 4th Oil Berth at
Butch:r Island.

Cochin:
1. Integrated Port Development Pro-

ject including construction of one ferti-
lizer and one oil berth.

Kandla:

1. Construction of 6th General Cargo
Berth,

2. Construction of a new Oil Jotty.
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Mormugao:

1. Construction of a
cum-general cargo berth,

muiti-purpose--

New Mangalore:

1. Construction of additional general!
cargo berth.

A new major port at Nhava Sheva has
been sanctioned on 8-6-1982 at an esti-
mated cost of Rs. 592 crores.

(c) Details of provision made in the
Annual Plan 1983-84 for major ports are
as under:—

(Rs. in crores)

1. Calcutta/Haldia : & 14.33.
2. Bombay . & . . 46.20

3. Madras ; & N 21.33
4. Cochin . " 3 . 22.54
5. Visakhapatnam . . 13.03
6. Kandla (Gujarat) . & 17.28
7.  Mormugao i . s 7-53
8. Paradip . . . 11.20
9. Tuticorin. . . : 5. 65
10. New Mangaloie . . 5.75

11. Nahava Sheva . ; 90.00

Total: . . 5 254.84

Steps taken to check ticketless travelling:
in Khurdha Road Division

5141. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RATILWAYS
be pleased to state: <

(a) whether efforts have been made by
Government to discourage ticketless tra-
velling in trains; and 3

(b) if so, details of the steps taken in-
recent months at Khurdha Road Railway
Division to check ticketless travelling?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) Yes.

() A special ticket checking organisa-
tion under the charge of Senior Com-
mercial Officer has been set up at Khurda
Road to contain the menace of ticketless
travel on Khurda Road Division. This
Organisation conducted 521 raids during
the three months ending 31st January,
1983 and apprehended 10,400 persons tra-
velling without ticket or with improper
tickets. A sum of Rs. 1.83 lakhs was
realised as Railway dues,

by the Ticket
Collectors and Travelling Ticket Examiners,
the following are some of the special
types of checks conducted against ticket-
less travel on Indian Railways, including
Khurda Road Division of South Eastern
Railway,

Besides general’ checks

1. Special massive checks against

ticketless travel by mobilising a large

force of ticket checking staff, Railway
Protection Force, Government Railway
Police and local Police personnel ac-
companied by Railway Magistrates under
the supervision of senior railway officers
are organised.

2. Joint drives against ticketless travel
in co-ordination with the State Govern-
ments.

3. Incognito checks by travelling ticket
examiners in plain clothes.

4. Concentrated surprise checks es-

pecialy by moving the checking parties
accompanied by Railway Protection
Force/Police and Railway Magistrates
by road transport.
* 5. Replacement checks by, the head-
quarters and divisional ticket checking
squads by intercepting the trains in
mid-sections.

6. The ticket checking  staff of ofle
railway system are deployed for ticket
checking on another system,

7. Preventive checks by Vigilance Or-

ganisation of Railways.

Educative propaganda against ticketless
travel is carried out among the travelling
public particularly the student community.

Besically ticketless travel and allied anti-
social activities are conected with law
and order situation, As the maintenance
of law and order and prevention of crimes
on the Railways is the responsibility of
the State Governments, the co-operatior of
State Governments |s sought at various

levels.

Amount and priority for conversion of
metre gauge into broad gauge lines

5142, SHRI ANANTHARAMULU
MALLU: Will the Miinster of RAIL-
WAYS be pleased to state:

(a) whether Government have made any
assessment regarding the amount required
to convert all the metre gauge lines into
broad gauge;

(b) if so, the details regarding the
amount, as well as, the main metre gauge
lines proposed to be converted, zone-wise;

(c) whether any priority has beea given

to any project; and

(d) if so, what are the details in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRT C. K.
JAFFER SHARIEF): (a) No.

(b) Does not arise.

(c) and (d) Amongst the on-going pro-
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jects priority has been accorded to the following projects:

Zonal Rly. Name of Project Remarks
[ Northern Suratgarh-Bhatinda via Hanumangarh. Opened to traffic. Resi-

ual works in progress.
Northern Suratgarh-Sarupsar and Sarupsar
Anupgarh.;
Northern Suratgarh-Bikaner

North-Eastern

Northeast Frontier

Barabanki-Samastipur including Jatr-
nian Ghat Kuria Gola Ghat.

Opened to traffic Resi-
dual works in progess.

New Bongaigaon-Gauhati.

South Central . Dharmavaram-Bangalore city includ- Op:ned to trafficon
ing Guntakal-Dharmavaram (BG) 2-1-83.

West :rn . ; s Viramgam-Okha/Porbandar. 1st Phase from Viram-

gam to Hapa completed

and opened to traffic.

Withdrawal of sraelis from Lebanon

5143. SHRI ARJUN SETHIL: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Indian Government have
received information regarding fresh pro-
posals from the US with regard to the
withdrawal of Israeli troops from Leba-
non; and

(b) if so, the details in this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) and (b). The withdrawal of Israeli
troops from Lebanon is being currently
negotiated between representatives of Leba.
non, Israel and the US.A, As these are
on-going negotiations, details regarding
fresh U.S. proposals are not known other
than what appears in the press.

‘Proposal for regular bus service between
Bahadurgarh and ISBT/Central Secretariat

5144, SWAMI INDERVESH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is any proposal to
introduce regular  bus service between
Bahadurgarh and ISBT/Central Secretariat

on the pattern of Faridabad/Ghaziabad/
Gurgaon and ISBT Central Secretariat bus
services;

(b) if so, when it is likely to be intro-
duced; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI) (a)
No, Sir.

(b) Does not arise.

(c) The existing traffic load dues not
warrant more D T.C. services on this
route.

Monuments in the World Heritage List of
UNESCO

5145, SHRI K. MALLANNA: Will the
Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether it is a fact that India has
suggested a number of monuments to the
World Heritage List of the UNESCO;

(b) if so, the details in this regard,

State-wise; and

(c) the reaction of UNESCO in this re-
gard?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGONY): (a) Yes, Sir.

(b) A State-wise list of 25 monuments
proposed for inclusion in the World
Heritage List is appended.

(c) Final decision is awaited.
Statement
Delhi (Union Territory)
1. Red Fort, Delhi.
2. Humayun’s Tomb, Delhi.

3, Qutab Minar Delhi
- Goa

1. Churches and Convents at Goa,
Gujarat

1. Excavated remains at Lothal.
Jammu & Kashmir

1. Martand Temple
Karnataka

1. Gol Gumbaz at Bijapur
. Monuments at Aihole.

Monuments at Pattadakal.

2 owop

Group of monuments at Hampi,
Madhya Pradesh

1. Khajuraho group of temples.
Mabharashtra

. Caves at Ajanta.
. Caves at Ellora,

. Elephanta Caves.

. Caves at Karla.
Orissa

AW N -

1. Sun Temple, Konark.
Rajasthan

1. Chittorgarh Fort
Chittorgarh.

and monuments,

2. Excavated remains at Kalibangan.
Tami) Nadu

1. Group of monuments at Mahabali-
puram,

2. Brihadesvara temple, Thanjavur.
Uttar Pradesh

1. Agra Fort, Agra.

2. Taj Mahal, Agra.
3. Akbar's Tomb, Sikandara, Agra,

4. Group of monuments at Fatehpur
Sikri.

5. Itimud ud Daula Tomb, Agra.

Decline in export from Paradip Port

5146. SHRI CHINTAMANI JENA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact tht the Paradip
Port in Orissa is facing a set back because
of serious decline in export;

(b) if so, the year wise export from this
Port during the last three years;

(c) what steps are being takem to in-
crease the export from this port;

(d) whether five cargo berths were to
be constructed at Paradip Port initially;

(e) if so, the total number of cargo
berths completed during 1982-83; and

(f) steps being taken to complete the
rest?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI Z. R. ANSARI): (a) Yes.

(b) Export figures for the last 3 years
are as follows:—

1979-80—1.92 Million tonnes,
1980-81—1.98 Million tonnes.
1981-82—1.77 Million tonnes.

(¢) Since Iron Ore is the major com-
modity exported from Paradip Port, the
following steps have been taken to im-
prove export performance:—

(i) expansion and modification to the
iron ore handling plant at Paradip Port
to increase the annual through-put to
4 Million tonnes. This project will be
completed by June, 1983.

(ii) The draft at iron, ore berth has
been increased to 42 ft. to receive ships
upto 75,000 DWT.
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(iii) Night navigation has been in-
troduced to handle vessels during mnight
time.,

(iv) In view of the decline in iron ore
exports and additional facilities being
provided, the MMTC and the Ministry
of Commerce are being pursued for
more nominations of iron ore ships
during 1983-84,

(d) Stage I development of the Paradip
Port, as per the Port Consultants, M/s.
Randel, Palmer and  Triton, envisaged
construction of ong general cargo berth
and one iron ore berth initialy and these
have been completed.

(e) and (f) Construction of second Gene-
ral Cargo berth is in progress and is ex-
pected to be completed by December,
1983, Construction of Third General Cargo
berth is also in progress and is scheduled
to be completed by April, 1984. Tenders
for the construction of the Fertilizer berth
are under finalisation. Completion of this
berth will take 24 months from the date
of commencement.

Coustruction of under-bridge at Bhubanesh-
war Railway Station

5147. SHRI LAKSHMAN MALLICK:
Will the Minister of RAILWAYS  be
pleased to state:

(a) whether Government have a propo-
sal for the construction of an  under-
bridge near the north side signal level of
Bhubaneswar Railway Station in Orissa;

(b) if so, whether such proposal is
likely to be implemented in 1983-84; and

(c) if not, when it is proposed to be
implemented?

. THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): No.

(b) Does not arise.

(c) The proposal will be considered as
and when it is sponsored by State Gov-
ernment/Local Authority who have  to,
according to extant rules, share 50 per
cent of the cost of over/undér bridge in
replacement of a level crossing.
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Special Pay to  Govermment Employees
whose children are Handicapped

5149. SHRI N, E. HORO: Will the Min-
ister of SOCIAL WELFARE be pleased to
state: 1

(a) whether Indian Government have st-
udied the handling systems and  proper
attention paid towards the welfare of dis-
able /handicapped children abroad, parti-
cularly in European countries;

(b) whether Government have any plan:
to give special pay to those Government
employees whose children are handicapped;

(c) if so, the details thereof; ang!

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION ANDr
SOCIAL WELFARE (SHRI P. K. THUN-
GON): (a) No, Sir.

(b) No, Sir.
(c) Does not arise.

(d) Government are implementing sev--
eral schemes for rehabilitation of handicap-
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P
ped. The poorer sections of the people
can avail of the facilities under these
schemes free of cost. For a section of
people the facilities are available at subs-
idesed rates. Therefore, Government have
not consider giving special pay to Gov-
ernment employees whose children are
handicapped.
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India’s Support to South African Black
Liberation Struggle

5151. SHR1 S B. SIDNAL: Will the
Minster of EXTERNAL AFFAIRS be
pleased to state:
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(a) whether the Government are aware
of newspaper reports that in South Africa
a newsletter containing a message of sup-
port for the black liberation struggle from
our Prime Minister had been banned; and'

(b) if so, the Government of India’s re~
action thereto?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P, V. NARASIMHA RAO):
(a) Yes, Sir. Our Prime Minster Smt, ln-
dira Gandhi had sent a message of good
wishes to the organisers of the Transvall
Anti-South African Indian Council Com-
mittee, its members and the people of
South Africa on January 14, 1983, inter-
alia, stating that the people of South Africa
irrespecive of their racial origins must re-
main united in their struggle against ap-
artheid and racialism and should not be
misled by make-believe constitutiona] dhan-
ges which are meant only to sap the peo-
ple’s will and determination and full them
into a sense of false security. The mess-
age further stated that all efforts of the
regime to further divide the people must
be firmly opposed. According to press re-
ports the racist regime has put a ban on
the newsletter which carried the message.

(b) The Government of India has fol-
lowed a consistent policy of condemnation
of apartheid and racialism ‘practised by
the Prgtoria regime in South Africa and
has repeatedly called for its total elimina-
tion. India has actively supported and
followed the various U.N. resolutions on
apartheid and racial discrimination. The
Goverament of India maintains no relations
whatsoever with the racist regime of South:
Africa, We will coninue to give our full
support of the liberation struggle in South,
Africa and Namibia. ;

Scheme for fertiliser movement by water..
ways between Haldia and Patna.

5152. SHRI PIUS TIRKEY: Will the
Minister of SHIPPING AND  TRANS-
PORT be pleased to state:
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(a) whether it is a fact that the Ministry
has approved a scheme for fertiliser move.-
ment by waterways between Haldia and
-different inland points upto Patna;

(b) if so, the details of the scheme and
the time by which it will be completed;

(c) whether the scheme will necd new
vessels for the purposes; and

(d) names of the other river side stations
10 be covered by the schemes?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRAN-
‘SPORT (SHRI Z. R. ANSARI): (a) to
(d) No such scheme has been approved by
this Ministry.

Planto run a Steel Express to Kerala Touc-
hing all the Steel Cities

5153. SHRI A. NEELALOHITHADA-
‘SAN NADAR: Will the Minister of RAIL-
WAYS be Pleased to state:

(a) whether Railways have any plan to
1un a Steel Express to Kerala touching all
the Steel cities of India;

(b) if so, the details thereof and the
action taken in this directions;

(c) if not, whether there is any demand

to that effect; and

(d) if so, the action taken by Govern-
ment on the demand?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) No.

(b) Does not airse.

(¢) No demand as such has been rece-
ived..
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(d) Does not arise.

Selling of Ayurvedic Medical ‘Sallaki”

5254. SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
State:

(a) whether it is a fact that the Govern.-
ment have authorised sale of an Ayurve-
dic Medicine under the brand name
‘SALLAKI";

(b) whether it is a fact that ‘SALLAKI’
medicine is not prepared from Ayurvedic
herbs;

(c) if so, what action have Government
taken to control the quality and genuiness:
of so called medicine as described in (a);
and

(d) complete details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) to (d). ‘SALLAKYI is an
has been described
in Ayurvedic Classics. It is being marketed
by Mi|s. Gufic Private Ltd., Navseri. The
Director, Food and Drug Control Ad-
ministration Gujarat State, has informed

Ayurvedic drug, It

that his Ayurvedic experts who was con-
sulted, opined that this preparation is a
bonafide Ayurvedic Drug and he has per
mitted M|s. Gufic Private Ltd. to manufac-
ture and market ‘SALLAKI” tablets. He
hag further informed that the firm is not
using chemical extract for the manufac-

ture of the tablets,
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Grants for projects and fellowships from
. UNESCO

5156. SHRIMATI SANYOGITA
RANE. Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) number of individuals and institu-
tions that had received grants for projects
and fellowships from the UNESCO dur-
ing the last three years;

(b) number of persons sent abroad on
different assignments;

(c) whether the grants and fellowships
were given on the recommendation of the
Ministry; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) 74 in-
dividuals and institutions received grants.
for projects and fellowships from -
UNESCO under participation programme
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and under contracts with UNESCO during
‘the last three years,

(b) A total pumber of 21 Indian Na-
tionals were selected for UNESCO assign-
.mentg abroad during the last three years.

(c) Yes,

(d) A statement showing the details of
‘the grantg and fellowships received from
UNESCO js laid on the Table of the
House (Placed in Library., See No. LT-
6264/83) ‘

Proposal for bus service between
Safdarjung Hospital and  Faridabad

5157. SHRI KESHORAO PARDHI:
“Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is no direct bus
service between Safdarjang Hospital and
Faridabad; and

(b) if g0, whether Government propose
10 introduce D.T.C. bus service from Saf-
darjang Hospital to Faridabad for the
benefit of patients and other people?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) Yes, Sir.

(b) No such proposal is under consi-
deration of DTC. There is however, a
regular service between  Faridabad and
Lajpatnagar which is connected with Saf-
darjang Hospital by a number of routes
of DTC.

Leaking of Examination Papers

5158, SHRI BALLASAHEB VIKHE
PATIL: Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) whether during the jast 3 years the
question papers for A-I Senior  School
Certificate leaked out;

(b) whether such leakage causes serious
sgt back to students who prepare hard for
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(c) whether the benefit in case of
leakage which goes undetected goes to um-
scrupplous students; and i .

(d) if so, what steps are being taken
to improve the situation and punish ¢hose
found guilty?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON). (a) Thm
question papers in 1982 and ome in 1983
for the All-India Senior School Certifi-
cate Examination leaked out.

(b) Yes, Sir. However, re-examina-~
tion at the affected centres is arranged
whenever the leakages come to motice.

(c) Yes, Sir.

(d) Inquiry into the last year's leakage
is* in progress. Possible causes of leakage
this year are also being looked into, The
person found guilty for the leakage last
year ig being tried in the Court of Law.
Suitable action would ale be taken against
those found guilly for leakage this year.

U.G.C. Guildelines for correspondence
Conrses

5159, SHRI D, S. A. SIVAPRAKSHAM ;
Wil] the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) nature guidelines given by Univer-
sity Grants Commission to the Univer-
sities for conducting Correspondence
Courses jn varioug subjects;

(b) whether University Grants Com-
mission has advised the Universities to
give fee concession for SC/ST Backward
classes students under  Correspondence
Course; and

(c) if not, whether Government would
advise the University Grants Commission
to give concession or such pupils?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The
University Grants Commission have cir-
culated guidelines to various universities
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relating to introduction of correspondence
courses. The guidelines lay down the ob-
ives, the conditions for starting cor-
respondence courses, criteria for admission,
duration, preparation of instructional mat-
rials, despatch of lessons|reading mate-
rial, preparation and evaluation of stu-
den’s response sheets getting up of study
centres, organisation of personal contact
programmes and arrangements regarding
staff, Library services and finances,

(b) and (c). According to these guide-
lines, students of correspondence courses
(including those belonging to SC/ST)
are entitled to the same concessions,
freeships, scholarships etc., as are avail-
able to students enrolled in the regular
courses of the university,

Reserved Posts for Scheduled Castes/
Scheduvled Tribes in the Grade of Private
Secretaries and Senior personal Assistants
of Central Secretariat Stenographer
Service

5160. SHRT BHEEKHABHAL  Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) the total number of Private Secre-
tary and Senior Personal Assistants of the
Centra] Secretariat Stenographer  Service
along with the roster as on 1 January,
1983;

(b) what is total number of Private
Secretaries and Senior Personal  Assis-
tants of the Central Secretariat Stenogra-
pher Service and number of ‘staff  for
Scheduled Castes and Scheduled Tribes:

(c) whether adequate representation
has been provided by the Ministry in the
above mentioned categories of staff; and

(d) if not, the Government policy to
fill the reserved posts for the Scheduled
Castes and Tribes in the grade of Private
Secretaries and Senioy Personal  Assis-
tants of the Central Secretariat Stenogra-
pher Service?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATI): (a) and (b). The sanctioned
strength of Private  Secretaries and
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SenwrPersonﬂAmstmuotthg Cent
Secretariat Stenographer Service, as

1-1-1983, on the Health cadre is
under:- ;
(i) Private Secrctaries - 6

(ii) Senior Personal Assistants -18

The number of Private Secretaries and
Senior Persona] Assistants belonging to
the Scheduled Castes and Scheduled Tribes
is given below:—

(i) Private Secretaries

(a) Scheduled Caste - One

(b) Scheduled Tribe - Nil
(ii) Senior Personal Assistants

(a) Scheduled Caste - One

(b) Scheduled Tribe - Nil

(¢c) and (d). Fhe r¢servation orders
contained in the Brochure on Reservation
for Scheduled Castes and  Scheduled
Tribes in services issued by the Govern-
ment of India from time to time are
followed for filling up of reserved posts
of Senior Persona] Assistants and Private
Secretaries in the Central Secretariat
Stenographers’ Service.

Departmental action against Exhibition
Officers, Railway Board

5161. DR. A, U, AZMI: Will the
Minister of RATILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4052 on 4 November, 1982
regarding departmental action against Ex-
hibition Officers, Railway Board and .
state whether major penalty proceedings
initiated ucainst the Exhibition officer
Railway Board have been finaliseq and
if so, the action taken thercon and if not,
reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF). The charges
against the officer concerned stand remit-
ted to a Commissioner for Departmental
Inquiry in the Central Vigilance Commis-
sion, for conducting an inquiry. The en-
quiry report is awaited, |
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Treating Railway Centeen Employees as

Railway Employces

5162. SHRI NARAYAN CHOUBEY:
Will the Minister ¢f RAILWAYS be
pleased to state;

(a) whether it is a fact that employees
of Railway Canteens arc now treated as
Railway employees;

(b) if so, since when;
(c) are there Railway canteens still

left over, whose employees are not treat-
ed as Railways employees;

(d) if so, names of such canteens and
the reasons for which they are not regard-
ed as Railways employees;

(e) whether such canteen employees
who are treated as Railway employees
get passes and PTOs at par with Railway
employees, if not, reasons therefor; and

(f) whether P. F. of such employees
prior to regularisation has been paid back
to them or transferred to new P. F.
account?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C.K. JAFFAR SHARIEF): (a) Pursuant
to Supreme Court judgement dated 22-10-
80 employees of all statutory and 11
Delhi based non-statutory camteens cover-
ed under the said judgement have been
treated as railway servants from the said
date.

(b) 22-10-1980.

(c) and (d). Yes. These are non-sta-
tutory canteens set up as a Welfare mea-
sure on various railways.

(e) Yes,

(f) The question of transfer/refund
ot P. F. balances is under consideration
in consultation with concerned Regional
Provident Fund Commissioners.

Construction of Goods Sheds at
Vithalwadi (C.R.)

5163, SHRI J. S. PATIL: Will the
Minister of RAILWAYS be pleased to
state: .

(a) what i; the present progress of the
work regarding construction of  goods
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shed at Vithalwadi (C. Railway) Maha-
rashtra; and

(b) the total estimated cost of  the
project, the .amount spent and percentage

of work done so far, and when the pro-
ject is likely to be commissioned?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) There
is no proposal of providing any goods
shed at Vithalwadi in Central Railway
in Maharajshtra. ‘

(b) Does not arise.

South Eastern Railways in various States

5164. SHRI BRAJIMOHAN MOHAN-
TY: Will the Minister of RAILWAYS be
pleased to sttae:

(a) how many kilometres of Railways
of South Eastern Railways are in different
States including Orissa and West Bengal;
and

(b) whether there is any proposal to
have any headquarters of South Eastern
Railways in Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) The dis-
tribution of route kilometrage of the
South Eastern Railway in different States
as on 31st March, 1982 was as under:—

State Route
kilome-
treage

Andhra Pradesh . . » 527.36

Bihar v " s . 916.98

Madhya Pradesh 2,004.48

Mabharashtra 676.90

Orissa . . 1,082.14

West Bengal 932. 80

Total . 3 m
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(b) No. The need, if any, for re-orga-
nisation of Railways is being examined vy
Railway Reforms Committee.

Assistance and relief to minor child who
lost Arm while saving the Life of an old
Lady

5165. SHRI ARVIND NETAM: Wil
the Minister of SOCIAL WELFARE be
pleased to state:

(a) whether it is a fact that a minor
chilg lost his own arm while saving the
life of an old lady on Sarai Rohilla-Kishan
Ganj Railway Line;

(b) if so, the quantum and nature of
relief and assistance the Delhi Administra-
tion has decided to extend to this child;

(c) whether the Government also pro-
pose to allot him a shop so as to enavle
him to earn his livelthood in future; and

(d) if so, by what (ime and if not the
reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION  AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) to (d). Delhi Administration has
decided to give the child financial assis-
tance for the purchase of prosthetic aid.
Besides this, a sum of Rs. 2000/- has becn
given to the child by the Chief Executive
Councillor and Rs. 500/- by the Commis-
sioner of Police. Allotment of a Janata
Flat is also under consideration.

A KIOSK has also been
N.D.M.C. for this purpose,

allotted by

Pushkin Award given to Indian teacher
by USSR

5166. SHRI ANAND SINGH: Will the
Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether it is a fact that USSR has
awarded the Pushkin gold medal to an
Indian teacher;

(b) if so, the name of the teacher, the
work for which the award has been given;

221 LS—5

CHAITRA 10, 1905 (SAKA)

- \._*, p

Wrimn Avmvm ﬁ

Mo

(¢) whether neoesury panmlﬁu “7
the Government of India was sought for
the purpose; if so, the details thereof and
if not, the reasons therefor;

(d) how many such awards have. beem.
given to Indian teachers in the past three:

years; and

(e) whether Government of India alsor
award similar medals to USSR teachers on
reciprocal basis, if so, the details thereof?

THE DEPUTY MINISTER IN THH
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (d}.
The award of Pushkin Medal which was
instituted in 1979 is made under the aus-
pices of International Associalion of
Teachers of Russian Language and Litera-
ture. According to information available,
two Indian teachers, namely Prof. C. N.
Chakraborty of the Centre for Russiam
Studies, Jawaharlal Nehru University and
Smt. Shakuntala Vaidya of Bhopal Uni-
versi.y have been awarded this Medal
1979 and 1982 respectively for their coma-
tribution in the teaching of Russian Lan-
guage.

The International Association did not
seek the permission of the Government ot
India for making these awards.

(e) These awards are not made by the
Government of USSR and the question of
Government of India giving similar awands
on reciprocal basis does not arise.

Neglecting poor patients at A. I. L M. S,

5167. PROF. AJIT KUMAR MEHTA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whe her in AIIMS, New Delhi ewen
very serious patients are not admitted to
General Ward until 2 to 8 units of blood
ic donated whereas it is not compulsoiy
for people admitted in Private wards wh
are provided blood from Blood Bank

needed;
POOI' are
(b) whether resourceful A DJards are
given treatment out-of-turn and ) /
neglected and patients of private Wi
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given priority for operation even on holi

days; .",IM

(c) whether Senior doctors see only 4
to 5 patients only and patients in general
wards are neglected; and

(d) if so, the steps being taken to re-
medy the situation?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATL MOHSINA
KIDWAI): (a) At the A. I. I. M. S,
New Delhi, the blood requirements of all
emergency cases whether in  general or
private wards, are met by the Blood Bank
of the Institute free of cost.

(b) to (d). No priority is given to
patients admitted in the Private Wards [ot
surgery. It is not true that senior doctors
see only 4 to 5 patients and the patients
in (he general wards are neglected. The
medica! facilities are available to all
patiznts irrespective of their financial and
social status.
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Reorganisation of U. G, C. *

5169. SHRI HARIKESH BAHADUR:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether Government propose to
set up a redressal and defusing mechanism
both for students and staff of Jawahar Lal
Nehru University to ensure that problems
as of the present do not reach an explosive
slage; and

(b) if so, whether Government propose
to reorganise UGC suitably therefor and
entrust it with such a role?

THE DEPUTY MINISTER IN THE
MINISTRIFS OF EDUCATION  AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K, THUNGON): (a) and (b).
There are no such proposals under consi-
deration of the Government.
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Road accidenty in the  Capital
January, February, 1983

during

5172, SHRI K. LAKKAPPA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government are aware of
the increase in road accidents in the capi-
tal;

(b) if so, how many road accidents
have taken place during January and Feb-
ruary, 1983 and in how many cases
pedestrians have been hit by motor vehi-
cles’ drivers;

(¢) whether most of the motor vehiclo
drivers involved in those accidents have
not been apprehended by the Police: and

(d) if so, in how many cases with full
facts and reasons for the failure of the
police to trace the culprits?

THE MINISTER OF STATE IN THB
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI Z. R. ANSARI): (a) to
(d). Detailed information as required 8
being collected from Delhi Administration
and will be laid on the Table of the
House,

Thefts of consignments of Chemicals and
Imported polyster fllament yarn from
Bombay docks

5173. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pléased to state,

(a) whether there had been large scale
thefts from the Bombay Docks of con-
signments of chemicals and impotred,
Polyster Filament Yarn in 1980, 1981 and
1982 (December ending);
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; (b) if so, the modus operandi employed
in those thefts, and details of importers
‘whose consignments were valued at over
rupees one lakh and pilfered in the above
years;

(c) whether any of the

consignments

have been recovered by the Police;

(d) if so, the details of the

importers

concerned and the value of consignments
recovered;

(e) whether any of the containers con-
taining Polyster Filament Yarn imported
from Taiwan in 1980-81 were found to be

empty on being opened in

the Bombay

Docks; and
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(f) if so, the details of the importing
partiess whose  containers were found
empty?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI Z. R. ANSARI): (a) There
have been some thefts of Chemicals and
Imported Polyester yarn from Bombay
Docks during 1980, 1981 and 1982 (De-
cember ending),

(b) to (d). The details of the thefts

are given below:—

Name of the consignec

Value of Value of

Mcadus operandi

cargo cargo
stolen recovered

1 2 3 4
1. State Qai'micals and Pharmaceuti-

cal Chrporation of India, Bombav ~£0.00,000 Theft from a container.
2. Do. 4,50,000 3.50,000  Tneft from Open wharf.
8. Do. 1,15,000 80,000 Theft from *B* Shed.
4. Hocchst Pharmaccutical Jd.

Bombay 4,00,000 Tneft from container,
5. Do. 1,00,000 Theft from Shed.
6. Reliance Textile, Bombuay . 2,00,000 Theft from container.
3 Do. 2,00,000 Do.
8. Consignment for Golombo Port 1,30,000 1,20,000 Theft from Hatch of the Vessel.
9. Do. 8,68,660 8,68,660 Theft from Warchouse.
10. Polly Drug Ch2mical Bombay 4,50,000  4,50,000 Theft from open space.
11.  Reliance Textile, Bombay [ 1,05,000 By removal of cargo in country

craft.

12. State Chemical & Pharmaceuticals )

Corpn. of India Ltd., Bombay 26,00,000 By passing’ the goods over

the Dock wall.

13. Do. 1,10,000  1,10,000 Do.
14. Aerjay Fxports Bombay 8,00,000  8,00,000 Removed from container ar ¢

passed over the wall.
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" (&) No case has been registered in the
yvears 1980 and 1981 regarding containers

containing Polyester Filament Yarn from
Taiwan fourd empty on being opened.

(f) Does not arise.
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Survey Work Hijli  Tidal Canal and
Orissa Coast Canal

5175. SHRI SATYAGOPAL MISRA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether survey work from the
Orissa and of the Hijli Tidal Canal and
Orisss Coast canal has been taken up;

(b) if s0. the details thereof; and

(c) if not, the reasons for delay?

THE MINTSTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z, R. ANSARI):
(a) to (c). The Central Inland Water
Transport Board recommended a joint
inspection of the canal by the Officers of
the State Governments and the Chief
Engineer-cum-Administrator, Inland Water
Transport Directorate. The joint inpec-
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tion of the West Benga] portion of the
canal has been completed and that of
Orissa portion is yet to be done.  Based
on the joint inspection, the State Govern-
ments are expected to formulate pro-
posals for the improvemen: of the camal.

Experidlture incurred Non-Aligned Summit

5176. SHRT G. NARASIMHA RED-
DY. Will the Minister of EXTERNAL
AFFAIRS be pleased to state-

(a) what is the total expenditure in-
curred by our Government for  ‘nolding
tne  Non-aligned  Movement  Summit
recently;

(b) how much was shared by the parti-
cipaiing countries: and

(c) what is the total value of thz
assets created?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) At this stage it is not
possible to give the exact figure of ex-
penditure  as various Departments of
Government were involved in making
arrangemen's for the Conference and it
wil] take some time before a consolidated
figure on  this account is  arrived at,
However, it is estimated that the ultimate
expenditure may be around Rs, 30 crores.

(b) Expenditure only in respect of con-
ference secretarial arrangements can be
partially shared by the participants.

(c) The value of assets created by way
of acquisition of equipment/vehicles. and
by structural additions/alterations in the
Vigyan Bhavan Complex,  Hospital and
ITDC hotels, would be around Rs. 17
crores.

Violence at Dayal Singh College

5177. SHRT GULSHER AHMED:
SHRI K. LAKKAPPA:

Will the Minister of
AND CULTURE be
statement showing:

(a) whéther Government’s altentfon
has been drawn to a report published
in the Hindustan Times dated 4 March,

1983 entitled ‘Violence' at Dayal Smgh
College’;

EDUCATION
pleased to Jay a

te
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(b) details of the violent incidents
which took place at Dayal Singh College,
New Delhi;

{(c) the number of other incident of
violence, “gherao’ and physical assaults
in various colleges and educational in-
stitutions of Delhi since 1 January, 1982
with details {hereof;

(d) the results of enquiries/investiga-
tions or other action taken in each case;
and

(e) the 1wmedia] and preventive
measures already taken or proposed to be
taken to protect the life and property in
educational institutions in the Capital and
resultg achieved?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURAL AND SOCIAL WELFARE
(SHRI P. K, THUNGON). (a) Yes,
Sir.

(b) to (ejy: The requisite information
about the incidents of violance etc, at
Dayal Singh College and other Colleges of
Delhi University and the action taken
thereon is being collected and will be Jaid
on the Table of the House in due Course.

Bhinmal Railway Station Platform

5178, SHRI VIRDA RAM PHUL-
WARIYA: Will the Minister of RATL-
WAYS be pleased to state:

(a) whether it is a fact that the lengih
of the platforms between Samdari-Bhildi
in Jodhpur Division is less as compared
to the length of 266 UP/265 DN Jodhpur-
Bhildi Express;

(b) whether it is also a fact that there
are “Nullahs” on both the sides of the
platform of Bhinmal Railway Station on
this line as a result of which the passen-
gerq have to face great difficulty while
getting down and boarding the train;

(c) if so, whether Government propos¢
to increase the length of the platforms at
the halt stations of this Express train
between Samdari-Bhildi if so, by what
time; and

(d) if not, the reasons therefor?
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THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes,

(b) Though there are small culvers on
the two sides of the platform at Marwar
Bhinmal, the trains stop clear of these
culverts as the distance between them is
more than the length of the train.
Although, the passengers who use the
station, are not required to cross the
culverts, there are pathways also provided
on the culverts to enable the public to
cross them,

(c) and (d)' The GoOvernment proposes
10 increase the length of platform at the
halting gtations or 266 UP/265 DN, at
rail level, to cover the full length of the
train. Northern Railway has been asked
to plan for the same with a view to com-
pleting the same within about a year’s
times subjett to technical feasibility and
availabilty of funds.
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Opening of Additional Primary Health
Centres and Their Upgradation During

6th Plan
5180. PROF, NARAIN CHAND
PARASHAR: Will  the Minmter of

HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government have
approved the opeaing of additional
Primary Health Centres and the upgrada-
tion of the existing Primary Health Centres
to the status of Community Health Centres
within the remaining period of the - 6th
Five Year Plan including the current
financial year;

(b) if so, the number of Primary Health
Centreg to be opened and existing PHCs
to be upgraded to Community Health
Centres during the each year of the re-

maining years of the 6th Five Year Plan
including the current financial year, State-
wise separately and for each year ;

(c) whether the number of sub-centres
uader each PHC will also be increased im
addition to the opening of more PHCs and
CHCs; and

(d) if so, the expected mumber of sub-
centres in each State alongwith the
population likely to be served by each sub-
centre at the end of 6th Plan? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH  AND
FAMILY WELFARE (SHRIMATI MOH-
SINA KIDWAI). (a) Yes,

(b) The 6th Five Year Plan target is
to establish 600 additional Primary Health
Centres and to upgradee * 174 Primary
Health Centres into Community Health
Centres, A  statement . indicating State-
wise the number of Primary Health
Centres and Community Health Centres
likely to be established during 1982-83 and
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sarget fixeq for the year 1983-84 for the
astablishment of these Centres 'is at
HMoeresure 1. The target for th: year
198485 wil] be decided during the
Annual Plan discussions with the State/
®nion Territories which are likely -to be
eld by the end of 1983,

c) Yes.

#d) According to the 6th Plan targets,
-aﬂy, 40,000 additional sub-Centres are

Statement I
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proposed 1o be opened. A statement in
dicating  the expected number of sub-
centres in each State at the end of the
6th Plan Period is at Annexure 11. 74
per cent of the Primary Health Centre
would have a sub-centre for every 5000
population while in the remaining 26 per
cent  Primary Health Centre. a sub-centre
will continue to cover 10,000 population
which would be reduced to 5000 popula-
tion during 7th Five Year Plan.

; .- __—
(Figurrs are provisional and based on Awvial Plan discussions)

S Nam: of the States'U.Ts,
No.

No. of PHCs 10 be No. of PHGs to be
established during upgraded during -

®. Andhra Pradesh

2. Assam . ' . . .
3- Bihar

.
3. Guarat
5. Harvana
&. Humachal Prad-sh
7. Jammn & Kashmir
4. Karataka .~ . " " .
9. Kerala

1o Madhva Pradesh

#1. Maharashtra

-2, Manipar . s Yo . . .
“¥3: Meghalaya . . o T .
4. Nagaland . . . . .
L |
q35. Oissa :
B

26. Punjab : .
47. Rajasthan .
+8. Sikkim

19. Tamil Nadu
2% Tripwa

21. Utttzr Pradesh

1982-84 1984-84 1982-81 1983-84
1 16 6 ]
2 7 2 2

60 5
10 5
2 2 2
4
6 3 .. 2
10
7 7 4
10 5 5
2% 228
3 2 1 1
2 1 1
1
3 7
- | 10 10
6 12 y 6
2 1
20 15 15
2 4 2 1
33 20 7 12
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1 2 3 4 5
22 West Bengal 12 10 10
23 A & N Islands 2
24 Arunachal Pradesh |
a5 Chandigarh .
26 D & N H eveli N : 1
27 Delhi
28 Goa Daman & Diu
29 lakshadweep . . v
30 Mizoram . 2 3 1 '
31 Pondicherry 1 1 I
TOTAL 7 269 - 348 o 76 - d7c:<
Statement II
St. s:ates/Union Territorics Target of  Sub-
No. Centres during the
6th Plan (State-
wise)
1 Andhra Pradesh 1123
2 Assam 905
3 Bihar 5000
¢ Gujarat 2369
s Ha ya;)a . 560
6 Himachal Pradesh 300
Jammu & Kashmir 300
8 Karnataka . 1092
9 Kerala . 1661
10 Madhya Pradesh 3000
I'l. Maharashtra 3000
12 Manipur 284
13 Meghalaya " 150
14 Nagaland . 140
15 Orissa . . . . 2000 |

- — " ——
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1 2
16 Punjab 497
17 Rajasthan . 1825
18 Sikkim 33
19 Tamil Nadu 2343
20 Tripura 238
21 Uttar Pradesh 900
22 West Bongal 2000
23 A & N Islands 65
24 Arunachal Pradcsh 10
25 Ghandigarh 4
26 D & N Haveli . 8
27 Dclhi 5
28 Goa, Daman & Diu 85
29 Lakshadweep
30 Mizoram 50
31 Pondicherry "
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Introduction of Direct Trains Betweem
Howrah and Cape Comorin

5182. PROF. P. J. KURIAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have received
a representation requesting for intro-
duction of a direct train from Howrah to
Cape Comorin; and



85 Wristen Answers

(b) if so, details thereof and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) Representations including one from
Shri N. Dennis MP have been received.
It has not been found feasible to run a
direct train from Howrah to  Kanya-
kumari due to acute shortage of coach-
ing stock and power and also line capa-
city constraints enroute and lack of
termina) facilitics at Kanyakumari.

Nop-Consultation of Indian Medical
Association while formulating National
Health Policy

5183. SHRI NAWAL KISHORE
SHARMA:

SHRIMATI GEETA MUKHER-
JEE:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a” fact that while
formulating the nationdl health policy
the Government does not consult the
Indian Medical Association or the Medical
Council of India;

(b) if so, what are the reasons for
ignoring the Indian Medical Association
and the Medical Council of India; and

(c) whether in future the Government
propose to seek the advice and views of
these organisations which represent the
medical profession in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY  WELFARE (SHRIMATI
MOHSINA KIDWAI). (a) National
Health Policy hag been evolved after
taking note of the comments/suggestions
of experts/professional associalions  eic,
including Indian Medical Association and
Medical Counci] of India,

(b) and (c). Do not arise,
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Phasing out of Steam Locomotive

5184. SHRI M. V. CHANDRASHE-
KARA MURTHY: -
SHRI B. V, DESAI

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway Board’s inability
to phase out steam locomotives even after
their manufacture had been stopped a de-
cade ago is costing the Railways at least
Rs. 185 crores a year at 1979-80 prices;

(b) whether Railway Reforms Commit-
tee had remarked that condemnation of
steam engines had heavily rugn into arrears;

(c) whether study made by the Delhi
Division of N.R. showed that 12.8 persons
were required for maintaing one steam
engine while a diesel engine required only
7.8 persons; and

(d) what are the steps Government pro-
pose to take to do away with steam locos?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRT C.
K. JAFFER SHARIEF). (a) Indian Rail-
ways had started their operations with
steam traction, Subsequently, with the
development of modern technology, Diesel
Electric Traction has been introduced for
certain services on ocertain sections.
Generally speaking, Diesel /Electric
Traction is more  economical than
steam traction, But it may not be
correct to assume that a loss of Rs, 185
crores is being incurred every year on ac-
count of steam traction, as the availability
of material resources, viz., coal in our
country has aslo to be taken into account
and the necessity to utilise Diesel/Electric
traction selectively for heavy loads over
long distances which give maximum bene-
fit to the Railways and comtinuing to uti-
lise steam traction for slow moving trains,
yard shunting, shunting goods trains and
on slow speed branch lines.

(b) The Railway Reforms Comunittees
have remarked that although in the past
(i.e., at the end of the Third Five Year
Plan) condemnatiom of overaged steam
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locomotives had gone heavily into arrears,
since then there has been substantial im-
provement especially from 1979-80 on-
wards

fc) Yes.

(d) Steam locomotives are being con-
demned to the maximum extent possible
and it is also the aim to reduce classes of
steam locos and ehminate these from cer-
tain areas farther awaw from the coalfields
-0 the extent feasible, In pursuance of this
volicy, 866 steam locos will be condemneg
furing 1982-83. Broad Gauge steam
working has been stopped on  Southern
Railway.

Assistance to Leprosy Treatment Cemtres
by Central Government

5185. SHRI NARSING SURYAWAN-
SHI: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the number and names of leprosy
treatment centres working in the country
and those receiving assistance from the
Central Government:

(b) what are the proposals for increas-
ing the number of these centres;

(c) whether there is a proposal for a
national plan to eradicate this disease: and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI  MOHSINA
KIDWAT): (a) The number 2md names
of the leprosy treatment centres in the
country are as under:—

Name of the Centre Number
1. Leprosy Control Units 389
2. Urban Leprosy Centres 607
3. Survey, Education & Treatment

Cenfres 6,955

4. Wars for Temporary Hospita-

lisat on 243
S. Rec( nstructive Surgery Units 4

6. Volvrtary Survey, Education &
Tre tment Centres 50
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7. Leprosy Homes and Hospitals 231

All the above centres are either fully or
partly assisted by the Government,

(b) During the year 1983-84, the fol-

lowing  centres are proposed to be
added:
Name of the Centre Number 10 be
added during
1983-84
1, Leprosy Control Units 7
2. Urban Leprosy Centres 52

3. Survey Education & Treatment

Centres 5t
4. Wards for Temporary Hospita-

lisation 10
5. Reconstructive Surgery Units 2
(c) Yes.

(d) The Government of India had con-
stituted a Working Group, under the
Chairmanship of Dr, M. S. Swaminathan,
the then Member, Planning Commission,
to evolve a strategy for eradication of
leprosy from the country by the turn of
the century. The recommendations of the
Group have been considered by the Gov-
ernment and it has been decided by the
Government to redesignate the National
Leprosy Control Programme as the Na-
tional Leprosy Fradication Programme,
with new strategy and actions, providing
for early case detection, regular treatment,
treatment with  multi-drug-regimen in a
phased manner in districts where the in-
cidence of leprosy is high, health education
and public co-operation, augmentation of
training and research, rehabilitation and
welfare of patients, encouragement to
voluntary participation etc. For guiding
the implementation of the Programme a
National Leprosy Eradication Commis-
sion will be set up of which the Chair-
man will be the Union Minister for Health
and Family Welfare. For the effective
execution of the policies approved by the
Commission, it has been decided to have
a National Leprosy Eradication Board,
headed by the Secretary, Union Minister of
Health and Family Welfare. In the States
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where there is a high incidence of leprosy,
there will be similar policy guidance and

implementation bodies under the chair- -

manship of the Chief Minister and the
State Health Secretary respectively of the
concermned States.
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Funds to States/U.T. for Education  of
) Orphans

5188. SHRI GADADHAR SAHA: will
the Minister of SOCIAL WELFARE be
pleased to stute:

(a) fund provided
Union Territories for 1981-82, 1982-83
for education of helpless orphans under
the Non-Institution care schemes;

to the States and

(b) how much fund was properly uti-

I'sed for the purpose it was meant;

(¢) the number of persoms benefited
from the scheme Slate/Union Territory-

“wise; and

(d) the amount that remained unutilis-
ed and reason for it State/Union Terri-

tory-wise?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Under
the non-institutional care scheme, this
Ministry is providing partial assistance to
States/UTs for foster care of destitute
children through voluntary organisations.
Under this scheme, no funds are separate-
ly provided for the education of helpless
orphans,

(b) to (d). Do not arise.
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Popularity of Leparoscopic Female
Sterilisation

5189. SHRI GHURAN AZAM:

KUMARI PUSHPA DEVI
SINGH.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state :

(a) whether it is true that Leparoscopic
female sterilisation has become very popu-
lar in the country;

(b) if so, the salient features of this
sterilisation; and

(¢) the steps contemplated by Govern-
ment to make it more popular among
women in the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWATI): (a) Yes.

(b) The procedure, when performed by
competent doctors is relatively safe and
simple, Tt takes short operating time,
leaves a small negligible abdominal scar
and needs no/minimum hospitalisation.

(¢) The State Governments and Cen-
tral Government are trying to make the
leparoscopic sterilisation  more  popular
among the women in the country by
making it more easily available and ac-
ceptable by training of more teams  of
doctors in the  icparoscopic  procedure,
making more number of leparoscopes
available to the state governments and
organising more leparoscopic camps etc.

Decisions taken by Non-Aligned Summit

5190, SHRI B. V. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that Non-aligned
Summit Conference which was held from
March 7 to March 11, 1983 had taken
major decisions;

(b) if so, what decisions were taken by
the Non-aligned Summit;
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(c) what are the points where majority
of participants differed;

(d) what were the proposals that were
not undertaken by the Non-aligned Sum-
- § ¢

(e) what were the main reasons for the
same; and

(f) what role was played by India_ for
making the meet a success?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The Non-aligned
Summit Conference held at New Delhi
from 712 Mearch 1983 adopted a Poli-
tical Declaration, New Delhi Message, an
Economic Declaration and an Action Pro-
gramme for economic cooperation as well
as Declarations on global prosperity and
collective scif-r2'"ance among Nom-aligned
and other developing countries. The Sum-
mit also set up a Committce of 8 mem-
bers at the level of Heads of State/Gov-
ernment with India its Chairman to find
out ways and mean; of ensuring the just
and comprehensive peace in the Middle
East.

(c) to (e), While there were many
questions on which the participants had
differing view points, all proposals were
discussed and those that obtained consen-
sus were adopted by the Conference. As
per the practice prevailing, decisions in
the Non-alizned are noy taken by voting
but by consensus.

(f) India in its capacity as Chairman
played an active and constructive role,
which enabled the Summit to sucessfully
conclude its deliberations in an atmos-
phere of unity, solidarity, tolerence and
mutual accommodation.

Not encouraging 'Indians for Secret-
arial jobs of Non-Aligned Summit

5191. SHRI KRISHNA KUMAR
GOYAL:

SHRI SONTOSH MOHAN DEV:
SHRI K. A. RAJAN:

Will the Minister of EXTERNAL
AFFPAIRS be pleased to state:
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(a) whether it is a fact that Secretariat
services and work of translation, interpre-
tation and of language typists, document
distributors, supervisors etc, were chiefly
manned by foreigners during the Seventh
Non-aligned Summit Conference;

(b) if so, the major types of services
entrusted to foreigners and foreign  ex-
change incurred thereon;

(¢) the reasons for not encouraging
Indian talent and specially in view of the
fact that in recent years many prestigious
international conferences were wholly and
successfully managed by Indians;

(d) the reasons why people from our
country were not contracted and  instead
foreigners were hired; and

(e) the steps propsed, not to insist on
foreigners and benefit Indians?

THE MINISTER OF EXTERNAL AFl-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) ana (b). While translaticn, interpreta-
tion, typing in Arabic, Spanish and-
I'rench, work was handled by the inter-
national stafl Englisﬁ typists, Document
Distributors and Supervisors were mostly
Indians. The foreign exchange expendi-
ture on international staff  was around
Rs. 90 lakhs.

(c) to (e). It has been the general
practice that for smaller conferences the
services of Indian interpreters, revisers,
translators etc. are utilized. However,
for bigger internationa) conferences such
as the recently concluded Non-Aligned
Summit, the services of qualified profess-
ional international stafi of U.N. standards
are requisitioned. Even for such confer-
ences, local available talent of the requis-
ite qualification and standard is utilised
wherever possible. Tributes were paid to
the international and Indian conference
staff by the Prime Minster and all other
delegations.

Road over-bridge replacing railway cross-
ing in S. E,_ Railway

5192. SHRI GIRIDHAR GOMANGUO:
Wiil the Minister of RAILWAYS be plea-
sed to state:
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(a) the names of the road over-bridges
in replacement of existing level crossing
approved by his Ministry during  Sixth
Plan period in different sections of South
Eastern Railway particularly  of Orissa
State;

Weitten Anawers

(b) the anticipated costs of each bridge
and funds placed since their approval;

(¢) whether the Government of Orissa
kad sent a proposal to his Ministry re-
garding these over-bridges or the S. E.
Railway prepared the report of these
bridges and taken up as normal develop-
ment of the sections;
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(d) whether State  Government have .
suggested the nmame of the over-bridge en
existing level crossing in Rayagada town
of Koraput district as the proposal for

this bridge was made during Fifth Plan;
and

(e) if not, what measures the S. E.
Railway has taken to include the  said
bridge on priority basis on the basis  of
old proposal thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Work on
the following seven road over-bridges on
S. E. Railway is is in progress:—

St Location S ate
No.
1 Bolangiy Orissa
2 Bargarh
3 Balasore
4 Nergundi
5 Guttack
6 Purulia West Bengal

7 Rajnandgaon

Machyra Pradech

(b) The d=tails are as under :

Lscation

Expenditure

Railways' Provisional
share of cost  expected upto allotm:nt for
(in lakhs of 31-3-83 (in 1983-84 (in
rupeesy  lakhs of rupzes) 1 -khsof rupees)

— "
Bolangir 13.12 11.52 1.60
Bargarh 16.92 14.34 2.58
Balasore 43.15 35-36 7.79
Nergundi 28.32 5.05 10.00
Cuttack 120. 50 5.00 10.00
Purulia 89.38 10.00 14.93
Rajnandgaon 30.50 25.72 " 4.78
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(¢) Yes, the proposal in all the above
cases were sponsored by State  Govern-
ment, who are also sharing the cost.

(d) and (e). On receipt of a represent-
ation for construction of a road bridge in
replacement of level crossing at  Raya-
gada, S. E. Railway had written to  the
S:ate Government in 1974 to agree to the
proposa] on cosy shuring basis, but  the
State Government did not agree to the
same due to paucity of funds.

Unless a firm proposal is rcceived from
the Orissa State Government on cos. shar-
ing basis, no further action can be taken
by the Railways in respect of Rayagada
road over bridge.
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State-wise blind children

5194. SHRI MADHAVRAO SCINDIA:
Will the Minister of HEALTH AND

FAMILY WELFARE be pleased to
state;
(a) whether it is a fact that about

40,000 children go blind every year;

(b) if so, what are the State-wise fig-
ures in this regard for the past three
years;

(¢) what steps are taken by  Central
Government to prevent blindness; and

(d) the expenditure incurred thereon
for the past three years, year-wise?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) No survey has been cen-
ducted by the Government to determine
the number of children who go  blind
every year. However, a sample survey
conducted by Indian Council of Medical
Research in 1973—75 estimated that am-
ong children vitamin a deficiency alone
aflects more than 30,000 every year lea-
ding to keratomalacia and blindness.

(b) State wise figures are not available
as no such survey has been conducted.

(¢) A scheme to prevent blindness due
to vitamin A deficiency among children
is in operation since Fourth Five Year
Plan through oral administration of mas-
sive dose of vitamin A solution. During
the Sixth Five Year Plan 125 millions
preschool children will be protected. Tae
scheme is implemented mostly in rural
areas of all States/UTs. Besides, educa-
tional efforts to popularise breas; feeding,
appropriate weaning foods, use of green
leafy vegetables and other food stuffs rich
in vitamin A, are being intensified through
all media of Mass Communication and in-
terpersonal communication channels.

(d) The budget provision for the pur-

pose during the last three years werei—

(Figures in lakhs)
1981-82 1982-83

1980-81

Rs. 97.50 Rs  69.00 Rs, 71.25
Commencement of Five Year Law Degree

Course

5195. SHRI ZAINUL BASHER:
the Minster of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether Government have accepted
the proposal for five year law degree
course; and

(b) if so, when the Central Universities
are expected to start this course?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Under
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the provisions of the Advocates Act, 1961,
the powers to prescribe the standards of
legal education for the purpose of en-
rolment as advocates, vest with the
Bar Council of India. The Bar Council
has formulated a new pattern of legal edu-
cation of five years after the 10 plus 2
stage which has been brought into effect
from 1-6-1982.

(b) All the Universities in the coun-
try, including Central Universities, have
been advised by the Bar Council to switch
over to the new scheme in two years, that
is, by the academic year 1984-85,

Private Engineering Colleges and Techni-
cal Institutions in States

5196. SHRI DEEN BANDHU VER-
MA: Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether it is a fact that Government
have taken a serious note of the mushroom
growth of private engineering colleges and
technical institutions in some Sates in
gross violation of the guidelines on this
issue;

(b) if so, in which of the States such
growth of private technical institutions
have been detected;

(c) whether any diectives have been is-
sued to the State Governments in this
behalf; and

(d) if so, what is the reaction of those
States in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF  EDUCATION AND
CULTURE AND SOCIAL.  WELFARE
(SHR1 P, K THUNGON): <(a) Yes,
Sir.

(b) Andhra Pradesh, Bihar and Kar-
nataka.

(c) Yes, Sir. The State Governments
have been requested to and the practize
of charging capitation fee.

(d) All the State  Governemnts have
reacted favourably but the State Govern- |
men's where such institutions reportedly
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exist have not yet been able to stop this

practice due to certain legal and other
difficulties, The Andhra Pradesh Govern-
ment have recently promulgated an Ori-
inance specifically for banning collection
of capitation fee. The Ordinance is being
replaced by a Bill which has been passed
by the State Assembly on the 21st March,
1983.

Frequent break-down in running of subur-
ban and Non-Suburban Trains in Sealdah
Division

5197. SHRI R. P. DAS: Will the Mn-
ister of RAILWAYS be pleased to state:

(a) whether Government have gone into
the reasons of frequent break-down in
running of suburban and  non-suburban
trains of the Sealdah Division;

(b) if so, the remedial steps taken so
far; and

(¢) the results thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes,

(b) Recently 48 FElectric Multiple. Unit
(EMU) coaches including 12 motor coa-
ches have been provided to Eastern Rail-
way not only to replace some overaged
coaches but also to improve the reliability
in service and increase frequency. The
main reason of frequent break-down nas
been incidents of thefts, damage and pil-
ferage of vital equipment by miscreants,
effective liaison is also being maintained
with the concerned security agencies and
the State Government.

(c) It is too early to make an assess-
ment in this regard.

Construction of platform shed and connec-
ting road at Chengail station.

5198. SHRI HANNAN MOLLAH: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Government are aware
of the fact that some small work of cons-
truction of three platform sheds at Chen-
gai] station of S. E. railway and some

" repair or reconstruction of the comnmecting

roads from the station have not yet com-
pleted for several years;

(b) if so, what are the reasons; and

(¢) whether the Government will allo-
cate adequate funds for the work and com-
plete the work immediately?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF). (a) Yes, The .
work of extension of 3 bays of platform
shelters on platform Nos. 1 & 2/3 were
approved in 1979-80 Budget, and not ye’
completed. The approach road which is
of water bound mecadum needs some
patch repairs.

(b) and (c) The reasons for non-comp-
letion was general paucity of funds and
some delay in fabrication of the sheds.
Casting of foundation have since  been
completed, and Railway expects to comp-
lete thg erection work in tha next few
months.

The patch repairs on the water bound
mecadum approach road in Railway are
also expected to be completed before on-
set of the monsoon.

Bridge over river Brahmani between
Tumkela ghat and Bonaigarh in Orissa

5199. SHRI HARIHAR SOREN: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the proposal for the cons-
truction of a bridge over the river Brah-
mani between Tumkelaghat and Bonaizarh .
on Nationa] Highway No 23 (Orissa) in -,
under consideration of the Government.

(b) if so, when the above bridge is
propsed to be constructed;

(c) the esimated cost of that bridge; and

(d) the amount propsed to be sanctioned
for 1983-84 for the construction of the ab-
ove bridge?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING & TRANS-
PORT (SHRI Z. R. ANSARI): (a) to
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© (). Yes, Sir. However, owing to financial
constraints it has not been possible to ap-
prove the proposal so far. As per the
1982 Schedule of Rates of Orissa, (he
bridge project including approaches ‘With
fecur minor bridges is estimated to cost
Rs. 520.25 lakhs.

(d) Does not arisé.

Closure of Jawahar Lal Nehru University
during Last six Months,

5200. SHRI CHINTAMANI  PANI-
GRAHI: Will the. Minister of EDUCA-
TION AND CULTURE be pleased to
state the number of times Jawaharlal
Nchru University closed during the nor-
mal working days in last six months?

~ THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): During the
last six months, the Jawaharlal Nehru Uni-
versity was closed only once from Febru-
ary 25, 1983. However, -it re-opened on
March 3, 1983.

Culturay Agreement between India and
Ethiopia

5201. SHRT CHIRANIJI LAL SHAR-
MA: Will the Minister of EDUCATION
AND CULTURE be pleased to state de
tails of the cultural agreement signed re-
cently between India and Ethiopia?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
“(SHRI P. K. THUNGON): A Cultural
Agreement between the Government  of

- India and the Provisional Military Govern-
ment of the Socialist Ethicpia was signed
on February 9,.1983. The  Agreement
_aims at developing closer relations between
India and Ethiopia in the fields of art, cul-
ture, education (including academic acti-
vity in the fields of science and technol-
ogy), sports, public health and mass media
of information including films, television,
>radio and press. For this puurpose, both
sides will encourage and facilitate recipro-
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cal visits of professors and experts; cx-
change of materials in the fields of cul-
ture, science, education, sports etc; grant
of scholarships to students  for hi(he.r
studies; exchange of artists and dance
and music ensembles; exchange of art and
other exhibitions: exchange of films, do
cumentaries. radio and television prog-
rammes:; participation in each other’s in-
ternational filmg festivals; visits of sports
teams etc.

For the fulfilment of the various objec-
tives, the Agreement provides for the set-
ting up of a joint committee of the two
governments which will bz aesponsible for
advising the respective governments in for-
mulating concrete programmes of exchan-
ges to be carried out in the fields envisa-
ged in the Agreement and in reviewing the
operation of the programme.

The Agreement will come into force
from the date of exchange of Insiruments
of Ratification by both the governments.

Construction of Railway line from Hili
to Eklakhi via Balurghat

5202. SHRI CHITTA BASU: Will the
Minister of RAILWAWS be pleased to
state:

(a) whether the Government have
under consideration a proposal to const-
ruct railway line from Hili to Eklakhi via
Balurghat;

(b) whether the survey has since been
completed;

(c) whether the Railway Board have
since approved it; and

) at what stage does it rest now?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (d).
There is proposal to construct a railway
line from Eklakhi to Hili via Balurghat.
A survey hag recently been carried out
for construction of a railway line between
Eklakhi and Balurghat. Taking into consi-
deration the need for development of this
backward region a proposa] was gent to
the Planning Commlssnon for clearance
which is awai‘ed.
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Opening of Mithila University

5203, SHRI BHOGENDRA  JHA:
Wilp the Minister of EDUCATION AND
CULTURE be pleased to state;

(a) from whom in Bihar and on which
date was the proposal for opening of the
Mithila University at  Darbhanga was
received by the University Grants Com-
mission and the Union Government for
the first time and whaf are the details
thereabout:

(b) when did the University  Grants
Commission team go to Darbhanga: which
sections of the people or political parties
approached it in favour of or against
the proposed University; and T

(c) whether this University has not yel
been given Development Grants, if so,
seasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIFS OF EDUCATION AND
CULTURE AND SOCIAL  WELFARE
(SHRI P. K THUNGON): t0) A prupo
sal for the cstablishment of Mithila Uni
versity by reorganising the cxisting K. S.
Darbhanga Sonskrit Vishwavidyalaya was
dirst recerved  in May., 1967, from
the then Dcputy Chief Minister of the
Government of Brar.

(b) An experp Committee of the Com-
mission visited Darbhanga in January.
1968 10 examine the proposal, The Com-
mittee received several memoranda from
various persons/organisations during its
visit. Those who were against the pro-
posed reorganisation of the K. S, Dar-
bhanga Sanskrit Vishwavidyalaya were:

1. The Vice-Chancellor,
K. S. D. Sanskrit Vishwavidyalaya
2. Shri Dev Narain Jha,
K Secretary,
Rashtriya Pustakalaya, Bihar,

3. Shri S, N. Thakur,
Prabandhak Pracharak

Mithili Pracharak Sangh,
Mirzapur,
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4, Shri Jatashanker Jha,

" Pracharya, Rajkiya Sanskrit
Mabhavidyalaya, Patna,

5. Chairman, Central Sanskrit Board

6. Governor of B'har, and Chmoelloi’
of Universitics in Bihar,

7. Prof. Chetkar Jha’

Patna University and Member Blhar
Legisiative Council.

The Committe reccived a memorandum
in support of the proposed reorganisation
from Shri S.ignath  Misra, Convenor
Mithila University Committee, g

(c) The University has not so
been given any graat by the
Grants Commissien for its  institutional
development as certain conditions pres-
cribed in the rules {ramed uade, Section

12A of the UGC Act have yet to be ful-
"dlled

far
vilversity

Publication ¢f wuridu  ecucyclopaedia
5204, SHRIMATI GEETA MUKHLER-

JEE: Will the Minisier of EDUCATION

AND CULTURE be pleased to siate:

(a) whether it is a fact that a deal
has been struck between the  Director,
Bureau for Promotion of Usdu and Ham-
dard Presg of Deihi for publishing the
Urdu Encyclopeadia, although the tender
submitted by the firm was not the highest;

(b) if so, whether any gecurity has
been taken from the firm as provilied un-
der the rules; and

(¢) if not, the reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES  OF EDUCATION AND
CULTURE AND SOCIAL WELFARRE
(SHRI P. K. THUNGON). (a) No, Sir.

(b) and (¢). Do not arise,

Seciting up of nationa! institute for ayur.
veda at trivandrum

5205. SHRI P, K. KODIYAN: W!ll
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state: .

(a) whether a proposal to eﬁab&b?'t
National Institute for  Ayurveda - at
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Trivandrum is under Government comsi-
deration; and : ;

(b) if so, the details of the proposal
ang at what stage is the proposal at pre-
sent? ~

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) and (b). There is no
proposal to establish a Nationa] Institute
of Ayurveda at Trivandrum Kerala, as
there ig already a Nationa] Institute of
4yurveda at Jaipur,

Population Education in Higher
Secondary and College Jevels

5206. SHR1 A. C, DAS: Will the
Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether Centra] guidelin'cs’ have
been gent to various States for the intro-
duction of population educaTion m higher
secondary and college levels; _..-'

(b) if so, the action taken by  the
State Governments in the implementation
of the above proposal; and

(c) if not, when guidelines are proposed
to be sent to various States in this regard?

THE DEPUTY MINISTER IN = THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c).
The Ministry of Education and Culture,
Government of India has launched a Na-
tional Population  Education Projéct in
the formaj education system with effect
from April, 1980. Under this, State plan
proposalg have been prepared in accor-
dance with  guidelines formulated by
NCERT. The programme is at present be-
ing implemented in 21 States and 6 Union
Territories.

The States have been developing cur-
riculum for Primary/Middle and Secon-
dary school stages in Population Edu-
cation keeping in view the specific physi-
cal and social-cultural environment. They
are also incorporating population related
jdeas and values in the text books and

, othey instructional materials meant  for
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students angq teachers, The States also
undertake in-service training programme
for their teachers, teacher educators and
school administrators, Some Stateg have
now started curriculum development for
the higher secondary stage

As regardg introduction of population
education at college Jevel, the University
Grants Commission Hag circulated 15
lectures on various aspects of population
education, for use by the universities with
such modification as may be considered
necessary.
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Objectives and achievement of AIIMS and
PGMIER

5208, SHR1 B. D. SINGH:
SHRI RASHEED MASOOD:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) what are the main objectives for
which AIIMS and PGMIER, Chandigarh,
the two prestigious medical institutes were

‘ set up; »

(b) how many Committees, if any, (with
names) were set up by the Government
since the inception of these medical insti-
tutes to go into their functioning to know
the achievements made and the drawbacks/
problems if any in the functioning of these
institutes stating when a Committee was
last set up for the purpose:

(c) what are the salient features of the
major recommendations made by these
Committees and the steps taken by the
Government to implement them; and

(d) whether there is any report still
pending for consideration of the Govern-
ment, if so, details thereof stating the rea-

sons for delay in taking a decision on the -
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THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI =~ MOHSINA
KIDWAI): (a) The main objectives for
which the ATIMS, New Delhi and
PGMIER, Chandigarh were set up are (i)
to develop patterns of teaching in under-
graduate and postgraduate medical educa-
tion; (ii) to provide training facilities in
various branches cof health activities; and

(iii) to attain self-sufficiency in postgra-
duaté medical education.

(b) to (d). The Government of India
did not set up any Committee since in
ception of these two medical institutes to
2o into their functioning, However, the,
ATIMS, set up a Review Committee _in

1963, under the Chairmanship of Dr.
A. Lakshamanswami Mudaliar, which
submitted its report in December 1964.

Similarly, the PGMIER, before it was
taken over by the Government of India,
set up a Review Committee in 1966 un-
der the Chairmanship of Dr. K. N Rao.

The Uniop Health Minister, in his capa-
city as the President of both the Instiutes,
set up a Review Committee in August, 78
to go into the functioning of both the Ins-
titutes, This Review Committee. headed
by Shri T. A, Pai and later by Dr, S. J.
Mehta, submitted its report on 30th April
1981 The Review Committee made re-
commendations in regard to  developing.
patterns of teaching, evaluation of the rural
and urban health centre projects, research
work, hospital services and academic and
administrative set up of the Institutes ete.
The Institute Bodies set up a small com-
mittee  to identify factual inaccuracies, if
any, and to take a view on the descrip-
tive position of the report. The Reports
of the Review Committee ag well as of
the small Committee were considered by
the Tustitute Bodies in their meetings held
on 15th February 1983, The Institute
Bodies have generally accepted the recom-
mendations of the Review Committee sub-
ject to certain modifications, The Insti-

tutes will be taking necessary wﬂm‘ to
implement these Mebmmendaﬂom :
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Lalitgiri Buddhist Monumecnts

5209 DR. KRUPASINDHU BHOL
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether Lalitgiri, District Cuttack,
Orissa, famous for its Buddhist monu-
ments and deeply rich in historical and
archaeological value and a protected area
under the National Monument Preservation
Act, is being leased out for a stone quarry
for boulder and moreen extraction;

(b) whether the Archaeological Survey
of India has quite a number of staff to
guard the area;

(¢) if so. how this area is being  pro-

posed to be Jeased out; amd

(d) the steps taken or proposed to be
taken to see that the arca is not leased
out illegally and thorough excavation is
carried out around Lalitgiri to unearth
the Buddhist era treasures?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION  AND
CULTURE AND SOCIAL WEIFARE
(SHRI P. K. THUNGON): (a) The cen-
trally protected area at Lalitgiri has not
been leased out for any quarrying opera-
tion.

(b) There are three Monument Atten-
dants to guard the area.

(c) There is no such proposal to lease
out the protected area by the Survey.

(d) Any illegal collcction of boulders
efc. whenever noticed is immediately
brought to the notice of the local police
and District authorities for taking prompt
action. The site is demarcated and any
such illegal activities cannot escape the
notice of the watch-and-ward staff posted
there. At present there is no proposal for
excavation of the site by the Archacologi-
cal Survey which is now concerned with

problem-oriented. sites.
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Movement of coal by sea

5211.  SHRI KAMLA MISHRA
MADHUKAR: Will the Miinster of
SHIPPING AND TRANSPORT be pleas-
ed to state:

(a) how many ships have been deployed
to ensure smwoth movement of coal by
scal

"

(b) what are the conditions stipulated

for these ships in the matter;

(¢): whethey it is a fact that some de-
viation in loading conidiions and freight
charges have been made without the con-
sent of the Government in advance re-
sulting in resentment in the Companies and
slow movement of coal;

(d) if so, the reasons thereof; and

(¢) steps taken by the Government to
ensure effective loading of coal to reach
the same to utilities and non-utilities in
time?
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THE MINISTER OF STATE IN THE
MINISTRY OF = SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARD): (a)
10 ships on an average every month.

(b) Coal for Railway and Cement Com-
panies moves on liner terms, while for
Tamilt Nado Electricity Boarq coal s
moved by vessels on time charter with
Poompuhar Shipping Corporation.

(c) Recently the Railway authorities had .

unilaterally changed the procedure  for
payment oi freight from payment on pre-
sentation of Bill of Lading to payment on
advice of discharge of coal. On interven-
tion by .he Director General of Shipp-
ing, they have now reverled to the earlier
procedure.

(d) and (¢), Do not arise,

Time bound promotion for non-teaching
university employeeg

5212, SHRI GEORGE FERNANDES:
Will il Minister of EDUCATION AND
CULTURE be pleased to state:

(a) wheither Government have appointed
a commillee to deal with the time-bound
promwtions for the non-teaching employees
of Deihy University as has been done in
the case of the teaching staff; and

(b) if not. the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION  AND
CULTURE AND SOCIAL. WELFARE
(SHR1 P. K. THUNGON: (a) The Univer-
sity Grants Commission has appointed a
Committee for the non-teaching staff of
Central, Universities with the following
terms of reference:—

(1) To identify any disparity/distora-
tion in the scales of pay of different
categorics of noa-teaching staff in Cen-
tral Universities;

(2) To identify. if any, the disparity
in the provision of promotional avenues
of the non-teaching staff in the Central
Universities;

(3) To make specific  recommenda-
tions to rectify these and also suggest
suitable provision for  promotional
avenues on a rational basis for different
cateporics of non-tcaching employeey

in the Central Universities.
(b) Does not arise.

Tamil Nadu artistes’ visit ahroad

5213, SHRI N, DENNIS. Will  the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) details of dancers, vocal musicians
Mirudangam vidvans, violin vidvans from
Tamil -Nadu who had visited abroad dur-
ing the last three calendar years;

(b) number of time they visited during
this period; :

(¢) period of their stay in various coun-
tries;

(d) purpose of their visits; and

(e) foreign exchange spent and earned
by them?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR1 P, V. NARASIMHA

RAO): (a) to (¢) Information is being
collected,

Progress of widening of G.T. Road between -
Delhi and Amritsar

5214, SHRI R. L. BHATIA: Will the
Minidter of SHIPPING AND TRANS-
PORT be pleased to state:

(a) the latest progress made in the widen-
ing of the G.T. Road between Delhi and
Amritsar and upto which point it has
reached;

(b) how long more will it take ‘o cover
Amritsar; and

(c) the total expenditure incurred on this
project uptil now?

THE MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI): (a)
to (¢). Thelencth of G.T Road in Delhi
is now 31 kms. with the completion of
12 km. long byepass outside Model Town/.
Azadpur area between Rajghat and Delhi/
Haryana Border. This length. has been
fully widened to 4 lanes. Out of 183 kms.
in Haryana, 21 kms length from Delhi/
Haryana Border to Murthal has  been
widened to 4 lanes and opened to traffic,
except, for short length of approaches to
the new bridge accross drain No. 8 which
is in progress, in Punjab, the length upto
Amuitsar is 224 kms out of which 5.5
kms length passing through Khanna.
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Goraya and Rayya towns has been widen-

ed to 4 lanes and in a further length of
22.5 kms. between Ludhiana and Goraya,
widening to 4 lanes is in progress. A
length of 10 kms from Goraya and i.e.
excluding 2 road overbridges and approa-
ches is expected to be opened to traffic
by 31st March, 1983. The executing agen-
cies have reported an expenditure of about
Rs. 19.50 crores upto February, 1983.

In Haryana and Punjab, a further length
of about 124 kms has been included for
4 laning in the 6th Plan, However, its
construction will depend on availability
of funds from year to year in the remain-
ing period of the 6th Plan. Widening of
balance reaches would be considered to
be taken up in the 7th Plan subject to
inter-se priorities and overall availability
of resources.

Training of under-trials from Bhagalpur
Central Jail at National Institute for
visually handicapped, Dehradun

5215. SHRI ASHFAQ HUSSAIN: Will
the Minister of SOCIAL WELFARE be
pleased to state:

(a) the number of blind under-trials fromy
Bhagalpur Central Jail undergoing train-
ing at National Institute for the visually
handicapped, Dehradun;

(b) whether any of lese under-trials
have been sent back to jail from the insti-
tution; and

(¢) if so, reasons and details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR] P. K. THUNGON): (a) to (c). At
present only one blind under-trial prisoner
from Bhagalpur Central Jail in under-
going training at the Naitonal Institute for
Visually Handicapped, Dehradun, In
1981-82 the Institute received 11 trainees
of whom two took dischrage in February,
1982, one proceeded on home leave in
April 1982 and seven were given Certifi-
cates of Proficiency and discharged in
December, 1982, The remaining one under-
trial is still under training. The trainees
were sent under escort by the Bihar Gov-
ernment and were taken back nnder cscort,
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Coach repairing workshop at Bhopal

5217. SHRI  PRATAP BHANU
SHARMA: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether it is a fact that work has
not been started on the coach repairing
workshop to be built near Bhopal in M.P.
till today;

(b) if so, the reas&us thereof;
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(¢) total expenditure incirféd on this
project as on 28 February, 1983 against
the allocation in the Budget of 1982-83;
and

(d) when according to the revised sche-
dule it is expected to come into operation/
production?

THE MNISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) and (b). Preli-
minary work on preparation of detailed
estimate, material schedules etc. has
begun.

(c) Total expenditure till 28th Fzbru-
ary 1983 was Rs. 54 lakhs against budget
allocation of Rs. 107 lakhs for the year
1982-83.

(d) The workshop is expected to begin
out-turn in 1985-86 but actual progress is
dependent on availability of funds.
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Enquiry into working condition of Univer-

sity Teachers

5219. SHRI INDRAJIT GUPTA: Will
the Minister of EDUCATION AND CUL-
TURE be pleased to state:

(a) whether any comprehensive inquiry
is being made into the working and living
conditions of college and university tea-
chers, with special referemec to their pay
scale, promotional avenues, housing, and
their  participation in all management
bodies;

(b) if so, whether their grievances high-
lighted by the 103 days’ strike to Delhi
University Teachers’ Association will be

Lant in mind: and
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(¢c) whether represemtations om the sub-
ject  will be invited from the All-India
Federation of University ~ and College
Teachers’ Organisations (AIFUCTO)?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) te (c).
No enquiry as such is being made into the
working and living conditions of univer-
sity teachers, their scales of pay, promo-
tional avenues, housing  problems, etc.
However, the Government has, in pur-
suance of a decision announced on the
eve of the Teachers' Day last year (S5th
Septetfiber, 1982), constituted two Na-
tional Commissions, one on School Tea-
chers, and another on Teachers of Higher
Fducation. The terms of reference of the
Commissions include, among others, iden-
tification of steps to give an appropriate
status for the members of the profession;
consideration of measures needed for at-
tracting and retaining talented persons in
the teaching profession; review of the ex-
isting arrangements for their training/
oriemtation, identification of the role of
teachers’ organisations in  professional
growth and professional consciousness;
consideration of the feasibility of evolving
an acceptable and implementable code of
conduct for teachers; an assessment of the
adequacy of arrangements for promotion
of teachers’ welfare, etc. Though the
Commission; are not primarily bodies for
looking into the grivances of teachers
they could consider any matter connected
with the terms of their reference and  the
AIFUCTO could send their suggestions,
if any, for the consideration of the Com-
missions.
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Effects of recession on shipping indusiry
and trade

5221. SHR1I SUBHASH CHANDRA

BOSE ALLURI:
SHRI G. NARASIMHA"
REDDY:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that the :hip-
ping industry is facing world wide reces-
sion; and

(b) if so, what are its effects on Indian
shipping industry and trade?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS.
PORT (SHRI Z. R. ANSARI): (a) Yoo

(b) The Freight charter earnings of
Indian Shipping Companies have come
down considerably as a result of which
Indian Shipping Companies are facing
severe cash-flow problems. Some Indian
Shipping Companies have had to close
down their operations. The Indian Ship-
ping Companies are also finding it difficult
to meet their capital requirements.

Blind persons in rural and urban areas

5222. SHRI JAI NARAYAN ROAT:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) the blind persons in the rural areas
and the urban areas in the country and
its percentage till date; and

(b) the causes of the blindness and
steps taken by the Government to get rid
of this problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) A sample survey carried
out by the Indian Council of Medical Re-
search in 1973—75 gives a rough esti
mates of about 9 million blind persons in
the country. Urban and rural distribution
“of blind population is not available.

(b) (1) The above mentioned survey
showed that the main causes of blindness
in India were Cataract (55 per cent),
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per cent), Small Pox (3 per cent), Nutri-
tional deficiencies (2 per cent), Injuries
(1.20 per cent), Glaucoma (0.50 per cent)
and other causes (18.30 per cent).

(1I) Some of the major steps taken by
the Government of India to control blind-
ness in the country are as under:—

(i) A scheme to prever: blindmess dus
to vitamin A deficiency among children
through oral administration of massive
dose of vitamin A soiution is in opera-
tion, mostly in rural arcas, of all States/
Union Territories.

(i) The National Programm, for
control of Blindness is being imple-
mented by Government as a 100 per
cent Centrully assisted Central sponsor-
ed scheme all over the Country during
the Sixth Plan period. The main fea-
tures of the Programme are:—

(a) Equipping the Primary Health
Centres with Ophthalmic Equipment
and traincd Ophthalmic Assistants to
render primary cye  care services,
development of ophthalmic wing or
District Hospitals strengthening of
Ophthalmology Departments of selec-
ted Medical Colleges, establishment
ol Regional Eye Instjtutes, develop-
ment of Dr. R, P. C(entre, New
Delhi as national level apex institute
for various eye cares including sur-
gical  services, Besides, Dr. R, P.
Centre and the Regional Eye Institu-
tes are to carry out research in the
eye care services and provide training
facilities.

(b) Establishment of 80 Mobile
Fye Units for comprehensive eye
care ~services including performance
of intra-ocular operation and more
particularly, cataract operations  jn
eye comps,

(¢) Cataract being the most com-
mon cause for blindness in  the

country, provision of grant-in-aid @

Rs. 60/- per case (subject to a ceiling

of Rs. 12,000/- per camp) to volun-

tary Organisations and Zila Parj-
shads/Panchayats for organising eye
camps in rural areas and towns upto

50,000 population for performing

cataract and other intra-ocular opera-

tions.

(d) Establishment  of training
schools for the training of opthalmic
assistants who are to be posted at the

Primary Health Centres and District
Hacenitale
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(¢) Imparting health education on ecye

" care through all media of mass commu-

nication with particular emphasis on ocu-

lar health amongst children and all other
vulnerable groups and orientation of tea-

chers, social workers and students about

the problems of eye: health care and

nutritional deficiency.

(f) Destribution of antibiotic tubes for

treatment against trachoma.

Countries which participated in Non-
aligned Summit

§223. SHRI SANAT KUMAR MAN-
DAL:

SHRI R. L, BHATIA:
Will the Minister of EXTERNAL AF-

FAIRS be pleased to s'ate: !

(a) the names of the countries which
participated in the Non-aligned Summit

hzld in the Capital recently;

(b) the achicvements by this Summit
and how far it has helped not only in
reducing the world tensions but also in
checking the super-power hegemony in the
Indian Ocean and solving the Palestinian
problem and Israeli aggression;

(¢c) the role played by India in its
deliberations; and

(d) the estimated expenditure incurred
by India the host on the holding of this
Summit and the contribution, if any made
by any participating country?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) A list of the countries/organisations
which participated in the New Delhi Sum-
mit is placed on the Table of the House.

(b) The Summit adopted by consensus
a Politica] Declaration the New Delhi
Message, an Economic Declaration and an
Action Programme for Economic Coopera-
tion as well as the Declaration on collec-
tive Action for Global Prosperity and the
Declaration on Collective Self-reliance
among Non-Aligned and other countries. -
While the political Declaration included
specific formulations relating to the ques-
tion of the Indian Ocean, Palestinian pro-
blem and Israeli aggression, the New Delhi

1905 (SAKA)
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Message made a fervent appeal for peace,
MM, detente and development, It
is hoped that the deliberations of the Sum- '
mit reflected in its Final Documents would
help in alleviating tensions and contribute

towards resolving problems which threaten
world peace.

(c) India’s active and constructive role
enable the deliberations at the Summit to
be conducted in an atmosphere of umity,

solidarity, tolerance and mutual accom-
modation.

(d) At this stage it is not possible to give
the exact figure of cpznditure as various
Departments of Goveinment were involved
in making arrangements for the Conference
and it will take some time before a con-
solidated figure on this account is arrived
at. However, it is estimated that ultimate
expenditure may be around Rs. 30 creres,
which includes expenditure on creation of
infrastructure of a permament nature. No *
participating countries have made any
financial contribution.

List of Countries which Participated as
Members in the  New Delhi  Summit,
March, 1983.

S.No Countries

8 Afghanistan

2 Algeria

8. Angola

4. Argentina

5 Behrain

6. Bahamas

y Bangladesh

8 Barabados L4
9. Belize

10. Benin

11. Bhutan

12, Bolivia

13, Botswana

14, Burundi

15: Cameroon

16. Caps Verde

17, Central Africa Republic

18. Chad

Comoros
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8. No  Countries S. No  Countries
) - & 4
20.  Colombia ' 61.  Nepal
21, Congo 62. Nicaragua
22. Cuba 63. Niger
23. Cyprus 64. Nigeria
24, Djibouti 65. Oman
25. Egypt 66. Pakistan
26. Ecuador 67. P.L.O.
27. Equatorial Guinea 68. Panama
28. Ethiopia 69. Peru
29, Gabon g 70. Qatar
Gambia 71. Rawanda
31. Ghana y 72, Sao Tome & Principe
32, Greada 73. Senegal
33. Guinea 74. Saudi Arabia
34, Guinea-Bissau 75. Seychelles
35. Guyana 76. Sierre Leone -
36. India 77. Singapore
37, Indonesia 78. Somalia
38. Iran 79. SWAPO
39, Traq . 80. Sri Lanka
. 40. Ivory Coast » 81. Sudan
41, Jamaica 82. Suriname
42, Jordan 83. Swaziland
43, Kenya 84, Syria
44, Korea. DPR 85. Tanzania
45. kuwait / 86. Togo
46, Laos, PDR 87. Trinidad & Tobago
47. Labanon 88. Tunisia
48. Lesotho : 89, Uganda
49, Liberia . 90. United Arab Emirates
T 50. Litya ) 91. Upper Volta
51, Madagascay 92. Vanuatu
52. Malwi 93, Vietnam
53. Malaysia .
54 Maldives 94, Yemen Arab Republic
53. Mali ;y 95, Yemen, PDR
56. Malta 96. Yugoslavia
. 1 Mauritania 97, Falve -
S8, Mauritius 98, Zambia
59. Morocco
60,  Mozambi-ue ) 99.  Zimbabwe

e i
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£

of .Countries\Organisations
participated as observer

g

. El Salvador

Mexico

Papua New Guinea

. Philippines

Uruguay

Venezuela

. African National Congress

. Afro-Asian People’s Solidarity Orga-
nisation

10. League of Arab States

3E. -prgnnisau'on of African Unity

R T

12. Organisation of the
ference

13. Pan-Africanist Congress of Azania
14. Socialist Party of Peurto "Rico
15. United Nations.

List of . Countries Organisations which

participated as Guests

1. Austria

2. Dominican Republic

3. Finland

4. Portugal

5. Romania

6. San Marino

7. Spain

8. Sweden

9. Switzerland

10. The Holy See

11. Economic & Social Commission for
Asia and the Pacific

12. Food and Agriculture Organisation

13. International Committee of the Red
Cross .

14. International Conference on the Ques-
tion of Palestine

15. United Nations Ad hoc Committee
on the Indian Ocean

16. United Nations Commissioner for
Namibia

17. United Nations Committee on the
Exercise of the Inalienable Rights of
the Palestininian People
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18. United Nations Council for Namibia

19. United Nations Conference on Trade
and Development

20. United Nations Development Pro=
gramme

21. United Nations Education Scientific
& Cultural Organisation

22. United Nations Industrial Develop-
ment Organization 3
23. United Nations Special Committee

against Apartheid

24. United Nations Special Committee on
Decolonization

25. World Food Council
26. World Health Organization.

Allocation of funds to Universities during
1983-84

5224, SHRI AMAR ROY PRADHAN:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether it is a fact that Government
ehave recently decided to reduce ar cut
off the funds of the Universities in the
country the existing education  system
needed much more money: and

(b) if so, the details thereof and if not,
the funds allocated to the Universities for
1983-84 universities-wise?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION & CUL-
TURE AND SOCIAL WELFARE (SHRI
P. K. THUNGON): (a) No, Sir.

(b) For the year 1983-84, an outlay of
Rs. 52.77 crores has been provided in
Annual Plan for sanctioning development
grants to various Universities in the coun-
try, through the University Grants Com-
mission. This provision is not made on
the basis of a university-wise allocation.
Disbursements from this provision are
made by the University Grants Commis-
sion on the basis of the requirements of
each university for implementing the pro-
grammes of development approved by the
Commission in the Sixth Plan and the
progress of expenditure incurred on them.
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. Strengthening freight investigation
y Bureaux at four major Ports

5225. SHRI JAGDISH - TYTLER:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government have de-
cided to strengthen the freight inves-
tigation bureaux at the four major
portg of Bombay, Madras, Calcutta
and Cochin; and

(b) what new steps are being con-
sidered by the Government for
streamlining the system of register-
ing shipping agents?

THE MINISTER OF STATE N
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) and (b) The Working Group on
Tramp Operators (Padmanabhan
Committee) had inter alig recom-
mended  licensing of the  shipping
agents. This recommendation has
been accepted in principle, As and
when a law in this regarq is passed,
the offices of Freight Investigation
Bureau (FIB) at Bombay, Madras,
Calcutta, Cochin and Visakhapatnam
would require strengthening.

Modernisation of  Hindu tan
Limited, Visakhapainam

Saipyard

5226. SHRI K, A. SWAMI:

SHRI KUSUMA KRISHNA
MURTHY:

Will the Minister of SHIPPING
ANT) TRANSPORT he pleased 1o
state ;

(a) whether it ig a fact that moder-
nisation of Hindustan Shipyard, Vi-
sakhapatnam was undertaken;

(b) if so, the details thereof;
(c) the progress registered so far;

(dy the steps contemplated to ac-
celerate the progress; and

(e) whether any preference is given
to the families of displaced persons
in the matter of employment?

i MARCH 31, 1983
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THE MINISTER OF STATE )N
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) Yes.

(b) The Stage 2 Development and
Modernisation project of Hindustan
Shipyard was sanctioned by the Gowv-
ernment in May, 1981 at an estimated
cost of Rs. 55.00 crores. After com-
pletion of the project, the present
capacity of the Shipyard of 3 “Pio-
neer” class vessels of 21,600 DWT
each would be increased to 6} to 7
“Pioneer” class vessels or equivalent
tonnage. The work on the project
commenced in November, 1981, The
project envisages -cons'ruction of ‘pnh
fabrication areas, engine assembly
shops and modification of several
other ships, essential machinery and
equipment, . transporiation and mate-
rial handling equipment, one existing
berth to be replaced by a. building
Dock and gates at the end of two
other existing berths; etc.

(¢) Tenders for the main stay of
the project. viz., Building Dock have
b.cn recelved.  Procurement action in
respect of Heavy Duty Cranes, Self-
elevating Low Bed Transporter and
the comprehensive Steel Processing
Plant is at an advanced stage. Action
is also in hand for placing® formal
orders on the indicenous  par-
ties for supply of cranes, welding
machines and other miscellaneous
items. The Civil works envisaged in
the project are in varioug stages of
progress. :

(d) The work of construction of
Building Dock is nroposed to be given
on a turn-key hasis, It is also pro-
posed to import major items of plant
and equipment as packages to ensure
timely installation and trouble-free
performance. The progress on the
problems ang espedite completion  of
review meetings are held to sort out
problems, and expedite completion of
thz project. Foreign Consultants have
also been engaged for providing consul-
tancy services during construgtion stage
of the project to help accelerate com-
pletion of the project. .
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(e) The work is being carried out
within the premises of the Shipyard
and no person has been displaced.
Therefore, the question of their re-
habilitation by way of preference in
the matter of employment does not
arise.

University Grants Commission guide-
lines for uniformity in  Universities

5227. SHRIMATI VIDYA CHENNU-
PATI: Will the Minister of EDUCA-
TION AND CULTURE be pleaseb te
state:

(a) whether Government or Univer-
sity Grants Commission laid down
any regulations for the different Uni-
versities to follow a uniform standard
in regard to curriculg in various dis-
ciplines, methods of examination, eva-
luation work, etc.;

thereof and whe-
followed by

(b) if so, details
ther these are  being
different universities; and

(c) if these are not being foll.wed
steps contemplated for their imple-
mentation?

THE DEPUTY MINISTER IN
THE MINISTRIE§S OF EDUCATION
AND CWLTURE AND SOCIAL WEL-
FARE (SHRI P. K. THUNGON): The
curriculy for various courses offered
by the Universities, the methods of
examination, procedures for evalua-
tion, etc, are prescribed in accord-
ance with the provisions contained in
the Act, Statutes and Ordinances of
each  University. The University
Grants Commission has been from
time to time formulating guidelines
indicating the curricula in  different
subjects, the level of standard expect-
ed, basis for restructuring courses at
the under-graduate level, measures
for reforms in the examination sys-
tem, and so on. These guidelines are
brought to the notice of universities
for consideration, They have not been
framed as regulationg which could be
enforced in all universities.

(b) and (c). Do not arise.
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Indian Ocean as “Zone of Peace”

5229. SHRI KUSUMA KRISHNA
MURTHY:

SHRI G, NARSIMHA
REDDY .

SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI HANNAN MOLLAH:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what action has been taken by
the Government during the last three
years at the United Nations and other
international forums to focus atten-
tion on maintaining the Indian ocean
as a zone of peace and to stop naval

build-ups of super powers in that
zone; and

(b) the results achieved in this
direction?

THE MINISTER O EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). India and other
like minded States have been working
together in the United Nations Ad Hoc
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Committee on Indian Ocean and in
the Non-aligned Movement - for the
attainment of the objectives embodied
in the Declaration of the Indian Ocean
as a Zone of Peace contained in Re-
solution 2832 (XXVI) adopted by the
United Nations General Assembly in
1971. Over the past three years, the
-UN General Assembly has requested
the Ad Hoc Committee to continue its
work and to make every effort to ac-
complish the necessary preparatory
work for the UN Conference on the
Indian Ocean including consideration
of itg initia] convening during 1981.
Since there was no consensug in the
Ad hoc Committee on the dates for
the Conference, they have been post-
poned by Successive Assembly resolu-
tions, The latest resolution adopted
by the 37th Session on 13 December,
1982 called for its convening not later
than the first half of 1984.

At the recently concluded New
Delhi Summit Conference of Non-
aligned countries, in which most of
the littoral and hinterland States eof
the Indian Ocean participated, the
non-aligned countries reaffirmed their
determination to continue their endea-
vour towards the implementation of
the 1971 UN Declaration, The main
hurdle in the implementation of this
objective however is the attitude of
some great powers who do not accept
the 1971 Declaration and are not in-
terested in the early convening of a
Conference on the Indian Ocean to
achieve the objectives contained in
the Declaration,

Housing facilities to Mormugzao Port
Frust Employees

5230. SHRI EDUARDO FALEIRO:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) y/hether there is an acute short-
.age of housing in Goa and particular-
ly in the town of Vasco-da-Gama; and

(b) if so, ‘what steps has the Mor-
mugao Port Trust taken to provide
housing facilities to their employees?
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THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) Yes.

(b) Mormugac Port Trust hag cons-
tructed 670 residential units and has
also hired 60 units for accommodating
their staff in addition to 72 units for
the CISF personnel. Another 432
family units for the Port staff are in
final stages of construction and are
expected to be ready for occupation
my April, 1983.
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 Suspension of Railway Employees in
ADRA Division

5232. SHRI BASUDEB ACHARYA:
‘Will the Minister of RAILWAYS  be
pleased to state:

. (a) number of cases of suspension and
‘book-off Railwaymen in Adra  Division
~ amder S. E. Railway for thg period from
1 January, 1982 to 31 December, 1982;

(b) number of major and minor pen-
.alty charge sheets issued to the staff; and

(c) number of Railwaymen dismissed
from service by applying rule-14/2?

THE MINISTER OF STATE IN THE
‘MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) During the
-period in question 18 railway employees
.were suspended and 23 were booked-off,

(b) Charg-sheet for major  penalitics
were Serveq to 17 railway employees
while 58 railway employees were given
<harge-sheet for minor panalities,

(c) None

Utilization of U.G.C. ¥unds by Universi-
ties of Orissa

5233. SHRI RASABEHARI BEHRA:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether the amount sanctioned to
‘Sambalpur University, Berhanpur Univer-
sity and Utkal University of Orissa by
University  Grants Commission  during
the year 1981-82 and 1982-83 have been
fully utilised for the purpose; and

(b) if so, the details of progress made
so far, and the amount required for
completion of the works?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION &
“CULTURE AND SOCIAL WELFARE
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(SHRI P. K. THUNGON): (a) and (b).
The required information is being col-
Jected and will be laid on the Table of
the Sabha.

Coach  Factories

5234, SHRI XAVIER ARAKAL. Wil
the Minister of RAILWAYS be pleased
to state:

(a) how many coach factories have
been sanctioned from 1980 onwards and
their location;

(b) reasons for not sanctioning Pal-
ghat scheme of Kerala State; and

(c) whether the Central Government

have abandened the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) The Rail-
ways have not sanctioned any new Coach
Factory since 1980.

(b) and (c). There is a proposal to set
up a new Railway Coach Production. Unit
in the Railway Sector. Action has been
initiated for preparation of a  detailed
Project Report which will include Loca-
tion Survey, Cost Estimate etc. After
this report is completed a decision about
Jocation of the Factory will be taken. The
suggestion received from the Government
of Kerala for locating the Factory im
that State has been takeny note of and it
will be given due consideration alongwith
other claims received while finalising the
location Further action to set up the Fac-
tory will be taken when fund allocation
for this Project is made by the Planning
Commission.
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News Captioned ’Handicaps Hemper
Education drive’

5236. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) whether the attention of the Gov-
ernment has been drawn to news  item
under caption ‘Handicaps hamper Edu-
cation drive’ appearing in English daily
Indian Express dated 6 February, 1983;

(b) if so, what steps are proposed to
remove handicaps coming in the way of
universalisation of Education by 1990;

(c) has any survey been made in or-
der to chalk out a plan for speedy uni-
versalisation of education; and

(d) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
{SHRI P. K. THUNGON): (a) Yes,
Sir.

(b) To realise the goal of universalis-
ation of education by 1990, comprehen-
sive measures have been envisaged|under -
taken. They are indicated in the state-
ment attached.

(c) The Fourth All India Educational
Survey was conducted during 1978-79,
with 30th September 1978 as reference
date. One of the main objectives of this
Survey was to collect such essential data
as are required to prepare realistic plans
and programmes, specially for Universal-
isation of Elementary Education.
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(d) The report of the Survey is
able in the Parliament lerary

Statement

Measures envisaged and undertaken to-
achieve Universalisation of Elementary:
Education:

(i) ‘Elementary Education’ has been.
included in the Minimum Needs Pro~
gramme (MNP) and in the new Twenty
Point Programme of the Government
and, elementary education.has been ac-
corded a high priority in Education
under the Sixth Five Year Plan. .

(ii) Opening of primary and middle-
schools within easy walking distance:
covering the needs of all habitations,

(iii) Intensification of the utilisation: *

of existing schooling facilities.

(iv) Conversion of  single-teacher
schools into two teacher schools.

(v) Improvement of physical facilities.
of primary and middle schools.

(vi) Provision of non-formal part-time
education on. an extensive scale.

(vii) Appointment of woman-teachers
on a large scale and provision of cre=
ches/pre-schools as adjuncts of primary
and middle schools.

(viii) Improvement of teacher compe--
tence  through application of better
standards of educational qualification:
and inservice training,

(ix) Special attention to girls ‘and to
target groups like scheduled castes, sche-:
duled tribes, landless labourers and slum--
dwellers.

(x) Adequate provision of incentives:
like free textbooks and stationery, free:
unfiroms particularly for girls, attend-
ance scholarships particularly for girls
and mid-day-meals, 3

(xi) Improvement of quality of edu-
tion through decentralisation of cumcul?

making them relevant to the needs, life
situations and environments of childrem

in diverse social, economic, cultural a.n(‘
_ geographical conditions,
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i) Introduction of an ungraded
system and elimination of. stag-
o that every child shall complete
h.year and will be promoted
“higher class till he completes
s VIII, but with adequate safeguards
of periodic assessment and eva-
‘on a continuing basis.

Provision of inﬁltiple-p_oint entry
v class -in"the elementary stage.

Concentrated efforts in the nine
tionally backward States, augment-
 special Central assistance for non.
I programme in ‘these ‘State, and
lso in backward areas/pockets in each
ate.

Monitoring of attendants in Pri-
and middle schools.

i) Strengthening of the supervisory
inery and decentralisation of ad-
iration of Elementary Education
down to the block level.

(xvii) Parental education to overcome
r apathy towards the education of
dren especiaily girls and setting up
school committees in all schools par-
arly in 'the rural and backward

S
-t ]

i) Greater use of mass media for
mentary education including teacher

) Constitution of a National Com-
ee on Elementary Education to guide
implementation of the programme of
versalisation in nine educationally
ard States and setting up of State
k Forces for Elementary Education,
in these States. ‘

¢x) Central paper assistance to all
es/Union Territories for the produc-
of teaching and learning materials
non-formal education programme for
lementary age-group children.

5(xxi) Mounting of nationa] campaigns
luring the period between in Teacher’s
y (5th September) and Children
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Day (14th. November) for intensive
efforts for increasing enrolment and
retention during the campaign period
with follow up action throughout the
academic -year.

wh (A e ww@): (@)

Minimum wages of ship building workers

5238. SHR1 E. BALANANDAN: Will
the Minister of SHIPPING AND TRANS-
PORT be pleased to state; country-wise
minimum: wages of ship building workers
including those of our country?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z, R. ANSARI): No mini-
mum npational wage has been prescribed
for ship building workers. The minimum
wage paid to an unskilled workers in the
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four major public sector shipyards is as
under:—

Name of the Minimum wages
Shipyard of an unskilled
workman

Rs. 72153 per
month.

Rs. 66260 per
month (Basic pay-
DA-+HRA)

Rs. 73810 (Basic
Pay+ DA+ CCA 4
HRA -+ Transport
Allowance).

(1) Mazagon Dock
Ltd.

(ii) Garden Reach
Shipbuilders &
Engineers

(iii) Cochin Shipyard
Ltd.

Rs.727-90 Basic
Pay+ DA+ CCA+
HRA + Conveyance
Allowance).

{iv) Hindustan Shi-
pyard Ltd.

The information relating to wages paid
to workers in foreign shipyards is not avail-
able.

Recognizativn of universities by UGC

5239. SHRI RAMIJIBHA1I MAVANI:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether it is a fact that University
Grants Commission has not given recogni-
zation to some of the universities of Guja-
rat and other States;

(b) if so, the reascns thereof and when
the same will be given;

(c) what are the rules, regulations po-
licy and criteria for recognization; and

(d) how many universities have applied
for recognization and the names thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c).
There is no provision under which any
University established under an act of a
State legislaturs requires to be further re-
cognised by the University Grants Com-
mission, However, under the provisions of
Section 12A of the UGC Act, 1956, any
wuiversity established after June 17, 1972
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has to be declared fit by the UGC to re-

ment, the UGC, or any other organis
receiving funds from the Ceatral Go
ment. The Commission declares such
versities fit to receive assistance after
fying itelf that the requirements laid down
in the rules notified under Section 124
of the UGC Act are fulfilled. A copy 0
these rules is laid on the Tahle of the
House. [Placed in Library. See No, LT
6265/837. '

1, Avadh University, Faizabad, U.P,

2. Bhavnagar University, Bhavnagar,.‘
Gujarat,

3. Bundelkhand  University, Jhansi,.

U.P. -.

4. Rohilkhand  University, Bareily, .
U.P.

5. Gulbarga University, Gulbarga,
Karnataka,

6. Mangalore University, Mangalore,
Karnataka.

7. Jagannath  Sanskrit University,.

Puri, Orissa.

8. Tami] University, Tanjavur, Tamil
Nadu.

9. Vidyasagar University, Midnapore,
West Bengal.

10. Bharatiay University,
Tamil Nadu.

11. Bharatidasan
Tamil Nadu,

12. J. & K. Agricultural and Tech-
nical University’ Srinagar.

13. Birsa
Ranchi, Bihar,
14. H. P, Krishi Vishwavidyalaya, Pa~
lampur, Himachal Pradesh.

Coimbatore,
University, Trichy,

Agricultural University,

15, Open University,  Hyderabad
Andbra Pradesh.

Setting up of Salem Railway Division

5240, SHRI C. PALANIAPPAN:

Will the Minister of
pleased to state:

RAILWAYS be.

(a) the action being taken to start a
Railway Division at Salem which is a
long felt need of Tamil Nadu;
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- (b) the action taken to gtart reservation
counter in Salem Shevapet Market Rail-
way Station;

(c) the action taken to expand the

Salem Railway Station; and

~ (d) action being taken immediately to
man the unmanned [eve] crossing at
Salem?

I- THE MINISTER OF STATE IN THE
- MINISTRY OF RAILWAYS (SHRI
' C. K. JAFFER SHARIEF). (a) The
} entire question of reorgarisation of Rail-
~ ways and creation of divisions/zones is
b currently being examined by the Rail-
way Reforms Commiitee. Futher action,
i any, in the matter, can be taken on
receipt of the recommendations of the
Committee.

(b) There is no such station on the
Railway. However, there is one Salem
Market station where traffic does not
warrant opening of a resérvation counter,

(c) Adequate Passenger amenities have
already been provided at Salem Junction
Railway station including covered BG &
MG platforms; waiting  hall, waiting
rooms, retiring rocms, cloak  room,
reservation office and bathing and toilet
factilities, Railways have also been con-
sidering a proposal to provide still more.
spacious concourse, and a large booking|
reservation office at this station, - but
could not include the same in the budget
so far, due to paucity of funds.

(d) The lccation of the level crossing
is not indicated. Apparently, thig refers
to Level Crossing at Km. 183/10-11 bet-
ween Ayodhyapattinam and Salem East.
The Railwayg are taking up the work of
manning of unmanned level crossiags
where buses regulariy ply in a phased
programme of 4 years. This level cross-
ing will also be taken up for manning
under this phased programme.

Confirmation of promotee
Railway Board

Assistants  in

5241. SHRI RANIJIT SINGH: Will the
Minister of RAILWAYS be pleased to
state:
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(a) whether it is a fact that promotee
Assistants are confirmed in grade Rs.
425800 after they have rendered more
than 10 to 15 years service in grade Rs.
425—800 (RS) whereas directly recruited
(through UPSC) Assistants are confirmed
after two years of service and if so the
reasons therefor;

(b) whether it is also a fact that the
delay in confirmation of promotee assis«
tants after more than 10 years services
have ruined their carriers for further pro-
motion to class II posts of Section Officers
and if so, the reasons therefor; and

(¢) what steps the Government propose
to take to set right the irregularities in
confirmation of promotee assistants so
that they are also confirmed within two
years at par with the directly recruited
UPSC Assistanis in the Railway Board’s
office and if not, the reasong therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K, JAFFER SHARIEF): (a) Con-
firmation to the grade of Assistants is
done in accordance with the provisions of
the Railway Board Secretariat Service
Rules, 1969. Under these Rufes, directly
recruited  Assistants  (through UPSC)
become eligible for confirmation after 2
years of probationary period subject to
certain conditions. Confirmation of pro-
motee Assistants depends upon the avail-
ability of permanent vacancies and the
exact period after which they are con-
firmed varies from case to case,

(b) Promotion to the grade of Section
Officers, is done in accordance with  the
provisiong of Railway Board Secretariat
Service Rules and confirmation has no

bearing on promotion as Section Officer.

(c) Direct recruit Assistants are
recruited against  substantive  vacancies
whereag Assistanis promoted from lower
grade are mostly promoted against tempo-
rary vacancieg initially and confirmed in
the grade of Assistants as per Rules, As
Rules stand at present it will also nct bs
possible to bring parity between the ‘wo.
in the matter of confirmation.
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Number of passengers apprehended travel-
Iing witliout ticket

5242. SHRI NAVIN RAVANI: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact
number of
ticket;

that a large
passengers travel  without

(b) .if so, the number of raids conduct-
ed during the year 1982:83;

(c) the number of persons apprehend-
ed without ticket in each railways during
the year 1982-83 and the amount recover-
ed from them as fine and ticket charges,
zone-wise; and
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(d) what steps are being taken by
Government to check ticketless travellmg
in trains?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS ~ (SHRL
C. K. JAFFAR SHARIEF): (a) and (b).
During the year 1982-83 (upto January,
1983 as many as 1.48 lakh checks were
carried out and on an average every
month 2,83 Jakh persons were detected
travelling withou: ticket or with impro-
per tickets on the Indian Railways.

(¢) The number of persons detected
travelling without ticket or with improper:
tickets and Railway dues & judicial fine
realised from them during the -){
1-4-1982 to 31-1-1983 railway-wise I
indicated below:—

No. of persons Railways dues real- Judlcia}'
ised X

: apprehended
Railway travelling o - -
withou t Fair Excess realised
ticket * charge* *
or with
improper
tickets *
Rs: Rs

Central : 2 5 s . . 3.99 42.80 40.06

Eastern . . 4 ¢ . 5.20 27.92 43.00

Northern ; . ; . . 3.85 38.10 39.48 12.99

North-Eastern . 5 i . . .

Northeast Frontizr v & " .

Southern
South Central
South Eastern

Western

1.24 6.17 11.13 8.71

5 8.71 14.22 6.75 0.05

2.08 23.68 21.82 0.57

¥ 1.92 26.60 18. 10 0.60

410 31.05 28.59 0.1}
5.13 39.15 47.88 3.03

( *Figures are in lakhs)

(d) Besides general checks by the
Ticket Collectors and Travelling Ticket
Examiners, the following are some of the
special types of checks conducted against
ticketless travel on Indian Railways:—

(@) Spec1a1 massive checks against
ticketless fravel bf fhobilising a large
force of ticket checking staff Railway
Protection Force, Government Railway

Police and local police personnel ac- |
companied by Railway Magistrateg un-
der the supervision of senior Railway »
officers are organised.

(2) Joint drives gagainst ticketless
travel in co-ordination with the State
Governments,

(3) Incognito checkg by travelling
ticket examiners in plain clothes.
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~ (4) Concentrated surprise  checks
- especially by moving the checking
« parties accompained by Railway Pro-
tection - Force/Police  and Railway
Magistrates by road transport.
(5) Replacement ~checks by the
headquarters and  divisional ticket

checking squads by
trains in mid-sections.

intercepting the

(6) The ticket chécking staff of ome
Railway system are deployed for ticket
checking on another system.

(7) Preventive checks by Vigilanoe
Organisation of Railways,

Educative propaganda against ticketless
travel is carried ouf difiong the travelli-r'lg
public particularly the student community

. Basically, ticketless ~travel and allied
anti-social -activities aré connected  With
law and order situation. As the mainte-
nance of Taw and order and prevention of
crimes on the Railwayg is the responsibi-
lity of the Siate Governments, the co-
operation of State Governments in sou-
ght at various levels.

Passengers Halts in Kburdha Road
Railway Division

5243, SHRIMATI JAYANTI PAT-
NAIK: Will the Ministéer of RAILWAYS
be pleased to state:

(a) the total number of passenger halts
proposed to be opened in Khurdha Road
Railway division under S.E. Railway in
1983-84;

(b) rhe names of the stations whefé
these passenger halts would be opened
and ) :

(c) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFAR SHARIEF): (a) to (c).
It has been decided by South Eastern Rail-
way to open two passenger halts in Khurda
Road Division. One passenger halt is
proposed to be opened at Kapali Road
between Kenduapada and Baudpur Stations
and the other betwecen Dhenkanel and

Sadasibpur  stations. Necessary arrange-

e —— 1
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ments- are being made by the South

Eastern Railway to open these halts as
early as possible.

"Aug'men@ii)g D.T.C. Bus Service between
Bahq(lurgarh and Central Secretariat

5244, SWAMI INDERVESH. Will the
Minister 6f SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is a persistent de-
mand from the Central Government
Employees Welfare Association Regd.
‘Bahadurgarh to augment the D.T.C. bus

‘service between Bahadurgarh and Central
Secretariat;

(b) when it is likely to be augmented
and by how many trips on each side; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI):
(a) Yes, Sir.

(b) and (c¢). There is a regular Bus
Service between Centra] Secretariat and
Bahadurgarh during peak hours, Consider-
ing the present traffic load augmentation
of this service is not needed.

Preparation of Central Register of
Homoeopaths reistered with States

5245. SWAMI INDERVESH: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether it is a fact that the Central
Council of Homoeopathic System of Medi-
cines has been asked to prepare a Central
Register of the Homoeopaths registered
with the respective States;

(b) if so, whether the Councfls of
Homoeopathic Systems of Medicines of
the respective States have been instructed
to stop further registration of the Homoeo-

paths till the completion of the Central
Register; and

(c) if so, by what date this process is
likely to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY

’
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WELFARE (SHRIMAT[ MOHSINA KID-
WAI): (a) Section 21 of the Homoeopathy
Central Council Act, 1973, provides that
the Central Council shall cause to be
maintained in the prescribed manner, a
megister of Practitioners of Homoeopathy
to be know as Central Register of Homoeo-
paths.

(b) With the enforcement of the
Homoeopathy Central Council Act, 1973
the registration of the practitioners of
Homoeopathy on the basis of experience
above has been discontinued in the coun-
try except in the States and Union Terri-
tories where the Act has not been en-
forced. No instruction has been issued to
stop further registration till the compe-
tion of the Central register.

(c) The Central Council has already
taken steps to start a Central Register of
Homoeopaths, which is a continuing pro-
cess.
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Loss incurred by Shipping Corporation of
India during 1982-83

5247. SHRI CHINTAMANI JENA:
SHRI MOHANLAL PATEL:

SHRI SUBHASH CHANDRA
BOSE ALLURL

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that Shipping
Corporation of India incurred loss during
the year 1982-83;

(b) if so, what are the reasons and
how much loss has been incurred: and

(c) what steps are being taken for the
betterment of out Shipping industry to
make it profitable?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI): (a)
and (b). Working results of the Shipping
Corporation of India for 1982-83 are ex-
pected to show a loss of about Rs. 25.00
crores. Reasons for loss incurred by the
Shipping Corporation of India are as
under:—

1. The Shipping Industry the workd
over has suffered losses due to recession
and steep fall in world sea-borne trade.
On the other hand there was increase
in the world tonnage as a result of heavy
orders which were placed prior to 1973
oil crisis in the hope of growing world
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sea-borne trade. This disequilibirium in
demand and supply position has pushed
the freight rates down from time to
time and they today stand at a level
which is not enough even to meet the
direct operating costs.

Y 2, Increased in the operating costs

due to inflationary pressures.

3. Berthing delays at ports involving
heavy idle time cost.

4. Increased competition from foreign
lines, especially non-confersnce lines.

(c) The following steps have been taken
by the Shipping Corporation of India to
make ijts operations profitable:—

1. A vigcrous drive has been launch-
ed to improve the results of liner oper-
ations by reducing turn round of vessels

and curtailing expenses wherzver possi-
bie.

2. Marketing effort nas been intensi-
fied o improve cargo liftings and to
give matching service at matching rates.

3. Preventive measures have been
initiated o reduce cargo claims.

4. Efforts are being made to reduce
the cargo handling costs.

5. A number of measures have been
taken to bring down the bunker cost.

Arrears of demurrage from Public Sector
and Private Sector

5248. SHRI MOHANLAL PATEL:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that huge sum
of arrears of demurrage charges are due
from Public Sector Undertakings and from
big houses;

(b) if so, the details of the arrears due
at the end of the year 1982-33; and

(c) what action has been taken to realise
the arrears?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.

CHAITRA 10, 1903 (S4KA)

Written Answers 150

JAFFER SHARIEF): (a) and (b). Yes,
some dues are outstanding from Public
Sector Undertakings and from other big
Houses. Since the accounts for 1982-83
have not yet been closed, it is not possible
to furnish the information asked for.

(c) Constant efforts are made by the
Railways to realise outstanding demurrage
charges by pursuning the matter regularly
at different levels. Where necessary, in res-
pect of arears due from Public Sector
Undertakings, the matter is also taken up
at the Ministry’s level. Stringent measures
such as serving notice under sections 55
and 56 of the Indian Railways Act exer-
cising lien, imposing condition of prepay-
ment of freight and adjustment from the
party’s claim for compensation and re-
fund are taken where necessary.

Derailments of Trains during 1981-82 and
1982-83

5249, SHRI MOHANLAL PATEL: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that the cases
of train derailment are increasing day by
day;

(b) if so, the number of such cases
during the years 1981-82 and 1982-83,

Zone-wise;

(c) whether any enquiry has been

conducted;
(d) if so, what are the findings; and

(e) what steps are being taken to rec-
those faults and to avoid derailments im

future?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) No.

(b) Tn the first eleven months of 1982-83,
611 train derailments occurred against 936
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during 1981-82. Railway-wise details atre

given below:

. No. of train
Railway derailments
. 1981-82 1982-83
(April-
Feb.)
Central 101 63
Eastern . < ‘ 487, 48
Northern 121 74
North Eastern 110 25
Northeast Frontier 103
: 84
Southern. ek 1e 84 60
65
South Central 101
South Eastern 170 150
Western . s 97 42
- TOTAL 936 611
©) Yes. RIS g

(d) Derailments were caused by failure
of railway staff, equipment failure, sabo-
tage and placement of obstruction on track
ete,

(e) Some of the measures taken to pre-
vent derailments are:

(i) Stepping up pace of renewal of
overaged track and rolling stock,

(ii) Pulling up of arears in the main-
tenance of track, rolling stock and
signalling equipment.

(iii) Accelerating rate of condemna-
tion of overaged engines, coaches and
wagons. :

(iv) Giving greater attention to exami-
nation and maintenance of rolling
stock. [

(v)
roller bearing wagons at
yards.

inte nsifying special checks  on

1

nominated 3

=

5
E

‘terminated in cases where
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Alternative job for ash, coal anll
- Transhipment Labourers g

5250. SHRI A. K. ROY: Will the Minis.
fer of RAILWAYS be pleased to state:

(a) total numbers of Ash, Coal and
Transhipment labourers working on Indian
Railways with Zone-wise break up;

(b) whether with the elimination of
Steam Engines by Diesel and Electric Loco-
motives labourers are being thrown out
of jobs;

(c) provision of alternative jobs made
for these labourers working since decade;

and !

(d) total numbers of Ash, Coal and
Transhipment labourers retrenched by
December 1982 and the total staff ‘made
surplus upto 31 December, 19827 -

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) A statcment giv-
ing information regarding number of con-
tract labour employed in ash, coal and
transhipment handling on Railways during
1980 is attached.

(b) Contracts which are generally,
awarded for a limited period of one or-
two years to private contractors or labour
contract co-operative societies to handle
the work of loading and unioading coal
etc. by labour engaged by them have been
steam loco
sheds have been closed down due to eli-
mination of steam engines by diesel/elect-
ric locomotives.

(c) Railways are engaged in readjusting
regular railway employees rendered sur-
plus as a result of such closure of steam
loco sheds in other alternative jobs. This’
apatt, the Railways have their own force
of casual labourers numbering more than
2 Jacs awaiting absorption in regular ser-
vice. In view of this, it may not be feasible
for the Railways to underfake the respon-
sibility of providing any alternative jobs
to contractors’ labour.

(d) No statistical record in regard to
retrenchment of contract labour by con-
tractors is maintained by the Railways.
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Statement -
Total number of
Contract Labour
employed during
8
Railways ————xg—(i——————
In Ash In Goods/
& Goal  Parcel
Handling. Handling
Gentral . . . . 8 1,161 841
Eastern 3,995 1,337
Northern 3,387 757
North Eastern 1,376 559
Northeast Frontier 860 675
Southem 1,491 236
South Gentral 1,075 307
South Eastern 588 400
Western 873 5,594

14,806 7,706

Re-structure of Cadre of Station Master

5251. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether he is aware that All India
Station Masters’” Association has decided
to launch Phase-wise Programmes includ-
ing indefinite Hunger Fast before the resi-
dence of Railway Minister for non-imple-
mentation of restructuring of cadres of
Station Masters on percentage basis de-
clared on 25 January, 1982 and the orders
regaring their Uniforms and also for delay
in negotiation/settlement of (2 other de-
mands; and

(b) if so, the action taken by Govern-
ment to implement them and to settle
other demands by negotiation for harmo-
nious Industrial relations?

THE MINISTER OF STATE IN THE
MINISTRY OF RATLWAYS (SHRI C. K.
JAFFER SHARIEF): (a) and (b). It is re-
ported that the All India Station Masters’
Association have decided to launch phase-
wise programme of agitation. Tn accordance

with the existing policy of the Govern-
ment, demands received from any quarter
are given due consideration within the.
framework of existing rules and financial
constraints and such action as considered
necessary is taken. The demands of the
Station Masters/Assistant Station Masters
have also been considered in terms of
this policy and suitable action has been
taken.

The Cadre Restructuring in the cate-
gories of Station Masters and Assistant-
Station Masters introduced w.e.f. 1-1-79
and 1-10-79 has been implemented. Cer-
tain proposals for further restructuring in
the category of Assistant Station Masters
and certain other categories of  group
‘C’ and group ‘D’ staff have been examined
by Cadre Resiructuring Committee and
these are vet to be adopted by the depart-
mental council and considered by  the
Government.

Regarding uniforms, Station Masters/
Assistant Station Masters are being sup-
plied white drill uniforms in terms of the
extant Dres Regulations. However, they
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will be eligible for provision of terrycot
uniforms in terms of revised Dress Regu-
lations effective from summer of 1984.

Contracts without inviting tenders

5252. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) details of works Contracts given to
Contractors without tenders by District
Engineers (Con), Eastern Railway from
January, 1981 to December, 1982 under
the revised procedures regarding considera-
tion of tender—Powers to dispense with
the calling of tenders for works contracts
vide Board’s letter No. 78/WI/CI/9 dated
5 March, 1981;

(b) particulars of the Contractors with
details of works contracts given along
with the particulars of Agreements and
amounts of the contracts in each District
from January, 1981 to December, 1982;

(c) percentage of progress of works done
before January, 1981 against the estimates
for which tenders were called;

(d) details of Departmental works done
along with the amounts spent during the
said period in each District in Eastern
Railway;

(e) whether works contracts were given
by District Engineer (Con) within know-
ledge of Chief Engineer (Con) E. Railway
and whether directives of the Board were
complied with; and

(f) if not, action taken by the Board?

THE MINISTER OF STATE IN THE:

MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) to (f). Informa-
tion is being colected and will be laid on
the Table of the Sabha.

Creation of New Posts by Matching
Surrender of Live Posts

5253. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that Railway
Board gave directives that all posts which

MARCH 31, 1983

Written Answers 156

are required for operation and mamtenm
of new plan assets and new activities cﬁ
be created by matching surrender of live
posts to avoid extra budgetary burden i
1981-82;

1981-82 and the posts created by matching
surrender to absorb the Construction Staff
against these assets made over to Open

(b) if so, the new assets created in }

Line of Eastern Railway with District-wise
break-up; and

(c) details of the posts created by Chief
Engineer (Construction) E. Railway, Cal-
cutta against new assets made over fto
Open Line along with the details of sanc-
tions of posts given by Chief Engineer
(Con) for their absorption in Open Line'
upto December, 19827

THE MINISTER OF STATE FOR
RAILWAYS (SHR1I C. K, JAFFER
SHARIEF): (a) Yes. These have, how-
ever, been relaxed from November, 1982
for maintenance of new assets created by
the Constructioy; Organisations

. - S - -

No. of
Cons-
truction
(b) New assets handed over to Staff
Open Line absorbed
during
the year
81-82.

Sealdah Division 5 " . 30

EMU Car Sheds at Sonzarpur
Phase-I.

Stzff quarters and barracks at
Norkeld nga

Qparters at Dakshineshwar

Out P.tient Department at 34d

and 4th floor of B.R. Singh

Hospitzl.

Sezldsh remodelling ofyard

Hpuwrah Division 5 s & 52
Against AGGL

Down flyover
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*(g).m posts against maintenance of
created wmw'

Will be filled up
labour; “The diMn 1S as follmn,
144

Dhanbad

Sezld-h i i . . 14

D;_napur . . . . I

quh?.lsar:,i . . , 3
ToraL " K 18 -,—

Repair of dredger buxar in LW.T. Patna

5254, SHRI RAMAVATAR SHASTRL
Will the Minister ‘of SHIPPING AND
TRANSPORT be pleased to state:

(a) and (b).

(i) 1977-78
(i1) 1978-79
(iii) 1980-81

(iv) 1981-82
(v) 1982-83

(c) Notice inviting tenders were issued
to the following firms:—
1978-79

[E—

— M/s. A, S. Enterprises, Calcutta-36.
— M/s. Texo-India, Calcuita-36.

— M/s. Dutta Engineering Works,
Hooghly.

— M/s. Pioneer Construction, Hoo-
ghly.

— M/s. Dey Engineering Works,
Kalna.

— M/s. Natural Construction & Co.,
Hooghly.

1980-81

Z"Mys. Roy & Roy, Calcutta-20

CHAITRA 10, 190§ (SAKA)
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. (@) the amount spent on Dred-
ger Buxar in lw.'l'. he years'
m:}—m LE NPOEY St © I

of the party/firm|

o

(c) the pamculan of the patli. who
were also

vessel Junng 19#“9? nd - i

(d) mames of the paper or paper in
which advertisement was =~ given 'inviting
tender for repait” of this vessel during
1977—1983?

THE MINISTER OF STATE IN THE

MINISTRY  OF PING AND
TRANSPORT (SHRI Z. R. ANSAR;

-d
19,857.00 Departmental

21,480.00 Tex-O-India Galcutta

4,41,991.00 R.D. Enterprises, Calcutta.

Payments were made as

follows: —
1980-81 ' 2,26,917.00
1981-82 1,78,533 00
1982-83 36,541.00
4,4],”[ .00

28,886.00 Departmental
2 21,706 00 A.G. Roy & Co., Galcutta

7 33 920 00

— M/s. A. C. Roy & Co., Calcutta,

— M/s. People Engineering & Motor
Works, Howrah.

—  M/s. Tools & Accessories, Howrah,
— M/s. R. D. Enterprises, Calcuita.
— M/s. B. N. Bose & Co., Howrah,

— M/s. Corporated Engineering Enter-
prises, Calcutta.

1982-83

— M/s. Calcutta Docking & Engineer-
ing Co., Calcutta-69.

— M/s. Ching Wah & Co., Cal
cutta-16,
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— M/s. Hindock Engineering Co. Ltd.,
Calcutta, :

gt M/s. Hooghly Docking & Engineer-
ing Co., Ltd., Calcutta-20.

— M/s. Martin Engineers, Calcutta-27.
— Rajabagan Dockyard, Calcutta-1.

— M/s. Singh Hindustan Maritime
Pvt. Ltd., Calcutta,

— M/s. Himalaya Shipping & Co. Ltd.,
Calcutta-1.

— M/s. India Steamship Co. Ltd.,
Calcutta-1.

— M|s. Ratnagar Shipping Ltd.,

Calcutta-1.

— M/s. Surendra Overseas Ltd., Cal-
cutta-16.

— Nilhat Shipping & Co. Itd., Cal-
cutta-16.

— M/s. Panchsheel Shipping Co. Ltd.,
Calcutta-16,

— M/s. Shiv Sakti Engineering Works,
Howrah.

— M/s. Roy & Roy, Calcutta-20.

— M/s. Tools & Accessories. How-
rah.

— M/s. A. C. Roy & Co., Calcutta-
16.

— M/s. R. D. Enterprises. Caulcutta-16.

— M/s. B. N. Bose & Co., Howrah.

— M/s. Hooghly Marine Engineering
. & Transport Service, Calcutta.

— Calcutta Port Trust, Calcutta,

—  M/s. Sital Das, Howrah.

(d) Tenders were invited by issuing
notice to firms indicated in (¢) with a copy
of the notice on the Notice Board of the
Regional Office, Patna. Advertisements
were, however, not released in Press,

Extension of services for officers in North
Frontier Railway Headquarters office

5255. SHRI RAMAVTAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state:

(a) what is the Government policy re-
garding extension of service beyond
superann\ition age of 58 years;
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(b) whether any exceptions have been
made in favour of some cmployces of
North Frontier Railway Headquarters
Office; and

(c) if so, the reasons for extension and
the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K.
JAFFER SHARIEF): (a) As per extent
policy of the Government, requests for
extension of service beyond the age of
superannuation are not to be entertained.

(b) No employee/officer of the Head-
quarter’s Office of the Northeast Frontier
Railway is at present on extension of
service.

() Does not arise.

Cancellation of Gauhati Railway Service
Commission Examination

5256. SHRIRAMAVATAR SHASTRI:
Will the Minister of RAILWAYS be
pleased to state

(a) whether it is a fact that the Gauheti
Railway Service Comission  examination
which was scheduled to be held on 6 Feb-
ruary, 1983 at different stations on N.F.
Railway has been cancelled without prior
information, resulting innumerable  dif-
ficulties faced by the candidates who
appeared from from different parts of
the country specially ladies candidates;

(b) reasons for not giving any informa-
tion by the authority upto 10 hours mor-
ning of 6 February, 1983 at Katihar; and

(c) the reasons to cancel the said exa-
mination at the eleveath hour and the de-
tails thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF): (a) to (c). The
examination  scheduled to be held on
6-2-83 had to be cancelled in view of some
miscreants having taken away on 4-2-83
night, a locked steel box containing Ques-
tion Papers and answer sheets for Shillong
Centre. Intimation wire|wireless was sent
to all examination centres on 5-2-83 and
calcellation of examination  had been
broadcast on All India Radio, Out of 16
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examination centres, = five did not, how-
ever receive intimation in time. Examina-
tion is now proposed to be held in June’83

Fare Hike for Delli Transport Corpora-
tion Bus Passengers

5257. SHRI N. E. HORO: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether there is « proposal for a
fare hike for Delhi Transport Corporation
bus passengers during the ensuring finan-
cial year; and

(b) if so, the reasons therefor and de-
tails in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI):

(@) and (b). The matter is under consi-
deration.
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Daily Running of K. K. Express

5260. SHRI A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether keeping in view the rush
of passengers Government propose to take
steps to run the K. K. Express between
Trivandrum and Delhi daily; and

(b) if so. the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFAR SHARIEF): (a) No.

(b) Does not arise.

Pass Holders and Season Ticket Holders
Travelling in Railways

5261. SHRT A. NEELALOHITHADA-
SAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) how many person other than rail-
way staffs are travelling with pass at pre-
sent in Indian Railways; and |
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(b) how many Season Ticket Holders
are trevelling in Indian Railways at pre-
sent, Railway-wise?

‘THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFAR SHARIEF). (a)
List showing the names of Individuals|
organisations who have been issued Com-
plimentary Card passes which are current
on 26-3-1983.

1. Shri D, G, Kelkar, Director. Raja
Dinkar Kelkar Museum, with one compa-
nion in Ist class.

2, Shri Sheel Bhadrayajee, Vice Presi-
dent INA Martyar Memorial Committee
with one attendant in IInd class.

3. Shri Kanu Gandhi, Kasturba Ashram,
with one attendant in IInd class.

. 4. Smt, Abha Gandhi, Kasturba Ashram,
with one attendant in IIad class,

5. One office bearer of Kasturba Gandhi
National Memorial Trust, Indore,

6. Shri Shankar Rao Londhe, General
Secretarv, 3rd Vishwa Hindi Samelen with
one attendant in IInd class.

7. Prof. Sidheshwar Prasad, General sece
retary, 3rd Vishwa Hindi Samelen with one
attendant in IInd class,

8. Shri Ravindra Nath Srivastave, 3rd
Hindi Vishwa Samelen with one attendant
in IInd class,

9. Shri Madhukar Rao Choudhry, 3rd
Hindi Vishwa Sammelen with one atten-
dant in IInd class.

10. Smt. Lal Bahadur Shastri with one
attendant in IInd class.

11. Swami Vijoya Nand, Bharat Seva-
ahram Sangh with one attendant in IInd
class.

12. Shri H. M. Pandit, with one atten-
dant in Ist class.

13. Shri Raj Kishore Tiwari, with one
attendant in IInd class.
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IInd Class

1. Two sisters of Missionaries of Charity,
Calcutta, an organisation headed by
Mother Teresa.

(b) The latest available figures of num-
ber of Season Tickets issued railway-wise
in a month are given below:—

Number
of
Season
Railway Tickets
issued in
a month
(Figures in
tho usands)
Central . ; . ; . 621
Eastern . . . | 417
Northern . g . g 142
North Eastern . s : 25
Northeast Frontier . . 5 1
Southern . 5 " . 280
South Central . ‘ ; 72
South Eastern ¢ . . 94
Western . . . . % 959

Open delivery and assesment work in
Allahabad, Lucknow and Moradabad
divisiop

5262, SHRI R. N. RAKESH: Wi]] the
Minister of RAILWAYS be pleased to
state

(a) whether itis a fact that in Allahabad
Lucknow, Moradabad division the Station
Superintendent, Stations  Master, Chief
Goods Superintendant|Chief Goods clerk
in collaboration with traders notify the loss
and damages to the consignment received
in goods and parcel office and they grant
inflated and high rated percentage of as-
sessment and open deliveries and putting
great loss to the Railway Administration
and a colossal amount of claims is being
paid every year;

(b) what are the advantage or disadvan.
tages to the Railway Adminisatration if the
process of open delivery and assessment is



165 Written Answers  CHATTRA 10,,1905 (SAKA)

done by Commercial|Claims Inspector ins-
tead of Chief Goods Superintendant|Station
Master; and ‘

(c) what steps Government propose to
eradicate such practices and corruption
which are giving rise to claims?

THE MINISTER OF STATE IN THE

MINISTRY OF LWAYS (SHRI
C. K. JAFFER SHARIEF): (a)
No case of malpractice  corruption

(a) No case of malpractice|corruption
as alleged has come to the notice of the
Northern Railway Administration.

(b) Only such of the Station Masters
and Chief Goods Clerkg grant open
assessment deliveries within limit of po-
wers prescribed as are authorised by
Zonal Railway Administrations. In case
Station Master/Chief Goods Clerk is
not authorised to grant open/assessment
delivery or if the extent of damage is
estimated to be more than the limits up-
to which the Station Masters /Chief
Goods Clerk is authorised, the Com-
mercial Inspector or the Divisional Offi-
ce is advised immediately. In suchl
a case open/assessment delivery s
granted either by a Commercial Inspec-
tor or by a Commercial Officer. In case
all open/assessment deliveries are to be
handled by Inspectors/Officers, there
would be inordinate delays in grants of
open|assessment deliveries causing incon-
venience to public and further damages
to the consignments.

(¢) Frequent inspections and  checks
are exercised by the Claims Prevention
organisation to guard against any malprac-
tice or contravention of rule etc. Such
checkg are also exercised by other Com-
mercial Inspectors oy Commercial Oificers
during the course of their inspections.
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Preservation of Ancient Temples and
Monuments of Karnataka

5264. SHRI G. Y. KRISHNAN; Will
the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether it is a fact that the Central
Government have taken active measures tO
preserve ancient temples and other monu-
ments in the country;

(b) if so, what are the details of ancient
temples and old monuments of Karnataka
which are receiving Centre’s attention;

(¢) whether the State Government of
Karnataka has also approached the Central
Government regarding the aid for the pro-
per maintenance of these temples; and

(d) if so, the measures proposed to be
taken to provide Central assistance for the
proper preservation of these temples and
monuments of Karnataka?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and (b).
3498 temples, monuments and sites in the
country have been declared as of national
importance under the Ancient Monuments
and Archaeological Sites and Remains Act,
1958, The list of the temples and monu-
ments in Karnataka with their names and
location is available in the Parliament Lib-
rary.

(c) and (d): Ancient temples and other
monuments in Karnataka which are protec-
ted as monuments of national importance
are being preserved by the  Archaelogical
Survey of India; no central assistance is
given to the State Government in respect
of these monuments.
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Lowest priority given to Vaccinaﬂon
against polio?

5267, SHRI NAWAL KISHORE SHAR-
MA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether his attention has been invit-
ed to a news item which appeared in the
Indian Express dated 2 November, 1982 to
the effect that vaccination against police has
the lowest priority in the Centre’s expanded
programme of immunisatfon;

(b) if o, the particular reason thereof;
and

(c) what measures have been taken to
cover more children of eligible age group
in the programme of immunisation agamst
polio?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): (a) to (c). Government have seen
the relevant news item. It is however not
correct that vaccination againsi Polip has
the lowest priority in the expanded prog-
ramme of immunisation, The polio vacci-
nation programme and the target of bene-
ficiaries are being increased progressively..
Steps are also being taken to improve the
availability, storage and distribution of
vaccines and increasing the peripheral
coverage through a large number of health
personnel.

Upgradation of Colleges of Physical
Education

5268. SHRI LAKSHMAN MALLIK:
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether the Ministry have taken up
programme for the upgradation of some o
the Government colleges of Physical Edu-
cation established in various States:

(b) if so, the names of such colleges
of physical education proposed to be
upgrated in 1983-84; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON) (a) to (c).
The Government Colleges of Physical Edu
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cation functioning in various States h
been established by the respective State
Government. That being so their upgrada=

tion andlor development will primarily
be the responsibility of the State Govens
ments concerned. However, with a view
to supplementing the efforts of the State
Governments, the Ministry of Education
and Culture extends financial assistance
for improvement of phycial in Physical
Education training institution both Gov=
ernment of physical facilities in physical
Education training institutions, both Gov-
ernment and mon-Government.
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Kampuchean seat kept Vacant at Non-
Aligned Summif

5270. SHRI K, MALLANNA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether it is a fact that the seat of
Democratic Kampuchea had been left va-
cant during the Non-aligned Summit;

(b) if so, the details regarding the coun-
tries which demanded that the Non-aligned
Conference reject the procedure adopted at
the Havana Summit, leaving Kampuchean
seat vacant and restore the seat to Demo-
cratic Kampuchea; and

(c) whether it is a fact that in this re-
gard consultations with a number of Fo-
reign Ministers and senior officials had
taken place?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) and (c). It will be recalled that due
the absence of consensus on the question of
who should represent Kampuchea, the Sixth
Conference of Heads of State, Government
of Non-aligned countries held at Havana in
September, 1979 decided to keep the Kam-
puchean geat vacant in all non-aligned
meetings pending a régcommendation by
the Non-aligned Coordinating Bureau,
which was entrusted to study this ques-
tion, Since the Coordinating Bureau was
not able to make any recommendation
on this subject, it was discussed during
the Foreign Minister’s meeting which pre-
ceded the New Dglhi Summit Conference.

The question of representation of Kam-
puchea at the Seventh Summit wajs subject
of consultations prior to the Summit,

After an extensive debate during the
Foreign Ministers’ Conference the Chair-
man of the Conference made a statement
on March, 1983 which inter alia stated
the following :

“l. The Conference has considered
the queston in depth. The extensive
debate, in which a large number of
delegations had taken part, has reveal-
ed a continuing divergence of opinion
in the Movement on this issue. One
group of delegations held the view
that the seat, of Kampuchea in the
Movement properly belongs to Demo-
cratic Kampuchea and should there-
fore be restored to it. A second group
of delegations held the view that the
seat of Kampuchea rightfully belongs
to the Peoples’ Republic of Kampuchea
and should not be denied to it. A
third group of delegations have urged
that in view of the differences prévail
ing in the ‘Movement, the seat of Kam-
puchea should remain vacant,

2. It is not possible, therefore, to
arrive at a consensus on the seating of
either party.”

There was no further consideration of
this question during the Summit Confer-
ence. X T‘
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back Delegation of owned
chad regime
5271. SHRI K. MALLANNA:
SHRI N. E, HORO:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

Sending

(a) whether Governmeat's attention
has been invited to the ‘Hindustan Times'
dated 5 March, 1983  stating that the
troversial five member delegation of the
ousted Chad regime of Goukounni Qued-
del which arrived uninvited on 4 March,
1983 morning for the Non-aligned Sum-
mit, was sent back;

(b) if so, the details in this regard; and

(c) the reaction of the Government in
this regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P, V. NARASIMHA RAO):
(a) to (c). A group of five persons. cal-
ling themselves “the Delegation from
Chad” arrived  at Palam Airport
on the morning  of March 3,
1983 on board on Air France
flight. They did not possess visas for entry
into India; three of them did not even have
the requisite yellow fever vaccination cer-
tificates,

Since the persons concerned did not re
present the Government of Chad they
were not allowed entry. They stayed at
the airport and left the same evening.

Countries permitted to attend Non-
Aligned Summit

5272.. SHRI K. MALLANNA:
SHRI K, PRADHANI:
SHRI ANANTHA RAMULU
MALLU:
SHRI RAIJNATH SONKAR
SHASTRI:
SHRI N, K. SHEJWALKAR:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to lay a statement show-
ing:

(a) the names of the countries which
participated in Non-aligned Summit and
the countries which urged the Indian Gov-
ernment to permit them to attend the
Sevent’” Summit of the Non-aligned; and

(b) the names of the countries Which
were permitted to attend the Non-aligned
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Summit as well as the names of the foreign
countries allowed to attend as observers
or guests?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA RAO):
(a) and (b), The decision on new appli-
cations from countries for joining the
Movement was taken by the Co-ordinating
Bureau by a coasensus in New York in
February 83 India, therefore, invited those
countries whose applications were recom-
mended by the Co-ordinating Bureau, Ac-
cordingly, $9 out of 101 members of the
Non-Aligned Movement  participated in
the Summit Kampuchea’s seat was kept
vacant and St. Lucia did not attend, List
of participating member countries as also
that of observers and guests delegates are
in attached statement.

Statement

1. The representatives of the following
countries and organizations which are
members of the Movement participated in
the Seventh Conference:

Afghanistan  Democratic Republic of,
Algeria, Angola, Argentina, Bahamas,
Bahrain, Bangladesh,  Barbados, Belize,
Benin, Bhuttan_ Bolivia, Botswana, Burundi,
Cape Verde, Central  African Republic,
Chad, Colombia. Comoros, Congo, Cuba,
Cyprus, Democratic People’s Republic of
Korea, Djibouti, Ecuador, Egypt, Equa-
torial Guinea, Ethiopia, Gabon, Gambia,
Ghnana, Grenada, Guinea, Guinea-Bissau,
Guyana, India, Indonesia, Iran, Iraq, Ivo-
ry Coast Jamaica, Jordan, Kenya, Kuwait
Lao People’s Democratic Republic, Leba-
non, Lesotho, Liberia, Libyan Arab Jama-
hiriya, Madagascar, Malawi, Malaysia,
Maldives, Mali, Malta, Mauritania, Mauri-
tius, Morocco, Mozambique, Nepal, Nica-
ragua, Niger, Nigeria, Oman, Pakistan,
Palestine Liberation Organization, Panama,
Peru, Qatar, Rwanda, Sao Tome and Prin-
cipe, Saudi Arabia, Senegal, Seychelles,
Sierra Leone, Singapore, Somalia, South
West  Africa People’  Organization, Sri
Lanka, Sudan, Suriname, Swaziland, Syrian
Arab Republic, Togo, Trinided and Toha-
go, Tunisia, Uganda, United Arab Emi-
rates, United Republic of Cameroon, Uni-
ted Republic of Tanzania, Upper Volta.
Vanuatu, Viet Nam, Yemen Arab Repub-
lic, Yemen People’s Democratic Repub-
lic of Yugoslavia, Zaire, Zambia, Zimba-
bwe.
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2. The represeatatives of the following
countries, and organizations as well as »
national liberation movements  attended
the conference as observers:
Brazil, El Salvador, Mexico, Pupua New
Guinea, Philippines, Uruguay, Venezuela,

African National ~ Congress, Afro-Asian
People’s Solidarity — Organization, League
of Arab States, Organization of African

Unity, Organization of the Islamic Con-
ference, Pan-Africanist Congress of Aza-
nia, Socialist party of Puerto Rice United
Nations,

3. Guest delegation were present at
the Conference from the following count-
ries and organizations:

Austria, Dominican  Republic, Finland,
Portugal, Romania, San Marino, Spain,
Sweden, Switzerland, the Holy see, Econo-
mic and Social Commission for Asia aad
the Pacific, Food and Agriculture Organi-
zation, International ~Committee of The
Red Cross, International Conference on the
Question of Palestine, United Nations, Ad
Hoc Committee on the Indian Ocean, Uni-
ted Nations Commissioner for = Namibia,
United Nations Committee on the Exercise,
of the Inalienable Rights of the Palestinian
People, United Nations Council for Nami-
bia, United Nations Conference on Trade
and Development, United Nations Deve-
lopment Programme, United Nations Edu-
cational Scientific and Cultural Organiza-
tion, United Nations Industrial Develop-
ment Organisation, United Nations Spe-
cial Committee against Apartheid, Uni-
ted Nations Special Committee on De-
colonization, World Food Councily,
World Health Organisation.
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Number of Beggars, State-wise

5274, SHRI K, PRADHANI. Will the
Minister of SOCIAL WELFARE be pleas-
ed to state:

(a) whether Government have collected
information regarding the present number
of beggars in the country, (State-wise);

(b) whether it is a fact that the beggar
population in India is increasing; and

(c) if so, the steps Government have
taken for their rehabilitation?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and (b).
No comprehensive survey has been made
for the estimation of the number of beg-
gars in the country. owever, the Census

‘Report of 1971 estimated the number of
‘beggars, vagrants, etc., as 10,11,679, The

State-wise information is annexed.

The figures for 1981 Census are . not yet
available. It is, therefore, not possitle
to say whether the population of beggar:
has increased,

(¢) The implementation of the anti-
beggary legislation and anti-beggary pro-
grammes is the responsibility of the State
Governments and Union Territory Admi-
nistrations. 15 States and 2 Union Terri~
tories have enacted anti-beggary Acts. Go-
vernmerit is pursuing with the States the
need for effective implementation of "the
Acts and programmes. i
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Statewise break-up of Begga’s and Vagrants in the country according t¢ 1971— *X Census

‘

“State Total Population

Male Female

Andhra Pradesh . . . . . . . . . = 66,675 49,151
Assam . " : . . . ¥ 3 . x 12,432 14,162
Bihar " . . . 5 . s ; . . ; 30,181 16,562
Gujarat . . v % . & . ‘ . . i 30,119 7,035
Haryana " . s : 8 . ‘ . i ‘ ; 6,535 830
Himachal Pradesh . s . § v N . : : . 1.843 699
Jammu & Kashmir . . : . : , . ’ . : 5,751 1,378
Kerala . 3 . N " . . a 3 ‘ 3 6,729 5,630
Madhya Pradesh . . : ‘ i . : . . ¥ 55,024 28,009
Maharashtra . . . . s A . e . . . 57,553 34,978
Manipur . s . . " P . g . " ; 233 142
Meghalaya . . . g . . ; : 5 . . 146 34
Karnataka . . s : . . . | " : . 32,361 20,292
Nagaland | . . . : . 3 : . : : 95 58
Orissa . s : . . . g . . . . 25,387 21,240
Punjab " : " : g 5 s : ‘ ; ; 10,028 1,475
Rajasthan : . ’ . . . . ; . i ) 37,227 10,063
Sikkim . . ; 5 : 5 : ; 8 . . 242 154
TamilNadu . . % " 5 . . . " . 8 13,281 9,869
Tripura : ’ . . . . | : . : 1,291 2,326
Utttar Pradesh . . . . s . . . . § 92,757 1,08,441
West Bengal . ’ g . : . . ; . s . 1,03,584 86,424

Union Territories

Andaman & Nicobar Islands . . . " . 3 . . 21 8
Arunachal Pradesh . . . . . . . . . 14 16
Chandigarh . . . . . . . ; . . . 47 10
Dadra & Nagar Haveli . . 2 . . . . . . 4 13
Delhi % . . . . . g . . " . 1,352 269
Goa, Daman &Diu . : : . . o 3 " . 317 757
Lakshadweep . ’ " . . i : . : ¢ : 1 1
Pondicherry . . . . . . N A . . " 271 164

ToTaL 591,501 4,20,178

Source: Table ‘B’ VIII 1971 Gensus Office of Registrar general
(Figures based on 10% :rural and 209 urban data)
*X (including such cases asindep>ndent women without indication of source of income and

thoss of unspecified sources of subsistanc: and who are not engaged in any economically
moductive work.)
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Draft ecoonmic declaration presented
by India to non-aligned summit.

5279. SHRI NITYANAND MISRA:

SHRIMATI MADHURI
SINGH:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the
draft economic declaration presented by
India to member States of the Non-align-
ed Movement contained a proposal for
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setting up of

a planning consultative
committee;

(b) what were the decisions reached on

the proposal in the Summit held in New
Delhi; and

(c) the details thereof?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) and (c). The proposal to set up
a Consultative ~ Committee on Planning
was aimed at identifying areas, through a
process of examination, where would be
possible to establish projects on a co-
ordinated basis taking into account the
respective needs potential and resources
available in the developing countries. The
Heads of State or Government took the
view that the coordination countries in
various spheres of cooperation in  the
Non-Aligned Action Programme should
identify through the process of examina-
tion by and consultations among their
experts at high level-Scientists, Econo-
mists and Planners-possible areas of pro-
jectisation through a matrix approach
based on need, potential and resurces that
are available in developing countries, In
the first instance, priority should be given
to prepare multilaetral FCDC program-
mes for augmenting food production in
developing countries and for processing
in developing countries of indigenous raw
materials produced by them.

New T.B. cases detected during
1982-83 in States

5280. SHRI HARISH RAWAT: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) how many new T.B. cases were
detected in the year 1982-83 in different
States;

(b) whether his Ministry is satisfied
with the measures taken by State Gov-
ernments to control T.B.; and

(c) if so, what is the total amount gi-
ven by Central Government to various
State Governments for above purpose and
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how many new treatment centres have
been opened for this purpose throughout
the country?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) to (c), The State-wise
figures of new T.B. cases detected during
1982-83, and the targets for the year are
given in statement at Annexure I.

Two performances of the States in re-
gard to case detection are not uniform.
While some States for example Bihar,

L]

m 7
Nadu, Tripura and Uttar Pradesh have
already exceeded the targets prescribed
for the year 1982-83, some others are
expected to achieve the targets and still

others need to step-up their efforts in
this field.

The Government of India .do nor give
any cash grant to the State under the
National Tuberculosis Control Program=
me. Assistance is, however, given in
kind in the shape of anti-T.B. drugs|
materials and equipment etc. So far 353
fully equipped and fully staffed distriot

T.B. centres have been established in the

Maharashtra, Rajasthan,  Sikkim, Tamil country.
Statement
Annemvre T
‘s, Targets Total
No. Name of States/Union Territories laid Achieve-
for ments
detection reported
ofnew upto
TB February,
patients 1983
during  except
the year other-
1982-83,  wise
stated
against
it,
I 2 3 4
1 Andhra Pradesh 70,000 49,901
2 Assam 30,000 9,483
3 Bihay 75,000 77,417
4 Gujarat 85,000 70,004
5 Haryana 20,000 16,545
6 Himachal Pradesh . 10,000 10,446
7 - Jammu & Kashmir 12,000 6,765
8 Karnatoka 60,000 41,716
9 Kerala . 35,000 27,312
10 Madhya Pradesh 70,000 67,105
11 Maharashtra 1,10,000 1,55,677
12 Manipur 3,000 1,191
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13 Meghalaya 1,200 819

14 Nagaland 500 *109 *12/82
15 Orissa 30,000 18,366

16 Punjab 25,000 24,122

17 Rajasthan 30,000 30,123

18 . Sikkim .

19 Tamil Nadu

20 'Tripura

21 Uttar Pradesh

22  West Bengal

23 Arunachal Pradesh .
24 Goz, Damain & Din

25 Mizoram
’ 26 Pondicherry

27 Andaman & Nicobar Islands
28 Ghandigarh

29 Dadra & Nagar Haveli
30 Delhi

31 Lakhsadweep

1,000  (@1,059 @1/83
70,000 79,814
1,000 & 1,269 & 1/83

,50,000  1,63,470

70,000 41,113
700 679
2,000 1,995
500 473

3,000 4,054

700 488
1,500 1,303
200 102
32,500 30,455
200 79
TorAL . 10,00,000 0.42,954

% 1982-83 & T[T
7T feaeT =uw g3 & & 1983-
& Tiaw feamr =o feor s

(@) ™ #wfww & famme & fau
@ & AT ;o FAT 7

Paem siv wewta @ wwTw @Oy
st W 99 wA(e . @, o)

(%) s (&) . T T &9 1982-
83 & 29 wufaa am fawrg  @ar
gfgemg @ # 91 TH §
1083-84 #T 1984-85 @& TICW
16 afafer oot g gt
7 Fww # PawTe A # T g )
FAFRY & FAFG4q & 90 1982-83
T I FLEHE FT 104 .45 a9
T 1 ot #= s sEw PavE
Paar w@m g% 1983-84 & TR UH
AT 114.07 - qE 9T B TEES
I & 9 ZT |
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Unilateral move by India to resolve
Iran-Iraq dispute

5283, SHRI G. NARASIMHA RED-
DY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether as Chairman of the Non-
aligned Nations, India has been approa-
ched to take some positive steps to resolve
the Iran and Iraq dispute;

CHAITRA 10, 1905 (SAKA)
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(b) if so, the names of the countries
which have made the request; and

(c) if ‘not, whether India would once
again make a unilateral move in this
regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P, V. NARASIMHA RAO)
(a) to (c). Based on the statements
made by the Heads of State or Gov-
ernment assembled in New Delhi for the
Seventh Non-Aligned Summit, the Prime
Ministey as Chairman of the Non-Align-
ed Movement made a statement on the
Iran-Iraq conflict which, inter-alia, said:
“Suggestions and proposals have  beea
offered by many Heads of State or Gov-
ernment. The overwhelming view is that
the Non-Aligned Movement should exert
every effort to bring about a speedy and
peaceful termination of this tragic con-
flict. This is very much on my mind *
and, as Chairman, T shall coatinue con-
sultations and take all possible and app-
ropriate measures towards this objective.”

New Railway line under construction
in Gujarat

5284, SHRI MOHAN LAL PATEL :
Will the Minister of RAILWAYS be
pleased to state the details of new rail-
way lines in Gujarat which are under
construction and when they are likely to
be completed? "

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): The following
new line projects are in progress in Guja-
rat State. The time of completion is in-
dicated against each.

Target date of completion

1. Bhuj-Nulia (N.G. line with B.G. substructure) .

2. Kapadvanj-Modasa (B.G.)

1985-86
subject to availability of funds.

Not fixed.
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rroponl tor a School at mnat

5285 SHRI A NEELAIDHITHADA~
SAN NADAR: Will the Minister of
RAILWA'Y'S’ be pleased to state:

(a) details  of the schools at present
run by Lhc Raulwayt,

(b) whethqr !here is any proposal for
running a school at Palghat in Kerala
by the Railways; and

MARCH 31, 1983
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(c) if so, detaiis thereof aad the pro-
gresé ‘made ‘in ‘this ‘diréction? T

THE MINISTER OF STATE IN THE
MINTISTRY OF RAILWAYS (SHRI C.
K. JAFFAR SHARIEF): (a) A state-
ment is attached,

(b) No.

(c) Does not arise.

Statement
Description of School Medium of No.  Location
> instruction A Les ¥5
1. Higher Secondary English 2 Perambur
' b '3 " Madurai
Tamil 1 Golden Rock
2. High Schools English 6 Arakkonam
oy ! o Jolarpettai
Villupitram
urs
Erode
Golden Rock
Malayalam 1 Palghat
3. Middle Schools . Tamil 1 Jolarpettai
b
4. Primary Schools Tamil 4 Salem
Podanur
Golden Rock-North
Golden Rock-East
5. A.T.P. Schools Tamil 8 Arakkonzam

Malayalam

Tamboram Senz torium
Tiruchchirappalli
Goods Yard
Villupuram

Shencotai

Qyilon

Bangarapet

Bangalore Gity

1 Podanur

Kannzda 4 Arsikera
Shimoga Town
Hindupur
Bangalore Gity

Kannzada & English 1 Yeswantpur

Total—Twenty Nine.
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Cestra) Complaint cell of DTC
Wi s R LT - [
5286. SHRI BHIKHU RAM JAIN: Will

the Mmister of SHIPPING AND
TRAyQPORT be pleased to state:

(a) whether the Delhi Transport Cor-

poration has established a Central Comp-
faint Cell to deal with public-complaitits;
i i

(b) if so, the details thereof and the
gl;o'cgdure to be adopted in the mutter?

THE MINISTER OF

ATE IN .
MINISTRY OF ' SHIPP Tp? A-
NSPORT (SHRI Z.R. ‘ANSARI)! '(a)
Yes, Sir.

b) A Central Complaint Cell has been
¢ “at the Héad Office of DTC
with effect from 218 ' February, 1983,
This Cell is mainly respossible for-speedy
Maposal of sefidus complaints received at
Heudquarters. Besides, ¥ coordinates and
tontrols the work”of depot #hd divisional
1évél compaint cells. “Complaints cin “be
given by public in writing or orally-over
e telephone o' he ‘Central Com
. Yt alsd arranges 16 get complaints
of ‘seridus nature tollécted from the comp-
laints when they ‘dre ‘unable fo bring the
complaints personally,

anrrp} 10, 1905 (SAKA)
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Cost-Ratio between Electrical, Diesel
and Steam Tractions

5291. SHRI RAMPRASAD AHIRWAR:
SHRI ATAL BIHARI VAJ-
PAYEE:

SHRI SURAJ BHAN:

Will the Ministcr of RAILWAYS be
pleased to state :

(a) what is the cost-ratio between
electrical, diese] and steam tractions;

(b) names of electrified railway tracks
and their lengths where steam traction is
still used and the weight and value of
coal consumed in this way and also the

expenditure incurred in maintaining the

CHAITRA 10, 1905 (SAKA)
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%

steam locos, their sheds and wurhhm

(c) what are the average working

hours per day of electrical engines and
what progress has been made in the last
seven months to replace steam traction by
utilising the available daily idle capacity
of electrical engines; and _ ¥

(d) amount and value of coal saved in
each of the past three years and in the
current year by replacing steam traction
by diesel electrical tractions?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) The com-
parative maintenance and operating costs
for Steam, Diesel and Electric services per
1000 GTKMs. for 1982-83 (Estimated) is
as under :-

(In Rupees)

1. Steam
2. Diesel

3. Electric

Pasenger services Goodsservices #

B.G. M.G. B.G. M.G.
54'02 6126 8539 62: 91"
23 51 3800 1677 26+ 16

37'85 37+ 69 1868 2104

(b) Names of

Electrified Sections where steam traction is still used and

the weight and value of coal consumed is indicated in the following table :—

- Names of electrified sections and  Specific fuel Estimated present
Railway their length where steam consy mption on the  value of coalin # -
traction is still used Rly.1n Kg/1000 Rupees/
GTKM 1000 GTKM
Name of Section Route Pass & Goods Pass Goods
Kms. Prop. & prop.
of Mixed of Mixed
1 2 4 5 6 7
Central (BG) Bombay VT- 305° 54 65-6 921 1574 22+ 10
Igatpuri-Kalyan-
Pune
Igatpuri-Bhusaval 31200
Eastern (BG) Sealdah Division 1217:00 620 849 14-88 2037

excldg. Ranaghat-
Gede, Krishnagar-
Lalgola, Ranaghat-
Bongaon, Howra':-
Burdwan (Main and
chord), Burdwan-
Mughalsarai (Chord)
Seoraphuli-
Tarakeshwar.




Written Answers

LA e £

R % i nea "
203 MARCH 31, 1983 Written Answers 204
1 2 3 4 5 6 7
ﬁ;rtl;e;n (BG) . Delfn-ﬁughals:rn 78400 904 803 21-69 19°27
{ » ¢ .
Southern (MG)  Madras-Villupuram 166- 44 905 119:6 21-72 28+ 70
Al oY o e wd . "
South Eastern Khar&pur-Howrlh 116-00 761 907 18- 26 M7
(BG)
o g Wad) e,
Adra-Burnpur 37:00
Jharsuguda- 10900
Bondamunda
Dongapasi-
Barajamda 21-00
iila.spur-
Jharsuguda 20400
Bilaspur-Bhilai 166-00
Western (BG) Bharuch-Vadodara 7000 671 gi-2 1610 2180

The steam services on the electrified
sections are yery few and only in respect
slow passenger trains|goods trains which
orginiate or terminate on non-electrified
sections.

The weight and value of coal théuh{éd
for steam traction on these sections varies
widely depending upon the number, loads
and speeds of train etc. and from eection

Railway

to section depepding upon section profile,
etc. In view of this, the standard index
used is the specified fuel consumption, fig-
ures in respect of which for 1981-82 are
given in the above statement.

The cost of repairs and maintenance of
steam locomotives on the different Rail-
ways during 1981-82 was:

Costper equated engine kilometrein Rs.

Mecha-  Transpor-  Total

nical tation

Work- Work-

shops shops
Central-BG 1-06 1-81 2+87
Eastern-BG . ’ 1°47 1°47 2494
Northern-BG . . 1'34 151 2:85
Southern-MG 2:13 2:53 466
South Eastern-BG . 125 2-24 349
Western-BG 0-98 1-84 2:82
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(q h«mrg;t worked gu' d y per._elec-
guc available for use duripz 1981-82
the Broad Gauge have been 19.8 re-
g substantial _improvement over
16.7 in 1980-81 On Metre Gauage Sys—
lcm wlnch is only 166 kms, and 20 en-

gives confined to Southern Railway, there
han been a marginal fall from 13.5 to
12.8 mainly on account of the links of
passenger services.

*.

Railways have been taking several steps
1o increase the working hours of electric
engines over the last two years which
have continued over the last seven months
also,

These are:

(1) . Putting slow passenger trains in
electrified territories on electric traction.

Wmml Amm

(2) Al short distance feeder services
and pilots were earlier fun by steam
Progresswe;y and seleetnvely, Lhcu nr-
vices are being brought on to electric
traction.

(3) Ongmally, clectrification was ens
visaged for trunk routes and through
trams and workmg of sldmss was en-
trusted to steam Now, with phasing
oul of steam, clccmﬁcatnon of impor-
tant sidings is being undertaken.

(d) Quantity and value of coal saved
during the period 1979-80 to 1982-83 are
given below:

.
Estimated

Consumption Saving Saving
Year during the  over the Money over
year (in previous value 1978-59
million year (Qty.  (in crores (in m.
tonnes) in million of Rs.) tonnes)
tonnes)
1979-80 11-39 024 336 024
1980-81 11-08 0-31 434 055
1981-82 9'83 1-25 21-87 1-8o
1982-8 9°39 0-44 8-80 2-2
982-83 (Expected) ’
——rrriTt —t ™ N
Central Board for unani Tibbi College (a) and (e). A submission was made

5292. SHRI RAMPRASAD AHIR-
WAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether any demand of Unani pro-
fessionals in the couatry wag brought to
the notice of this Ministry in 1978 or even
before that a Central Board should be con-
stituted for all Unani Txbbn Collages in the
country and each college should be affilia-
ted to University concern;d with the area
of situation of the respective college;

(B) if so, the action taken by Govern-
ment in this regard so far;

(c) whether Government propose to meet
the demands of the wunani professionals
the near future; if so, by when; and

(d) if not, the reasons therefor ?

to the Rajya- Sabha Committee on
Petitions (1977-78) by the representatives
of the Unani profession in Andhra = Pra-
desh, that a Central Board should be cons-
tituted for all Unani Tibbi Colleges and
that these Colleges should be. affiliateq to
Universities, The Committee in its report,
did not make any recommendation on the
subject,

(c) and (d) There is mo proposal for
the constitution of a Central Board for
all Unani Colleges, Such colleges are
affiliated either to universities or to . the
State \Boards.. The Central Council of In-
dian Medicine which was set up under the
IMCG Act, 1970 (48 of 1970) has formu-
lated uniform syllabus for undergraduate
ourse, The Council has separate , ‘Unani
Committee’ and “Unani Education Commlb-
ml

UM o ] ‘{;\“" e
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Facilities in PHCs and Additional Faci-
lities in upradation as CHCs

5293. PROF. NARAIN CHAND
PARASHAR. Will the Minister of HEA-
- LTH AND FAMILY WELFARE be plea-
sed to state:

(a) what are the existing facilities in the
present PHCOs and the additional facilities
likely to be provided consequent upon the
upgradation of PHCs to CHCs; and

(b) what is the population being served
by the existing PHCs in the country in
general and the hill siales|regions in parti-
cular separately in each case and what is
the population to be served by each PHC|
CHC for the country in general and hill
areas in particular at the end of the 6th
Five Year Plan ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAM-
ILY WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) At present the following
medical and health facilitics are being pro-
vided at the Primary Health Centres:-

(i) Diagnosis and treatment of the
patien; attending the OPD of the PHC
as well as of the cuses refered by the
sub-centre staff, Health  Guides and
Dais:

(ii) Laboratory services;

(iii) Medical checkup of school going
children;

(iv) Provision of MCH, Immunisa-
tion and family planning services;

(v) A constant surveillance to detect
the occurrence of communicable disease;

(vi) Health education activilies are
organised. Health Programme are dis-
cussed with the community and their
Jeaders and all efforts are made to in-
volve them and enlist their participa-
tion.

(vii) The provision of funds for
medicines has now been increased 1o
Rs. 18000 per annum at PHC, Rs.
2000|- for each Sub-centres and  about
Rs. 48000|- through Health Guides.

(viii) Identification  diagnosis and
treatment of leprosy, tuberculosis and
malaria cases.

MARCH 31, 1983
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The Upgraded Primary Health Centres
(Community H.e‘a}th Centres), in addition,
provide the specialised treatment in major
specialities in Surgery, medicine, Obstet-
rics and Paediatrics. One of the medical
officers is also required to be qualified or
specially trained in Public Health. There
is also provision of Laboratory and X-Ray
facilities at these centres.

(b) Initially the Primary Health Centreg
were  established for each Developmnet
Block irrespective of its population. The
existing Primary Health Centres  have
been established for a population varying
from 80,000 to 1,25,000. There were no
separate norms for the establishment of
Primary Health Centres for hill states|re-
gions. Now according to the revised norms,
a Primary Health Centre would cover
30,000 population and 20,000 population in
hilly areas. These  additional Primary
Health Centres would be established in a
phased manner. Each Community Health
Centre would be covering one lakh popul-
ation in general as well as in hilly areas.
It is proposed to establish 600 new Primary
Health Centres and 174 Community Hea-
Ith Centres during the 6th Five Year Plan,
In addition, it is also proposed to upgrade
1061 rural dispensaries into Subsidiary
Health Centres which would look after
about 25,000 population, thus reducing the
population covered by the existing Prim-
ary Health Centres,

Lifting of foodgrains from Punjab

5294, PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have received
any representation regarding the inability
of Railways to lift foodgrain stocks from
Punjab where foodgrain stocks are lying
since 1979; and

(b) if so, the action taken by Railways
to lift stocks and the reasons for the
inability to lift stocks so far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) (a) No, No

|
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movement of foodgrains on behalf of the
State Government of Punjab is  pending
clearance.

(b) Does not airse.

Memorandum from organisations of
central school Teachers

-5295. PROF. NARAIN CHAND PAR-
ASHAR :

SHRI CHITTA BASU:;

® Will the Minister  of EDUCATION
“AND CULTURE be pleased to state:

(a) whether Government have recgived
any Memorandum from the organisations
of the Teachers of the Central Schools
for the amelioration of their service condi-
tions including the demand for the posting
within the zones to which they belong;

(b) if so, a brief outline of the demands
contained in the Memorandum; and

(¢) action taken by Government on the
demands?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to
(c). A large number of communica-
tions have been received from the All
India  Kendriya Vidyalaya Teac-
chers Association (AIKVTA)

and its branch units about various matters
pertaining to conditions of service of Ken-
driya Vidalaya teachers, including ration-

. alsation of the transfer policy laid down
by the Kendriya Vidyalaya Sangathan,
Other demands include recognition of the
Association, its representation on the Ken-
driya Vidyalaya Sangathan and the Board
of Governors, formation of Joint Consult-
ative Machinery, revision of pay-scales,
time-boung selection grades, increase in
internal promotion quota, etc.

. Consideration of demands of employees
is a continuous process in every organisa-
tion. Many of the demands made by the
employees of the Sangathan have been
considered by the Sangathan in the past

CHAITRA 10, 1905 (SAKA)
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and accepted to the extent &wﬁbh e
Some of the demands are under

consideraion of the Sangathan in con-
sultation with the various Minisries|
Departments of he
wherever requires.
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Handing over of Haldia Port Railways
to Indian Railways

5297. SHRI NARAYAN CHOUBEY:

Will the Minister of SHIPPING AND

TRANSPORT be pleased to state:

(a) whether the Port Authority at Haldia

is going to hand over their port Railways
to the Indian Railways very soon; amnd

(b) if so, what special needs did arise
for handing over Railways at Haldia only?

Gov‘emment,‘

e

v
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. ;THE MINISTER OF STATE IN THE
MNISTRY OF. SHIPPING & TRA-
NSPORT. (SHRI Z. R. ANSARI):
(a). . The proposal to gradually
transfer . a  part or the
ways in stages is umder the conmderanon
of the port railways to the lndlau Rail-
of the Government. Keeping in line
with policy .
part of the port  railways at Haldia
Por to the coniguous Zonal Railway
is being examined -
(b) The concept of Port Trusts manag-
ing their own railway systems has, to
a large extent, become obsolete and
unproductive aparticularly ke-
eping iin; .view . its  high costs,
its. Jocking of a larg area of valu-
able port land and ijts causing strain on
other port resources. There are obvious ad-
vantages in handing over a part or the
whole of the Port railway systems to the
Indian railways who are a specialised
organisation in the field. In view of
this, to start wih, he ransfer of rail-
way sysems eithe rin whole or in
part of the ports of Paradip, Morm-
ugao and Haldia Dock Complex to
et‘liguous zonal railway is being
cxamm

(%) =1 7g ww 2° & THF sywwaTet
¥ FHTE ToaN # ATEEE 1060 F
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NG FE, &<
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seats reserved for SC/ST

5299. SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH ANB
FAMILY WELFARE be pleased to state:

(a),, pames and. mumber. = of Medical
Colleges which are functioning at present
in the country;

Ab) total admission capacity of ,eeich
Medncal College of the degree level as on
1 January, 1983;

(¢) mumber of seats reserved for SCI
ST and backward classes; and

(d) number of seats [subject to x;ay-
ment of capitation fee or donation in
each Medical College?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATI): (a) and (b), A statement
showing the names and addresses of the
recognised Medical Colleges and the apm-
ber of admissions made during 1981-82
to the under-graduate courses is laid om
the Table of the House,

[Placed in Library. See No. LT-
6266(83.]

" . kg

(¢) The institutions under the‘Cc_;llpl
Government follow Govt, of India's ins-
tructions relating to reservations of SCI
S'l‘_ Which require that 15 per ceat of
the seats should be reserved for SCs,, ,apd
5 per cent for STs. The instituitons under
the  State-Governments follow instruo-
tions concerning reservation of seats for
SCs, STs etc. issued by the respeotive
State Governments.

» e -

(d) The practice of charging capita-
tion fees is confined to only a few private
medlcal colleges in Karnataka, Andhra
Pradesp and Punpb The Goverqmmt
of India is agamst this practice and has
no mformatnon relatmg to the details of
such arrangements,
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Effectiveness of ‘SICAFEK’

5300, SHRI RAM VILAS PASWAN:
Will the Minister of HEALTH AND
FAMIL WELFARE be pleased to state

(a) whether a Review Commitice was
set up in 1974 to assess the effectiveness
‘of ‘SICAFEK’ a biochemic mixture claim-
ed to have beem developed by Dr. (Mrs.)
J. Roy Chowdhary and Dr. H. Chow-
dhury as the panacea  for cancer, 1o
generate regression of cancerous growth;

(b) if so, the findings of the Com-
mittee; and

(c) Government’s reaction thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): ° (a) and (b). The Cen-
. tral Government hag mot constituted
any committee to assess the effectivemess
of ‘SICAFEK’. However, the Government
of West Bengal had iset up a Committee
in 1975 to go into the details of the drug
trials. The Committee examined the re-
sults of the ‘SICAFEK’ trials and observ-
ed that although it had produced some
regression in cases of tumor of the cer-
vix, the number of cases so far treated
was too small for any objective assess-
ment and commended that the drug be
tried in a larger number of cases and the
results evaluated before its introduction
for use in hospitals could be considered.
Another recommendation of the Com-
mittee was that the use of the drug may
be combined with Surgery, Radiation and
other Chemotherapeutic drugs for evalu-
ating any improvement of results over
the single therapy approach.

(¢) As the drug ‘Sicafek’ is5 yet on trial,
no definite views can be formed.

Withdrawal of foreign troops from
Afghanistan and Kampuchea
5301. PROF. MADHU DANDA.-
VATE:
SHRI MOOL CHAND DAGA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government succeeded in
demanding the withdrawal of foreign
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troops from Afghanistan and Kampuchea
through the recent Summit Conference of
the non-aligned nations ‘held at Delhi;
and

(b) what further steps arz proposed io
bring about the withdrawal of foreign
troops from these countries?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b). The vecently com-
cluded Non-aligned Conference in New
Delhi adopted consensus formulations on
Southk East Asia and South West Asia.
India accepts the consensus formulafiosis
whick ocover the withdrawal of foreign
troops from Afghanistan and Kampuchea.
The relevant formulations are reproduced
below:

SOUTH EAST ASIA

“Reviewing the situation in South Rast
Asia, the Heads of State or Government
expressed grave concern over the confi-
nuing conflicts and tensions in the re-
gion, particularly as many of the Sta-
tes  are members  of the
Movement  of Non-Aligned Cousn-
tries.  They reaffirmed  their sup-
port for the principles of non-interferemce
in the affairs of sovereign States and

the  inadmisibility of  the wuse
of force against soverign Sta-
tes. They  warned that  there

was & real danger of the tensions in amd
around Kampuchea escalating over a
wider area. They were coavinced of the

. urgent nced to de-escalate these temsions

through a comprehensive political solufion
which would provide for the withdrawal
of all foreign forces, thus ensuring full
respeet for the sovereignty, indepemdence
and territorial integrity of all States in
the region, including Kampuchea.

The Heads of State or Government
reaffirmed the right of the people of Kam-
puchea to determine their own destiny
free from foreign interference, subversion
and coercion and expressed the hope that
through a process of negotiations and
mutual understanding a climate conducive
to the exercise of that right would be
created. They also agreed that the huma-
nitarian problems resulting from the con-
flicts in the region required urgemt mea-
sures which called for the active co-
operation of all the parties concerned.
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Ihey urged all States in the region to un-
~dertake a dialogue which would lead to
the resolution of differences among them-
selves and the establishment of durable
peace and fstability in the area, as well
as ‘the elimination of involvement and
threats of intervention by outside powers.
In this context, they noted with approval
the efforts being made for the early esta-
blishment of a zone of peace, freedom and
neutrality in the region and called upon
all States to give those efforts their fullest

‘support.”
SOUTH-WEST ASIA

“The Heads of State or Government no-
ted with great concern the situation in
South-West Asia and agreed that it carries
dangerous consequences for the peace and
stability of the region. They agrced that
the continuation of this situation poses
serious implications for international peace
and security. In this context, they viewed
the situation in Afghanistan with par-
ticular concern. They reiterated the
urgent call made at the Conference of
Foreign Ministers held in New Delhi in
February 1981 for a political settlement on
the basis of withdrawal of foreign troops
and full respect for the independence, so-
vereignty, territorial integrity and non-ali-
gned status of Afghanistan and strict ob-
‘servance of the principle of non-interven-
‘tion and non-interference, They also re-
affirmed the right of the Afghan refugees
to return to their homes in safety and hon-
our and called for a speedy solution to
this ‘vast humanitarian problem. To this
end, they urged all concerned to  work
towards such a  settlement, which would
ensure that the Afghan people would de-
termine their own destiny free from out-
‘side interference and which would enable
the Afghan refugees to return  to their
homes.

The Heads of State or Government ex-
pressed their appreciation for the sincere
efforts made in the search for a political
settlement of the situation in Afghanistan
and extended their support to the con-
structive steps taken in this regard by the
~ United Nations Secretary-General. They
regarded the discussions through the
intermediary of the Secretary-General
as a step in the right direction

- "
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and wurged their continuation with a
view to promoting an early political settle-
ment- of the problem in confirmity with
the ideals and principles of the Movement
of Non-Aligned countries. They called on
al] States to exercise restraint to avoid fur-
ther endangering the peace and security of
the region, and to take such  steps as
would lead to the creation of conditions
conducive to stable and harmonious rela-
tions among the States of the region based
on the non-alinged principles of peaceful
co-existence, respect for sovereigenity, n

al independence, territorial integrity and
non-intervention and non-interference in
the internal affairs of States.”
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Incidents of thefts in Khurdha Road..
Division of South Eastern Railway

5303, SHRI LAKSHMAN MALLICK:
Wil] the Minister of RAILWAYS be
pleased state:

(a) whether greater emphasis had been
Jaid by him to maintain safety, security

and punctuality in running of trains;

(b) whether he is aware of the growing
number of incidents of thefts taking place
in running trains, goods sheds, railway
yards of Khurda Road Division under

South Eastern Railway;

“(c) -if-so, the steps taken during Jlast
one year to check crimes in that railway

zone; and

(d) the number of cases detected and
action taken in 1982 against persons invol-

ved in those cases?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes.

(b) Incidence of localised crime in
Khurda Road Division has shown a down-
ward trend during 1982 as compared to
1981.

(c) The following steps are being taken
to check crime:—

(1) Vulnerable trains are escorted.
(2) Vulnerable sections are patrolled.

(3) Close liasion is maintained with
Police authorties.

CHAITRA 10, 1905 (SAKA)
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(4) Crime Intelligence Branch staf
of RPF are deputed to collect intelli-
gence about crime and criminals.

(d) Out of 23 cases of localised crimes
reported in Khurda Road Division during
1982, 17 cases were detected with arrest of
38 persons who have been prosecuted un-~
der IPC and RP (UP) Act.

State-wise Allocation earmarked for
control for Lep:osy, T.B. and Blingd-
ness during 1983-84

5304. SHRI LAKSHMAN MALLICK:
Will the Minister of HEALTH AND FAM
ILY WELFARE be pleased to state:

(a) whether funds have been earmarked
in 1983-84 for the control of leprosy, T.B.
and blindness; . J

(b) if so, State-wise allocation -of.

funds made for the above purpose; and

(c) the details of the programme under-
taken in 1982-83 and the programme pro-
posed to be taken up in 1983-84 to control
leprosy, T.B. and blindness?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAM-
ILY WELFARE (SHRIMATI MOHSINA
KIDWAI). (a) and (b). During 1983-84
the Plan provision for the National Prog-

.rammes for the control of Leprosy, T.B.

and Blindness is Rs. 1100 lakh, Rs. 280
lakh and Rs. 668.75  lakh respectively.
The distribution of these funds amongst
the States|Union Territories depends upon
the actual utilisation thereof by them.

(¢) The major programmes undertaken
during 1982-83 and projected during 1983-
84 are given in the statement attached.




21 Written Answers {WARC!-I 31, 1983 Writfen Answers 220
1) TRTEN 1191 N h [ { \ # at e
Statement
g Major - Corresponding
Nam: of the Programme Achievement targets for
duing 1982-83 1983-84
received
upto date
(In Lakhs)  (In Lakhs)
National Leprosy Control Programme
New case detection 3515 4°778
4t a
Gases brought under treamtment 3203 4778
Nasisnal T.B. Control Programme:
New case detection 943 12°5
Nat.anal Progmnme Jor Control of Blindness
No. of Cataract Opcratlom pcrformcd

AW GF Law

65 12-93

Electrimuon of trach

The <is Vo x €73 Ry
5305. PROF. P. J. KURIEN.
SHRI DEEN BANDHU VER-
Ma:
Will the Minister of RAILWAYS be
pleased to state:
' (a) whether the Railways have a time
bound programme for electrification  of
tracks; and

{(b) which are the major routes that will
be covered and the total amount involved?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes, the
Railways have drawn out a programme
of Railway Electrification for the period
1980—90.

(b) The sections of the following major
routes not already  electrified are covered
in this programme;

(i) Delhi-Bombay (Western Railway)
(ii) Delhi-Bombay (Central Rly.)

. (iii) Delhi-Madras

(iv) Bombay-Howrah

(v) Madras—Howrah

(vi) Madras-Bombay

(vii)  Bilaspur-Annuppur-Katni
Bina

(viii) Bhopal-Nagda

)sﬂm Patos. Mughalsaraé-
T Oy

(x) Madras-Bangalore
(xi) pe'lpi-ﬁ\l{:b_ala

The total amount involved to electrify
the above mentioned ‘major routes = will
be about Rupees 1600 crores.

Electrification of Delhi-Madras route,

5306. PROF, P. J. KURIEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the work on Delhi-Madras
route clectricatis: is going on at present;
and

(b) if so, the time by which it is likely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) Yes.

(b) 1t is likely to be completed by
March, 1988,
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Smoking Contro]l Measures

5307. SHRI NAWAL KISHORE
SHARMA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether Government are aware
that smoking is incrcasing day by day;
and

(b) what other measures apart from
statutory warning are proposed to be
taken by Government to incorporate
smoking control measures as an integral
part of our health care strategies?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WA): (a) No such study has Dbeea
undertaken by the Government of India.

(b) Apart from the statutory warning
requireq to be displayed on every carton
of cigarette available for sale and also in
every advertisement on cigarette smoking,
some other measures have been/are being
undertakn towards control of smoking:—

(i) All India Radio and Doordarshan
have decided not to accept any advertise.
ment encouraging smoking.

(ii) The State Government and U.T.
Administartions have been asked to en-
force vigorously the Cigarette (Regula-
tion of Production, Supply and Distribu-
tion) Act, 1975.

(iii) Mass health education/publicity
campaigns on the hazards of smoking
have been undertaken through publica-
tions, magazines, radio, TV and films.

Students overburdened Iy Heavy School
Curricula

5308. SHRI NAWAL KISHORE
SHARMA:

SHRI GUFRAN AZAM:

KUMARI PUSHPA DEVI
SINGH:

SHR1 HARISH KUMAR
GANGWAR:

SHRI INDRAJIT GUPTA.
SHRI JAT NARAYAN ROAT:
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SHRI G, NARSIMHA.
REDDY:

Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) whether Government are aware that
school children in several parts of the
country feel that their curricula are heavy
and they are over-burdened; and

(b) what steps Government propose to
take to help students to develop desirable
personality traits and stop the preseat sys-
tem of education which is examination-
oriented?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCAIL. WELFARE
(SHR1 P K. THUGON). (a) The
National Council of Educational Research
and Training (NCERT) conducted an ex-
ploratory study on a small sample in res-
pect of Delhi, Maharashtra, Kerala and
Haryana. From the responses elicited ia
each State it was observed that studenis
did not find their curriculum heavy in
respect of any subject, in terms of dith-
culty level, length of the course content
and time allocation.

(b) Efforts have been made to provide
adequate weightage to the development of
desirable personality traits among students,
For example, curriculum areas like
Socially Useful Productive Work and
Community Service, Health and Physical
Education, Moral Education, Co-curricular
activities now generally form an integral
part of the school curriculum. Efforts are
also being made to bring about reforms
in the present system of examination.

Scarcity of Nurses

5309. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government are ex-
periencing grave scarcity of Nurses
in the country;
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(b) what is the ratio of (i) Doctor-
Nurses; (ii) Nurses-patients; and  (iii)
Nurses-population ang norms accepted by
Government;

(c) whether there has been a massive
exodus of Nurses to Gulf and other
countries and if so., the details of last 3
years;

{d) whether this massive exodus is due
to (i) poor working conditions; (ii) Jow
pay and no future prospects; (iii) shortage
of ‘Nursing schools, Colleges -and Institu-
tions etc;

(e) what are the main findings of (i)
Bhor Committee, (ii) Mudaliar Com-
m‘lttee anid “iii) Qhutlv Committee on re-
qmrement of Nurses, training and condi-
tions of pay etc;

(f) whether the trained Nurses Asso-
ciation of India has submitteq a Memo-
randum to the Health Minister in 1982
and if so, the main demands made therein;
and

(g) the policy of Government and
action plan to remove this shortage of
Nurses in India?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
2 KIDWAT). (a) There is no grave scarcity
F‘bf nurses in the country as a whole.

(b) (i), (ii) and (iii): Government
have not prescribed any Doctor-Nurse
Patient-Nurse and Population-Nurse

norms ~ However, the Centraj Council
for Health had, in its 1968 meeting re-
commended a nurse-patient ratio of 1:3
in a teaching hospital and 1:5 in other

hospitals.

(¢) and (d). There has been no massive
exodus of nurses from the country as a
whole, Some nurses have gone to Gulf
and other countries attracted by high emo-
luments. Since recruitment has not all
been made on Government to Govern-
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ment basis, the number thus emigrated
is mot known,

(e) The extract from
Reports are attached,

each of the

(f) Yes, the main demands are:—

(i) Safety and security of Nurses in
rural and semi-urban areas;
ok
(ii) Reorganisation of Nursing Ser-
vices; v
(g) Service conditions of the Nursing
personnel are being improved as perithie
recommendations of the Third Pay Cbm-
mission, New schoolgs and college. 8!
nursing have also been opened in some
States.

Contrainers hireg by Shipping Corparation
of India

5310, DR. VASANT KUMAR PAN-
DIT. Wil] the MINISTER OF SHIPPING
AND TRANSPORT be pleased to state:

(a) total pumber of containerg hired
by the Shipping Corporation of India
Limited during the year 1978-79, 1979:80,
1980-81, 1981-82 and 1982-83 from
various sources and hire charges thereon
paid during each year in rupees ang foreign
currency;

(b) whether it is a fact that the con-
tainer traffic is growing very rapidly in
India;

(c) whether there is any proposal under
consideration of the Government Shipping
Corporation of India to have its own con-
tainers, to save and earn foreign exchange;
and

(d) if so, the salient features of such
scheme?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R, ANSARI):
(a) The following table shows the num-
ber of containers utilised by Shipping
Corporation of India (SCI) and the hire
charges paid therecon:—

CHAITRA 10, 1905 (SAKA)

Average
Year per day Hire p-id

Gontainer (in USS)

inventory

(20 foot

equiva-

lent

units)
1978-79 . . . 734 730,300
1979-30 . 1651 1,486,200
1930-31 . g : 3300 3,057,700
1931-82 . ' . 8700 8,188,788
1932-83 . : . 10300 8,457,507

(up 0 December 1982)

These containers were taken on hire by
SCI from international container leasing
companies of repute under an agreement
concluded through global tenders. In
view of the fact tha; containers remain
on hire for varying periods depending on
the sector of empioyment, the per day
container inventory shown above is a
better indication of the requirement and
utilisation.

(b) Yes,
(c) No.

(d) Does not arise.

Demand of Plebiscite by Tibetans

~ 5311. DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government of India are
seized of the mews jtems apearing in the
‘Tribune’ dated 11 December, 1982 under
the caption ‘Tibetans demand plebiscite’;
221 LS—8
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(b) if so, whether Government of India
have any information about the plebiscite
demand put forth by the Tibetans to the
United Natjons for their self-determina-
tion;

(c) if several M Ps. have sent Memo-
randum to the Prime Minister to support
this demand; and

(d) if so, what is the reaction of the
Government of India to their demand and
how Prime Minjster is reaching to that
demand?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir.

(b) & (c) We have received copies of
the Memoranda addressed to the Secretary
General of the United  Nations from
various Titetan oranisations in
India, We have also received a
copy of the Memorandum signed
by 118 MPg  of various parties
pledging their “support and sympathy for
the six million people of Tibet in their
just and legitimate demand for the right
to self-determination and self rule.”

(d) The Government of India regard
Tibet as an integral part of China and the
question of the Government of India’s re-
action to their demand does not arise,

cancellation of visit of Members of
Parliament to China

5312, DR. VASANT KUMAR PAN-
DIT: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether attention of the Govern-
ment has been invited to a new|s jtem ap-
pearing in the ‘Indian Express’ dated 12
December, 1982 under the caption “China
visit by Members of Parliament team can-
celled”;

(b) if so, whether the visit has beenm
cancelled by Government of India, or at
the instance of China Government and the
reason therefor;

(c) the names of the leader and other

Members of team of Members of Parlia~
ment who were to visit China;
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(d) whether Government intend to send
a team in future, if so, the details thereof
and if not, the reasons therefor; and

(e) what other plans have ben drawn
by Government to improve India-China
relations by cultural, Industrial and intel-
lectual exchanges and visits during 1983-
84?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes Sir.

(b) The visit of the Indian delegation
was cancelled, following consultations with
Government, as the atmosphere had been
vitjated by the New China New:s Agency
comentary on the performance of dances
from Arunachal Pradesh at the closing
ceremony of the Ninth Asian Games.

(c) The officially-sponsored delegation
which was to attend the commemorative
activities in China on the death anniver-
saries of the late Doctors Kotnis and Atal
was composed of Shri B. R. Bhagat MP,
Dr. Subramaniam Swamy MP and Shri-
mati Rajan Nehru,

(d) Since the commemorative activities
in memory of Doctors Atal and Kotnis
have emded, the question of sending a
delegation does not now arjse.

(e) The exchanges with China in various
fields are being maintained and progressi-
vely developed inter alia through the offi-
cial talks now under way.

Research Centre for Specialised traeatment
of Leprosy

5313. SHRI NARSING SURYAWAN-
SHI: Will the Minjster of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that there is no
National Research Centre in the country
for specialised treatmemt of Leprosy; and

" (o) if v0." the steps taken in this direc-
fopy ©
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWAI): (a) and (b) No. There is a
Central Leprosy Teaching and Research
Institute of Government of India at
Chingleput (Tamil Nadu).

Leprosy  Treatament Centres in Coope-
ration of World Health Organisaation

5314, SHRI NARSING SURYA-
WANSHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether the Government in coope-
ration with World Health Organisation
propose to set up Leprosy treatment cen-
tres in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA
KIDWATI): (a) No.

(b) Does not arise.

Russian withdrawal from Afghanistan

5315. SHRI ANAND SINGH: Will the
Minister of EXTERNAL AFFAIRS be
pleased to State:

(a) whether Government have seen @
news item published in the ‘Hindu’ dated
1 December, 1982 under the caption “UN
demand; Soviet pull out of Afghanistan™;

(b) the names of the countries who
tabled the resolution, the text of the resd-
lution about withdrawal of foreign troops
from Afghanistan; and

(¢) the names of the countries which
voted in favour, against or abstained from
voting in U.N. over the discussion?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA,
RAO): (a) Yes Sir,

(b) The resolution on “The situation in
Afghanistan and its implications for jnter-
national peace and security” was co-spon-
sored in the 37th Session of United
Nations General Assembly by Antigua and
Barbuda, Bahrain, Bangladesh, Chile,
Colombia, Compros, Costa Rica, Dijibouti,
Egypt, Fiji, Gambia, Guatemala, Guinea,
Haiti, Honduras, Jamaica, Jordan, Kuwait,
Liberia, Malaysia, Maldives, Mauritania,
Morroco, Nepal, Niger, Oman, Pakistan,
Papua New Guinea, Paraguay, Philippines,
Qatar, Saint Lucia, Samoa, Saint Vincent
and Grenadines, Saudi Arabia, Senegal,
Singapore, Solomon Islands, Somalia,
Sudan, Thailand, Tunjsia, Turkey, United
Arab Emirates and Uruguary., The text
of the resolution is laid on the Table of the
House, [Placed in Libraray See No.
LT—6267|83]

(¢) The resolution was adopted by 114
votes in favour, 21 against and with 13
abstentions. Details of the vote are
laid on the Table of the House.[Plac-
ed in Library. See No. LT—6267|
831
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5317. SHRI R. N. RAKESH: Will the
Minister of RAILWAYS be pleased to
state:

(a) the rate of increase of passengers
travelling between DelhiNew Delhi = and
Saharanpur line during the last 15 years;

(b) the total number of trains running
on Delhi/New  Delhi and Saharan-:
pur line at present;

(c) whether any train op this line has:
been increased during the last 15 years; -
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(d) the iteps taken by the Government
to meet the increasing demand of the pas-
senger traffic on this line;

(e) whether these steps are adequate
to meet the demand of passenger traffic;
and

(f) if not, the further steps taken or
proposed to meet the demand?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C. K,
JAFFER SHARIEF): (a) The passenger
traffic of the stations dealing with the
bulk of traffic on Delhi/New Delhi-Saha-
ranpur section, viz. Ghaziabad, Meerut
city, Muzaffarnagar, registered an
increase of 9.6 per cent during
the period from 1975-76 to 1982-
ms oyl 01 Joud  sploday €8
1975-76 are not available,

(b) to (f). 8 trains in the up direction
and 9 trains in the down direction via
Meerut and via Shamli 2 pairs of passen-
ger trains are available for travelling bet-
ween Delhi|New Delhi and Saharanpui.
2 pairs of passenger trains were recently
introduced between Delhi and Saharanpur
via Shamli. These services are by and
large adequately catering to the present
needs of traffic. Introduction of any new
train between Delhi and Saharanpur is not
operationally feasible for want of spare
line capacity enroute and due to lack of
terminal facilities at Delhi and Sahranpur
as also shortage of coaching stock.

Bus Mastey Scheme of D. T C.

5318. SHRI R. N. RAKESH: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether the Delhi Transport Cor-
poration has introduced a Bus  Master
Scheme;

(b) if so, the details thereof;

(c) trades/categcries to be included in
this scheme; and

(d) the relaxation and concessions ex-
tended to Scheduled Caste and Scheduled
Tribe candidates?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] Z. R. ANSARI):
(a) Yes, Sir.

(b) Under this scheme, DTC provides
intensive driving training for 3 months
coupled with theoretical training on
mechanical aspects and public dealings to
young individuals between the age group
of 21 & 27 years who are Matriculates or
above. Trainees are given training not
only in the duties of the driver but also
in the duties of the conductar, The fee
chargeable from each candidate is Rs. 500/-
per month. Candidates belonging to SC/
ST are given fee concessions at the rate of
50 per cent. After successful completion
of their training those who pass in grade
‘A’ are empanelled for appointment as
Drivers in DTC after 15 days route
training.

(¢) This is mainly meant for the cate-
gory of drivers,

(d) In case of SC/ST candidates the
age limit is relaxable by 5 years, Besides
this, they are also eligible for half fee
concession.
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Running State Road Transpori Corporation
on profitable basis

5322. DR. A. U, AZMI :Will the
Ministey of SHIPPING AND TRANS-
PORT be pleased to state: .

(a) whether Government are thinking
to run State Road Transport Corporation
on profitable basis during the Sixth Five
Year Plan period both by meeting the uti-
lisation indicators and thripugh suitable
pricing policy;

(b) if so, what are the details thereof;

and

(c) what steps have so far been taken
in those directions?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR] Z. R. ANSARI):
(a) to (c). State Governments have been
advised to take nccessary steps to improve,
both the physical and Financial perfor-
mance of the State Road Transport under-
takings. It has also been suggesteq to
them to set up High Level Review Com-
mittees to review the working of under-
takings and take effective measures. The
State Governments have, initiated the
action in this direction,
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Contributory Health Insurance

5323. DR. A. U, AZMI: Will the
Minister of HEALTH AND - FAMILY
WELFARE be pleased to state:

(a) whether it was envisaged in the
Third Five Year Plan to work out a com-
prehensive system of contributory health
insurance by the Central and the State
Governmenis so as to serve a large part
of the population; and

(b) if so, what are the details of the
progress that has been made in that direc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRIMATI
MOHSINA KIDWAI). (a) It was en-
visaged in Third Five Year Plan docu-
ment that, over a period, a Contributory
system of health insurance, which serves
a large part of population, can be estab-
lished.

(b) The coverage of the Employees
State Insurance Scheme for industrial em-
ployees and the Central Government
Hecalth Scheme for Central Government
employees has been progressively enlarged.

Legislation to check irresponsibilities in
Trading by Shipping agents and
Shipowners

5324. SHRI P. M. SAYED:
SHRI B, V. DESAIL:

Will the Minister of SHIPPING AND

TRANSPORT
We pleased to state:

(a) whether Government are contem-
plating introduction of legislation to check
irresponsible trading by some  shipping
agents and ship owners;

(b) whether Government are consider-

ing legal measures to eliminate unreliabili-
ty of tramp operators;

(c) by what time the legal measures
are likely to be introduced; and

(d) to what extent legal measures will
Check the erring agents?
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THE MINISTER OF STATE IN THE
MINISTRY OF  SHIPPING AND
TRANSPORT (SHR] Z, R. ANSARI):

(a) Yes.
(b) Yes.

(c) and (d). It has been decided in
principle that shipping|steamer agents
should be licensed. Legal measures in
this regard are being worked out. It is
too early to indicate how far these mea-
sures will check erring agents,

Decentralisation of powers of Railway
Boarg

5§325. SHRI B. V, DESAF;
SHRI P.M. SAYEED:
SHRI M. V. CHANDRA-
SEKHARA MURTHY:
SHRI A.C. DAS:

Wiil the Minister of RAILWAYS be
pleased to state;

(a) whether an expert group has re-
commended sweeping changes in the rail-
way power heirarchy in comprehensive
report submitted recently;

(b) if so, whether the group has re-
marked that while all powers are concet-
rated at the Railway Board and Zones,
divisional managers are completely side
tracked;

(c) whether the group has suggested
that Divisional Managers should be
given adequate financial and administra-
tive powers to perform their duties effi-
ciently;

(d) what are the other suggestions

made by the expert group; and

(e) to what extent the Railways have
implemented the same?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
C. K. JAFFER SHARIEF): (a) to (e),
An expert group of the Indian Institute
of Public Administration, Delhi was en~
trusted with a study of the delegation of
powers on the Indian Railways in terms
of a recommendation of the Railway
Convention Committee, 1977.
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The Study Team have not recommend-
ded any sweeping changes. In their re-
port they have, nter alia, highlighted
that by and large the Railway Board have
dalzgated adequate powers to the General
Managers of the Zonal Railways to meet
their needs for managing a vast transport
system and that these powers do accord
with the status, duties and responsibilities
of a General Manager. In their view, the
General Managers are in a position  to
take responsibility for the various railway
activities being carried out within their
territories, such as executic 1 of works,
purchase of stores, personnel manage-
ment and commercial  matters, eac,
However, in line with the recommenda-
tions of the Study Team and the Govern-
ments policy regarding devolution of au-
thority to field managers/formations, the
Ministry of Railways have enhanced the
powers of General Managers in some
areas. Some of the important high-
lights of the powers enhanced are as
follows:—

(a) Awarding contracts and accept-
ing tenders, etc.

In such cases the financial powers of
General Managers were revised  last
years from Re. 1 crore in each case
to Rs. 1.5 crores in each case. These
powers have again been revised up-
wards recently from Rs. 1,5 crores to
Rs 2 crores in each case.

(b) General Managers’ powers to esti-
mates:—

(i) General Managers’ powers to
sanction estimates of approved works
have been increased from Re, 1 crore
in each case to Rs. 2 crores.

(ii) Where a work had earlier
been surveyed and the Survey Report,
together with abstect estimate, was
approved by the Board before inclu-
sion of the work in the budget, G.M,
may now sanction estimate upto Rs, 10
crores in each case. There was no
such provision in the pre-revised rules.

(iii) In the case of track renewal
estimates/repairs, G,M. enjoys full
powers of sanctioning estimates.
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(i) Line capacity works:)

Earlier G.M.S were empowered to
sanction such works upto Rs. 10
lakhs each. Now they, can sanction
such works upto Rs, 15 lakhs each.

(i1) Track Renewal Works:

Earlier G.Ms could sanction track
renewal works upto Rs 5 lakhs each.
Now they can sanction such works
upto Rs. 8 lakhs each.

(iii) Works other than Ime capacity
and track renewals:

Earlier, such  workg could be sanc-
tioned by G.M.s upto Rs, 5 lakhs
each., Now they can sanction such
works upto Rs. 8 lakhs each.

(iv) Passengers Amenity Works:

Earlier, G.Ms could sanction expendi-
ture onp new  passenger users amenity
works, including goods sheds and
booking  offices etc. on out of
turn basis, at a cost not ex-
ceading Rs. 1 lakh in each  case. Now
they can sanction such works upto Rs. 1
lakhs in each case.

The General Managers are also autho-
rised to redelegate their powers to the
exccutive authorities at lower Jevels, in=
cluding Divisional Railway  Managers.
The Study Team in their report have not-
ed that while re-delegation of powers
from the General Managers to the Divi-
sional Railway Managers have been made,
they have suggested enhancement of these
powers in some areas. Their suggestions
are being studied.

Indian National Commission

5326. SHRI KRISHNA KUMAR GO-
YAL: Will the Mirister of EDUCATION
AND CULTURE be pleased to state:

(a) whether it is a fact that  several
members of the Indian National Q)mnm-
sion had submitted a proposal to tﬁ
Government to granz it' an 1 ¢
status; and A
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(b) if so, the details thereof and the
decision taken by the Government there-
on?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K, THUNGON): (a) No, Sir.

(b) Question does not arise,

India’s help for Restoration of Amngkor
Vat

5327. SHRI KRISHNA KUMAR GO-
YAL: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the Government of India
had under consideration a proposal  to
help in the restoration of the Angkor Vat
temple which is of great emotional and
sentimental value 10 Kampuchea; and

(b) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Angkor Vat Temple is  one
of the glories of civilisation. A compre-
hensive project report on the preservation
on the Angkor Vat monuments has been
prepared by Indian archaeologists  who
were. sent to Kampuchea last year, Assis-
tance by India along with other countries
in restoring the monuments of Angkor
Vat was recommended by a team  of
experts, led by Dr. GV K. Rao, former
Member of the
when the team visited the countries  of
Indo-China to make comprehensive re-
commendations 0n economic, technical
and scientific collaboration between India
and the countries of Indo-China. Both
these reports are under the consideration

* of the authorities concerned and final
decisions are expected to be taken shortly.

Planning Commission,
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Railway crossing accidents during 1982-
1983

5328. SHRI NAVIN RAVANI: Wwill
the Minister of RAILWAYS be pleased

to state;

(a) the number of unmanned railway
crossings as on 1 April, 1982, Zone-wise;

(b) the number of accidents occurred
during the year 1982 and 1983 at such
crossings and the number  of persons

killed, zone-wise;

(¢) the number of unmanned crossings-
manned during the year 1982-83; Zone-

wise; and

(d) what steps are being taken to man
all the unmanned crossings  in the

country?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.XK.
JAFFER SHARIEF): (a) The Zone-wise
number of unmanred Railway Crossings

are approximately as under;

Reilwey Number

Central . . . : . 1221
Eastern . : . A . 764
Northern . . . . 3102
North Ezstern ‘ 2 % 3€99
Northeast Fronteir . g . 11572
Southern . s s . 2836
South Central : . . 2272
South Eastern " . 3571
Western . . . . . 4900

TorAL ‘ 225;7—
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(b) Railway-wise position of accidents
(collisions with road vehicles) at unman-
ned level crossings during 1982-83 (upto
February) and the number of persons
killed in these accidents are given

below—-
No. of No. of
train persons
Railway accidents ! killed
at un-
manned
level
crossings
Centrel . . . 3 3
Eastern .
Northern . . 8 b {
North Eastern . 4 7
Northeast Fronticr . 1
Southern . 2 2
South Centrel 8 10 5
South E-stern . 4 1
Western s » 9 17
ToraL . 41 46

(c) Information for 1982-83 is  being
collected and wil| be laid on the Table
of the Sabha.

(d) The Railways undertake periodi-
cial census of road and rail traffic at all
unmanned level crossings and wherever
justified level crossings are manned in
consultation with the State Government,
Initial cost of manning is borne by State
Government and recurring cost is borne
by the Railways In the interest of
Safety, Railways have also decided to
man hazardous level crossings and also
1200 level crossings where buses ply as a
regular measure entirely at Railways’
cost, on a phased programme basis. For
another 400 such leve]l crossings, State
Governments have been requested to bear
the initial cost,

SE. Railway tax arrear of

5329, SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be:
pleased to state:

(a) whether the S.E. Railway has.
cleared the tax arrear of Rayagada Muni-
cipality, Koraput Orissa which was due
since long back;

(b) if so, th amount paid so far
and since when and which year thereof;

(c) if not yet cleared, the reasons for
delay by S.E. Railway to clear the long.
standing dues to  Municipality Rayagada.
therefor;

(d) whether the Municipality had app-
roached with the tax demand to Waltair
Division; and

(e) if so, the outcome of the discus-
sion and the decision taken thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) to (e).
Rayagada was in Madras Presidency prior
10 the commencement of the Constitu-
tion and payment of property tax to the
Rayagada Municipality is to be regulated
with reference to the annual rate of Rs.
1963.87P in accordance with the provi-
sions of the Madras Local Board Act,
1920.

Rayagada  Municipality now forming
part of the Orissa State desired to apply
the rates under the Orissa Municipal
Act, 1950 according to which they de-
manded annual rates of Rs. '12,070|-
from 1957-58 and Rs. 10,49|- from 1963-
64. As the application of the Orissa Act
is not admissible a compromised annual
rate of Rs. 5,000/- per annum was deci-
ded upon at a tripartite meeting between
the representatives of the Municipality,
Orissa Government and the South East-
wrn Railway. Accordingly payments were
made at the compromised rate of Rs..
2,000/. per annum for the period from
1-10-1957 to 31-3-1966.

In terms of the judgment of the Sup-
reme Court of India of 8-9-1978, a local
bhody, which formed part of one State at
the time of the commencement of the Con-
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stitution out later became part of another
State cannot take advantage of Article
285(2) of the Constitution, as, at the
ume of making its claim for realisation
of tax, it was part of another State. Ra-
yagada was in Madras Presidency prior
0 the commencement of the Constitution,
but became part of Orissa State in
1957-58. Consequently no tax is payable
from  8-9-1978. The manner in which
payments to such local bodies is to be
regulated in  the changed circumstances
consegent  upon the judgement of the
Supreme Court of India is under exami-
mation by the Government in the Ministry
of Finance.

Rayagada Municipality has also modified
the demand through enhancement by re-
valuation of the railway property within
the jurisdiction of the Municipality at the
annual rate of Rs. 13,601.34P from
1966-67 to 1980-81. Pending settlement,
the Rayagada Municipality has demanded
annual payment at the rate of Rs 5,000|-
from 1-4-1966. This matter can be settled
only after the general review is complet-
ed by the Government of India.

Rents from temporary shops and sheds on
Railway lang ip Rayagada and
Muniguda

5330. SHRI GIRIDHAR GOMANGO:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the Waltair Division of
S.E. Railway has given permission 10
construct temporary shops and sheds on
railway land  situated inside the town
area of Rayagada and Muniguda;

(b) if so, total number of shops and
sheds already in existence on the side of
railway line on both the stations and the
rent collected by the Waltair Division
from the allottees;

(c) whether some shops and sheds have
been provided lease for construction of
temporary shops;

(d) the rent fixed for the areas, shops
and sheds in both the places;

(e) whether the shops owners of Mu-
niguda station area had pleaded for re-
duction of rent as the owner of the
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shops are economically weaker sections
and to collect the rent on nominal basis;
and

(f) if so, the decision taken by the
S.E. Railway authority on this point so
far?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes.

(b) Total number of shops at Rayagada
and Muniguda are 178 and 100 respec-
tively. The rent collected by the Division
has been Rs. 45144|- per annum at the
rates applicable upto Sept, 1980.

(¢) The Railway land has been given
on temporary licence basis on 3 years
terms and no land has been given on
lease basis,

(d) The licence fee fixed at the two
places has been as under:—

E-rlier Revised
rates rates
Name of Station per 1co Per 1co
Sq. ft. Sq. ft.
prior to  zppliceble
Oct.80  from
Oct. 1980
R Rs.
Rayagada . . 11°00 3520
Muniguda . ; 550 17:6o
(e) Yes.

(f) Revision of licence fee (on the
basis of current market value of land)
had been due from 1-10-80, for which due
notices had already been given to  the
shopowners and they had been asked to
pay the enhanced licence fee from Oct.
80 pending finalisation of the rate with
the Railway’s finance, While Railway sees
no rcasons to change the revised
rates, the final formal decision is yet
to be communicated by the Railway.
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‘Opening of Sutabata and Kelomol Station

5331. SHRI SATYAGOPAL MISRA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Suta-
bata and Kelomol stations in Paaskura-
Haldia section of the South Eastern Rail-
way were constructed;

(b) whether it is also a fact that the
people of the area are demanding for
the immediate opening of the said
statioms; and

(¢) the decision of the Government in
this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.
K. JAFFER SHARIEF): (a) Yes.

(b) There is a general demand, A re-
presentation has also been received from
the Hon’ble Member.

(¢) When the branch line Panskura-
Haldia was constructed, it was found
that there was not enough traffic for
opening all the nine crossing stations ori-
ginally eavisaged. It_ was decided to open
the section only with three stations in the
initia! stage. Sutabata and Kelomol sta-
tions are amongst those stations which
were decided not to be opened for the
present.

wrErTaT & Stama
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States without degree|post degree engi-
neering Colleges

5333. SHRI JITENDRA PRASADA :
Will the Minister of EDUCATION AND
CULTURE be pleased to state:

(a) the mumber and names of degree
and post degree Engineering Colleges in
ke country, State-wise;
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(b) the names of the State which do
not have a single college even after 30
years of national planning and develop-
ment alongwith the reasons for neglecting
them in the matteg;

(c) whether Government propose to
ensure as a matter of national policy to
open atleast one or two colleges in a
State, if so, the particulars of such a
scheme and weather colleges in  such
states will be opened during the current
year itself; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Accord-
ing to the latest information available
with us, the total number of approved
Engineering Colleges and Technological
Institutions offering degree courses is 15!.
Out of these 80 colleges offer Postgra-
duate courses, A statement showing num-
ber and names of institutions State-wise is
laid on the Table of the House. (Placed in
Library. Sce No. LT—6269|83). In
addition there are 56 Engineering Colleges
and Technological Institutions which have
not been approved by the All India Co-
uncil for Techaical Education,

(b) to (d). There are five States, name-
ly Nagaland, Himachal Pradesh, Mani-
pur, Meghalaya and Sikkim which do not
have any Engineering College.

The proposals for the establishment of
new Engineering Colleges have to be for-
mulated by the concerned State Govern-
meats.  Proposals thus formulated are
examined in accordance with the guide-
lines laid down by the All India Coun-
cil - for Technical Education which pro-
vides for favourable consideration of the
State Governments which do not have
facilities of their own, At present there is
a proposal for the establishment of an
Engineering College in Himachal Pradesh
which is under consideration. From other
States also, th: proposals will be given due
consideration, as and when these are
received,
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Posting of more doctors at CGHS Dis-
pensarieg in the Capital

5334. SHRI JITENDRA  PRASADA:
Will the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether the doctors and other staff
working ia Central Government Health
Scheme Dispensaries in the Capital, in-
cluding dispensary No, 66 located at Palam
Colony, are adequate to attend the pati-
ents of these respective dispensaries;

(b) if not, whether Government pro-
posc to post more doctors in such dis-
pensaries; and

(c) if not, the reasonsg therefor?

THE DEPUTY  MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) to (c). There is some shor!-
age of Medical Officers and other cate-
gories of staff in CGHS Dispensaries at
Delhi including that at Palam Colony.
Constant efforts are made to recruit the
staff through the UPSC and Employment
Exchange,

Study conducteq by Central Road rescarch
Institute regarding operating cost of
vehicles and road surface

5335, SHRI SONTOSH MOHAN DEV:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are aware of
a study conducted by the Central Road
Research Institute in regard to wear and
tear of vehicles on road leading to ex-
cessive fuel consumption and relation bet-
ween operating cost and road surface;

(b) what are the other details of the
study; and

(c) the reaction of the Government
and the action proposed to be initiated in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI Z. R. ANSARI): (a)
Yes, Sir.

(b) and (c). In the Road User Cost
Study carried out by the CRRI on behafl
of Govt.,, various aspects such as wear
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and tear of vehicles, vehicle operating
cost and saving in fuel consumption etc.,
as related to road geometrics and road
roughness and speeds have been carried
out. The study bas not yet been fully
completed and Govt, is yet to take a
wiew on the reports received so far.

Repair and maintenance of vessels by

IWT Patna
5336, SHRI RAMAVATAR  SHAS-
TRI: Will tae Minister of SHIPPING

AND TRANSPORT be pleased to state:

(a) whether huge amount running into
several lacs has been incurred by the
IWT, Patna  for repairs and mainte-
nance  of vessels  during 1979-80),
1980-81, 1981.82 and 1982-83;

(b) if so, the amount spent year-wise;

(¢) whether in none of the cases of re-
pairs involving lacs of rupees, notice in-
viting tender was published in any news
paper;

(d) wheather in almost all cases except
a few the repairing jobs have been given
10 a single party; and

(e) if so whether Government propose
1o get the whole case investigated in
depth by high placed officer and take
appropriate measure  against the officers
found guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI Z. R. ANSARI): (a) and
(b) The amounts spent on repairs of
vessels by the IWT Directorate, Patna are
indicated below:—

1979-80. Rs. 1,61,846 00
1980-81. Rs. 4,88,478-00
1981-82. Rs. 4,44,961° 00
1982-83. Rs. 3,60,881'00

(¢) The normal practice has beea to
request the use of N.E, Railways floating
dock at Mokameh for repairs of the
floating crafts. In case of non-availability
©or non-availability in time, tenders are
called for. Such tenders are being invited
through ‘Notice inviting tender’ to differ-
ent firms with a copy of the motice on
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the Notice Board of the Regional Office,
Patna, Invitation of quotations by release
of Advertisement in Press through DAVP
is also being resorted to since 1982.

(d) No. More than one firm has been
entrusted with the repair works on ves-
sels.

(e) Does not arise.

Electrification of Howrah-Madras line

5337. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RAILWAYS
be pleased to state:

(a) whether  steps have been taken
for the electrifiation of some major rail
routes;

(b) if so, whether work has been
started for the electrification of Howrah-
Madras rail route vie« Khurdha; and

(c) the progress made so far in How-
rah-Madras rail route and other major rail
roules in electrification?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C,
K. JAFFER SHARIEF): (a) Yes.

(b) and (c¢). Electrification of Madras-
Vijayawada and Howrah-Kharagpur sec-
tions which form part of Howrah-Madras
route have been completed already. The
Electrification ~ of undernoted routes is
programmed to be taken up in the years
mentioned against each: ’

(i) Vijayawada-Waltair — 1985-86.

(ii) Kharagpur-Khurda  Road ——
1987-88.

(iii) Khurda Road-Waltair — 1989~
90.

The Electrifigation of other major rou-
tes is in progress and expected, subject
to availability of resources, to be com-
pleted by the dates indicated against each:

(i) Delhi-Bombay (Western Railway)
1985-86

(ii) Delhi-Bombay (Central Railway)
1985-86.
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(iii) Delhi-Madras 1987-88.

Improvement of dry gocks

5338. SHRIMATI JAYANTI  PAT-
NAIK: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether Government  have sanc-
tioned funds for the improvement of dry
dockg in ports;

(b) if so, the name of the ports where
such improvement programme is expected
to be taken up; and

(c) when that programme is likely to
be taken up?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI Z, R. ANSARI): (a)
No. However Government is considering
various proposals on the basis of the 15-
Year Perspective Plan for Ship-repair.

(b) :
Phase 1

(i) Augmentation proposals for ship-
repair facilities including Dockg in Cal-
cutta Port:

(ii) Augmentation proposals of ship-
repair  facilities including Dry Dock in
Bombay Port,

Phase I1

(i) Augmentation proposals in  Mo-
rmugao Port.

(ii) Augmentation proposals in Vizag
Port,

(c) The programme for Calcutta and
Bombay Ports is being taken up in Sixth
Five Year Plan. For others, the main
work is expected to be taken up in the
Seventh Five Year Plan,

Suggestion made by  President of the
Conventiop on the law of the sea

5339. SHRI MADHAVRAO SCIN-
DIA. Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Mr.
Tommy Koh of Singapore, President of
the Convention on the Law of the Sea
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held recently at Jamaica, has suggested
that the USA be excluded from future
talks to resolve conflicting mining claim;
and

(b) if so, the attitude of the Govern-
ment in that regard?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) We are not aware of any
statement made by Mr, Tommy Koh,
President of the Conference on the Law
of the Sea, suggesting that USA be ex-
cluded from future talks to resolve con-
flicting mining claims. In fact such claims
have to be resolved by pioneer investors,
who have signed the convention, among
themselves, The procedures for such re-
solution, ang the legal considerations ap-
plicable in this regard, have been indicat-
ed in the Resolution on Pioneer Activi-
ties adopted by the Conference. After the
Convention has entered into force, the
International Seabed Authority will con-
sider the applications for deep sca-bed
mining in the order in which they are
received and will not consider any later
application where its area overlaps with
another applicant.

President Koh, in his concluding state-
ment at the Conference on December 10,
1982 in Jamaica, stated as follows:-

“Any attempt by any State to mine
the resources of the deep sea-bed out-
side the Convention will earn the
universal  condemnation of the inter-
national community and will incur
grave political and legal consequences.

All speakers have addressed an earnest

appea] to the United States to reconsider

its position”’,

(b) Does not arise,

Widening  of national highway No. 34
between Beldanga and Sargachi Mahula

5341, SHRI R. P. DAS: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what is the specification of width,
side to side of the National Highways;

(b) the reasons as to why the width of
a few kilometres of National Highway
No. 34 between Beldanga and Sargachi-
Mahula is so parrow which makes the
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vehicular traific to pass with much diffi-
culty; and

(c) when it will be widened for the
vehicular traffic?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
SPORTS (SHRI Z. R. ANSARI). (a)
The width of the carriageway on National
Highways is 3.75 metres for single lane,
7 metres for two lanes and 3.5 metres
extra for each additional lane,

(b) and (c). About § kilometres of
the National Highway No. 34 between
Reldanga and Sargachi is having a single
lane carriageway with hard shoulders and
has not bsen widened sc far as realign-
ment in this length was envisaged. Widen-
ing of this length is likely to be taken
up in 1983-84, depending upon the avail-
ability of funds and the inter-se priority
of this work vis-a-vis other works on
National Highways all over India,

Ssheme to et up Leprosy Rehabilitation
Promotion Units

5342, SHRI CHIRANIJILAL SHAR-
MA: Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the scheme to set-up lep-
rosy rehabilitation promotion units in the
country has been finalised; and

(b) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHRIMATI MOHSINA KID-
WAI): (a) Yes.

(b) The Government of India have
approved the  establishment of Leprosy
Rehabilitation Promotion  Units in Lep-
rosy endemic States|UTs under the 100
per cent Centrally assisted National Lep-
rosy Control  Programme, During the
Sixth Five Year Plan period, 15 such
units are proposed to be established in
the various Leprosy endemic States.

The Units are intended to provide sur-
gical, prosthetic and occupational therapy
facilities for the leprosy patients, The
corrective surgery to be carried out in
these units is intended to enable the lep-
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rosy patients to adapt themselves back.
into socially and economically productive
life.

Welfare Plans for women and Children

5343. SHRI CHIRANIJILAL
SHARMA:

SHRI KRISHAN PRATAP
SINGH:

SHRI G. Y, KRISHNAN:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the details of new welfare plans
for the help of women and children; and

(b) how much amount will be spent
upon these plans during Sixth Plan Pe-
riod?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRT P. K. THUNGON): (a) and (b).
The Ministry of Social Welfare is im-
plementing a new programme of assistance
for setting up Employment and Income-
Generating Training-cum-Employment-
cum-Production Unitg for Women for the
training and employment of women by
Public Undertakings|Corporations in the
curreat financial year. This programme is
being run with the assistance of Nor-
wegian Agency  for International Deve-
lopment (NORAD). No specific provision
for this Programme has been made in the
Sixth Plan, However, during the current
financial year, an amount of Rs. 47.97
lakhs has been sanctioned to various Pub-
lic Sector Undertakings|Corporations,

The Ministry of Rural Development has
recently started implementing a pilot sc-
heme in selected 50 backward Districts in
different States as a component of IRD
programme, Through special efforts and
necessary inputs the scheme seeks to en-
able rural women to participate more eff-
ectively in the Rural Development Pro-
gramme in general and IRD programme
in particular, Approved plan outlay for-
the scheme is Rs. 15.60 crores which is
to be shared equally by the Central and
State Governmeats. In addition- the UNI--
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CEF will support the Government efforts
by providing assistance in cash and eq-
uipment to the extent of 9 millions dollars

during the plan period.

The Department of Science and Tech-
nology is implementing a grant-in-aid sc-
heme ‘Science and Technology' for Wo-
men’. It’s objectives are: application of
science” and technology to benefit women
and to ecnsure contribution of women in
‘the Development of Science and Techno-
logy. This scheme has a budget alloca-
tion of Rs. 1 crore during the 6th Plan.

Reduction of nuclear weapons by  b'g
powers

5344, SHRI ARVIND NETAM : Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) whether Government have seen a
news item appearing in the “National
Herald” dated 14th December, 1982 under
the caption “USSR gaining N. weapons
monopoly”;

(b) if so, whether Government of
India have some information about
Soviet proposal for reduction in Nuclear
weapons and US agreeing|disagreeing 10
the proposal; and

(c) the detailed steps being taken by
the Government of India for reduction
in the nuclear weapons between the two
big powers to avoid future danger;?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO) : (a) Yes, Sir,

(b) According to published reports,
the Soviet Union has proposed that it
will reduce the number of its medium-
range ballistic missiles( MRBMs) deploy-
ed in Europe to a figure of 162, which
‘represents the total of British and French
missilels of this class, provided that the
United States abandoned its plan of dep-
“Joying 572 Pershing II and Cruise mis-
-siles on the territories of some of its
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North Atlantic  Treaty Organization
(NATO) allies towards the end of this
year. The United State; has rejected the
Soviet proposal, basically on the grounds
that (i) it sought te split the NATO by
decoupling the United States from its
allies in Europe and (ii) by preempting
US deployment it would confer a mono-
poly on the Soviet Unjon insofar as the
deployment of this type of weapons sys-
tem in Europe is concerned. The United
State)s has also reiterated its so-called
zero option or zero-zero proposal, which
calls for the removal of all the Soviet
land-based MRBMs in FEurope in return
for the abandonment by the US of its
plan for deploying the new missiles,
thereby eliminating one type of nuclear
weapon system from Europe. The United
States contention is that the balance of
forces in Europe has been distributed parti-
cularly by the Soviet deployment of its
SS-20 missiles.  On its part, the Sovijet
Union has disagreed with this reasoning
of the United States and has argued that
a balance of forces already existed in
Furope and, therefore, tha United States
was merely seeking miljtary  superiority
and not parity.

(c) Basing itself on its position of
principle, which has been endorsed by the
international community jn the Final
Document adopted by consensus at the
First Special Session of the UN General
Assembly  devoted to Disarmament
(SSOD-I) held in 1978, that the existence
of nuclear weapons poses a threat to the
very survial of mankind the Govern-
ment of India has proposed that there
should be an jmmediate freeze on all
nuclear weapons of all the muclear-
weapon States—not merely of those pos-
sessed by the two principal nuclear-wea-
pon powers—with a view to bringing
about reduction and total elimination
of nuclear weapons from the arsenals of
all States that possess them. The Gov-
ernment of India has also suggested that,
pending the complete elimjnation of nu-
clear weapons, there should be an imme-
diate prohibition of the use or threat of
use of nuclear weapons under any cir-
cumstances.
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Countries who came over to New
Delhi, to attend Non-aligned Summit
without Invitation

5348. SHRI ARJUN SETHI;
SHRI N. E. HORO:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that some
countries paid visit to New Delhi in con-
nection with the Non-aligned  Summit
recently without proper invitation to their
countries;

(b) if so, the names of such countries;
and

(c) the reaction of Indian Government
in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) to (c¢), Participation in the
recently concluded Summit Conference of
Non-aligned countries in New Delhi was
on the basis of imvitations extended by
host country in conformity with the past
practice.

However, a group of five persons, cal-
ling themselves “the Delegation from
Chad” arrived at Palam Airport on the
morning of March 3, 1983 on board the
Air France flight. They did not possess
visas for entry into India; three of them
did not even have the requisited yellow
fever vaccination certificates. Since  the
persons concerned did not represent the
Governmet of Chad, they  were not
allowed entry into India, They stayed at
the Airport and left the same evening.
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Disruption of rail traffic in
Marathwada

5349. SHRI CHITTA BASU: Wil
the Minister of RAILWAYS be pleased
to state: i

(a) whether the rail traffic was dis-
rupted in Marathwada following the agi-
tation in protest against inadequate funds
for rail projects in the region;

(b) if so, details of the disruption

caused; and

(c) what steps Government have so
far taken to meet the grievances of the
people of the locality:

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS SHRI C. K.
JAFFER SHARIEF) : (a) Yes.

(b) (i) On 26-2-1983  four trains
564|563  Kachiguda-Manmad, 565/566
Purna-Manmad were held up causing
detention upto about 6 hrs.;

(ii) On 27-2-1983 two  trains No.
349-Hyderabad-Parli passenger and 563-
Kachiguda-Manmad  passenger  suffered
detention upto 35 minutes,

(iii) Om 28-2-1983 train No. 563|564—
Manmad-Kachiguda passenger trains and
565 Purna-Manmad passenger were held
up at Aurangabad, Daulatabad and
Chikalthana resulting in detention of
about 3% hrs,

(iv) Electrical afid machanical fittings,
coaches worth about Rs  5,000/- were
damaged during the 3 day agitatjon.

(c) Conversion of M.G. to B, G sec-
tion from Manmad to Aurangabad, a
length of 114 kms., is an approved
work, It has, however, not been possi-
ble to make headway on this project so
far, due to severe constraint of resources,
Due attention to expedite this work will
be given when the position of resources;
including funds, improves.
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Entrusting of Tunneling work to
foreign Company

5350. SHRI CHITTA BASU : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a Hungar-
ian Specialist group has been entrusted
with the tunneling for the Metro Railway
in a part of North Calcutta;

(b) if so, the reasoms therefor;

(c) whether indigenous technology and
machinery and equipments are available
for the purpose; and

(d) if so, reasons why a foreign cem-
pany has been entrusted with the job?

THE MINISTER OF STATE N THE
MINISTRY OF RAILWAYS (SHRI C K.
JAFFER SHARIEF): (a) No, Hungarian
ﬁrm M/s. NIKEX, Hungarian Trading Co.
ls'only a Consultant|Colaborator of M]s.
Hindustan Construction Co. who has been
entrusted the tunnel works.

(b) Does not arise.
(¢) No.

(d) Does not arise.

%, ® e
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Ation taken against M/s, Mehramnagar
Harijan cooperative society Iimited by
the registrar, Co-operative societies

5353. SHRI MANOHAR LAL SAINI :
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to the
reply given to Unstarred Question No.
5400 dated 24 December, 1981 regarding
Benami  Deal of Mohnamnagar Dehat
Harijan Co-operative Transport Socjety
with Express Tourist Bus Service and state
details of action taken against the Society
by the Registrar, Co-operative Socicties,
Delhi under section 55 of the Delhi Co-
operative Society Act?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS.
PORT (SHRI 7Z. R, ANSARI) : The So-
ciety has since been brought under liquida-
tion on 5-1-83 and an official of the
Registrar of Co-operative Societies, Delhi
has been appointed as jts liquidator with
the direction to expeditious]ly  complete
liguida‘ion proceedings,

P.M. Directives to retire the superannuated

5354, SHRI ERA ANBARASU : Wwill
the Minjster of EDUCATION AND
CULTURE be pleased to state :

(a) whether it is a fact that the Prime
Ministers recent directives to retire the
super-annuated and re-employed officers
have been extended to the two automomous
bodies financed by the Miniitry of Educa-
tion and Social Welfare;

(b) if it so, how many such officers
have been relieved from duty in Kendriya
Vidyalaya Sangathan; and

(¢) how many officers have been retain-
ed as essential ones and on what grounds ?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) The re-
cent directives of the Prime Minister re-
garding termination of extension|re-emp-
loyment of officers beyond the age of
superannuation has also been extended to
the autonomous organisations, finamced by
the Ministry of Education and Culture.
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(b) and (c). Only two officials are
working in the Kendriya Vidyalaya Sanga-
than on re-employment basijs—the Deputy
Commissioner (Administration) and one
Assistant, The casel; are under process.

Demandg of all India motor Transport
Congress

5355. SHRI A, NEELALOHITHA DA-
SAN NADAR : Will the Minister of
SHIPPING AND TRANSPORT be pleas-
ed to state :

(a) whether Government are aware of
the demands of the All India Motor
Transport Congress at their 97th Aanual
Meeting;

(b) if so, the detajls thereof;

(¢) the reaction of the Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRANS-
PORT (SHRI Z. R. ANSARI): (a) No
such reference has been received,

(b) and (¢). Do not arise.

Criminal Cases against Red Cross St
John and Allied Institutions

5356. SHRI NIHAL SINGH : Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether it is a fact that Govern-
ment do not release it annual grant to
organisations such as Indian Red Cross
Society, St, John Association etc. till they
produce a certificate to the effect that no
criminal cases are pending against any of
thejr office bearers; ;

(b) if so, whether Government had re-
leased grants for 1981-82 to the Indian
Red Crois Society and St. John Associa-
tion and other such institutions even where
criminal cases were pending against some
of the office bearers of these organisations;
and

(c) if so, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M.
JOSHI): (a) to (¢) Annual grants to
organisations like Indian Red Cross so-
ciety, St. John Ambulance Association are
made on receipt, inter-alia, of a certificate
from the concerned institutions that they
are not involved in any proceedings relat-
ing to the accounts or conduct of any of
its office bearers, The grants for the year
1981-82 were relased to the Indian Red
Cross Society and the St. John Ambulance
Association after the said inistitujons had
confirmed that they were not involved in
any proceedings relating to the accounts or
conduct of any of the office bearers.

Benefit of Acupuncture treatment

5357. SHRI RAMPRASAD AHIRWAK:
SHRI SURAJ BHAN.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) names of countries where acupunc-
ture treatment is recognised;

(b) whether there has been a survey to
the extent of benefit being derived by
patients in India of this branch of healing;

(¢) whether Government propose to en-
courage its benefits and, if so, how and if
not, the reasons thereof,

(d) common diseases upon which acu-
puncture has been found reasonably effec-
tive in China, Shri Lanka and other prac-
tising countries; and

(e) cities in India where people are
getting benefit of acupuncture treatment?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE  (SHRIMATI MOHSINA
KIDWATI): (a) According to the infor-
mation available, acupuncture treatment
is being practised in China, Hong Kong
and Sri Lanka.

(b) No.

(¢) The Government of India had de-
puted some of its officers to China for
training in acupuncture to enable them
to understand the merits and demerits of
this technique. ¢
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(d) No specific data on the effectiveness,
of acupuncture on treatment of diseases
are available with this Ministry,

{e) A3 per information available, acu
puncture treatment is available in many
places like Delhi, Bombay, Calcutta, Nag-
pur, Pondicherry, etc.

Indian National Commission to
interpret UNESCO  Programmes

5358. SHRIMATI MADHURI SINGH :
Wil the Minister of EDUCATION AND
CULTURE be pleased to state :

(a) whether the Indian National Com-
mission to interpret UNESCO program-
mes is proposed to be accorded autono=
mous position enabling it to give fair, free
and impartial advice to Government; and

(b) if so, the detail; thereof ?

THE DEPUTY MlNlSTéR IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON) : (a) No,
Sir.,

(b) Question does not arise.

Leakage of Papers

5359. SHR1 NAWAL KISHORE

SHARMA :
SHRI N, E_ HORO :
SHRI B. V. DESAI :

Will the Minister of EDUCATION
AND CULTURE be pleased to state :

(a) whether it has come to the motice
<t the Government that the English and
Mathematics papers for the All India

" Higher Secondary Examination were leak-
ed this year also;

(b) whether it is a fact that last year
also there were many cases of examination
questjon papers leaking out;

(c) the level at which these question
papers leaked out and what action has
been taken in the matter ?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON) (a) No, Sir.

(b) Last year, question papers in ‘hree
subjects of the All-India Senior  School
Certificate Examination leaked out.

(c) Inquiry into the last year's leakage
is in progress.” Possible causes of leakage
this year are also being looked into. The
person found guilty for the leakage last
year is being tried in the Court of Law,
Suitable action would also be taken
against those found guilty for leakage this
year.

Import of Journal “Fusion” from
New York

5360. SHRI ANAND SINGH: Wijll
the Minister of EXTERNAL AFFAIRS
be pleased to jtate :

(a) whether a Jorunal entitled ‘Fusion’
published by the Fusion Energy Founda-
tion of New York is being imported for
circulation in India;

(b) if so, whether the policies of the
journal have been examined;

(¢) what are its political affiliations;

(d) who are the printers and publishers
and editors of the journal; and

(e) whether the printers and publishers
visited India recently, if so, the details
thereof viz the names and status etc.?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAO) : (a) to (c). Yes Sir. It is avail-
able on subscription and, according to in-
formation available with the Government,
less than 500 copies are subscribed to in
India. The stated policy of the joumal is
to provide “accurate and comprehensive
information on advanced energy technolo-
logies and policies” and “to restoring the
American scientific and technological lea-
dership”. It advocates the view that “the

-only possible means for ending the age of

thermo-nuclear terror is the development
of the beam weapon technology to destroy
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nuclear missiles in mid-flight”. From its
description of its aims, it seems to counter
in debate, the advocates of nuclear freeze.

(d) Tt is printed in the USA by Fusion
Energy Foundation in New York. The
mames of the editors are contained in the
attached statement.

(e¢) The Research Director of the jour-
nal has visited India at least three fimes,
including a vikit in the latter half of 1981
as a guest of the Council of Scientific and
Industrial Research,

Statement

Members of the Editorial Staff of Fusion
1. Dr. Steven Bardwell, Editor-in-Chief

2. Majorie Mazel Hecht, Managing
Editor.
3, Lydia Dittler  Schulman,  Asstt.

Managing Editor

4. Charles B. Stevems, Fusion Techno-
logy Editor.

. Marsha Freeman, Washington Editor.
. Carol Cleary, Biology Editor.

. William Engdahl, Energy Editor,

. David Cherry, Books Editor,

. Carlos de Hoyos, Photo Editor,

10. Alan Yue, Art Director.

=2 - - - )
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Amount given by UNESCO

5362. SHRI = KRISHNA KUMAR
GOYAL: Will the Minister of EDUCA-
TION AND CULTURE be pleased to
state:

(a) the amount of money given by
the UNESCO and distributed through the
IN.C. for various  projects and pro-
grammes in India during the last three
years; and

(b) the purpose for which the money
had been utlilsed?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON) (a) and (b).
The financial assistance received from
UNESCO and distributed through Indian
National Commission  for Cooperation
with  UNESCO for various projects and
programmes in India during the last
three years, together with the purpose for
which utilized, may please be seen in the
statement laid on the Table of the
House. [Placcd in Library. See No.
LT—6270/83].

Sclection of Principaj of Rajdhani

College

5363. SHRI K. LAKKAPPA:
SHRI GULSHER AHMED:

Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) whether it is fact that interviews
for selection of Principal of  Rajdhani
College were held on Ist September,
1982 but no appointment has been made
so far;

(b) if so, the reasons for delay and the
persons responsible for this;

(¢) whether it is also a fact that the
Governing Body of the College ignored
the views|tecommendations of the no-

minees of Delhi University on the Selec- -

tion Committee which is contrary to
the rules and procedures of the  Uni-
versity, and if so, reasons therefor;



291 Written Answers

(d) by what time the selection is
likely to be finalised; and

(e) in how many colleges in Delhi,
there is no Governing Body at present and
what are the reasons therefor and whut
action is proposed in the matter?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHR] P, K. THUNGON): (a) to (c)
Appointment  of the Principal of a
College in Delhi is made by the Govern-
ing Body of the College in accordance
with the provisions contained in Ordinan-
ce XVIII (7) of the Ordinances of the
University. According to this Ordinan-
ce, the recommendations of the Selec-
tion Committee have to be submitted to
the University who will after considering
the list prepared by the Selectton Com-
mittee, indicate the names of persons
whom the University would be prepared
to recognise as Principal. The appoint-
ment is made from the list of persons so
communicated by the University.  There
is provision in the Ordinance that the re-
commendations of the Selection
Committee should be unanimous.
According to the information furnished
by the Delhi University, although a
meeting of the Selection Committee for
appointment of the Principal of Raj-
dhani College was held on 1st Septem-
ber, 1982, the recommendations have
not so far been submitted to the Uni-
versity for consideration as required un-
der Ordinance XVIIT (7) of the Ordi-
nances of the University.

(d) As soon as the recommendations
of the Selection Committee are made avai-
lable to the University, they will be proces-
sed for the final selection and appointment
of the Principal.

(e) There are 15 Colleges sponsored by
Delhi Administration. The terms  of
members of the Governing Bodies of
these Colleges expired on 13th January,
1983, New Governing Bodies have not
so far bLeen constituted.
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Maintenance of Standard of Education

5364. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of EDUCATION
AND CULTURE be pleased to state:

(a) the steps taken or proposed to be
taken by Government to maintain  the
standard of education in the country;

(b) the guidelines sent from the Cen-
tre to various States, Universities and
Board of FEducations for that purpose;
and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c).
As per Entry 66 of the Union List in
the Seventh Schedule to the constitution
the responsibility for the coordination and
determination of standards in Universities
devolves on the Central Government.
The University Grants Commission was
established under an Act of Parliament
in 1956 to discharge this responsibility.
In pursuance of its statutory functions.
the Commission has been issuing guide-
lines to all universities on various matters
connected with maintenance of standards
of education in the universities generally.
The Commission has also been providing
financial assistance to universities and
colleges for implementing various pro-
grammes designed to improve the stand-
ards of teaching examinations and re-
search in universities.

The guidelines formulated by the
Commission and made available to uni-
versities cover a wide range of  issues
like the content and standards of courses
in various subjects, qualifications for
teachers, methods of examination and
and evaluation, restructuring o f courses,
and so on, States/Union Territories are
are mainly concerned with the primary,
mainly concerned with  the  primary,
The National Council of Educational Re-
search and Training prepare model /text
books which are open for adoption|adap-
tation by States|Union Territories. ~ Mo-
del curricula both for School education
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and for teacher education have also been
circlated to States|Union  Territories|
Universities for consideration.

P M.’s Meeting with Shri Andropoy
5365. SHRI ANAND SINGH: Will
the Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government have  seen
a news item appearing in the “Business

Standard” dated 14 November, 1982
under the caption “P.M. to meet Andro-
pov’; .

(b) if so, the outcome of talks held
by the Prime Minister with Mr. Andro-
pov during her visit to Soviet Union,
the details of aieds present on both :the
sides during the course of talks; and

(c) whether Mr. Yuri Andropov  is
expected to visit India in the near fu-
ture; if so, when?

THE MINISTER  OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA

RAO): (a) to (c). Government
have taken  note of the news
item referred to in part (a) of
the question. The  Prime

Minister, Smt. Indira Gandhi, visited
Moscow on November 14-15, 1982 to
pay respects to the memory of the late
President Brezhnev. During this visit,
the Prime Minister called on the newly
elected General Secretary of the Cen-
tral Committee of the CPSU, Mr. Y. V.
Andropov. The Foreign Ministers  of
both sides along with other officials alsc
attended the meeting between he two
leaders, which was held in a warm and
friendly atmospherc. Matters of bila-
teral and international interest were
discussed and the excellent relations bet-
ween the two countries were reaffirmed.
The Soviet side expressed their gratitude
to the Prime Minister and the Indian peo-
ple for the respect shown to the memory
of the late President Brezhnev. The
Prime Minister conveyed an invitation to
Mr. Andropov to visit India. The invi-
tation has been accepted in principle. The
visit is expected to take place at a mu-
tually convenient date,
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Diversion of Nuclear Materials to non-
Peaceful purposes

5367. SHRI B. V. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether  International  Atomic
Energy Agency expressed  its inability
either to deny or confirm that diversion
of nuclear materials to non-peaceful pur-
poses had taken place in Pakistan;

(b) whether Government have examin-
ed the statements made at the press con-
ference held by the Director of the In-
ternational Atomic Energy Agency held
in New Delhi on December 18, 1982;
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(¢) if so, whether according to these
reports, Pakistan is using and will use
the material for manufacture of atomic
bomb;

(d) if so, whether this will pose a
great threat to the security of India; and

(e) what action Government Ppropose

to take in this regard?

THE MINISTER OF  EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) o (c¢). Government are
aware of reports that at a press confersn-
ce held in New Delhi,
General of JAEA Hans Blix said “we
Pakistan

the Director-

cannot, at this stage say that
is diverting the material for weapons pur-

poses. Nor can we say otherwise”.

(d) and (e). Government of India
is keeping the matter under constant re-
view so as to safeguard India’s security

interests.

Marketing of Aurvedic Drug
‘Sallaki’

5368. SHRI GEORGE FERNANDES:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased o
state:

(a) whether an Ayurvedic drug called
‘Sallaki’ is being marketed with due per-

mission of the drug authorities;

(b) if so, whether this drug has un-
dergone adequate tests for toxity etc. and

(c) the names of the authority that has
conducted such tests and the name of the
authority that has granted permission for
its marketing?
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THE MINISTER OF STATE IN THE
MINISTRY  OF HEALTH AND
FAMILY WELFARE (SHRIMATI MOH-
SINA KIDWAI) : (a) Yes.

(b) and (c). The Director, Food and

Drug Control  Administration, Gujarat

State has granted licence to manufacture
for sale ‘Sallaki' tablets as an Ayurvedic
drug based on the advise of an Ayurve-
dic expert this preparation is a bonafide
Ayurvedic praparation, Toxily tests are
not .considered necessary in case of

genuine  Ayurvedic drugs and  where
chemical extracts are not used as in

this medicine.

= B @ ww @ fay et
® =
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5370. SHRI K. PRADHANI: Will
the Minister of EDUCATION  AND
CULTURE be pleased to state:

(a) whether Government have con-
ducted any study regarding percentage of
literacy among the Scheduled Tribes of
Orissa as well as the State percentage;

(b) if so, the details thereof;

(c) whether Government are aware
that Orissa Government are not in a
position to meet the expenditure out of
their own resources; and

(d) if so, whether Government have
considered to provide additional financial
assistance under the Special Central As-
sistance to take up the programme’

THE DEPUTY MINISTER IN THE
MINISRIES OF EDUCATION, CUL-
TURE AND  SOCIAL WELFARE
(SHRI P. K. THUNGON) (a) and (b).
Literacy situation among the total popu-
lation as well as among the Scheduled
Tribes is studied through the Census
operation after every 10 years. Accord-
ing to 1981 Census the provisional pei-
centage of literacy among the general
population and the Scheduled Tribes po-
pulation in Orissa State is 34.23 and
13.96 respectively.

(c) 'and (d). Planning Commission has
approved an allocation  of Rs. 800
lakhs during ‘the Sixth Plan period 1980-
85 as Special Central Assistance for the
Education Sector programmes in the Tri-
bal Sub-Plan of Orissa. A sum of Rs.
556.90 lakhs has been released to Orissa
during 1980—83 ‘and for 1983-84, Rs.
190 lakhs has been earmarked tentati-
vely. -

Manufacture of Substandard Milk  Food

5371. SHRI ANANTHA RAMULU
MALLU: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether some cases have  been
brought to the notice of Government
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that sub-standard milk food is manufac-
tured by various milk food manufactur-
ing companies in the country; and

(0) if so, the details regarding the
action so far taken by  Government
against those companies, alongwith their
pariiculars?

THE DEPUTY MINISTER IN THE
MINISTRY  OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMADBEN M, JOSHI): (a) and
(b). Information is being collected and
will be laid on the Table of the Sabha.

SHRI KRISHNA CHANDRA  HAL-
DER (Durgapur): Hon. Prime Minister
misled the House yesterday.

Wt T fammg oA (@TR):
TR ST, W05 AR sweEr &t
I IUH W w1 F@AT g | W
TIT W W FHHIGET VT OF I 4ZE ET
EFIE | ETHT T G-I UG AT R
fa& zv weee @Wam & wwew & 2w
TEAE T A ST W TT g%

Heqer WEAY : T FAT @I €

=} o Peame wweTa 0 4 A@iE @t
wer wiat @ FEeq g9 el g o)
ECL L I U L LTI
#fam wed FWRW & TEe T &g
S A e
T S § g FE o fE wees s
F qre W Fgm owmwAr 2 7

FLOW WETAY ¢ FTL W |

SHRI KRISHNA CHANDRA HAL-
DER: Yesterday Prime Minister stated
in the House........ ,

MR. SPEAKER: External Affairs Mi-
nister is making a statement.

SHRI KRISHNA CHANDRA  HAL-
DER: Not after Calling Attention. Exter-
nal Affairs Minister may make a state-
ment. You can direct him to make it
now,
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SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): What Mr.
Krishna Chandra Halder wanted to say
before the External  Affairs  Minister
makes a statement is that yesterday Mrs.
Gandhi  categorically denied that Mr.
Narayanan went for evidence before the
Human Rights Committee. How is it
that the Prime Minister said like that?

=it g FA A (drehiE)
A H AT, TOTIRTE AT ™Y I
e wEe ow s 2 0 TE R FT
ftgagrftsrw a1

W WETAT : FT FT AT FTRA
z?

it g wATT WORER: T FEA
Tt g = faeet &t o o wfer
T FWTAT B FT A 80 FWTX NfIE
z7 Pammt #7 werst w2 P @

MR. SPEAKER: You give me in
writing.
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MR. SPEAKER: Nothing goes on re-
cord.
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MR. SPEAKER: [ think, it has been

noted down.
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SHRI R. P. YADAV: How can you
say that it is a State subject? This is
about Adivasis. It is not a State sub-
ject.

SHRI RATANSINH RAJDA (Bombay
South): This is not a State subject. Tri-
bal women have been raped.

ft TN SO A W0 OqE & A
FEUHG g (w we TSR Y !
MWMH’EW we will

discuss it.

SHRI NIREN GHOSH (Dum Dum):
A report has come to the Government
that Ambassador Narayanan met certain
selected members of the Committee. .. ...

qeqer RETRW : Wi uTEl T W oaar
R AT | AW &TET

SHRI NIREN GHOSH: He could
have held a Press Conference. (Interrup-
tions) . But another paper has said......

MR. SPEAKER: Not allowed,
(Interruptions)

st WOLW (WTETETE): swrw oA,
g Peamt &1 T @ W F AL
Ifc == F1 9TEw ft & wifww wgT

...
sy wEiew: #g @ fean dF, a7
wq &g, | '
| wW FW AT FE T |
seqer wETRW AT HTT

SHRI A.K. ROY (Dhanbad). A large
number of miners died in Dhanbad due
to illegal mining.

woqw wgtaw : ¥ fe@ #T qT
T )

SHRI A. K. ROY: I have already gi-
ven you notice of a Calling-Attention
Motion.

st ghom swTe s stwr ST
STEw & Wae 9T §gW gidr SnEd |

seawy wgteq: oo faw &Y gitad)
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MR. SPEAKER: Now, papers to be
laid. Mr. Shiv Shanker.

St T Pamw mwew (g
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MR. SPEAKER: Harikesh first and
your name comes afterwards,
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Is there any objection?
This is not an objection,
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MR. SPEAKER: Not allowed. Over-

ruled.

g FFX AR 4, 5 .
uF Pazet & a ® aiaw B aw g

MR. SPEAKER: This is not the proper

way to do. It is not according to rules

that you are raising this.

=t ghedm W o oo F
& =gt A @A aifer

MR. SPEAKER: Overuled. The point
is not well taken.

*ft T Pammw e osersr S
T % AT AT B T 5 Pa
g # It ® R # att e
W AR FT AT 2 T
@ g7 78T § F27 3 P o7 awe
T AW QT T AT € FiA aTeT gT ar
wg Wt afe T st T w1 F Poww
T afsdw @Y T wifgg | Sfaw
Tt & FET FT T-AR F@E @ TR
T IR w9 T At WA wETEw
¥ IRT g a9 AtSHw # A awe
e ® OF 97 qF B afaw A W
Iy & g° ot Pow 78 war S 2
f& g #1571 29 @Y T g
@ a @ aifefemne & fF 9w T
¥ W qgW # & PEe o fegat
f& awe # gara Pear a1 @ o7
Fitd T9e (T W B AT @,
g, % St & gee TEer 2 fw
ParY sz 2* o< Py = 2, W
T WA wgTEw 7 s@T am & e
g
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Zan g hem TrwT Tew W &
T T A I |

MR. SPEAKER: Have you got any-
thing to say?

THE MINISTER OF ENERGY
(SHRI P. SHIV SHANKER): I brought
I have already laid the paper on the
Table of the House.

ot T Pammw wreET w7 wETEw
T gATY AT FT AAT TET ATHL AEA
7 wfer or )

12.12 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATIONs UNDER ESSENTIAL CoM-
MODITIES

THE MINISTER OF ENERGY (SHRI
P. SHIV SHANKER): I beg to lay on
the Table a copy each of the following
Notifications, (Hindi and English versions)
under sub-section (6) of section (3) of
the Essential Commodities Act, 1955:—

(1) The ‘Kerosene (Fixation of Ceil-
ing Prices) Second Amendment Order,
1983 published in Notification, No.
G.S.R. 275(E) in Gazette of India
dated the 18th March, 1982,

(2) The Petroleum Products (Supply
and Distribution) Second Amendment
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Order, 1983 published in Notifications

No. G.SR. 276(E) in Gazette of

India dated the 18th March, 1983.
[Placed in Library, See No. LT-6226/83]

FINANCIAL ESTIMATEg AND PERFORMANCE
BUDGET OF EMPLOYEES STATE INSURANCE
CORPORATION, NEW DELHI rOrR 1983-84.

THE MINISTER OF STATE IN THE
MINISTRY OF LLABOUR AND
REHABILITATION (SHRI DHARMA-
VIR): On behalf of Shri Veerendra
Patil, I beg to lay on the Table a copy
of the Financial Estimates and Perfor-
mance Budget (Hindi and English ver-
sions) of the Emplo&ees' State Insurance
Corporation, New Delhi, for the year
1983-84 under section 36 of the Em-
ployees’ State Insurance Act, 1948.
[Placed in Library, Sece No. LT—6227/
83].

SOLATIONUM Funp (AMENDMENT)

SCHEME, 1983, REVIEW ON AND ANNUAL

REPORT OF SHIPPING CORP()RI\TI()N

oF INpIA, Lrd., BomBay ror 1981-82
EACH,

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI Z. R. ANSARI): I
beg to lay on the Table:

(1) A copy of Solatium Fund (Amend-
ment) Scheme, 1983 (Hindi and English
versions) published in Notification No.
S.0. 168(E) in Gazette of India dated
the 9th March, 1983, under sub-section
(4) of section 133 of the Motor Vehi-

cles Act, 1939. [Placed in Library.
See No. LT-6228/83)

(2) A copy each of the following
papers (Hindi and English  versions)

under sub-section (1) of section 619A
of the Companies Act, 1956:—

(i) Review by the Government on
the working of the Shipping Corpora-
tion of India Limited, Bombay, for
the year 1981-82.

(ii) Annual Report of the Shipping
Corporation of India Limited, Bom-
bay, for the year 1981-82 along with
Audited Accounts and the comments

. of the comp'roller and Auditor Gene-
ral thereon.
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[Place in Library,
83.]

See No, LT-6229/

Annual Accounts, etc. of Aligarh Muslim
University, for 1981-82, Annual Report of
and Review on Visva—Bharati, Shantinike-
tan, for 1981-82, eté,

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P, K. THUNGON): On behalf
of Shrimati Sheila Kaul, I beg to lay on
the Table:

(1) A copy of the Annual Accounts
(Hindi and English versions) of the
Aligarh Muslim University, Aligarh, for
the year 1981-82 together with Audit
Report thereon under sub-section (4) of
section 35 of the Aligarh Muslim Uni-
versity Act, 1920,

(2) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (1)
above.

[Placed in Library. See No, LT-6230/
83.]

(3) (i) A copy of the Annual Report
(Hindi and English versions) of the
Visva-Bharati, Santiniketan, for the
year 1981-82.

(iii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the Visva-
Bharati, Santiniketan, for the year

(4) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (3)
above,

[Placed in Library. See No, LT-6231/
83.]

(5) (i) A copy of the Annual Report
(Hindi and English versions) of the
Raja Rammohan Roy Iibrary Founda-
tion, Calcutta, for the year 1981-82
along with Audited Accounts.

(i) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Raja Rammohan Roy
Library Foundation, Calcutta, for the
year 1981-82.



289 Papers laid

~ (6) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (5)
above,
[Placed in Library. See No. LT-6232/
83.]

(7) (i) A copy of the Annual Report
(Hindi and English versions) of the
Indian Institute of Management, Cal-
cutta, for the year 1981-82.

(ii) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Indian Institute of
Management, Calcutta, for the year
1981-82.

(8) A statement (Hindi and English
versions) explaining the reasons for not
laying the Accounts and the Audit Re-
port of the Indian Institute of Manage-
ment, Calcutta, for the year 1981-82
within the stipulated period of nine
months after the close of the Account-
ing Year.

[Placed in Library. See No. LT-6233/
83.]

(9) (i) A copy of the Annual Report
(Hindi and English versions) of the
Salar Jung Museum Board, Hyderabad,
for the year 1981-82 along with Audited
Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working, of the Salar
Jung Museum Board, Hyderabad, for
the year 1981-82,

(10) A statement (Hindi and English
versions) showing reasons for delay in
Jaying the papers mentioned at (9) above.

" [Place in Library. See No. LT-6234/
83.]

(11) (i) A copy of the Annual Report
(Hindi and English versions) of the
Sangeet Natak Akademi, New Delhi, for
the year 1981-82,

(ii)) A copy of the Review (Hindi and
English versions) by the Government on
the working of the Sangeet Natak Aka-
demi, New Delhi, for the year 1981-82.

(12) A statement (Hindi and English
versions) explaining the reasons for not
laying the Accounts and the Audit Re-
port of the Sangeet Natak Akademi,
"New Delhi within the stipulated period
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of nine months after the close of the
Accounting Year.

[Placed in Library. See No. LT-6235/
83.

(13) (i) A copy of the Annual Re-
port (Hindi and English Versions) of
the National Council of Science
Museums  Calcutta, for the year 1980-
81,

(ii) A copy of the Annual Accounts
(Hindi and English versions) of the
National Council of Science Museums,
Calcutta for the year 1980-81 together
with Audit Report theron,

(iii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the working of the National
Council of Science Museums, Calcutta,
for the year 1980-81.

(14) A statement (Hindi and English
versions) showing reasons for delay in
laying the papers mentioned at (13)
above.

" [Placed in Library, Se, No. LT-6236/
83.]

12.14 v,
ASSENT TO BILLS

SECRETARY: Sir, T lay on the Table
the follong seven Bills passed by the
Houses of Parliament during the current
session and assented to since a report was
last made to the House on the 22nd Feb-
ruary, 1983:—

1. The Aircrafy (Amendment) Bill,
1983.

2. The Appropriation (Vote on Ac-
count) Bill, 1983,

3. The Appropriation Bill, 1983.

4. The Appropriation (No. 2) Bill,
1983,

5. The Appropriation (Railways) Bill,
1983,

6. The Appropriation (Railways) No.
2 Bill, 1983.

7. The Appropriation (Railways) No.
3 Bill, 1983,
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“PUBLIC' ACCOUNTS COMMITTEE
HI{P{DRED AND TWENT\'-sEVENTH AND HUN-
DRED AND TWENTY-EIGHTH REPORTS ETC.

SHRI K. LAKKAPPA (Tumkur): T beg
to present the following Reports (Hindi
and English versions) of the Public Ac-
counts Committee:—

(1) Hundred and Twenty-seventh Re-
port on Coffee Board.

(2) Hundred and Twenty-eighth Re-
port on Action Taken on Forty-seventh
Report of the Committee regarding Lost
Property Offices.

MR. SPEAKER: Shri P. V. Narasimha
Rao,

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): Sir, which comeg first
the statement by Minister or Calling At-
tention?

STATEMENT RE: PRESS REPORTS
THAT INDIA’S AMBASSADOR 1IN
WASHINGTON APPEARED FOR GIV-
ING EVIDENCE BEFORE A COM-
MITTEE OF U.S. CONGRESS

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): Honourable Members would
have seen 'press reports in  the
Times of India on March 28
suggesting that our Ambassador
in Washington had appeared before the
Human Rights Sub-Committee of the
US, House of Representatives. However,
as our Ambassador has himself pointed
out, no Ambassador can, or will, appear
before a Committee of a foreign legisla-
ture. Our Ambassador has informed us
that there has been no such meeting and
he did noy meet any Committee even
informally. The Ambassador did meet in-
formally, a few members of the Congress,
together' with some Congressional aides on
the Capitol Hill on March 24. He was ac-
companied by some officials of the Em-
bassy. Of the five Congressmen present,
only one, Levineg of California, belonged
to the International Organisation and
Human Rights Sub-Committee. The other
Congréssmen who met the Ambassador
were Mr. Stephen Solarz, Mr. Ted Weiss,
Mr, Mervyn Dymally and Mr. Crockette,
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afl belonging to the Foreign Relations

Cmemitte'e or its Asian and Pacific Rela-

tions Stib-Committee.

It is common practice in Washington for
an Ambassador to meet Congressmen to
discuss with them and give them back-
ground information as also factual account
about matters of current interest. Our
Ambassador has accordingly been meeting
Congressmen informally, on appropriate
occasions, to brief them about Indian
policies and developments. For example,
when the arms package to Pakistan was
under discussion in the Congress, he dis-
cussed India’s stand on the matter with
Congressmen at Capitol Hill. Such infor-
mal discussions are also held sometimes
when important official visitors come from
India. As a matter of fact, we ourselves
furnish background information in impor-
tant issues to all our Ambassadors in
order that they could have such discus-
sions and report back to us the reactions
of those with whom they hold such dis-
cussions,

At the meeting on the 24th March, the
Ambassador gave the Congressmen present,
a deéscription of the historical background
to the Assam problem, the developments
that took place in Assam and the steps
taken by the Government. Naturally, he
also answered questions asked by Congress-
men and Congressional aides.

A perfectly legitimate, normal and neces-
sary activity by our Ambassador in
Washington' has appeated in the Times of
India in’'a manner contrary to facts. T am,
therefore, placing the facts before the
House to obviate any speculation or
doubt.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Allow me two
questions, You permit a discussion.

MR. SPEAKER: Just a minute. You
will listen to me. If you have got any-
thing, you give a notice for discussion,

SHRI SATYASADHAN CHAKRA-
B?RTY: Will you allow a discussion?
g g

MR. SPEAKER: Follow the normal
practice. . Now, Calling Attention, Shrimati
Sukhbans Kaur, (Interruptions) According
to rules come to me. I will place it before
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the Business Advisory Committee. No ques-
tion is allowed, no question can be asked
after statements,

(Interruptions)**

Not allowed. You can get it under a
discussion. Then you can refer to that
and get clarification,

(Interruptions) **

Not allowed.

ot sEw Pagrt e (Ax° Paedt):
FAT TF FWHT ¢ F2F & ATar A7
g T q@T g !

FUE WETAY: W G AT TET 2
st wEw fagr avsd: T TE

MR. SPEAKER: No problem. Don’t
quote that. T am following our own rules.
I am not going to budge.

st sew Pagret s sw T
AAA 0 UFHRIT HT qahd 2| @rehT
™ AT A FE TEW & TELT AGT
2 | Wl AR T

MR. SPEAKER: 1 don’t deviate from
one principle; I don’t deviate from the
other one also.

SHRI SATYASADHAN CHAKRA-
BORTY: What is your principle?

MR. SPEAKER: My principle is to
follow the rules.

(Interruptions) **

MR. SPEAKER: Nothing goes on re-

cord, Please sit down.

Shrimati Sukhbans Kaur.

SHRI' SATYASADHAN CHAKRA-
BORTY: You won’t-allow this, We = are
the elected representatives of the people.

MR. SPEAKER: I am concerned with
the Rules of Procedure and Conduct of
Business, which the elected representatives
have given me; they have given me the
code and the rules. Nobody else has given.

(Interruptions) **

Please sit down. Nothing goes on re-
cord. Not allowed.

SHRI RATANSINH RAJDA: Mr,
Rajda, you know the rules. Read the Book

extrem 'ists etc. (CA) .

and come to me. Under the rules there
ls no problem, Out of the rule, there is
problcm.

SHRI KRISHNA CHANDRA HAL-

VDER According to the rules, has any. im-

propriety been committed or not?

MR. SPEAKER: There is no question. I
know the rule. Tt is so simple.

SHRI RATANSINH RAJDA: The House
would like to know whether diplomatic
impropriety has been committed or not.

MR. SPEAKER: You can come to me -
for a discussion if you like. Come to me
through the rule. That is all. It is so
simple. I am always open to the rule, I
follow the ruels. You also follow the
rules. (Interrupiicis) Please dont’ shout
Shrimati Sukhbans Kaur,

12.20 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCREASE IN TERRORIST ACTI-
VITIES BY  EXTREMIST:, REACTIONARY
ELEMENTS AND RELIGIOUS FANATICS DIS-
TURBING PEACE IN PUNJAB,

SHRIMATI SUKHBUNS KAUR:
(Gurdaspur): I call the attention of the
Minister of Home Affairs to the following
matter of urgent public importance and
request that he may make a  statement
thereon:

"

“The reported increase in  terrorist
activities by  extremists, reactionary
elements and religious fanatics disturb-
ing the peace in Punjab by shooting
innocent persons at different  places,
and states taken by Government against
this menace, so as to preserve _ the
unity and integrity of the country,”

THE MINISTRY OF HOME AFFA-
IRS (SHRy P. C. SETHI): Sir, the
Government has been deeply  distressed
and concerned on the recent incidents in
Punjab and Chandigarh since 21st

March, 1983. In these incidents two
persons have died and thirteen
persons were injured, the

(**) Not recorded.
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Government of Punjab have re-
ported that case have been  registered
in- connection with these incidents and
investigations are in progress. All efforts
are being made to apprehend the persons
involved in these incidents. The State
Government have issued instructions to
the concerned  authorities and police
arrangements have been strengthened in
the State,

As ] mentioned in this House on 21st
March, 1983, the Government of Punjab
has been advised to  tighten security
arrangements in the State. We have
been informed that the Chief Minister of
Punjab carvened a meeting of the con-
cerned officers of the State and suitable
instructions had been given to them to
deal with the situation effectively. On
the request of the State Government, the
assistance of Central Police Forces has
been provided to assist the State autho-
rities in maintaining law ang order.

As the House is aware, Government
has taken concrete steps to resolve vari-
ous issues ~ Government has time and
again appealed to all concerned to eschew
* violence and not to do anything which
may impinge on the unity and integrity
of the country. Loss of innocent lives
and acts which embitter relations between
different communities are matters  of
anguish for all of us. Hon'ble Members
of this House have expressed their senti-
ments against violent and terroristic acti-
vities, =~ The Government of Punjab have
been requested to deal with the situation

firmly,

1 Am confident that this House will join
m¢’ in condemning the acts of violence.

SHRIMATI SUKHBUNS KAUR: Sir,
the extremist aclivities are causing great
concern to all of us and Punjab which is
a progressive State and which is the food
bowl of the country has been suffering
for the last one year. Certain elements
which claim to be part of the Akali Dal
have been involved in terrorist activities
which are very up-Sikhlike. It is worth
remembering that the Akali party has
fought for the freedom movement and
their past Is full of heroic heritage and
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nationalistic spirit.  Unfortunately, how-
ever, the present Akali leadership has
forgotten the spirit of the Akali move-
ment and the gurudwaras are now being
used to shield these extremists. We in
the Gurudwara as you know pray every
morning for the people who laid down
their lives for the nation and for their
own religion but now it is a different
sort of story, Anybody who kills any-
body or is involved in an incident takes
shelter there. Akali agitation, as you
know, started with demands for the Sikhs
but those demands our Prime Minister
has very graciously acceded to the religi-
ous demands and also setting up of a
commission for the inter-State relations.
Now, the demands which are left are
political demands really and they are not
only Sikh demands. There demands are
of all Punjabi people  whether Sikhs,
Hindus or Harijans and I would request
that they should not fight for these de-
mands from the gurudwaras but should
come out in public and open stages and
I am sure we will also join them  and
fight for the demands which are for the
people of Punjab,

Sir, we have had some incidents re-
cently in Punjab since we had the last
Calling Attention and the Home Minister
had assured us and the Punjab Chief
Minister had also said that they were
taking strict acfion against these activists,
I would like to mention especially two
of the three that took place last week on
the 22nd March and one which took
place yesterday because two of those are
in my district—one in Kadian and the other
in Harshowal. 1 would like to bring to
the notice of this House that the incident
that took place at Kadian was between
7 and 8 QO’clock. I am sure the hon,
Members would have read about it in
the newspapers but since I am from that
district T would like to tell  that the
bazaar was just closing at that time and,
as you know, there is great activity
around that time in the bazaar. These
four nihangs came and just started shoot-
ing around and there was nobody there
to protect them. The police station is
quite close-by. Only after they had
injured eleven people the police were
able to come. This is as it has appear-
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ed in the newspapers People chased
them and one of the nihangs fell into a
pond and was drowned. But that body,
unfortunately, till today has not been
identified, @ Who they were and where
they came from there is no mention of
it in the papers. The Home Minister
has said that the cases have been register-
eq and investigations are in progress.
This happened on the 22nd and almost
nine days have passed but we have no
information whether any person has been
arrested and what is happening about
these cases.

The second one is about Harshowal.
About that also hon. Members would have
read from the mewspapers. It is not a
priest but an ordinary man. He was say-
ing prayers from the Ramayana in the
tample between eight and nine, He was
alone and two people came and shot
at him. Three or four bullets went into
the loud-speaker and one hit him in the
knee. He is in hospital.  People over
there are so frightened, especially the
Hindus, that they cannot even say  pra-
yers in peace, What the Akalis are doing
is contrary to what they are saying. Be-
cause, they are not allowing Hindus in
the small villages and small temples to re-
main in peace; the man was sitting and
saying his prayer and he was shot at for
no rhyme or reason, I would request the
Home Minister to ask the Chief Minister
to go into these cases, I don’t know what
is happening about it. Today in the
morning newspaper again the news has
come, that again from my constituency,
One of cur Ministers has been hurt; the
President of the Municipal committee and
one other Congress worker has been hurt,
It is very depressing very disheartening for
the common man that these incidents
should be carried on in broad day
light or in evening or at any time and
disturbing the peace of the State. Pun-
jab Chief Ministey has said that  these
kinds of incidents should not be allowed
to contirue, but apparently the strategy
followed by him does not pay dividend.
1 would like to know from the Home
Minister what further steps they are going
to take and what help they are giving to
Punjab Chief Minister. In the statement
he has said: 'On the request of the State

extrem ists etc. (CA) :
Government the assistance of Central
Police Forcg has been provided to assist
the State authorities in maintaining law
and order’. May I know = whether the
Central Police Force has been sent or
they are thinking of sending it? Or, is it
the case that when they are for them,
then only they will send them? I also
take this opportunity to appeal to the
conscience of Akali leadership that they
should view the whole situation in the
broad national perspective; they  must
wholeheartedly condemn the killing  of
innocent people and disturbing the nor-
mal life. Akali leadership has been say-
ing from time to time that they do not
approve of violence but when it comes to
Specific incidents, there is no condemna-
tion from their side. I also appeal to
them for their wholehearted cooperation
to the Government of Punjab to restore
normalcy in Punjab,

SHRI P. C. SETHI. The Chief Minis-
ter has given the following instructions:

Drive to unearth arms with the exter-
mists and their supporters, All the districts
have already started this drive,

Steps to control and check issue of am-
munition to arms licensees.

All districts to prepare village-wise list
of supporters of Sant Bhinderanwale and
extermists for better police action to de-
tect and prevent crime at their hands;

Improve intelligence regarding  where-
abouts and activities of extremists and
their supporters,

These are the steps which have been
taken,

Now, so far as incidents of Kadian are
concerned one Shri Karnal Singh has been
arrested in the shoot out incident and some
progress has been made in the case of the
murder of Jarnail Singh Nirankari, De-
tails have not been given by the State
Government because they are investigating
into the  mat'er. Ag far as Central
Police Force is concerned, it is not as
if we are waiting for the Punjab Gov-
ernment to write to us.  We have already
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deployed battalions of CRPF and BSF
to Punjab.

SHRI R. S. SPARROW (Jullundur) :
Mr Speaker, Sir, the violent incidents
which have occurred lately in Punjab are
not only reprehensibe and a matter of
concern to all of us but it is a worng path
that hag been set in the shadily dangerous
direction, A few countries of old and
memorable civilisations have fallen prey
to the horrific handiwork of extremists’
terrorism in the late years outside India.
It is, Sir, for all of us--the Government
and the Opposition leadership—to jointly
and timely nips such a tendency wherever
it may occur in the bud. Such situa-
tions should be treated as national issues.

To shoot innocent persons indiscrimina-
tely from speedy vehicles or otherwise to
start jshooting some leaders on irrational
whims, to shoot it out with the law enforc-
ing authorities with unlicenced sophisticat-
ed weapons, to throw grenades and other
explosives at large unsuspected gatherimgs
with the aim of maiming and Killing in-
nocent men, women and children and to
cause terror and turmoil are violent
actions of such a serious nature which no
civilized society can condome or tolerate.

And, Sir, the irony of the situation is
that such perpitators find their way
smothly inside the precincts of religious
places, where they are offered a welcome
haven. They then recuperate there and
go out again on ravaging sprees of similar
nature at the time and on to the target
of their planned out choosing. The re-
crudemiscence of such actions appears, Sir,
to have become spasmodically all too fre-
quent during the late past.

Sir, the latest shoot out at Manawala
near Amritsar is a glaring example of the
modus operandi used by such terror
spreading extremists. To shoot down a
retired Sikh Subedar Nirankari the other
day in Gurdaspur District is another exam-
ple of such heinous crimes.

Sir, it now seems abundantly clear from
the Newspapers’ and the Punjab Govern-
ment's givem reports of the Groups affilia-
tion of Sant Bhinderanwale himself with
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the above terrorists. 1 have no doubt that
after agsessing the whole situation—he has
accepted on different occasions that such
and such person was his own man—one
will feel terribly sad to notice that a person
who prefixes his name with the title of
“SANT”—a Saint—should get involved
in such cloak and dagger violent actions,
Our Gurus, Sir, preached and [acrificed
themselves as apostles of mon-violence.
And, here one finds that some of the sup-
posed to be followers of our Gurus are
out to kill violently their own people. It
is intriguing to note as to what is the idea
of this aggressively violent exercise on the
part of Sant Bhinderanwale and his fol-
lowers. Do they want to impose their
will on the nation militarily? My hum-
ble advice to them would be that it is
simply not workable. Do they for some
specific reason, or have they inadvertant-
ly started to play into the hands of some
Agency (internal or foreign) to create
chaoes within our beloved country? If so,
they shall have to be marked as anti-
natiomals and the betrayers of their own
Motherland, Do they want to help uplift
the lot of the Sikhs economically or Reli-
gion-wise through such actions? If %o,
such violent actions will simply retard and
not enhance the prestige or the lot of the
Sikhs. 1, Sir, explain this further.

Economically, Sikhs today, are the pro-
gressive most  sections of society India-
wide say, from Madras, Calcutta, Bom-
bay, Delhi down to Punjab itself. This
fact can be proved figuratively to the last
single Sikh living anywhere in India. Take
just as an example the State of their farm-
ing community, Even if one goes outside
Punjab, say to Rajasthan, Haryana, Uttar
Pradesh and beyond, the best productive
areas of land are mostly owned by Sikh
farmers who have very good accommoda-
tion to live in, have motor cars, tractors
and other such means of affluence in most
cases.

As to the Sikh community imvolved in
commerce, business, industry, transporta-
tion, other vocations, Centre, State and
public sector services including Army,
Navy and Air Force and other high posi-
tions India-wise from the President of
India down the ladder, they are happily



|5

: j)l:aéed much above Ehe’awnae" age citizen of
India.

Would mot Sant Bhinderanwale, his
supporters, or any other reactionary Sikh
for that matter, wish to see the Sikhs to
prosper all over inside Tndia, our Mother-
land, for building up the sanctity and
traditionis of which our Great Gurus sacri-
fied everything that they possessed? I don’t
have further to beg to this question,

1 have, Sir, a word to bring out as to
the role of the Shiromani Akali Dal high
command in relation to the situation that
1 have just explained, Don’t they see
that the extremists who indulges in vio-
lent shootouts are being harboured inside
the holy precincts of the: Gurdwaras which
fall under their own command and control
along with stacked-up unlicensed weapons
therein? If all religious places such as
temples, mosques etc_ start doing that,
what chaos is expected to arise in Imdia.
Don’t they notice that thcse perpetrators
hoot innocent and common life people in
the streets? Sikhs traditionally and gal-
lantly, Sir, protected the citizens of India
but never killed them indiscriminately.

Don't they see that as a result of Shiro-
mani Akali Dal leadership’s imdifferent at-
titude and protective hand favouring cri-
minals, staying inside Gurdwara precincts,
our religious places get isolated with a
losing image in the eyes of the common
public? 1 question the Akali leadership
through you, Sir, Can they explain as to
why they do not pointedly condemn the
violent ruthlessness of the perpetrators?
Are they frightened of them? Has their
gallantry and truth-imbibing  conscience
got rusted? Or are they sharing the extre-
mists’ violent ideology and meaningfully
qupporting their unlawful violence with
sweet silence as a facade? What is it all
leading t0? May be the respected Presi-
dent Shiromani Gurdwara Prabandhak
Committee, Sant Harchand Singhji, and
Shri Gurcharan Singhji Tohra, President,
SPGC explain the exact situation to the
public at large. How can Akali leader-
ship spread this beautiful religious lofty
ideals and edicts to advantage with such
a slipping sitnation and awry approach
from their side?
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Decade after decade from my child-
hood onwards, I used .to notice that a vast
_majority of persons who religiously, day
in and day out, used to clean the Parkarma
and precincts of the Golden Temple,
Amritsar, who went daily in hundreds, for
prayers there and who reverently listened
to the recited Gurbani, were Hindus, Hati-
jans and other classes—men, WO-
men and chjldren, besides Sikhs,
I am giving this from my -own
experience. Now, because of
the wrong behaviour, as I have already
explained, they are being pushed away
from the charm of Guru Nanak’s teach-
ings. Was this the aim of the Great Gurus
edicts, which taught such versions as
Nanak Nam Chardi  Kala, Tere Bhane
Sarbat ka Bhala,

Are the Akalis forgetting all this and
becoming alien to their own religion and
kith and kin? If so, then they will be
simply tying themselves enmeshingly into
some kind of knots and circles. Some
kind of intricate chakras;

Y P9g ¥ a %W W I I ates,
& T &7 Tw e T @ fg 7 v
&,

afest |

What has gone wrong with them?
YT T AT &® (LE,
fg=; war gfx faa Fsorg

Have all old seasoned types of thinking
and edicts frozen? Have they thrown all
that overboard?

1 would like to appeal to them through
you Sir, firstly that they should strictly
condemn in letter and spirit the unlaw-
fully violent actions of any section of the
Sikhs.

Secomdly, they should make certain as
not to allow or harbour inside the Gur-
dwaras under their control, any criminals
or violence-practising extremists or ter-
rorists, And their voluntary assistance to
the official Administrative authorities
must be rendered to bring the criminals tol
book. Holy Gurdwaras must always be
kept holy in all respects.
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etc. further than to settle the issue across

* the table on a rational basis, Their

latest announcement, of = Rasta
Roko Morcha on 4th April, 1983,
is frought  with all types of

ill-consequences. Are they certain that
they could control the violent hand of
the extremist and terrorists during
such Morchas? If not, then they should,
as I said before, hold their horses, They

should go steady on this,

Forthly, I appear that the Akali Dal
High Command should forthwith declare
the lifting of the Akali Morcha as a good-
will reciprocal gesture not only to the rul-
ing party, but to India as a whole.

1 have one more point to bring to your
kind notice. The Akali Dal High Com-
mand has desired the non-Akali Dal MPs
and MLAs from  Punjab to  resign
from their seats, It would suffice to say
that the idea is simply ridiculously wrong
as the Comgress(1) or any other MPs and
legislators have  won their  seats in
tneir constituencies  during the
last  elections on their own
merijts and possibly not with
their help at all. 1 take the liberty to re-
commend to them that in a country bound
by adultfranchise-based Constitution of
India, such ridiculous and uniltateral pro-
mulgations should not be announced.

Finally, Sir, the only requestthatl
have to make to sant Bhindran-
wala is that it ‘would do well
to the society of Sikhs and
to India as a whole, if he restricts his
talent and actions to help promote the
saintly and non-violent teachings of our
Gurus and to refrain from backing up law-
breaking hotheads and criminals.

1 would therefore, wish to ask the Hon.
Minister of Home Affairs to kindly let this
august House know as to what workable
measures are being adopted by the Gov-
ernment of India to help normalise the
above-explained aberrated situation obtain-
ing in Punjab,

DR. SUBRAMANIAM SWAMY (Bom-
bay North-East): Sir, no questions were
put to the Home Minister.

“ o TN 1
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SHRI CHANDRAIJIT YADAV (Azam-
garh): Last one is the question,

FAR WEAT: TR L ® AT
< faar &
THE MINISTER OF HOME AFFAIRS

(SHRI P, C, SETHI): Sir, I am very
grateful to the Hon. Member for
having clarified the situation
partjcularly about the status of
the Sikhs, because the  Akali
leaderphip and Sant Bhindranwala have
been preaching throughout that as far as
the Sikhs are comcerned, they are being
ignored and that they are being given a
step-motherly treatment.  Sir, the Hon.
Member has clarified the position and he
coming from that very community, his
expressions, I hope, would have a very
salutary effect,

With regard to other points, they are
mostly appeals to the Akali leadership. I
join in the appeal which he has made and
I fully endorse it.

As far as the workers measures are
concerned, we have said that we have adop-
ted certain measures. We have also deploy-
ed the police force, the cemtral police
force. I have also enumerated what steps
the State Government of Punjab is taking
in this direction. Further, I am happy to
inform the House that even Sant Bhindran-
wala was asked to depojsit some of tha
arms. As yet, 9 arms have been deposited
by his followers; and the process is con-
tinuing.

st mefate & A (wtEET)
aﬁmm m?whmmiaf

“The Government of Pumjab have re-
ported that cases have been registered
in connection with these incidents, and

investigations are in progress.”

WA H AR A Thdw § ag
air  TIT ST IR @ g

“On the request of the State Govern-
ment, the assistance of Central Police
forces has been provided to assist the
State authorities im maintaining law and
order.”
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Mr. Surjit Singh Bains, in a Press note
issued today said that Mr. Pandey was
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“Mr, Darbara Singh is believed to
have told the Centre that on March 13
night, the police caught some smugglers
and recovered some silver from them.
The police had done some ‘naka-
bandi’ near Amritsar on Wednesday
morning to check smuggling and
illicit arms when they saw
a jeep coming from the Amrit-
sar side, The jeep slowed down
and the superintendent of Police saw
that some armed mem were sitting at
the back of the jeep. One of them
threw a highly explosive grenade at the
SP as a msult of which the SP, was in-
jured.”
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SHRI P, C, SETHI : I have said in
the main body of the statement itself
that thig sort of acts are creating tensions
community-wise and otherwise also. And
naturally, people must feel insecure,

Unless the action is taken and
some culprits are arrested, I
do not think  people will

regain confidence. In this connection, to-
day itself we have asked the Chief Sec-
retary of the Punjab Government to come
here and discuss the recent situation, We
shall be discussing the measures which he
is taking and also is likely to take.

As far as the conflicting statements of
the Police Officers are concerned, I am
thankful to the hon, Member. We would
get. the position clarified from the State
Government.

As far as barricading is concerned,
barricading has been  started
only from the 26th of this

month, Even that was tem-
porarily removed on 29th when there was
a religious procession. It has been put
there only in order to check some doubt-
ful people who go and come from the
Gurudwara,

DR. SUBRAMANIAM SWAMY . We
are on a Calling Attention Motion on a
topic, which is of great historical import-
ance, If the Government exhibits some
statesmanship, some firmness and courage,
then, Sir, this country could be saved from
a very very difficult situation, But I am
sorry to say that the statement of the
Minister leaves me thoroughly dis-satis-
fied. It is a statement of a helpless
Government, The statement begins with
‘The Government has been deeply dis-
tressed.....” We are not interested in
their emotional feelings. We are
interestq in their actions, It is
says: “The Government of Punjab
have reported that. Cases have been
registered....and investigations are
in progress,” How long have they been
in progress? Right from Nirankari
‘Baba down to Lala Jagat
 Narain, cases are in progress, How

is not coming face to face with the pro-
blem. The problem is very serious, I read
to you the 30th March issue of Indian
Express published from Bombay. On
March 30, there was no Delhi Indian Ex-
press, so this came in Bombay Inidan
Express. The subbing is ‘Keep off Temples
—says Bhindranwale’ and I read what it
says:

“The militant Sikh leader Sant Jarnail
Singh Bhindranwale today warned that
the foundation of Khalistan will ke
laid the day police enters the Golden
Temple. b4 1

“Addressing a large gathering at the
Manji Sahib Diwan, within the Golden
Temple premises on the bhog ceremony

of the deceased Hardev Singh”—the
background we know,—“a fellower of
the militant Sikh leader, Sant Jarnail
Singh said, if the people enters the
Golden Temple, then nobody will be
able to stop the creation of Khalistan”.

—_—

am shoked by this statement that a Sant
will make a statement like that. I would
have  expected him o say that “I have
differences with the Government, I amy
fighting for certain rights of the Sikhs but
if anybody tries to dismember this coun-
try, I shall stand and prevent it, 1 shall
be the first one  who shall be fighsttng
against it” instead of saying that “nobody
can stop it”.

SHRI INDRAJIT GUPTA
It is only to frighten him,

DR. SUBRAMANIAM SWAMY: Well,
I do not know whether it is to frighfen
him or not but the thing is that the people
of Punjab must know that this Govern-
ment is not being frightened. The people
of Punjab must be told that we are with
them, that if anybody threatens secession
or makes a comment on the possibility of
secession, he would be dealt firmly with
and that we are willing to pay any prite
for the integrity of this country. That
should be made clear to them. But I find,
this is not only my opinion but the three
previous speakers—all from Punjab—also

(Basirhat):
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say that there is erosion of public confi-
dence in the Government’s ability to pro-
tect the people of Punjab. Why is this
so? Mr. Bhindranwale seems to be func-
tioning as a State within a State. Does
your writ run there or not? Have you
made your writ felt? When the people
say, the people from Punjab, the elected
representatives say that people have ng
confrdence, they do not know whether they
are secure, is it not an outright condem-
nation of your inabiilty? They may not be
able to say it openly as I am saying
because they are Members of your party
but 1 am tellig nyou that I have also
friends in Punjab and they say that it ap-
pears that there is no Government, that
the people who have taken law in their
own hands are running the State. You have
to make yourself felt that there is a Gov-
ernment there. Who created Bhindranwale,
1 want to know? Wherefrom did he emerge?

I went through the old paper cuttings.
I do not know whether they regret it now
but the President of the Congress (I)
Party, the then President, now Prime
Minister in Seplember 1971 went and
sought the blessings of ‘Bhin-
dranwale. Maybe, that she did not know
then that he will become a Frankenstein
of this Kind, maybe I should not use the
word Frankenstein, it is too strong a
word, but he has become a man who is
making a statement, who can say that
if you enter the temple, Khalisthan will
come. I would say such a person is
playing with the integrity of the country.
What shall I call him? But, anyway, since
then we have been seeing series of occa-
sions by the Government which, in fact,
have created the image of Bhindranwale.
Once the Punjab Government issued a
statement saying that all arms should be
deposited, licensed arms should be depo-
sited with the Government, Bhindran-
wale’s statement was that no, the police
should deposit all the arms with him.
That is what he said. What did you do?
Then a warrant was issued and Bhindran-
wale, with his supporters, came to Delhi
brandishing his weapons. He was recei-
ved with great honour. A DIG of police
went there. I am told, 1 do not know, one
of your then members of the Cabinet—

T extremefsts etc. (CA)

1 cannot identify him because of pro-
priety—he went and, in fact, touched his
feet and sought his blessing. How does
this happen? What is the impression
created? Bhindranwale automatically
rises in the eyes of the people. You have
done it. '

Now  Bhindranwale can enter the
Gurudwara, but the police cannot eater
the Gurudwara. I agree that the police
should not enter the Guruudwara, but you
have to create conditions where it need
not. You have to create confidence in the
people that there is not one law for
Bhindranwale and another law for he
rest of us. There is only one law in this
country, and that law you are going to
enfororce, that confidence you have to
create in this country and in that State
in particular.

The Pandora's box has been opened.
Once you open the Pandora’s Box, it
takes a lot of effort to shut it. I do
not know whether they have the neces-
sary courage, the drive, the detrmina-
tion to do it. But if you don’t the for
ces whihch have been let loose will get big-
ger and bigger; they will not get smal-
ler.

Already we see a man, wom we used
to laugh at, called Jagjit Singh
Chauhan, today in the United States tof
give evidence before  some Committee.
This Jagjit Singh Chauhan is the self-
proclaimed President of Khalistan. I
know that Khalistan  has no support,
either here or abroad. I know it, I
have been in close touch with the Sikhs
during the emergency in England, and
since then also I know he has no support
there, But, there is no  doubt, I would
not rule out any power, whether it is
the Soviet Union or the  United States,
it will try to dismember this country, if
it can. It is only a question of oppor-
tunity. (Interruptions) of course, un-
like you, I am not bound to any power;
I am only bound to India. I do not
take instructions from anywhere.

Who is this Jagjit Singh Chauhan ?
Do you know his background? When
was he Khalistan demand first raised. It
was in 1946, in a publication sub-titled
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under ‘the Communist Party of India’.
Jagjit ‘Singh Chauhan in the early ‘for-
ties: was a member of the Students’ Fe-
deration of India..(Interrupticms). He
was in the Students’ Federation; later

on, he bacame a full-fledged member of
the CPI.

AN HON. MEMBER: So many peo-
ple are here, who were from the CPI.

SHRI INDRAJIT GUPTA: Dr. Swaniy
was also a member of the CPI.

SHRI R. L. BHATIA (Amritsar):
I was the President of the SFI. At that
time Jagjit Singh Chauhan was nowhere
in our Students’ Federation.

DR. SUBRAMANIAM SWAMY :
I would urge him to see a report publish-
ed by Sarin, where it is all there. Shri
Rajinder Sarin was a member of the
Government. He has brought out a re-
port. It is there.

SHRI INDRAIJIT GUPTA:
it.

Produce

DR. SUBRAMANIAM SWAMY:
I can quote it. The Sarin Report has
been published in a magazine. called
Search. Why don’t you read it? It is in
the library. Reading is not a strong point
with he Communists. They only want to
attack. So, it is there.

This Jagjit Singh, who today talks
about Sardars, went to England and
worked as a  railway guard. They said;

You cannot have the dadi and pagdi. So
he  shaved off his dadi and took out his
paqdi. 1t is only later on, when he saw
this opportunity, he again grew his beard
and started wearing his pagdi. Today
he talks about Sardars. So this is the
kind of people who are involved in it.

1 would say this is no more an
ordinary game, because Punjab is on the
border. Whatever one may say, I am a
great proponent of frendship with pakis-
tan. But that does not mean that the
Pakistan  leadership is going to be the
same for Il ‘times to come. Tomorrow
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you may get a Jeadership, which may think
that one Pakistan. is equal to ten India.
They may remember that we divideq their
country into two and they may seize this
ideal opportunity, So, we have to be pre-
pared against the capacity, not against the
intentions,  Punjab is a border  State
and, therefore, it is time for you to act,

I am sorry to say that the Akalis, with
whom I have great sympathy—they were
with us in 1977; many of their members
are very able people—but I am sorry to
say that they are  progressively losing
ground to exiremists, If the Akalig think
that hey cannot get on top of this move-
ment, they should do what AASU did
in Assam, Let them call off the agitation
till the tempers cool down and revive it
again. I would not object to some of

their reasonable demands. But today
in  this context we find  the
Akalis are also mouthing whatever

Bhindranwale has  said, whatever the
extremists are saying; I am very surprised
and certainly Akalis are benefited from
the ifactional warfare within the Con-
gress (I). We have been told from the
very beginning that there was a Cabinet
Minister  here, who is mot Cabinet
Minister now, whose name I can’t take
for reasons of propriety, and the Chief
Minister. (Interruptions). He is not a
Cabinet Minister now, so I can't take his
name. He and the Chief Minister of
Punjab were in collision and therefore,
Akalis took benefit of that. Today I will
not go into all the party issues. But it is
a national issue. You want the support
of the Opposition. Already I think the
Opposition people have met and passed
a resolution. condemning this terrorism.
We will not stand for it, we will not
stand for even the thereat of secession,
we are willing to pay any price for
curbing, crushing any talk of secession.
But you must act, you are the Govern-
ment. If you don’t have a government in
Punjab, dismiss it, have President’s Rule;
do something, make your writ felt be-
cause that is the message coming clearly
out of Punjab that there is no such thing
as the Government of India, there is a
government of  Bhindranwale which is
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coming up. So, it is for you to decide.
I you want expert advice—and I am
telling you seriously—there are people of
great  experience in the  Opposition,
there are two former Prime Ministers,
Mr. Desai and Mr. Charan Singh, you
can draw on their expertise, you do what
you like, you can ask for support. But,
for God’s sake I say, create confidence.
The first priority of your Government
today is to create confidence that you
aré herc. You won’t be forced, you won’t
be terrotised  as Mr, Indrajit suggested
some time ago, you won't be scared.
when it come to protecting life, when it
comes 1o protecting the integrity of the
eountry, yvou would be there. T want to
know from you whether you have any
concrete propsals instead of these pious
words like ‘deep distress’ and -so on. Do
you have anything concrete? You tell
the State Government, “If you do not
bring the matter under control, then you
go; let there be President’s Rule”, Then
you show yourself. If you can’t do that,
then you also go. But at least don’t
ruin the country. That is what I  want
to say. Thank you.

SHRI P, C. SETHI: Sir, as I have said,
the Punjab Government is taking all pos-
sible steps to bring the law and order
situation under control, and things have
not reached a point where the  Punjab
Government should go, according to what
the hon. Member desires.

Sir, they are hopeful that they will be
able to control the situation. If more
Central assistance is needed in the form
of force, more will be forthcoming and
if they want the Central force to stay
there for a longer time, there will be no
problem, they will be able to stay there
for a longer time. But I fully agree that
this situation ought to be controlled and
the earlier the better.

1318 hours.

[MR. DEPUTY-SPEAKER in the Chair]

As far as the integrity of the country
is concerned, T am fully at one with the
hon. Member and I can promise  him
that at no cost the integrity of  the
country will be allowed to be threatened,
and we will preserve the integrity of the
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country and any idea to bifurcate the
country furher would be resisted at all
costs and with all the force that we have
got.

13.20 hrs.

ARREST OF MEMBER

MR. DEPUTY-SPEAKER: I have to
inform the House that the Speaker has
received the following telegram dated
30 March 1983, from the Commissioner
of Police, Madras, today :--

“I have the honour to inform you
that Shri Era Anbarasu, Member  of
Parliament, was arrested along = with
other members of the Congress Party
at 11.00 hours today 30-3-83 near the
triumph of labour  statute, Kamraj
Salai, Madras, in X Station Crime nu-
mber 278/83 under Section 143 IPC
read with Section 41 Madras City Pol-
ice Act for taking out a procession in
violation of the regulatory order in
force in the city.”

13.21 hrs.
MATTERS UNDER RULE 377

(i) NEED TO CHECK THE DEADLY ‘MON-
KEY VIRUs DISEASE RANGING IN  CERTAIN
AREAS OF KARNATAKA.

SHRI OSCAR FERNANDES (Udipi):
The deadly ‘monkey disease’ has spread
throughout Mainad  area,  Belthangadi
Taluk in~ Karnataka. People in the ‘entire
district of South Canara are shocked by
this. 638 persons have been afflicted by
this disease in Belthangadi Taluk and
fifty persons have already lost their lives.
The rest are getting medical treatment.
Day by day the disease is spreading and
the number of deaths is also increasing.
Steps taken to check this disease are not
at all effective. Initially the disease st-
ruck the monkeys and the germs of this
disease spread to human beings. Alrea-
dypmore ‘shan 55 dead -bodies-of monkeys
have been found in - this ‘area. 4



319 Matters Mr

[Shri Oscar Fernandes]

Attempts to discover medicine for this
dangerous disease which is prevailing in
Karnataka have not been successful so far,

In this connection it is very essential
for the Central Government to appoint
medical experts to carry out  research
about disease and if need be the assist-
ance of UN.O. can also be taken. This
disease has now spread to North Canara
and Shimoga districts also. The death
toll in these districts has risen to eleven.
165 persons in North Canara district and
73 persons in Shimoga district were affl-
icted and they are under medical treat-
ment. The State Government is doing
whatever it can within its limited resour-
ces to check-this disease. If proper steps
are not taken immediately to check this
disease it may spread to other districts of
Karnataka and many more may be affec-
ted

Therefore, 1 request the hon. Health
Minister to look into this matter immed-
ijately and take adequate steps to check
this serious disease from spreading.

(ii) DROUGHT RELIEF WORK IN TAMIL NADU

SHRI K. MAYATHEVAR (Dindigul):
The Hon’able Prime Minister had  san-
ctioned Rs. 10 crores and 16 thousand
tonnes of foodgrains to Tamil Nadu to-
wards the drought relief works. This
amount of money and the quantum  of
foodgrains are neither adequate nor suffic-
ient to meet the unprecedented food shor-
tage and other crisis in the field of drink-
ing water and power and the all round
alarming situation in Tamil Nadu. While
granting the central aid by means  of
money and food to Tamil Nadu for the
drought relief work, I propose that all the
works should be properly checked up,
otherwise all the Central aid will not
reach at the hands of the needy public.

I suggest under the present circumstan-
ces that the Central Government should
direct the Tamil Nadu Government that
the rice should be distributed to the public
only through the fair price shops, Second-
ly, the drought relief works should be
continuously and thoroughly checked up
by an all party Committee to be formed
at every level—union level; taluk level,
district level and State level. Over and
above, the Central Agency should be vig-
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ilent to inspect the relief works to be
done through Tamil Nadu Government
in the interest of the people of Tamil
Nadu.

(iii) CREDIT sUPPLY BY BANKS TO SICK
ENGINNEERING UNITS OF KOLHAPUR

SHRIMATI SANYOGITA RANE
(Panaji): The sick engineering units of
Kolhapur are in the grip of a severe crisis.
Thousands of workers may be rendered
jobless if the units fail to run smoothly.
Many industrialists have vioced their
serious concern over the situation. The
turnover of factories in Udyamnagar in-
dustrial estate has come down from Rs.
one crore to Rs. forty lakhs, Shiroli
industria] estate has also sharp decline in
its turnover..

There are about 1000 factories jn 3 in-
dustrial estates of Kolhapur which manu-
facture spare parts of machines.  The
banks have stopped credit supply to these
units resulting in fall of production which
has come down to 50 per cent, 100
small scale units have already closed
down. About 1600 workers of Ghatge
Patil industries are likely to be removed
from their job if the situation does not
improve.

In view of this, T request the Govern-
ment to take immediate steps to ensure
the normal working of these units by
directing the banks to continue the cre-
dit supply to them. Effective and urgent
measures should be taken to reopen 100
small scale units which have  closed
down.

(iv) FINANCIAL ASSISTANCE, ETC. TO U.P,
GOVERNMENT FOR RE-STARTING THE
CLOSED KUMAR BRONZE FACTORY AT TARI-
KHET IN ALMORA,
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(vi) DEMANDS OF SEAMEN,

SHRI M. M. LAWRENCE (Idukki):
Under EKule 377, I make the following
statement:«

India’s  long-suffering  seamen along
with members of their distressed families
have come to the capital from all cor-
ners of the country squatting Dharna be-
fore the Prime Minister’s house in order
to draw the attenion of the Prime Min-
ister by submitting a memorandum.
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The Government of India  has not
done anything to change the lot of sea-
men. At the same time many concessions
are being given to ship owners-subsidies,
moratorium on loan repayments etc. But
ordinary seamen who need the Govern-
ment gssistance are being denied, Today-
a seaman in an Indian Port has to wait
36 to 85 months for an assignment after
serving about six or seven months.

Sir, in the Shipping and Transport In-
dustry all categories of staff are perma-
nent, except seamen. After 36 years of
independence seamen are still working as
contract labour. While master, petty offi-
cers and similar ranks are permanent, the
seamen from the serang downwards work
casuals on a no-work, no-pay  basis.
While, officers are compensated for occu-
pational hazards—ordinary seamen who
are exposed to the same hazards are de-
nied any benefits. Most shipowners, fail
to observe the basic health precautions
on the ships.

Then discrimination of wages of sea
men is there. The foreign companies pay
Indian and other seamen less than a qu-
arter of what a European would normal-
ly get. There are Indian seamen on Bri-
tish ships working for about Rs. 800/-
per month,

The Government of India at last ap-
pointed an Expert Committee, to look
into the problems of the shipping indus-
try. The Comimttee submitted the first
part of its recommendations in February
1982. The Government so far has not
acted on the 18-point recommendations
of Nanda Committee.

I urge the Government to adopt de-
mocratic norms to implement Nanda
Committee recommendation and  accept
the long-standing demands of the seamen
put by the Forward Seamen’s Union of
India.

(vii) NEWS REPORTS ABOUT ALLEGED U.S.
PLAN TO BALKANISE INDIA PUBLISHED
IN THE ‘PATRIOT AND THE ‘LINK’....

DR. SUBRAMANIAM SWAMY
(Bombay North FEast): Sir, recently I
had been to the United States, In the
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course of my visit, I investigated the ver-
acity of a document the text of which
was published in the Link magazine un-
der the title “US. Plan to Balkanize
India”. Excerpts of this document were
first publicized in the Patrior newspaper.
(Interruptions)

My investigations reveal that the publi-
shed document is a forgery and appears
to be the effort of some agency to sow dis-
cord in the relations between India and
the United States, which relations have
been improving following the Prime Mi-
nister’s visit to Washington last year.

The U.S. Plan, according to this dis-
information, was contained in the U.S.
Ambassador to the United Nations se-
cret speech in Washington in February,
1982 to a group called Conservative Po-
litical Action Conference. My enquiries
show that she (the Ambassador) did not
address this Conference at any time in
1982. Besides, 1 learnt that the CPAC
meetings are open to the Press and re-
ported in Washington local newspapers.
The 1982 meeting was covered by the
Washington Post. But there is no re-
ference to this Plan in the published re-
port in the local press.

My attemptgs and those of several others
to obtain a photostat copy of this docu-
ment from the Patriot and Link however,
have been in vain. The portions published
in the Patriot and Link are in English
spelling and not in American spelling,
further raising doubts about its genuiness.

The people of India have many diffe-
rences with the policies of the United
States Government. But the document is
clearly designed to manipulate our opin-
ion and control our perspectives through

- disinformation, We cannot allow Indo-US
relations to be guided by third  parties
and moulded by disinformation.

1, therefore, urge upon the Government
to obtain a photostat of the document
from the Link/Patriot group, place it on
the Table of the House and refer it as a
case to the Press Council for a thorough
probe. (Interruptions.)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): How you
have allowed him?
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MR. DEPUTY-SPEAKER: It has
been allowed by the Speaker. Nobody can

 Question it,

(viii) REGULARISATION OF SERVICE AND
AMELIORATION OF CONDITION OF RAIL-
WAY COOLIES,
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(ix) NEED FOR SETTING UP A COMMISSION
FOR SETTLING BORDER DISPUTE BET-
WEEN UTTAR PRADESH AND BIHAR.

MR. DEPUTY-SPEAKER: Shri K, K.
Tewary.

PROF. K. K. TEWARY (Buxar):
Sir, with your permission, I rise to raise
a matter of urgent public importance
under rule 377 and demand a statement
from the Home Minister about it.

(Interruptions)

There is a long-standing boundary dis-
pute between U.P, and Bihar due to the
constantly changing mid-stream of the
river Ganga affecting large areas in Ballia
and Bhojpur districts of the respective
States. Affected farmers of these dis-
tricts have taken this dispute to Courts
and there have been a series of litigations.
The dispute has also led to violent clashes.
The entire region is in the grip of un-
precedented tension following forcible
occupation of thousands of acres of Diara
land of Bihar farmers by U.P, farmers
supported by the authorities of U.P.

1t is reported that the latest outrage was
committed by the U.P. Police in the last
week when they killed four persons of
vill. Nainijore in my constituency who
were trying to resist illegal harvesting of
their crops by U.P, farmers supported by
the U.P, Police.

The provisions of the Act passed by
Parliament and ward given by the
Trivedi Commission regarding the dispute
are not being implemented by the Govern-
ment of Uttar Pradesh.

The Home Minister in his replies to my
questions in Parliament has assureq me
that the Central Government would take up
the matter with the Chief Ministers of
U.P. and Bihar for an amicable settle-
ment. But unfortunately nothing tangible
has been done in the matter with the result
that thousands of farmers of my constitu-
ency have been rendereq landless and are
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condemned to an unenviable existence of
penury and deprivation.

I urge the Central Government to
announce a judicial enquiry into the kill«
ingg of nearly twenty farmers of Distt.
Bhojpur within the last two years by U.P.
Police, give adequa’e compensation to the
affected families and set up a Commission
with comprehensive terms of reference for
the final settlement of the boundary dis-
pute between U.P, and Bihar.

Please direcy the Home Minister to make
a statement.

MR. DEPUTY-SPEAKER: We go to
“he next item,

13.39 hrs.
DEMANDS* FOR GRANTS,
MINISTER OF DEFENCE

MR. DEPUTY-SPEAKER. The House

will now take up discussion and voting on

Demand Nos. 18 to 23 relating to the

Ministry of Defence for which 7 hours

have been allotted.

1983-84

Sarvashri  Bhogendra Jha, Ananda
Pathak and H. N. Bahuguna have tabled
cut motions to the Demands for Grants
relating to the Ministry of Defence. I
would like to know if they are present in
the House and desire to move their cut
motions ang if so, they may send slips to
the Table within fifteen minutes indicat-
ing the numbers of the cut motions.

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): For Defence
Demands, generally no cut motiong may
be moved.

MR, DEPUTY-SPEAKER:
moved :

Motion

“That the respective sums not ex-
ceeding the amounts on Revenue
Account and Capital Account shown
in the fourth column of the
order paper be granted to
President out of the Consolidated Fund
of India fo complete the sums neces-
sary to defray the charges that will
come in course of payment during the
year ending the 31st day of March, 1984,
in respect of the heads of Demands
entered in the second column thereof

*Moved with the recommendation of the President,
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to the ‘Ministry of Defence’.”.

Drar:li for G mi, 1973 34 icwupol of U Ministry of Defence submitted to the yote of Lok Sabha.

No.of  Name of D2mand Amynt of Demand for Geant Amasunt - of  Demand  for
Demand on account voted by the Grant  submitted to the
House on 18th March, 1973 vote of tl e House
.
1 2 3 t
Revenue Capital Revenue Capital
Rs. Rs. Re. Re.
MINISTRY OF DEFENCE
18. Ministry of Defence 38,02,06.000 25,16 25000 104,14 (U CCC 114 of 2f oo

19. Defence Services- Army

20. Defence Services Navy

21. Defence Services- -Air Force
22. Defence Services  Pensions .

23. Capital Outlay on D-fence
Services g . :

571.46.87,000
75,28.57,000
220.,94.50,000

73,37,07,000

2{57,34.33,000
376,42,69,000
1104,72.50,000
306,01.53.000
101, 59,00,000 502,05,00 000

SHRI HANNAN MOLLAH (Uluberia)
Mr. Deputy-Speaker, Sir, before going
into the other aspects, 1 would
like to make a few comments on the
defence policy of this Government.
The military progress and its potential
reflects what political and economic pro-
gress is achieved in a country. Within
this framework, the  maximum use must
be made of every means available for
building up g, strategic concept, not on
mere dreamg but on real objective possi-
bilities existing in our country. India’s
strategy can never be based on an im-
perialist pattern of thought. If we wish
to be milttarily strong, we have to be
socially united. We should share our
hardships and we should have a common
idea of better life for all sections of the
people ang we should work for that idea.
Without that, it cannot be achieved  To-
day, defence is not an isolated subject.
The motto of the present defence policy
is total and absolute defence of the
country, In the peace time every
effort should be for the upliftment of the
people and the nation. as a whole, while
during war time_ all the efforts should be
transformed to defend the country.

In our country, defence should be
based on the concep; of anti-imperialism
and anti-heocolonialism. Bu: our Gov-
ernment, from the very beginning, com-
promised with the imperialist forces and
neocolonial forces and because of that,
we have to come to the conclusion that
this policy is not in the interests of our
people. The defence policy of rhe Gov-
ernment is also a Jegacy of the old
British  imperialists. Our  Government
have built up the defence on that pattern.
They have built up a machinery type of
military force. They do not believe in
people. They have no courage to train
ail the people militarily to defend the
country, People should know what to
defend why to defend, how we shall de-
fend, The military force is only a limit-
ed nucleug of men. But it is the people
who should be prepared to defend the
country. This idea is not present in the
mind of our Government. They are de-
pendent on imperialist forces for the
purchase of armaments, technology and
even ideas. If we want military train-
ing for our defence personnel, we send
them to Britain and America, who are our
enemies and who looted our country for



years. We send our military men for
training to those countries. If we want
some technical training for them, we send
them to the Soviet Union. If we want
some technical training for them, we send
them to America and England. This is
the whole idea of Mr. Venkataraman and
hig followers, This is their idea. We
differ from that idea.

DR, SUBRAMANIAM SWAMY
(Bombay Nort-East). It is a very severe
indictment,

SHRI HANNAN MOLLAH: In his
report, he has talkeq about the major
power rivalry. They criticise the role of
the major powers in regard to disarma-
ment, [t is an unture statement. It
should be clearly stated who are fighting
against the imperialist conspiracy and who
are fighting for peace. That point should
be categorically specified. There should
not be any ambiguity. Big powers are
talking of war. But they do not mobi-
lise people against war when the U.S.
imperialists  are  conspiring against
humanity. “They are not mobilising all
the people of our country against war
effort. They are talking of Pakistan
millitarisation. All of it they are talking,
But, ay the same time, they are making
the people think and talk against war
and against nuclear  holocast. Govern-
ment’s thinking is not based on anti-im-
perialism and anti-neocolonialism. We
differ on these points,

Our defence of the country should be
built up on the democratic mobilisa‘ion
of the people.

There is also over-secrecy in defence
matters. It is a legacy of imperialists.
They kept everything secret from the
people. Our enemies know many things!
But our Memberg of Parliament and our
people do not know what is happening
in the country, what is happening in the
defence and under the garb of defence,
there is lot of corruption, mismanage-
ment and so many other things. I will
mention them later on, All these
things are there, We have no accesg to
those things. Nobody knows what is

**Expunged as ordered by the Chair.
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happening inside the defence organisa~
tion. There is over-secrecy. That should
be changed. They failed to involve the
masses. The people, at large, should be
given military training. There is grow-
ing indiscipline in the country. In the
face of these things, if we want to dis-
cipline the people, people should be
trained as much as possible.

The armed forces are denied all
democratic rights. The officers of Armed
Forces have the right—and they are
more vulnerable.**

whereas the men who are the real
fighters have no democratic rights.
They are afraig that.

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
K. P. SINGH DEO):. Thig is not fair,
casting aspersions on officers of Armed
Forces in such a general and cavalier
fashion. He has said that.**
raise objection to this.

DR. SUBRAMANIAM SWAMY: He
is a Marxist. You must forgive him.

SHRI K. P. SINGH DEO: He is an
hon. Member of Parliament and this goes
on record,

SHRI HANNAN MOLLAH: 1 have
only said ‘vulnerable’.

MR. DEPUTY-SPEAKER. I will go
through the record.

SHRI K. P. SINGH DEO; This is not
fair for those people who are not here
to defend themselvey. (fnterruptions)

AN HON. MEMBER: What wrong
hag be done.

SHRI K, P. SINGH DEO: He said,**

MR. DEPUTY-SPEAKER: I have
said that | would go through the record.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): He has said
only ‘vulnerable’,

SHRI R. VENKATARAMAN: The
Deputy Speaker has said that he will go
through the record and you know what
he will do, (Interruptions)




SHRI HANNAN MOLLAH: Thirdly,
discrimination in recruitment..,

MR, DEPUTY-SPEAKER: 1 would
appeal to the hon, Members to observe
restraint when they speak on defence.

DR. SUBRAMANIAM SWAMY: They
consider Army as a reactionary force.

SHRI HANNAN MOLLAH: Nobody
said that.
MR, DEPUTY-SPEAKER: 1  have

made an appea] to hon, Members to
observe restraint,

SHRI HANNAN MOLLAH: Thirdly,
many " States have complained that there
is discrimination in recruitment. I want
to point out that there should be no dis-
crimination in the recruitment policy, in
the recruitment of personnel from different
parts of the country. Government are fol-
lowing this policy. We do not agree with
this policy because it is not truly anti-
imperialist, ant-neo-colonialist, it is not
based on democratic ideas.

Now ] want to make some points on
the activities of the Defenec Ministry. De-
fence, as 1 have said earlier, should be
based on a sound economic footing, pro-
per industrialisation and well-being of the
people. But what is Government doing?
They are keeping 60 per cent of the people
below the poverty line, without food, with-
out clothing, without house, without any-
thing. How can these people have their
ideas and can come forward to defend
the country? They should work for them.
Delinking development from defence and
doing defence preparedness in  isolation
cannot help.

Another point is this. This is the age
of diplomatic offence, and that instrument
should be used properly. Sometimes you
fail diplomatically. But in the context of
the successful Non-Aligned Coference and
the role assigned to us and the idea of
that Conference to maintain world peace
and continue the development work, we
should stress more and more on diplo-
matic offences and we should try to pursue
a policy which can be effective.

Next I would go into some aspects
of the Ministry, If our defence has to
be a true defence of a democratic coun-

try, we should pursue a policy of self-
reliance. This Government, day in and day
out, talks about self-reliance. But what is
happening? Take for example, the HAL.
It was established in 1940, After that this
organisation is suffering and has become
a victim of the short-sighted policies, bad
decisions, cruel indefference ang callous
discouragement of the Ministry and the
Air Force.

The Air Force has continuously taken
the soft option of imports and they are
opposed to the self-reliance idea. Our
bureaucratic indecision and corruption, the
import lobbies working very active—they
are all working against the idea of self-
reliance.

Sir, you will be surprised to know that
during the last 15 years two committees,
the Subramaniam Committee and the
Rajadhyaksha committee have given re-
ports but they are collecting dust in the
Ministry. They are not implemented for
the development of that organisation.

No major design project has been as-
signed to HAL in the past 20 years. How
can you then expect to achieve self-
reliance? Only 1 per cent of the HAL
budget is allotted for design and other
activities. So that point also should be
taken into consideration.

Another sorry affairs is the project for
development of GTX engine. This is a
very good project and we tried to develop
a modern aercengine GTX (B) and it was
entrusted to GTRE which is a prestigious
programme but this programme is starved
of funds for the last ten years. The Report
of the Ministry says that it will take ano-
ther 8 1/2 years. So when it is produced,
it would have become already outdated
and outmodded. This is the attitude of the
Government to develop something for our
Defence,

Sir you will be surprised to know last
year at least Rs. 1600 crores have been
spent for arms purchase f{rom foreign
countries out of which from Rs. 60 to
160 crores will be the commission and
kick-back money. Who will suffer? It is
the Defence Ministry, Sir, this is the situa-
tion going on inside the Defence Ministry
under the garb of secrecy.

Then why is there the pathetic depen-
dence on licenced production? It should go.
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That is another stranglehold of the im-
perialist and capitalist countries on this
poor country—Ilicensing production. There
is no reason why the country should not
work on the concept of evolutionary deve-
lopment on a ‘do-it yourself® basis. That
we want to know from the hon, Minister.

There are so many things in the report,
There is mentioned perspective planning
and all that. But what is happening is
that there is on perspective, no planning

Then coming to electronics and telecom-
munications—in the modern warfare what
role electronics play you know. But we
are not developing it and the multinationals
are entrenched in these industries, So that
will not help us. Our industries should
help our Navy and Coast-guard properly
and we are more and more trying to pur-
chase things for our Navy and Coast-
guards from outside the country. So these
things also should be taken into considera-
tion,

Another thing. Our expenditure on re-
search and development is only 2 per cent
of the Budget. But that also is not work-
ing properly because the Armed Forces
are not projécting our future needs pro-
perly, the choice of equipment is not pro-
perly done and the desire of import is
also working. Because of that, that insti-
tution is not working well,

Another point. The worst thing is that
there is waste of crores and crores of
rupees.

Financial resouices are being wasted be-
cause of the ad hocism and callousness of
the decision-makers. I can give you one
reference on that. Take the case of Ajit
aircraft. It was not properly developed.
The Public Accounts Committee have
also reported this case and said that be-
cause of that, there was a redudancy of
material worth Rs. 16.73 crores at the
H.AL. This is the situation with regard
to Ajit aircraft,

Another case which was reported by the
P.A.C. was in regard to a project to deve-
lop an anti-tank missile. This was started
in 1962 but was given up. We were not
able to develop that, even «after a lot of
time. Ultimately, we rejected that. We
imported equipment worth nearly Rs. 4.5
crores. All this is going on in the Ministry
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andtheA.\rFotubecauseofthepohcy
of ad hocism,

Let me quote another instance. In 1965
it was felt that the H.T. 2 trainer aircraft
should be replaced by imparting training
to pilots by developing our trainer air-
craft, A proposal came and we have
spent about 15 years’ time on that, But,
we could not develop that. That proposal
was rejected. That is how Government
works. We used some aircraft for ihat
purpose. You will be surprised to know,
Sir, that since 1965, the total accidents
were 251 and incidents were 527. Because
of this, valuable lives were also lost. I
would only say that it is a criminal negli-
gence on the part of the Government. The
Government have stated in their annual
Report that bird-strike is the main cause
of the accidents.

So, all these things are there. 1 may
state the case of Gnat aircraft. You know,
Sir, there were 613 major accidents from,
1958 to 1980 and 624 minor accidents
and, during this period, we lost not less
than four pilo:s in Hunter and 19 valua-
ble pilots in Gnat, They have never dis-
closed all these things under the garb of
secrecy. This is what they are doing under
the garb of secrecy. They could not
develop that aircraft and, ultimately, we
spent Rs. 153.52 crores worth of purchase
of the new aircraft. Sir, the D.R.D.L. was
entrusted to develop and manufacture some
anti-tank missile system. There too, the
same thing happened. We spent many
years on that and, ultimately, we dropped
that plan. We could not develop that. Ulti-
mately, Rs, 4 crores worth of money was
spent to import that from the western

country.

I may quote what has been mentioned in
the 123rd report of the P.A.C.

“The Committee therefore reiterate
the observations made earlier that this
case reflects ad-hocism in taking deci-
sions and displays hardly and sense of
perspective in the so-called perspective
plan of the requirements of the A.l!'
Force.”

This is the way the Government is func-
tioning. I ask: can you allow this callous-
ness to continue?

MR. DEPUTY-SPEAKER: Wrong.




. SHRI HANNAN MOLLAH: it is a ques-
‘tion of our defence. Sir, can we allow
the Government to continue this enormous
waste of money? Twentyseven paise out
of every rupee of our revenue is being
spent for defence.

SHRI R. VENKATARAMAN: No. 17
paise,

SHRI HANNAN MOLLAH: This is the
situation, Sir. That is how we are troubling
the people to live below povertyline. At

- the same {ime we are misusing the money
in this way. What is happening? Day-in
and day-out we are shouting about Pakis-
tan? I ask: can you face this danger from
them? This is the way of your functioning.
And this is the situation to which 1 draw
your attention to. What about the Centu-
rion tanks which have been sold by our old
friend? He has now left. Shri K. P. Singh
Deo has made a statement about the sale
of the Centurion tanks. The hon. Minister
earlier assured. Somehow it went to the
South African countries. This is the situa-
tion, But I want to know what happened
to other tanks, Three hundred tanks were
sent 10 other countries as scrap but what
is the fate of the others which are left.

14.00 brs.

Secondly, they are using the military
personnel in such a way that they are
making the people corrupt. One officer*”
was taken away from the war front™*

SHRI R. VENKATARAMAN: 1 object
to this statement. It cannot be made here
and this is improper for the Member to
say ‘that, Tt is a well-known principle in
our parliamentary debate--more so in our
Defence—that they cannot make allega-
tions against persons who are not here to
defend themselves. If the Member had any
complaint he should have written to me.
certain letters have been written to me by
certain people to whom 1 have sent the
reply, Therefore, I object to this type of
statement being made,

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, I rise on a point of order.
If someone incharge of a particular area
makes an open statement which comes in

“the newspapers, as Defence Minister it
was his duty to deny it. He did not do it.
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It came in the newspapers. He has
openly spoken against he Left Front go-
vernment of Tripura.

SHRI R. VENKATARAMAN: 1 pity
your ignorance, It was denied.

SHRI HANNAN  MOLLAH: Sir, I
want to draw your attention to the fact**

SHRI R. VENKATARAMAN: You
cannot make any observation about any
Commander in this House. 1 object to it.

(Interruptions)

MR. DEPUTY-SPEAKER: You can
only discuss about the Defence Policy.
For this you should have given me in
writing that you are going to make a
mention of it. Then I would have con-
sidered it. But you have not written to
me and immediately you are  making
mention of an officer. You are making
allegation against an officer. You have
not given me in writing, You caanot do
.

SHRI HANNAN MOLLAH: What 1
want to make mention of here is that
there are so many cases of corruption
against that officer,

MR. DEPUTY-SPEAKER: When you
are alleging against an officer you should
have written to me and taken my per-
mission.

SHRI HANNAN MOLLAH: **

SHRI R. VENKATARAMAN : Sir, 1
object to it. He cannot say agaiost this
officer or that officer 1 protest. I cannot
accept it. If there are any charges he
should have given in writing either to
you or to me and 1 would have written 10
him. Any attempt to malign our officers
is beneath the dignity of this House.

SHRI SATYASADHAN CHAKRA-
BORTY: Sir, T would like to ask you, in
this House when somebody says politicians
are corrupt you don’t say anything.

MR. DEPUTY-SPEAKER. In continu-
ation of what you have said he has said
that. What is there?

SHRI R. VENKATARAMAN: Will the
hon. Member please sit down? T will ans-
wer him,

**Not recorded.



If he says that army officers are all
corrupt, I will not object. But if the hon.
Member said ‘this officer’ I object,

SHR1I SATYASADHAN CHAKRA-
BORTY: Okay, that is all right,

SHRI HANNAN MOLLAH; Sir, I
want to mention some of the incidents to
show the difierential treatment meted out
by the Government to its officers and
men 90 per cent of air force personnel
are other than officers, Ofiicers are only
20 per cent., On the 26th January, the
Government enhanced the salary of their
officers and their benefits, Officers of the
Flyinz Branch get Rs. 1850; flying bounty
Rs. 1000; aircrew ration Rs, 400; daily
ration Rs, 450 and House rent Rs  300.
The total comes to 4,000 rupees.

MR, DEPUTY-SPEAKER:
also, I thirk.

Taxable

SHRI HANNAN MOLLAH: Besides
that they are getting DA, they are getting
TA, they are getting out station allowance,
separation allowance, initial outfit allow-
ance, kit maintenance allowance, renewal
outfit allowance etc, It is 4 or 5 times
that you get. What it the salary of the
army personnel, ordinary army men? Air-
men of J1 Group get only Rs. 530 as
salary For daily ration he gets Rs. 204.
House rant of Rs. 45 he gets. The total
comes to Rs, 829, For class IV, this is
what he gets; Salary Rs. 465; daily ration
Rs. 204; house rent Rs, 45; total Rs 714,

SHRI SATYASADHAN CHAKRA-
BORTY: No seperation allowance?

SHR1 HANNAN MOLLAH: Sepera-
tion allowance. Nothing, In the Airforce
Jubilee how the lowe; grade personnel
have benefited? Their clothing allowance
and their ration allowance have been
cut, This is how they have been treated,

MR. DEPUTY-SPEAKER: For my
clarification 1 will ask you one thing.
What is the Secretary of West Bengal
Governmeat paid? What is the Class IV
employee paid? These are not the issues.
Please come to the point,

SHRI SATYASADHAN  CHAKRA-
BORTY: You will see when you make it a
socialist State, But things are different in
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a Bourgeois ~State; and West Benaai R
part of a Bourgeois State. :

SHRI HANNAN MOLLAH: Sir, what
happens? Airmen’s clothing allowance and
ration allowance have been cut, There is
one interesting thing: Government knew
that as a result of shock some of the air-
men may commit suicide. Because of that
they have increased the funeral allowance*
only to pacify their soul, So this is the
attitude of the Government, Acdording
to their latest policy the Unit Establish-
ment is going to be reduced still further,

MR, DEPUTY-SPEAKER: You have
come to the last item—you are speaking
about funeral.

SHRI HANNAN MOLLAH: The
work load of these men have been increa-
sed. Their promotion policy is defective.
It is causing dissensions. Merit is not taken
into account. Many of these things cause
dissension among the ranks, You will be
surprised to know this that these people,
the airmen, revolted; they wrote posters
and slogans in  Kanpur, Ambala_ Pune
ang Delhi, Airmen wrote anti-Air Force
slogans and went on strike, They wrote
anti-Air Force slogans at Hakimpat, Se-
cunderabad. Airmen came to their duty
withbut dress as a protest. What is hap-
pening? There is no morale. If the morale
goes down what will happen? This is the
cause of the increasing number of air
crushes. All these dissensions and discon-
tent are there. So, these things must be
properly looked into,

Sir, what is the condition of the defence
employees? Theiy  democratic rights are
not properly honoured. Out of 5 1/2
lakhs, nearly 2 1/2 lakhs of employees in
MES. R&D_ a section of Airforce Dairy
farms, Supply Depots, etc. have not been
paig their bonus till today. The recom-
mendations of the Export Classification
committee and Oberoi committee have not
been implemented,

Another thing is victimisation. Victimi-

‘sation is taking place at various places.

Employees are still in suspension in the
Cordite factory, Arayankadu, Ordinance
factory,  Chandrapur, Vehicles Factory,
Jabalpur and Ordnance flactory, Amba-
jheri, These people are under suspension.
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What is the condition of the ecmployees
there? You have got no representation
from these employees. There is the
‘Bonus Body of Productivity Council’. All
these organisations have no ‘employeeh’
representation at all. They are not willing
to do anything 1o their employees,

Then you have got the Border Roads
Organisation. So many employees are
there. But they are treateq badly, This
should be looked into properly, Regarding
the DGI Department I wrote so many
times to the hon. Minister. There is dis-
criminatory  policy between the civilian
and service officers. These men are not
treated on equal footing with the Scienti-
fic oificers, All these things cause dissen-
sion all-round. In this way if you deal
with your personnel you will not get the
desired result.

My next point is about Ex-servicemen.
Every year near about 55,000 service per-
sonnel retire after spending the best part
of their lives for the defence of the
country, Many things are not properly
dones for them., Why can’t they be auto-
matically transferred to some paramilitary
forces? This can easily be done. The
question of parity of pension is hanging
for a long time. They have no medical
facilities after  retirement. If they get
some jobs their previous service is not
taken into account for fixation of salary
grade. These people wanted to hold a
rally at the ‘Boat Club’ here; but the
Government did not give them the per-
mission  This is the way that these people
are treated, How their morale will rise?
Should you treat your own ex-servicemen
in this way? So, Sir, this thing should be
properly looked into.

I want to mention about our Coast
Guard. Our Government is continuously
talking about safcguarding of India’s long
coast line of 5500 K. Ms. to protect the
vast exclusive economic zone, However,
the Government policy in this regard is
not proper, It is not at all helping the

Coast Guard Organisation. The Govern-

ment’s policy is foiling the growth of a
healthy Coast Guard Organisation The
efforts of this organisation to acquire
ships and aircraft have been repeatedly
frustrated by the way in which the Minis-

e e ey r——————pres e e

MARCH 31, 1983

Min, of Defen?e i 349

try has handled the proposals. The lack
of objective approach by the Ministry
seems to be due to a number of vested
interests, And the Coast Guard Organisa-
tions is still at the mercy of the Navy and
Air Force and has not attained indepen-
dent character and identity, So, Sir, this is
the situation going on in this Department.

Sir, I urge upon the Government that
the entire approach of our Naval defence
appears badly flawed. | hope that our
Navy will learn the right lessons from the
Falkland conflict, The emphasis  should
shift from maintaining the expensive
and vulnerable aircraft carrier to mobile
missile boats ang submarines, These de-
fence equipments, aircraft carriers and
submarines should be manufactured in-
digenously, Currently too much effort is
being wasted on the maintenance of INS
Vikrant. We all know that we are
spending a huge amount on the mainte-
nance of these things So, our direction
is properly chalked out for spending the
huge money aliotted for the defence pur-
poses. The money is being spent in the
direction of misguided vested interests.

So, Sir, 1 thank our Army and other
personnel for engaging themselves in a
very dutiful, onerous and important job
and it is the national duty look after their
welfare. But in the name of those people,
we should not allow corruption and
mismanagement of the funds which are
going inside the Defence Ministry. This
kind of situation should not be allowed
to exist there. Unlike the other hon,
Ministers, Mr. Venkataraman, Minister of
Defence, is very much respected by the
Members and he gets general support
from the hon. Members of this House.
But at the same¢ time I would like to
caution him that he should not misuse
the support he gets from this House.
Now, they are talking of Pakistan’s war
preparedness. But I ask: is this the way

. of strengthening our defence strategies

so that you would be able to defend our
country when such an eventuality arises
from the Pakistan side? [ therefore appeal
to the hon. Minister to look into all these
matters which | have raised and see that
our Defence preparedness ig in no way
inferior to any other country’s Defence
strategy especially in the context of the



e e e

341 D.G.’'83°84—  CHAITRA 10. 1905 (SAKA)  Min. of Dejence 342

present  conspiracies of the imperialist [Rejection of applications  for
countries of the world. scholarships of the children of ex-
SHRI BHOGENDRA JHA (Madhu- SO, Who Mo puieny
bani): I beg to move: settled in Madhubani Bihar, by the
Rajya Sainik Board.] (7)
“That the Demand under the Head .
‘Ministry of Defence’ be reduced to “That the Demand under the Head
Re. 17 ‘Ministry of Defence’ be reduced by
[Need for training and educating Rs. 100"

the officers and Jawang in. the ideo-
logy of secularism, socialism and de-
mocracy which ig our constitutional

[Need of rchabilitating all ex-ser-
vicemen by giving them adequate
credit ang differential rate of interest

goal.] (1) and subsidy for self-employment,]
“That the Demand under the Head (8)
‘Ministry of fi *
Rem;s"ry Biock B st W “That the Demand under the Head
s ‘Ministry of Defence’ be reduced by
[Need for educating the officers Rs. 100"

and Jawans in the politico-economic
factors of  neo-colonialism behind
the aggressions against India since
independence,] (2)

[Necessity of having common mess
for jawans and officers in all the
three wings of Armed Forces.] (9)

“That the Demand under the Head . Lt th Demand, Whder lhe‘ Head

‘Ministry of Defence’ be reduced by Re. Ministry of Defence’ be reduced by
” Rs. 100,
100,

[Need to restore stipend to children [Necessity of manufacturing and
of ex-servicemen, who are permanen- acquiring defence equipment capable
tly settled in Madhubani, Bihar, discon- of effectively countering U. S. sophis-
tinued on ground of being Bengali.] (3) ticated arms supplied to  Pakistan.]

10

“That the Demand under the Head ()

‘Ministry of Defence’ be reduced by “That the Demand under the Head
Rs. 100 ‘Ministry of Defence’ be reduced by
Rs. 100"

[Need for common canteen for
officers and Jawans of the Armed [Necessity of achieving self-suffi-

Forces]. (4) ciency in defence production.] (11)

“That- the Demand under the Head “That the Demand under the Head
‘Ministry of Defence’ be reduced by ‘Defence  Services-Air ‘Force’ be re-
Rs. 100.” duced by Rs_ 100.”

[Need for increasing the proper- [Need to fully utilise the defence
tion of promoted officers to that of airport built at Darbhanga.] (13)
directly recrujted ones in the Armed
Forces.] (5) “That the Demand under the Head
“That the D o wader the Tasd 'Mmlstry” of Defence’ be reduced by

‘Ministry of Defence’ be reduced by s 100,
Rs, 100.” [Need to change the proposed gite

[Need for ensuring self-employ- for construction of a new cantonment
ment productive endeavours for wil- in District Hoshiarpur (Punjab) which
ling ex-servicemen  with adequate would adversely affect more than 16
subsidies,] (6) villages with a population of 30,000
“That the Demand undey the Head including 10,000 Harijans, 8 lakh

‘Ministry of Defence’ be reduced by trees and take it to a  site where

Rs, 100" destruction of property is least.] (17)



SHRI R. S. SPARRAOW  (Jullundur):
Mr. Deputy-Speaker, Sir, I rise in support
of Demands for Grants of the Defence
Budget.

The Minister of Finance has catered
for a substantial increase in the Budget
under this head for 1983-84, I admire
the guick reaction of our high command
for meeting such an over-riding require-
ment so squarely, T will elaborate the
significance of this remark as 1 explain
further.

As to the overall global Defence
Seiting—which directy or indirecty does
affect India—a lot of water has flowed
over the past one year, in the world
rivers, say, from Missisipi River Blue of
America dowp to River Angra which
deboucnes from the 300 sweet water
s‘reams—fed, famous lake Baikal of the
Siberian hintertand of Russia.

The year under review, Sir, has cumu-
latively put the world on prickly pins as
a result of all round turmoil, unstability,
mutual mistrust, destructive wars, inhu-
man genocidss, Military Coups de ctat

and nuclear holocaust—causing ominus
preparations of the Big Powers and their
supporting statellites. The fear of the
unknown pervades in shivering shock
waves, the world over.

Sir, 1 don't have (o recall tne des-
truction that has been caused, in respect
of human life and property in the Iraq|
Iran war, the IsraelLebanon/PLO  war,
the Falk land war, Afghanistan, Kam-
puchea, FEthiopia, Somalia, Chad, EI
Salvador, Guam and a number of other
hot, rot spots on the face of the carth.

Sir, on top of such a cloudy confusion,
the Geo-Political and Militarily  Geo-
strategical pressures and influences caus-
ed as a result of moves, manoeuvres and
counter-manoeuvres of the twoa  Super

Powers and their surrogates, the ..
ready darkened shape of this rather sad
scenario  has further deteriorated-—per-
haps to the point of no return.

The Big Power’s arms race, their
offensive/defensive  postures, their inter-
continental, mid-ocean and air =pace
positioning and preparations of their
stock-piling of deadly weapons and the
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allied war systems just go on intensi-
fying on an uncontrolled scale, The
only control they have, Sir, appears to
be to build up more weaponry so that
it could act a deterrant against any
military move or action of the poten-
tial adversary.

Here, T quote one of the latest threats
given by one Super Power to the other,
which explains my above observation.
I quote:

“The Soviet Union on Thursday
warned, it would reploy Nuclear
Missiles  near US borders, if
Washington goes ahead with plans
to install pershing II Cruise Missiles
in the European theatre late this
year.,”

This is from the  Indian Express, 18th
March 1983 and the Moscow—AFP
7th March, 1983.

Here goes anothe- headline from
the other Super Power:

“US does not rule out yse of N—
Arms”.

This is from the [Indian Express dated
19th March 1983 and the Washington
UPI—18th  March, 1983. And, of
course, there is a lang write-up - on
the subject and in that certain
reference have been made to various
highups like Ben Burger and so on,

Sir, to add to the wees of the world
and the type of weapons that have
been ranged all over by the Big
Powers are indeed very destructive.

The 1.C.B.Ms carrying nuclear war-
head the Intermediate Ballistic Mis-
siles, the Ocean roving Submarines
with  multihead nuclear missiles, the
S84, SS5, SS-20 SS-50, the Perishing
Cruise misslies, the modile siloed MX

missiles.  All  this deadly weaponry.

Sir, boosted by sophisticated systems

is strategically as also tactically de-
ployed across the Continents and cn
the seas bases inclusive of the shadowy
sub-marines and other naval vessels on
both sides. It is further contemplated
by them to expand these systems into
vaecumatic space,

To cap it all  Sir, both Super
Powers between them.— as estimated—
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have over 9000 nuclear warheads,
carrying 'in each piece, many times
more destructive power than the atom
bomb used on heroshima. I had the
opportunity to visit that place,

DR. SUBRAMANIAM SWAMY: This
is a speech on disarmament rather
than on Defence,

SHRI R. S. SPARROW: I want to en-
lighten you with the background; I
will come to that after that.

The most dangerous weapons
stock-piling that is going on, Sir, is
with such life-destroying means as,
the checmical warfare cases, the  bio-
logical warfare stocks, the laser ray
equipment processes, the asphixiat-
ing neutron gas bombs and napalam
bombg and so on. And to cap them
all, the Super Power’s push-buttom
destruction and counter-destruction
weapons, are al] primed ready, Books
on World War IIT have already been
published and are in the market
giving well envisaged, detailed attack
defence plans and actions from both
sides and the war carnage scenes de-
picted down to the annhiliation stage
of the world population at large.

The world peace organisation have
proved to be almost non-effective,
What I am saying directly or indirectly
-concerns by beloved country. There
is no SALT I or SALT II, there is no
application of the one-time famous
Geneva Conven, the TUNO, the
Security Council have become lethar-
gic and virtually some kind of symbo-
lic show pieces, The sages around the
world stand aghast awaiting helpless-
ly as to the possible gparking off of
the uncontrolley holocaust and deluge.

And, Sir, here stands India measur-
ing events around her territorities
with a sharp eye and a level head. And
here arising from peace-advocating
India streaks out a ray of hope for
the survival of mankind and other
life on earth. India today stands as
an oasis amidst the hot rumbing zlobe,
simmering with uncertainties. India,
under the popular leadership of our
hon, Prime Minister, Shrimati Indira
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Gandhi, is forging its destiny ahead as
a leading torch-bearer of the non
aligned movement to foster peace ond
amity amongst the nations of the
world

And, by following the course, a
world  stabilising force would bLe
coming into shape. Two significant
factors are expected to emerge from
this movement. One, that the combi-
nation of over 100 nations can form,
a strong peace bridge to bring the two
contesting Super Powers together.
Second, that the strengthened non-
aligned block, in the military sense,
can cause sufficient pressure, and act
as a weighty deterrent against g possi-
ble World War III running fraught
with unprecedented calamity for the
human race to face.

I appeal to all my countrymen and
very specially to the hon, Members of
this august House as also the hon.
Prime Minister to jointly and relent-
lessly pursue the course of the non
aligned movement so as to keep the
present momentum going. With your
verve, vigour and strong will power
Madam  Prime  Minister, there is
every possibility to attain the objec-
tive of bringing peace and harmony
in the world.

South Asia should be the first big
chunk of people to sell this idea to
through intimate avproach. Which is
the area where South-Asian countries
cannot advantageously gain from one
another? India, Afghanistan, Pakis-
tan, Sri Lanka, Burma, Bangla Desh,
Nepal, Bhutan etc. have the capacity
amongst them to stand majestically as
a strong sub-continent, both econo-
mically as also from defence point of
view,

We should have no designs against
one another. We have a common and
mature  culture and civilisation. We
have broken the shackles of the foriegn
rule in common terms. And we all
have a superbly superior heritage.
Then, ig it not possible for ug to set a
fine example of live and let live, -
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We can even create a deterrant force
in the military sense, for the defence
of this glittering old sub-continent. If
others can form NATO, CENTO and
other such common-tie organisations,
why can’t we have a South ASIA
organisation?

In this wild world, Sir, it is the
teams that live long and not the single-
‘ ton surrogates.

Pakistan’s attitude, Sif, seems late-
ly to have considerably softened and
become friendly. The clarification
made subsequently by the President of
Pakistan, Gen. Zia-Ul-Haq, in relation
to the short reference made on
Kashmir during his speech, in the last
non-aligned summit meet, the other
day, confirmg Pakistan’s friendly ap-
proach towardg India.

It is sincerely hoped, Sir, that if
matures fully into lasting friendship.
After al] what gain did we both score
through fighting wars off and on after
our Independence?

The magnanimity shown towards
Pakistan by our hon. Prime Minister,
Mrs. Indira Gandhi, after the termi-
nation of 1971 Indo-Pak war shows all
too clearly what clean intentions hasi-
cally India has always had regarding
her brotherly neighbour—Pakistan,

On one particular account, however,
Sir, I would wish to caution Pakistan
with full friendly feelings. The
KUNJERAB-SKARDU-GILGIT, KARA-
KORAM Road, militarily, carries a
common danger both to India as also
to Pakistan, China’s interest and ex-
pense causing effort in building this
road, singularly indicates her militry
strategic intention,

This move, Sir, gives China a strate-
gic opening vis-a-vis Afghanistan from
its WAKHAN Province flank. It offers a
metalled surface approach to out flank
Pakistan from itg crown Belt of Gilgit,
Chitral, Chakdara, Malakand, Hoti, etc.

. And, of course, it stands desijgned
to act as a sword of Damocles over
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India’s head from the side of its
Nothern-Western State of Jammu and
Kashmir,

Sir, strategically this Chinese move
has superbly been conceived and play-
ed. Yes, Sir, three Kits in one go, on
the strategic Chess Board of South
Asia,

Here, Sir, I quote a short pronounce-
ment of the Chinese Ambassador made
lately in Karachi, as given in the
Indian Express of 19th March 1983.
I quote:

“The Friendship Highway, as the
road to China is called will be open-
ed for travel to those with certi-
ficates, Chinese Ambassador Wang
Chaunbin told the Institute ot
Foreign Relations in Karachi on
Tuesday.”

The utterance on the part of the
Chinese Ambassador clearly indicates
that China itself controls the usage of
this road which has indeed been con-
structed by the Chinese through their
manpower and money, Otherwise, how
could the Chinese Ambassador bring in
the question of issuing ‘certificates’ fo1
moving on the Karakoram road?

Sir, Pakistan clearly setands hood-
winked as a result of this Chinese
move. Chinese, Sir, are not out to
revive the working of the dead old
Yak Silk Route of some out-dated
historica] significance., There is no one
around the Karakoram Road to buy
their ‘silk’, or other goods for that
matter.

China’s strategicaly creeping moves
inside South Asia and its contiguous
territories are fraught with all types
of misgivings and ges-political dangers.

As it is, Sir, besides the Karakoram
road belt—which moves, in most
parts through the Indian  occupied
Kashmir territory—its North-North
East region extending acrosg Shah
Toosh Breading erstwhile part of
India, Aksaichin tract of land, the
holy Lake Mansarowar area, the holy
Kailash Parbat heights and the long
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mountainous area extending East along
the Himalayas upto Walong, have all
been occupied by China under one pre-
text and situation or the other. The
total occupied territory of India which
is now under their physjcal control
comes to about 35,000 square kilo-
meters,

And, now, Sir, the irony o the
situation so stands that China has not
in a claim for owning the State of
Arunachal, which measures to about
80,000 square kilometres in area. In
that context, I draw the attention of
this august House to the bold headlines
splashed in Hindustan Times dated
28th March 1983 reading—I quote—
“Beijing Claim on Arunachal Rejec-
ted”,

well, Sir, for all that one sees
militarily around and farther away
from our country, we simply cannot
afford to go lax in our Defence pre:
paredness, We have to stand man-
fully, as a powerful country., The
world must know that we are a first-
rate Power militarily, both in actual
ang potential sense.

Sir, a well-disciplined and strong
military force goes a long way at en-
suring a nation’s overall stability.
Then also it acts as a deterrent against
any outside vying eves.

Let us awhile examile cur Defence
potential. When I say Defence poten-
tial, it signifies (a) the regular Armed
Forces, (b) the Second-line Defence
Force, (¢) the required military equip-
ment, (d) the required qualitalive
manpower, and above all, (e) the will
of the nation to stand as one.

Sir, I can say with full confidence,
that India is adequately ready to meet
the exigency of any war, if it is forced
upon us. Our Armed Forces are one
of the top military arms in the world.
Their professional training, their dJis-
cipline, their deep-rooted loyalty to
Mother India as a secular body and
their professional pride and turn-out,
are the finest, compared to any other
,country the world over,

1 cannot thank more, General Zia-ul-
Hagq, the President of Pakistan, for
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offering congratulatory remarks on the
fine fettle displayed by our Armed
Forces Band function put up at
the Vijay Chowk, New Deihi during the
famous Non-Aligned Summit Meet a
couple of weeks ago, when he met me
there, As a soldier to soldier, I saw
through him, that he meant that very
much. And it is a credit to you, Sir,
for having created this position; and a
credit to the Armed Forces Chiefs who
have createq that type of shine.

The morale of our Armed Forces per-
sonnel is splendid. Non of us, sitting
here or outside, should try to put in
any kind of wedge in between, so that
the morale may come down. No. This
is a common front for all of us. It does
not matter what polifical party one
may belong to. I am not going to ela-
borate on that point but you have se°n
what I mean.

Our hon. Prime Minister personally
played a notable role in boosting the
morale of the regular serving person-
nel, Soon after taking over the reins
of the Government in February 1980,
she forthwith took the decision aad
started to implement the Cadre Re-
view policy, as a result of which the
Armed Forces personnel, up and down
the ladder, right upto NCOs., upwards
to the General's rank, started to get
enhanced rates of pay and emoluments
as also rank promotion vacancies prac-
tically double of what they were before,

These are the steps; and I have
taken consensus of those people. They
are happy, and they are satisfied.
Whatever more we can do, naturally
we shall start doing.

The present Minister of Defence
has, feelingfully worked hard to sanc-
tion further benefits to them by way
of accommodation facilities, children’'s
education aid and facilities, travel,
clothing and free ration facilities to
all, which is to name a few examples
of a number of benefits now allowed
to them—all ranks—NCEs, NCOs,
JCCs., officers of all ranks, so on and
so forth. In that case, I must say
that we have done very well.

Having critically assessed the voice
of the service personne] around India,
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1 feel rather proud to congratulate
the Defence Minister, the Minister of
State and their aides for further im-
proving the lot and general social
prestige of the Armed Forces personnel
—of the Army, the Navy and the Air
Force, Dr. Subramaniam Swamy. Ncw
about ex-service men!

SHRI R. S. SPARROW: Here you
catch my words very quickly, Here
I take the privilege to lay before this
August House, 3 word or two, in res-
pect of the ex-service men, who, as
per general consensus—we have tele-
pathy working between you and my-
self. Dr. Subramaniam Swamy's tele-
pathy connection. I am happy about
it—are the best secular minded and
disciplined citizens of our country.

As it is, the Government and the
Ministry of Defence are putting in
sufficient effort and expense to facili-
tate their resettlement after  retire-
ment.

(a) The liberally enhanced new

pension scales;

(b) The re-employment facilities

and openings;

(¢) The enlarged canteen and me-
dical facilities;

(d) The liberal facilities and
aides for their childrens’ edu-
cation;

(e) The pre-retirement  gspecial
civil life vocational training
facilities; and

(f) The specia) rehabilitation
grants, aides, jobs and other
facilities for the war widows
and non-war widows & de-
pendents are some notable
measures that are being
worked to help in the resettle-
ment of the retired personnel
and their families.

But this is a big ‘but’ and I had the
honour to put it up before my High
Command, still there are a few irk-
some issues to which I would wish to
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draw the attention of the Government
of India.

The disparity in ex-service men's
pensions in between the same rank
structure must be removed forthwith
as it breeds wunhealthy atmosphere
within the overall brotherly cadre of
service gnd ex-service men,

Since nowhere eise such a differen-
tiating yardstick is applied, it is
strongly recommended that the same
should not be forced on the ex-service-
men of India,

Since this objection had exhaus-
tively been debated here, in different
other forums and Parliamentary Com-
mittees, such as the Estimates Com-
mittee, the Subordinate Legislation
Committee and the Defence Consulta-
tive Committee and it had alround
been agreed to in favour of cutting
out disparity in pensions, it is strong-
ly felt that the Ministry of Defence,
Finance and the Cabinet as a whole
should feel free to urgently decide
accordingly and to help the right de-
mand of the poorly settled ex-service
men who had staked their very lives
and had lived in blood and sweat dur-
ing their fighting service.

It is now felt that the out-dated
policy of pensions’ commutation should
also be reviewed. This is another
factor that troubles the minds of the
ex-servicemen of all shades. The cir-
cumstanceg related to the fisca] appli-
cation and the expected life span
affecting the pension reckoning sgys-
tem and rules that had been worked
out about 1880 A.D., about 100 years
ago should not be forced on them any
more. I have time and again fed the
High Command on this case with jus-
tifiable reasons and, I suggest, that, it
is now high time to urgently review
this policy.

DR. SUBRAMANIAM
Who ig the High Command?

SHRI R, S. SPARROW. The Gov-
ernment; the Government isg the total
High Command in so far as I am con-
cerned,

SWAMY :
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SHRI RATANSINH RAJDA (Bom-
bay South): It is good that you have
clarified it. Otherwise, it would be
interpreted as the Party’s High Com-
mand.

SHRI R. S. SPARROW: You are
correct, Your correcfion is apt
enough. I should say, but I do hope
that we all of us understand the sense
of it.

My third point for the sake of the
ex-servicemen for the consideration of
the Government ig that the spirit with
which the Central Government sanc-
tions different  benefits for the ex-
servicemen ig not readily implement-
ed in their States. Also it is noticed
that between the States all over India
there is no uniformity in giving va-
rious benefits and awards to the ex-
servicemen and their widows, children
elc.

I urge upon our Government to so
coordinate this issue that all ex-ser-
vicemen get equal benefits all over
India, There should be kept no
differentialion hetween them, any-
where.

I have g word about the Second Line
Defence Force which is very very
important from our security point of
view.

Our second line Defence force, Sir,
is well on its way to further improve
and {0 re-organize under the able
guidance of our Government. In that
context, a well-mooted report hag al-
ready been compiled, and ig under
study at the Ministry of Defence level.
The important facets covered in this
report are:

(a) Firstly, to organize, train and
equip the territorial Army properly
with modern means, so that it could
effectively fulfil its laid-down roles,
both for war and peace;

(b) Secondly, to adequately equip,
train and militarily orientate such
para-military forces as the Assam

_Rifles, the BSF etc,;

(c) Thirdly, to instil and dissemi-
mnate discipline and patriotic train-

- Min, ofmhu 356

ing amongst the youth of Iml&;
through expanding and bni.ng up
such organizationg as the NCC, the
UTC, the Boy Scouts, the Girl
Guideg etc. on a nation-wise basis.
(d) Fortunately, to impart basic
Military training in future on a
broad nationaj scale, at a negligible
cost, to all categories of the Central,
State and Public Sector employees
on a probationary basis for g short
period, before their joining the per-
manent service.

If you do that, I may assure the
House that the entire 700 million peo-
ple of India will start working with
some kind of a discipline about them,
What I have already said, should be
given priority.

(ey And fifthly, so as to use. to
full advantage the talent and train-
ing of the disciplined Ex-Service-
men, they should be re-employed, on
priority, in various capacities in all
such organizations that have been
named above.

All the recommendations which I
have pointed out above, are consider-
ed very essential.

I regret to mention, in this con-
text, that at present our people at-
large are rather weak in the traits
of discipline and general character.
Mostly, they lack in self-discipline, ~
schoo; room discipline, work house
discipline, even polilical party disci-
pline and national discipline. This,
unfortunately, is the legacy of our
foreign sub-servience for a long pe-.
riod, And we must now devise ways
and meang to help them, India-wide,
to gain confidence, pride and disci-
plined character as great citizens of a
great country.

One word about War equipment,
which ig very essential from the point
of view of this particular speech. As
to the means, material and War equip-~
ment, India is catching up fast indi-
genously, with the requirements in
view, ~ Besides production of improved
quality of conventional weapons, we
are going ahead speedily to provide
our Armed Forces with modern-day
sophisticated Defence equipment. Our
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Defence factories are working smooth-
ly, speedily and with measured plans,
{o carry out the targetted tasks.

Our Research & Development Orga-
nization hag gone well ahead to re-
search, prototype and produce the
modern-most War equipment and
connected systems, One certainly feels
proud of our scientists and technocrat
achievements, in the bigger perspec-
tive that envelops this field.

It is no good to enumerate the va-
rious areag of armament production
in which our R&D Organizations have
achieved major breakthroughs. All 1
would say is that in the field, we are
almost “getting on top, at level with
anybedy in the world, and for which
every Indian could feel rightly proud,
and should sacrificially make all-in
efforts to encourage our scientists and
technocrats with sufficient funds and
meaningfu) backing,

My reiterated recommendation to
the Ministries of Defence and Finance
therefore, is to provide the R&D orga-
nization with even more funds, than
what you already so graciously have
done.

Before 1 conclude, I have one word
to say in relation to what I read by
way of an article put in by Dr. Sub-
ramaniam Swamy, my hon, friend. I
read it in one of the newspapers or
periodicals and Dr. Subramaniam

- Swamy hag captioned it as “T-72
tankg are tinder boxes’’. And then he
tries to explain something which pos-
sibly. I do not know to what limit he
has followeq previously, in under-
standing it. Someone may have mis-
led him, I do not know. But I will
give you something on that, I must
clear thig position.

DR. SUBRAMANIAM SWAMY:
You do not mislead me,

SHRI R. S. SPARROW: These T-72

. tanks were acquired by India, by our
Minstry of Defence., As a tanksman,
as chance has it, Sir, your first Chief
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Instructor in the Tank School of India
wag General Sparrow,

DR. SUBRAMANTAM SWAMY. Oh!
Very well,

SHRI R. 8. SPARROW: The first
person, after the Englishmen left the
country, I had the honour to be the
first Chief Instructor of the Tank
School of India, And the first officer
to have done the first tank course from
out of everybody in India. And after
that, you know yourself fully well,
that I dabbled about with tanks and
what have you, for 3 very long time.
Therefore, if I may say something,
kindly accept it as having some little
meaning. It may be improved upon:
I do not mind. Buf first of all. ...
(Interruptions)

MR. DEPUTY-SPEAKER: Had he
known that, he would not have
written that artf@le!

SHRI R. 8. SPARROW: First of all,
it is of general interest to everybody
because we should know where we
stand. Thig tank is the best fighting
tank, in the conventional weaponry,
anywhere in the world.. It is really
the thing as the fighting element ouf
of whatever you possess. Anyway,
that is why, Russia is sporfing about
60,000 tanks of the best make and that
is a big tank strength. Therefore, we
have to take it as a very interesling
and cogent question and I am very
glad that you made a very good attempt
Dr. Subramaniam Swamy, to find out
ag to what thig tank is.

DR. SUBRAMANIAM SWAMY:
Thank you.

SHRI R. S. SPARROW: On its ar-
mament, for instance, take super high
velocity gun. There is no secret about
them or tanks anywhere in the world
now, So, if I splash out anything,
there is no worry about it as g secret.
The muzzle velocity of this gun runs to
about 6,000 ft. per second, The muzzle
velocity of our old guns used to be
only 1,800 ft. per second. It is the
largest calibre gun which ig fitted to
thig tank. It is carrying a 125-mlli
metre bore gun.
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The protection
vellous—its

part of it is mar-
range finder, for
instance, for immediately  under-
standing ~ where  the  target, is,
and how you have to align gun
on to it, and so on. The loser that is
provided in it makes if the most mo-
dern range finder in the world. Its
Its protection is 380 millimetre—Cast
terret of the best steel in the word
armeur is specially treated by sand-
wich steel three-layer type of arma-
ment. The latest type of armament
is provided. It is very difficult to
penetrate, depending upon as to what
type of missile you receive. Its hull
and turret are scientifically ghaped to
provide for richochet. It has the low-
est sithoutte in a tank of its tonnage
anywhere in the world. It is very
very low, and is useful when you go
inte the battle, *These are all of a
very high ordér and when you are
stamding at a low height, itg sithoutte
covers you also. It is protected against
—ancidentally for your kind informa-
tiom,—nuclear, biological and chemical
warfare. Common people do not know
this.

DR. SUBRAMANIAM SWAMY: Oh!

SHRI R. S. SPARROW: But I do
net mind telling you because there is
no secret about it. It has got mobility.
Itg mobility is remarkable for cross
country movement. Its systems—all
systems are sound and function conti-
nuously and one of the so-called tinder
boxes’qualification—I am explaining
that now—is, safety against fire, The
diesej fuel provides safety; its crew
does not catch fire easily as would—
say the 80 octane petrol. If fire
starts, anywhere—it is its supreme
featuer—in the tank, this system ex-
tinguisheg or putg off the fire in its
smoke stage. The Sensor units auto-
matically start the jets and put off the
fire in any affected compartment of
the tank. And—just to conclude—4his
part of it. I may say, you can take
it from me; yes our R&D organisa-
fions are working very well, methodi-
cally and T am certain that they will
also catch up with all the modern
things and they are going it magni-
ficently well. Today, you are owning

L // DR, SUBRAMANIAM
(
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the best tank, I know, Paton Mark 80.
(Interruptions) In my opinion, T-72 is
the best tank. What you are going to
produce, is to be seen.

Finally, I heartily congratulate gur
hon, Prime Minister for taking inti-
mate personal interest in the Defence
Affairg of our country and our De-
fence Minister, the State Defence
Minister and the staff of the Ministry
of Defence for propelling our defence
preparednesg policy with correct con-
ception and vigour whilst achieving
such a remarkable high standard, as
I have attempied to bring out.

With thege words I support the De-
fence Budget Demands and thank you,
Mr. Deputy-Speaker,, Sir; for allowing
me so much time to speak,

SWAMY

Bombay North-East): It is difficult
'for me to follew General Sparrow be-
cause he had been in, the thick of bat-
tles. But I will still try to do my best.
Although I am a very staunch critic of
of the Government [ will say that the
Armeq Forces deserve the House’s una-
nimous congratulationsfon the way
they have conducted themselves.

When we are discussing the Defence
Policy, 1 do not bring in foreign policy
question into it because foreign policy
is based on analysis of intentions
whereag the defence policy is based on
analysis of capabilities, Pakistan today
may be intending to heffriendly with
India, But in planning our  defence
policy, 'we canot go by that intention,
We have to look at their capacity and
what theyghave got. And we have to
prepare against that. Therefore, there
has to be a difference between the Deé-
fence debate and foreign policy debate,
Butf unfortunately, many of my collea-
gues, particularly the Marxist variety,
forget this distir)ftion, 4

The first thing uvould like to ask the
Government is: what is your doetrine;
what are your priorities? This has not
been disclosed anywher.e, I have seen
the Annual Report of the Defence Mi-
nistry. There is something -of [ &
national security environment and
there they have listed 8 or 9 points.
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But that is not the doctrine, The doc-
trine means what? That is, are you
today saying that everybody is vour
enemy? Or that you have a sense of
priority that these are the areas ‘where
you have to work, these are the areas
where you have work to work, these
are the areas where you have to give
more attention and those are other
areas where you have to give less at-
tention, That is what I mean by the
doctrine. But that has not been gpelt
on. Even during the Janata rule-I am
sorry to say—It was not spelt out,

AN HON, MEMBER: Why?

DR, SUBRAMANIAM SWAMY. Be-
cause I was not the Defence Minister.

I hope that Mr. Venkataraman wiil
set new standards and there will be a
Venkataraman doctrine, Like the Rea-
gan doctrine and Breznev docirine we
shall have Venkataraman doctrine,
which will describe basically our ap-
proach to defence,

The most important thing for this
House to know is: where are we today?
It is here that a clear analysis has not
been presented anywhere. When we
look at the map of India, we are in a
very very special local. The entire
India Ocean is below us and huge land
mass is above us with Russia, China,
PakKistan and all of them are around.
India is in a very very very strategic
position,

"And that is why India is a target,
also of the super powers, If India is on
its own and becomes very strong India
will automatically become a power.
But if India is weak, then all the super
powers would like to have a say in this
area, because this is a very crucial
area,

15 hrs,

1 would like to draw your attention
that India is not only a peninsula.
India is also Lakshadweep, India is
also Andaman and Nicobar islands, A
map of India is not only this. It is also
the tiny finy islands far away - and

Andaman, is, I think from Madras the
farthest point, the point,
must be about 1,800 miles away from
Madras, very far away, as far as—say
farther than Delhi, Madras is only
1,300 miles from Delhi, but this is even
furthr away! And, it is only 90 miles
from Indonesia that is the farthest
point from Indij is only 90 miles away
from Indonesia! So lack at the expanse
of India, That meang our Defence also
has to be the same way,

Now, there are pernicious doclirines
around the world. Look at the Falkland
case, What has happened? Britain had
an island, some three thousand or four
thousand miles away. Or, is it, some
eight thousand or seven thousand miles
away. And suddenly, Argentina said,
“This island is near us; ard so we want
it,” and they occupied. Now, I am
not going to either support or eppese
the Argentinian position. But I will say
that Argentina will one day take over
the island saying, “this is near to us”.
There was a time when Indonesia zlso
used to say that “Andamun is closer
to us, even culturally it is closer to us.”
Of course, that problam is seitled now.
But we cannot rule it out for ail times
to come,

The United States has developed
some rapid deploymsznt foree which
they say is for protection against Soviet
penetration info this area. So, it may
be that one day the Unied States and
he Soviet Union get into conflict, be-
cause the United States may say, ‘T am
closer o this region’ this area of cun-
flict Middle East are of West Asia
as they say. It may be occupied for-
cibly and we cannot rule it out. There-
fore, our Navy has to he ceveloped and
therefore, when I ask, where is the
vulnerability today. I would say that
it is not Chinese or Pakistani borders;
they are not vulnerahle, but the most
vulnerable islands are in the Indian
Ocean; and if we protect these islands

it will give you some extra power alse, -
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Now, this Pagmalion point and Indo-
nesia, or Surmatra are only 90 miles
apart. That is called the Malaceca Strait,
That Malacca Strait is the hinterland
form which the entire Western coun-
tries’ commercial and energy traffic
passes through. It is the main artery,

The Indian Ocean is controlleq from
two points. Suez Canal is gne side and
the Malacca Strait is the other side.
We have not done anything with it,
Just look at the position. If we have a
strong Navy, sitting there and if we are
not favoured, the United States may
create difficulties for us, or any of the
Western powers can create difficulties
for us. But if we have a strong Navy
and we say that we will shut off that
Malaca Strait, and say that we will
not let their ships pass through it,
than it give enormous power to us,
But we have never vtilised this power,
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there provided. But out of this, only
Rs. 607 crores is on Capital account,

The rest is all in the revenue part,
So, the mete of the Defence Budget is
only 600 crores—new assets created
only 600 crores. Therefore, if you
look at it from this point of view  our
Detfence budget may look large in terms
of crores but it is only a small, Nine
per cent of it is capifal construction,
that is, new ships, new pianes, etc. etec.
607 crores is nothing. Therefore, we
must think in terms of how you can
got more for your money. There is no
defence econemic at all in the Ministry
of Defence. There is Defence Ac-

; counting—all kinds of Babus sending

L the

Sir, fortunately the Defence Minister * §

is a Tamilian gnd Tamil Nadu has a &

long history, a long Naval history. The
Gholas went right up to Indonesia.
Therefore, this bias, that was there all
these years to look to - North, Nerih,
North, that bias should be removed, I
hope it will be corrected and the pri-

mary area of weakness, namely, pro- #

tection of our islands in the Indian
ocean is given more importance,

Of course, this would require a
major re-allocation of our Defence Bud-
get towards the Navy. And this has to
be, therefore, backed with foreign
policy actions also, In fact, the best
Defence policy is one which is inte-
grated with foreign policy and the
economic policy, If we have to rally
with Pakistan. we have to strengthen
our Navy and protect the islands in the
Indian Ocean. If we have a strong
Navy this wili be served well.

15,05 hrs

[SHRI R. S. SpARROW in the Chair]

Now taking our Defeace Budget, I
looked at the Budget accounts and I
found out that over 6,633 crores is
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filest up and down to the
complete ex-asperation of the
military  men—but there is no
defence economic of the cost
benefit analysis, cost effectiveness,

There is no division within the Ministry
of Defence which does this analysis to
See whether we are geiting rupees
worth or not. I would say, even this Rs.
6,633 crores is nothing. If you take
it as a percentage over GNP, it works
out to only 4 per cent wnich places us,
in international environment of 120
countries of which Defence kbudgets we
know, at 110th or 111th in rank, We
are very down in the list in the
amount of money we are spending on
Defence., People say our Defence bud-
get is very large, our Defence budget
is very large. My Marxist friends
talk about how poor people are suffer-
ing. But how much they are spending?

Four per cent of our GNP, and
this 4 per cent is mnothing if wvou
make an international compari-
son. Take Pakistan I think is

must be 6 or 7 per cent in Pakistan.
If you take the Soviet Union, it is
13-14 per cent expenditure in Soviet
Union is for the people sc¢ he would not
object to that, but this 4 per cent is

' against the people in our country, that

is what our Marxist friends would
say. But when you break down this
Rs. 6,633 crores, you find Navy is get-
ting only 8 1/2 per cent of the total
allocation and this is a very small per-
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centage. we should have s Naval ex-
penditure of at least 25 per
cent of the Budget, then only
this country can say that it is se-
cure from threats in a uniform sense,
that we then can say we have a doc-
trine. So, this is one point I would like
to make that the lack of the docirine
has put us in a situation where we are
blindly spending as it comes along As
the budgets comes along, they are pre-
sented, there is no doctrine, so we do
not know where we should be placing
our resources, we do not know what
value we are getting for our resources,
Here are all vulnerable super DOWErs
in search of islands in the Indian Ocean

and we are not in a position to protect
them,

The second question I would like to
raise is that in the Nevy itself what is
our strategy? What do we want to do?
Is our Navy what is called 2 blue
water Navy or it is purely a defensive?
I do not think we can get the number
of ships the United States or the Soviet
Union has. Then how can we make our
Navy more effective? So, one of the
most important things for us to do
is, like what England has dene,
namely, to get submarine, get g streng
submarine arm, T do not think we
need to go in more for battle ships and
frigates and so on, They are enough.
I would place the priority now in sub-
marines and within the submarine field
T would say, we should place emphasis
on fuel-efficient submarine “Which
means nuclear-powered submarine. I
am not saying nuclear bomb, T am talk-
ing of nuclear energy being used at
propulsion for the development of sub-
marines, I am sure the Minister will
not commit himself to this because ij
he does, it will make a big interna-
tional issue. But we have atomie
energy establishment, the Bhakhy Ato-
mic Energy Centre is in myv constitu-
ency, so nothing can be kept secret
from me, We have the capability to
develop nuclear propulsion if a green
signal is given, But will they give it?
Do they have the nerve? May be the
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Soviet Union will not be happy, may
‘be the Americans wiil not be happy,
Will they challenge them and go on be-
cause this will be considered as a step
towards India trying to become a
power? But I will say the Navy in
India cannot be developed in the tra-
ditional way, it has to be developed
with these methods and submarine
arm is the one that should be given
priority within Navy.

I want within the Ilefence Budget
the Navy to get priority: and within
the Nayy, I want the submarine arm to
be given priority, This is one part.

Secondly, as I have read the defence
journals of various parts of the world,
I find that the biggest weakness of the
navy.is our radar system. Tcday there
has been tremendous progress in the
radar technology. When our ships
put up radar to search for planes,
while they can find out which planes
are coming, the mere fact that radars
are also there warns the incoming
planes. In fact, in the ocean it is
easier to locate a ship kecause cur ra-
dars are sending out signals, Therefore,
we can easily locate them. The most
diffcult task for an attacking plane
against a ship is {o fiad out where it is,
get notice of information well in ad-
vance, because some of the missiles ean
go upto 50 miles, But our radars are
very inefficient, These ale Soviet ra-
dars and the Soviets are far behind in
this area. @ When ‘he Soviet radars
send out signals, they can be detected
200 miles away. Therefore, your ship
is a sitting duck in the ocean,

Now a new technology has been deve-
loped, which we should explore, The
United States have developed the hawk
eye radar system. I do nct want them
to buy from the Uniteq States. OQur
scientists are very intelligent. I do not
know, I would not call it espoinage, you
can get this know-how:; you have
got lots of Indians working in the
United - States, swho can get vou
all this stuff.... . (Interruptions). It is
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not smuggling. They can get it by
Air India, the normal way. This
hawk eye is a terrible plane It is put
on a battle ship, with a radar fitted on
it, It takes off from the ship, with
the radar sbut off, so that nobody
gets to know it, goes right up to the
atmosphere, and then frcm there it
turns on the radar and for 200 miles
it will be able to locate it. After hav-
ing got the information, it feeds fo the
ship, then shuts off the radar and goes
down. The ship will be as anony-
mous as it was before, and those who
iry to track it down, track it on the
radar will think it is something up in
the air, they will think it is another
plane, This is the kind of modernity
that we should bring. Are we {hink-
sing in these terms?

I am sorry to say that the worst
part of our defence today is the elec-
tronic starvation that is taking place,
By that I mean that we are going in
for big and heavy armoury, we are
going in for tanks, hut in the modern
warfare where is the electronic part?
in electronics we are the wezakest, not
only in the Navy but in the Air Force
also.

Today  Pakistan has got F-1¢ . 1
do not want panic o be created by
mentioning F-16, but it is a very special
plane, not because Pakistan pilots are
gpecial pilots, ours are very much
better, but the electronics cf F-16 is
very terrific, I have found out that
there is something called ELR 69 radar
system on it, a computer, which not
only tells you which plane is coming,
but the type of plane that is coming,
whether a missile is ecoming or MIG is
coming, plus it also — tells you where
your enemy redar is located so that you
can try to change your trajectory, We
do not have this kind of modern elec-
tronic system, The Mirage 2,000 again
is not going to help you to do tihis.
This is 'what I have found out. In
fact, the younger generation Mirage
can only look down on the radar, They
are not going to get anything beyond
that. You are not giving any infor-
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mation on this either cn the fioor in
the Committee,

I say that we -are far behind in this
field. F-16 is a devasiating aircraft,
as far as the electronic part is concern.
ed. Here we are ignoring il. If they
expand this electronic system, they
can jam your system. Suppose our
two planes are flying. They have to
communicate with each other ang with
the ground. The new electronic radar
system which Pakistan has got can
jam this conversation  vplus the con-
versation that is taking place between
the aircraft and the ground. So - your
aeroplane will be completely left alone
and there will be  terribe demorlisa-
tion.

These are the things about which
we are not being infermed. I had to
*learn these things the hard way. This
is the kind of thing of which the
Minister should be informing us, this
is where we are going behind Pakistan,
In fact, it is not in terms of numbers
or volume that Pakiston s growing, in
terms of the number of divisions
we have got or in terms cof the
number of tanks we have got, ‘we sre
better off. But in modern electronics
we are far behind. And there is
enough evidence to show what damage
intelligent use of electronics can do.

. What did Israelis do in the Lebaron,

‘war? The so called SAS-§ which he
proudly demonstrated in the Republic
Day Parade, none of them took off,
the Israelis came and bombed it on
the ground. On what basis? Threugh
the same electronic system bv jam-
ming the radar, by - using the radar
signals which the SAS-6 itself was
sending out which the grcund battery
was sending out, they lecated it and
sent out decoys and thein knocked cff
the thing on the ground, And we were
surprised to learn that one F-16 of the
Isrealis knocked off 93 MIG-23s of the
Syrians. This is something = to ke
taken note of. You may say that the
Syrian pilols ‘are stupid compared to
our pilots, T agree. Maybe one F-16
may not knock off 93  MIG-23s, but
may knock off 40, Buf this ratio of
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1.40 is not an acceptable ratio and this
ratio is only there not because of
cleverness, but it is because of the

electronic superiority  of the new
modern generation planes that are
coming.

The same way I  would get to the
question of T-725 which you raised.
As you know, in the article 1 mention-
ed that—I am not as knowledgeable as
you, I did not say specifically ‘you’,
but I said that I would like an inform-
ed Defence debate to take place, Sir,
these new Pakistan fitting of A3s on
their M48s tanks Pakistan tanks super-
lor to T-72 because the Pakistan tanks
have the capacity to not only sent cut
laser beams to locate the exact move-
ments the other tanks, but also the Pa-
kistan tanks do not have to stop and
fire, I believe most of our Indian tanks
have this limitation, {heve is certainly a
computer inside, but they have to stop
and fire. The stabilising system is
such that they cannot do it while it is
in acton. Here  again. in the tank
area 2%0 we are behind in the field of
electronies.

AN HON, MEMBER: The Defence
Minister said that this is not the case,

DR. SUBRAMANIAM SWAMY:
Well, he can comment on it,

THE MINISTER OF DEFENCE
(SHRI R, VENKATARAMAN): I will

reply.

DR. SUBRAMANIAM SWAMY: He
will reply. If it is not tcue, it is good.
That is one way of getting information,
But when I mentioned T-72 I am bas-
ing it on the experience we have gain-
ed from the wars that are taking place,
What is the way? Sir, you are a Gene-
ral, you know that a  general draws
heavily on the experience of battles
that are taking place elsewhere. What
happened to the ‘0-72 in LebanOn.?
The problem with the T-72 is that it
has got huge armoury, heavy armouly
and all that. But its engine is made

out of magnesium, a huge component of
magnisium, They are highly ignitable
things, Therefor, the engine be-
bomb or even an ordinary machine-gun
can fined the right vplace, it will
burn it up, it will blow it up. And I
haye feeling that the T-72s that we
are getting are the second-hand models
which have been withdrawn from the:
East European countries because now
in order to meet the M-1, the Scviets
are replacing their tanks in Eastern
Eurcpe. So, they have goi a surplus
amount of these T-72s now, they have
not given you T-80s; T-30s are going
to Poland, Czechosiavakia and all
those places. T-72 is now surplus in
the Soviet Union, so they are giving it,
1 would say, you buy the weapons
from the countries whose weapons are:
more suitable, For desert warfare
you buy from any country. I am not
saying, ‘Don’t buy from the Soviet
Union’. Buy from the Scoviet Union if
it is good. But is it the best? Look at
Iran. Iran has  gone and Yought
weapons from  Israel. Although Iran
hates Israel the most, what did Kho-
meinj say?Khomeini said that war is
devil’s game and Israel is the land of
devils, so they have the best weapons,
buy from them. This is Khomeini’s
approach, the practical appreach.

The Markawa tank today is the best
tank in the world and Israelis in 1979
offered to sell it to th2 Janata Govern-
ment, I am sure the Janata Govern-
ment would have bought it but for the
fact that the Governmant had collaps-
ed, So, we could not buy. The cffer.
T am sure, is still there on the books.

(Interruptions)

SHRI R, VENKATARAMAN: It is
your Government. The moment it had
announced, the Government coliapsed

DR. SUBRAMANIAM SWAMY:
Maybe, that is why you should buy it
so that you would collapse.

So, T would say that the theme of
today should be ‘hat it is for the Gov-
ernment to launch on a major develop-
ment programme for micro electronics
beause that is where the warfare is
emoving,
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moving, Let us not be always ready to
fight the last war. Let us be ready to
fight 3 war that has to come on the
basis of intentions, on the basis of
capacity, I would say Pakistan has
gone ahead because of the new influx
of arms from the United States which
you could not stop. Because of that
they have gone ahead,

I have got one noint more which
will be to your liking. The Researck
and Development Wing of the Defence
Ministry has not produced the kind of
results we had hoped it would pro-
duce, I think eleven years zgo we
were engaged on Main  Baftle Tank
production. I do not think even one
has come out so far. I would like to
know from the Minister where does
this MBT actually stand? There have
been articles in the magazines alleging
all kinds of things. I will not go by
that. I will go by what the Minister
says. I would like to know honestly
the position on that,

We were to develop our own super-
sonic aircraft, Are we near producing
the design for that? We are a country
with such fine brains. Our engineers
in the Uniteq States are at the top
positions, Northtrop Corporation pro-
duces F-16. There are so many In-
dians working in that Corporation. I
met them, They said if India wants
to do that, they could do that. But
Government has not really produced
anything all these years.

I would also say that the organisa-
tion of the Defence Ministry has to be
re-considered. The military-men and
the civilians are both equally unhap-
Py with each other bhecause of the ex-~
istence of the dual ~ontrol and lack of
functional unity, Dual control means
that you have Minister of Defence,
Defence Secretary, .Joint Secretary,
Auditor Accounts and all that. That
is one line of control and the cther
line of control is Defence Minister and
Chief of Staff, The Chiefs of Staff sit
together. They decide on a plan. But
what happens? It goes to the Deputy
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Secretary, He says Para 3 of the
C.C A, Rule, etc etc, has been violat-
ed and the whole thing has to go irom
bottons up all the way, There has to
be some way for streamlining this
decision making apparatus. This is an
archaic apparius, No country in the
waorld has this deal system. You have
this dual system. You have to think
of a system where technology decisions
are made in gne line and you do not
have to go through this obstacle course
in hureaucracy,

I would draw his attention to the
fact that in some epartments there
is great discontentment, Take for ex-
ample the Director General of Inspec-
tion, There is great discontentment
amongst the civilians ahout the secend-
ment. They say that Military officers
without sufficient background come in
and promotion avenues are blocked.
Administrative Reform Commission, I
have asked the Minister to have a look
at it, recommended that there should
be no secondment in this Department.
I hope you will consider that.

I Will make two more points. You
had said about re-settlement of ex-
servicemen, I think this is very good
thing that you are on. In the Esti-
timates Committee you made great
contribution. I would say as far as
the re-settlement question is concern-
ed at least length of service in mili-
tary should be counted in some con-
crete way when they get into civilian
appointment. They are given fresh
appointment letter, I was told that
even in this Parliament the Watch
and Ward who are drawn from the
military, their service background is
not counted at all. They have to
start again, They do mnot get seni-
ority. I think it is not fair,

Lastly, I would like to say gz word
about salary. When I was student
in school and college, I used to see
Lt. Cols, going in automobiles. But
the other day I met a Lt. Col. who
was going on a Bajaj Scooter and his
wife was sitting on the back seat. 1
went back and made some calcula-
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tions. In 1947 the take-home salary
.of a Lt. Col. was Rs, 1563. Now he
ig getting Rs. 2,500/- If you apply
the price index and bring it back to
1947 it will be seen that while he was
geiting Rs, 1563 take-home salary,
to-day at constant prices, he is getting
only Rs. 418/- This is, in my opi-
nion, unprecedented. And that too,
it is a losg because in relation to
other professions where this kind of
risk taking is not at all there, he is
taking a risk of hig life in the armed
forces, 1 think, something concrete
should be done about the salary
structure of the armed forces where
you will make these people lead a
reasonably comfortable life after a
number of yearg being spent in the
armed forces, Thig is the way by
which we will get the morale up.

I am very happy, on a concluding
note, to say that the Defence Minister
has generally kept the Members satis-
fied and in the Consultative Com-
mittee meetingg also, he has always
been very forthcoming. I hope that
in his reply to the debate also, he will
be equally forthcoming,

I, therefore support, the Demand
for Grants under the control of the
Ministry of Defence,
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MR. CHAIRMAN: I have got your
point, Kindly listen to me. If I may
point out to you, for this type of re-
quirement, you have to give a notice.
Kindly stick to rules

SHRI RAJESH KUMAR SINGH. I
am not violating any rules.

FAF AT OHE AN AL WE G
dfsam o @ ffew g

MR, CHAIRMAN: You should be
worried about the rules. That is not
fair, Let us continue with the busi-
ness of the House.

15.35 hrs.
RESOLUTION RE. ‘RIGHT TO
WORK’ AS A FUNDAMENTAL

. RIGHT—Contd.

MR. CHAIRMAN: The House will
now take up further discussion on the
Resolution moved by Shri Chandulal
Chandrakar,

Shri Chandra Paj Shailani to conti-
nue his speech,

W AR FiAE (B wTeA
oty wgTEw, W IW Paw F W o
f& gurd o 7 T F1 0F Fawe
TwET g 1 ¥Tw HITSL # AR 4
atoam Fe § Atz 2t

MR. CHAIRMAN: Just a minute.
The present position in regard to this
Resolution is something like this, Only
half an hour is Jeft. There are abeut

11 members or more to speak. So, I

have to ask the House whether you
would like to extend the time for this
Resolution?

SHRI M. SATYANARAYAN RAO
(Karimnagar): This is g very import-
ant Resolution, The time should be
extended.

MR. CHAIRMAN. Already, the
time has been extended once. If we
again want to extent the time, let us
be a little bit reasonable, I would
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MR, CHAIRMAN: The hon. Mem-
ber had taken six minutes previously
also. He will please try to conclude.
We have to accommodate everybody.
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MR, CHAIRMAN: Once again I
urge upon the hon. Members to take
a ittle lesg time because there are a
large number of hon. Members yet to
speak and the time now will not get
elongated.

I request now Shri M, gatya-
narayan Rao to speak.

15.47 hrs.
(MR. Speaker in the Chair)

SHRI M. SATYANARAYAN RAO
(Karimnagar): This kind of a resolu-
tion ig coming for the second time in
thig hon, House. In the year 1977
when the Janata Party was in power,
one of the members of the Janata
Party, Shri Yamuna Prasad Shastri,
a blind member of this House, brought
forward p similar resolution in this
august House, The then Law Minister
belonging to the Janata Party, Shri
Shanti Bhushan advanced his argu-
ment against the resolution saying
that it was impraciicable; that it was
not at all practicable te implement the
resolution because of the vastness of
the country and so many problems
confronting the country and also be-
dause of the huge amount required
to implement it. He estimated it at
Rs, 800 croces—if you wan to pro-
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vide unemployment allowance, That
was the ground on which he rejected
although he wag sympathetic and I
think the same argument may be ad-
vanced by our hon_  Labour Minister
here while he intervenes in the de-
bate.

I support this resolution brought by
my colleague, Mr. Chandulal Chandra-
kar, There are two reasons for my
supporting it, One is that everybody
knowg that there is an acute unem-
ployment problem in this country,
apart from poverty. To solve this
problem the Government will not think
it semously unless it ig imposed on
it—that is, thig responsibility, although
it may say, ‘We lack resources—finan-
cial resourceg for this purpose. But
1 say, Sir, if there is a will, there is
a way. If the Government is deter-
mined, then it can definitely mobilise
resources for this purpose,

Unfortunately, in this country,
after 35 years of Independence, we
are not able to solve many of the
problems facing our country and
there is acute unemployment not only
among the educated but are among
the uneducated people also.

The reason is that the kind of edy-
cation that we are providing in this
country is really a purposeless one.
During the British period, they had
introduced this kind of educational
system, We are still continuing that.
We have not yet abandoned that. This
is responsible for this situation.

We are unnecessarily, without any
purpose, producing graduates; every
year thousands of people become
either matriculutes or graduates, In
the countryside, if you go, you will
find that about 20 to 30 people on an
average out of every hundred are
educated, Irrespective of whether
they are matriculates or graduates,
they all seek employment of clerical
and other jobs. In this way, no Gov-
ernment can provide employment to
all leave alone the Congress (I) Gov-
ernments or whatever pe the party
Government which boastg of providing
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employment to the people. I say it
wil] fail, definitely,

Recently, Sir, we had elections in
the South both in the State of Andhra
Pradesh as well as in Karnataka.
There the leader of the Telugu Desam
Party had given assurance to the peo-
ple that if only they came to power—
he was not hopeful to come to power
—he would provide jobs to each and
everybody. He said that there would
not be any person without 5 job. This
was the kind of assurance he gave be-
fore the Election, After he became
the Chief Minister of Andhrg Pradesh,
he is finding it very difficult to imple-
ment that assurance. And wherever
he goes, he is asked by the people as
to what has happened to his promise
and what he is doing. It now becomes
very difficult for him to implement
that. That is why I say it would be
very difficult for any party to pro-
vide employment to each and every-
body unless we change drastically the
educational system which was intro-
duced during the Imperialist period.

For that purpose, my request to
Government is this. Of course, it is
not in the hands of the Labour Min-
ister. But, he may impress upon the
Education Minister that we should
change drastically the educational
system. The education that we pro-
vide to our people, the youngsters,
should bYe job-oriented; it should be
a technically-oriented one, We also
require these = youngsters to know
something about the technology. In
villages also, ‘small technicians are
required. We need so many artisans
for building houses and for other pur-
poses. We need for example, mecha-
nics etc, But, unfortunately, we are
not having sufficient number of these
people who are trained for this pur-
pose. If we provide this kind of edu-
cation, then only I think we would be
able to provide them with the em-
ployment who can be called self-em-
ployed people. That is one aspect.

The other aspect of the thing is
this. Last year, I was in Germany. I
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was told py the people there who
were of course, not the admirers of
Hitler that they had got beautiful
road only because of him, They hatcd
Hitler of course, But, during his pe-
riod, that kind of development took
place, For example, before Hitler
came to power Germany had to face
unemployment problem like ours. It
seemgs that since he had given the as-
surance to the people that if he were
voted to power, When he would pro-
vide employment f{o each and every
body, the people then took the risk
and voted him to power.
Afterwards wiai ha
this, He said that he
vide employment, But, everyhody
should do the work whether it be
labour oriented job ¢r  skilied or un-
skiiled one Like that, he controlled
the youths particularly. Unless they
were askeq to d» that sort of

had done was
would pro-

work, they would go on speeking
only clerical type of work, They
would seek to work in  offices.
But, he controlled them. When

he later became the dictator, he forc-
ed all the youths for laying roads and
for other purposes also. That is Why
they were saying that there he not
only solved the unemployment prob-
lem but he developed the infrastruc-
ture there. (Interruptions)

SHRI SAMAR MUKHERJEE (How-
rah): That was due to militarisation.

SHRI M., SATYANARAYAN RAO:
In socialist countries, they are doing
that. But, this problem can be solv-
ed only by this type of education, I
do not praise all the methods adopted
by Hitler. What I am trying to . im-
press upon the House is that wunless
we compel the educated youths and
others of this country to do this sort
of work, we cannot solve this prob-
lem. The thing is that they refuse to
do that kind of work. On the one
hand we say that beople are there
without work but when you go to
villages you will find for agricultural
purposes people are not available. The
lands remain uncultivated = because
the youth prefer clerical work and
refuse to take up agricultural work.
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We find only old generation people
are cultivating lands with the result
after their deaths who will be there
to cultivate the lands, So, it is very
necessary that it is made compulsory
and this can phe done once you in-
clude right work as a fundamental
right. I this right to work is includ-
ed in the fundamental chapter then
Government will feel the necessity of
implementing land reforms. Even
after introduction of land reforms
policy we know the experience in
rural areas. We are not able to im-
plement it properly because of some
lacunae in our Jaw, The Ilandlords
approach the courts and the courts
grant stay with the result land  re-
forms are not implemented. In order
to implement land reformg it is very
necessary that we should have 5 legal
system in which there are no defects.

Therefore, I say once you include
this right to work as a fundamental
right then you will be serious in im-
plementing this programme.

Sir, the other thing thai I want to
impress upon the Government to
solve the unemployment problem is
that in our country there is lot of
irrigation potential which is not being
exploited, In the North because of
Ganges and Brahmaputra every year
there are floods whereas in the South
people are suffering because of
drough, When Dr. K, 1. Rao was
the Irrigation Minister he gsuggested a
good scheme about linking of Ganges
with Kavari. By linking the river
from North to South we will be having
integration and also lot of irrigation
potential will be created hecause of
which we will be able to irrigate lot
of land, There is enough land but
because of lack of irrigation facilities
we could not bring it under culfiva-
tion. So, I say serious thought should
be given to the scheme proposed by
Dr. K. L, Rao. By this we will be
able to prd®lde employment to mil-
liong of people.
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Then, Sir, unless you industrialise—
whether small scale, medium or large
scale—you®will not be able io solve
unemployment  problem. Sir, the
other day our Finance Minister said
that for self-employment the banks
are prepared to advance loans but in
actual practice we have been told by
the youth that they approach the
banks but the banks create so many
hurdles. The banks do not give the
loan and the youth get disappointed.
Sir, I would like to warn that - unless
the unemployment problem ig solved
there will be revolution in our coun-
try, We had a bitter experience of it
in recent e€lections in Andhra and
Karnataka. It is the youth who
brought this revolution, They are
very much frustrated. They say for
the last 35 years our party has been
sitting in the Chair and they have
forgotten the youth, Whether it is
Congress party or any other -party it
wil] not be able to solve this problem
but they think since we are in power
since Independence we should have
been able to solve this problem.

MR. SPEAKER: Please conclude.

SHRI M, SATYANARAYAN RAO:
Sir, I conclude by saying that we
should change our education gystem,
create irrigation potential, check po-
pulation increase and then we wil] be
able to solve unemployment vroblem.
It is unfortunate that since Inde-
pendence our population has doubled.
Thus problem has tobe fought on war
footing in 1977 Janatae Government
neglected this aspeact. Although they
came, to power on tha2 soigan of ‘nas-
bandi’ yet they are responsible for the
present situation, I am happy that
now Mr, Jethmalani praises Sanjay
Gandhi for his taking innitiative for
this. I salute in this matter. I once
again r equest the Government to
give serious thought to it and righ to
work should be included in he fundamen- .
tal chapter.

st Tm wmoare feg (feeiemem):
ey ST, WIE T qH h1 WET qh AT
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wied # g wgo g P55 afe
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foremr % s qodwm TR w@TE
I 12 FaT F qg 3 A8 & | TH
aTT TR UHEHZ T TOFT AGATAT |
F@ 3T a2 w1 i ag o S A& 8 )
fFT T2 10 =9 2 T =AY F4T% |
sifas 1€ oF A & Sy arfed

i wmrg FO AT § o e
¥ oY ofers & & TTET I qA A
TIT qEw F arge ot 7w g & g
a® FTH T fAgra & qE AT
¥ FAFT MET TF AT TF TG I G
9% FT FEAETA § AT g% | AFFT T8
TTHTL AT T FTAT AR |

ReYA WEAY  WT FA F A A
wE?

i TIKFE WA ARG T T oA §
mﬁ,ﬁvﬁwﬁmua‘r'@mﬁ
H aeT &, fHasT =7 AW #7 F1E FAA-
mﬁ#ﬁ‘r%lﬁﬁw@a@%ﬁﬁ
fomm @ouw & oFa F7 1 § |

WA NI AT HFAATE & |

Hq V@E ST TFY A ar
HEAR F A9 98 FI AC & | A
forer G @ =ifgn, frad 3w &
FUTAL FT WIS GQT 7 g, afeF @
RERIKE e TRAME (LTI TN (R
FAA AT qAT T | 7} Ter Mo Yo
RTTo AT T A1FT et av | 37 o€ gud
TTRIAA F371 % A2 a9 A~
wd k1 9E F2T fr wiod i sad
TE-A3 AIAFEH &, #4T A AW B

(Res.)
mm.mwﬁsmm

forerr 1 @@ G GR, gATL A W ’

e § 99T &Y, T T ¥ FW TG AT

. AT AT TE VAT F |

AT TR H AR AG
faadt awed saF awA AW A
g I 5tz § Fqerwdr @ 1 faw w-
qrE & AT AU 78 @Y &, AT qG
gHt qeg A T, Y g A A @
Sa | R w1 f6T 1977 1 §g
FGAT TIT | & IAFT HAOG FTAT ATRAT
g fF adomrdr i quear aga I &
/1Y a7 W ¥, 9 TAHT FAATA A
Ffam Fam U @R A Y
FH TF ATIHT T AT 7IH F |

18 Fr@E FY fadeft a4 ¥ q&F
F e frar gearerat § wzoa far an
gAY A A @ oA uw, 3-fae
ATATT T A F FUAME F0A
F1 Y fear stre o) 919 % qar
gl &1 9T, 97 aF e 150 U
arfas war faar oo ZAR, WEA
AT w1 fawrfon w5 ooy e
stme, e, gieta-afzartast & foase
#Higr #1 g far sv 0 Aowy
qAFT g g v g
feates Frer 22 7oAz &, AR wfawaz
SRl # FAA 5 T aw forHz @
ar€ § | TRIHE FH AT T AfY-
F Fgd & 5 g7 aaf § Ivgw @
IIAT AL & | AT TW ATT T AR
faom & T gfesm sfeafaat & samam<
qAGF AT F TF AT ¥ 93 T AW §,
g o Y ALY § | AP A A qAHT-
f srawm fFar @, SAF WA A
FH ¥ FW 22 TWEE A a7 a0t
#T 3 | AT A TAT G FLa( &, A TH
wawa ¢ e 7z 7 78 = f g
mfeart 9T 93 A 80 gfqwa §F
F AT ITF T H WA |/ | o
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wag faar . 9 @ waE ¥ ogwwr

[ e war E i aTER & wvE w
g Fr =g o& seT =hwr w3
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qHT T FT qF TATH WS ATGAH BT
qFEN § WL AT TG AW I F |

. EE

# T9 A F1 WA g R F o
1 wfgFe oF qaarfas wfaw gm
arfen | = ST ST ST A
IeeE agt 7T dw fFar & 4 gEeA
qhr fgma w £ 1w T A
FeB! AT T2 TT TET £ | WIH ST a<09-
A FT FEET E, gH S 9T HrEAT
g0 | ¥ g9 weE A q /44 Al
aﬁiaaﬁ‘%mﬁmg"r«r&muﬁzﬁ
w5 W Afera qd g 5 foaar &=
aamaﬁﬁmmn%awaffww
St &1 Afmer SEwmw F%

That without which we cannot live,’

must come unto us.

g fasre A maa sz &
fom® afiT g7 @ 7€ 9%q £ 98 I
gH wex foerit | fom i & famr 2w
T %4 & 92 Fai (qeniT | FgA FT FT9
gz ¢ 5 o 19 v g Je@d sOd
fao dfeg= sr=ar 2

W GATT AR FAGEAT TT A
g wifgm 1 3R R0 F uF gear WY
w1 G A8 2 2 £ AfEw gmt @
g TG A g o @ ¥ 1w
e ¥ TR 3o Twr A Afew
& R vwwe 77 fomn, o
T am g A T FEA AT
,A__w:tttc
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i a ¥ wre iy 2F fF e
afs frmagada @2 faard
FUE OF BT TEA § | Wi H WA
ST AT FET WIT F@T T TAA WA
arr & o oy A8 21 AfEw @
are F FE W wE A @ E

HETEHT T 98 BIET FTEl At g
qY T
“I should be ashamed of resting, and
having a square meal ag long ag there
ig one able-bodied man or woman
without work or food.”
qEEAT WEHT F FwFr 41 fF s o
Ay o faar s & o) fam AT &
g oar fadr w1 ot W A FT
e | &fFA w1 AT AT ATl 9%
oo far w7 @y 2 7 6w T g |fEeEy
T frr fr I Es wE g AN
gar 40—40%&5‘2’,1 HAT AgRA
1 #i TE5t FuEw 2 7 W= 5 Fewat
QTHTWWWT‘TWW?JIHB
1947 FT AT & | ¥ graar 91 fF A
AW &1 &7 FTT FAT £, T T27 97 541
oM | F AGHERR F 99 9 T &Y 98
fora &ar ar & @Y% 9z fa=r | 57 ¥y,
fermz 2 {aar & f& orF a% 2= &7 1
TN A AN WET FEA | AT ST
2 & =t graw fog fovamare | et ®
HATFL FIE FIH FLATE, a1 AR F7 T8
qusAT 912U fF ag gwra #1926
mﬁ‘mma’r@uzw@ﬁ-@a
FET F WA I@T ATQ AT FIW agH
=T &1 qFAT &

forem & st ¥ ot w wg wEA
g 1 ey ot &y o @ 2 Ay G oA
% forg &1 91 @ & | @ AFTr ¥ T
o= fFam ar, dzam a1 & A £
FTH A FT | TAHT 7T TG a79T A7 W@
21 @ # o age wfEw 1 gEEY
sia-sifares aamT =1fge | @FT 9
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9% forasT 3@ 19 T qF | qfwT a7
Fga & g9 ®m 30 FT, H a9
%92 & + 9 ag FgN W@ § 5§
@ F1E dY 21, ITHT FLAT A00EY

fggeam oF gftFeaid 95
aiat # gqfs ofr g & FhEw ol aF
Az femrd aff gwr g 1| IR gEH
ol a% F40 Jg fHar qar 7 g
AW ¥ agq qfw oft g€ @ 1« a@f A
FW TG FIT £ | g5 ATATA AATA
AW S AT @A GAA & | AT qHA H
gt wrar ¢ 5 a7 Far qgmar g 0 g9rEr
1 9w 9T 1 FE ARAT FHOFT
qFA § | § Weq qEET F qHAT ARAT
o7 Az frownt g 2 7 = fam
AT TF FIT-AT FFAATALHT gU1 & 7
za¥ fao o fFasr a3 7 SRy
2, 7y fway v 78 %3 gF7 § 1 T
faq afe a1 s@T 8, & Fav q@T
fe ag wa faarr 7 &1 zafqo #18
faafaar a7 F1 A9 78 A@TF | TZ
FW AMHT FIAT 91T | Jg a1 &
F v fFdr o Atsam #1 F1E FW
faaar 2, a1 I9Fr FLAT FET | TATAT
fag ez ¥ FER —

“To the grumbler all duties are
distasteful, Nothing will ever satis-
fy him and his whole life is doomed
to prove a failure. Let us work on,
doing as we go, whatever it hap-
pens to be our dquty and being ever
ready to put our shoulders to the
wheel. Then surely shall we see
the light.”

St & famar &, SO F@ OTET
=ifgm) AEWEAT W A q A JEAAT
=ifgn 1| ot ' faerar &, saEr F@
s@r Fifgw | AR FMfww FIAT TAlEC
fr A& Ag ardr wfgw, 9 aF FH
T T 1 T § % o o, wHo
Qomﬁlm%ﬁo To, THo To
| &
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“As long as millions live in hung-
er and ignorance, I hold every man
a traitor who having been educated
at their expenseg and pays not the
least need to them’ (Swami Viveka~
nand).

IHT 9IW AT AT T & | mar F
dere af gt &1 T AT G
o fo Harwaa & fog xat &1 ...
(@) . . . .ofsa® &xa0 #1 gea
#1 ¥f@u | uF wEdr F7aT & fF oferw
e § arfadr FEd | AY FE——ga
T3 aFTC WEAT g | oferw ogE W
TIEL AT TN | g7 L afedd At
Hoag & gu i § a2 &1 g% ¥ afer
2, W AT %4 & | o afsww oel A
93 ¥, 3 FT F4T | g A Agar &
fF afses =9 & arfa=r fawr oo
ST AT FET ATET @ IH I AR 2T
wfe7 | eufay  Fgai§ fF ag ot afs-
TF A F AAGAT 3 AT AT AT
Fifgy | AT a7d FT FW? AT
TEET FE AT 2. ...

o TN KAIT FIEF  AEQ

G 4% Fgd ¢ 1Fgd 99 g &
g FT T, AFFT HIAT T8 AGT |

w gaw g : & oF @ wgar

gnm o B gER ¥ W 3@
Fiawg W E froaw & g8 w40
§ @ T, WA W I WWE,
afer Far I FT owWwr gar & 7
W AT A gar g a1 e ag
Tq FgT FT M1 qq94 & ! TE qAW
o & fax oft @ @ ¥ fa¥ §
Y ford ot 8 s A fakr ot &,
g ¥ far ot } 99 % W
W R ANE TG A a9 9% A
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ffegam # s W FreEmn
T @ @A g R s oW
He-fop wex wr wifer  Afww
TEr §E §, I G QAT g ) ;W
s i T e E W
qE T A FO a9 AT A& R
TR qoe ¥ oo werd f W R,
T FT T WAA £ 7 AAC T FN
Fm T E A T T OWAAT FHIR@EAT
BT FT T | W AR F AW AAT
q1, ¥fF ag FAEER § T, |
fr s@ o @1 9 WA
gl #1 §——SqRmET. Qe I9-
F oo &, 99 uT & & FAE
FT TATET AL g1 qT T FT T
g | T & R § g
uF wew gT Wifge R o @
et =g foaar gmr famm @y,
I W VA g A @ ey |
@ AN @ AW g FE O o
a8, ¥ dwa ad fawdr @
@ ot ot w9 fawar & @ S¥

W AT F TAA

That without which we cannot live

must come unto us.

oo W ¥ e owx ¥ AW
WX g dFR gRd € IR @
i ww Ty § a1 Ag WX A9
oo | 3 f & wgor § B fes-
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W ¥ 9 AR w9 @ g, 98 A
qEH AT T § W W W
FQ, TET T gH IF FT AN

woaw agaw . Nud gy oo |
g N—AT ﬁwi‘?ngvrisrm‘rlm

-
ot grax g o a9 A1 &
aTARA FLT E |
SHRI OSCAR FERNANDES: What
about my name?

wAN WERA : WG A & |
UGS

There is no time now, It is 4.30 now;
the time is over.

st g0 AT ANA (e )
A AW difred ewm e T R |
# faw &1 & fase wiwmar g

H! UWE NAR ART : 5 firaz |
2 ffed ) @ faae 59 &1 A AT
faqe g7 #1

WA WA : 3F § Friave
faz & gm

*SHRI OSCAR FERNANDES (Udipi)
I have got very important points to
make. We will extend it by fifteen
minutes.

Mr, Speaker, Sir, in our country
the employment exchangeg are engag-
ed in registering the names of persons
seeking employment, But with regard
to providing Tjobs to these persons
who have registered themselves in
employment exchanges we have not
achieved any progress. We have not
taken any steps in this connection. In
the banks if they want to recruit per-
sons they give advertisements in the
newspapers and lakhg of candidates
apply for various posts, They will
also take examination and finally ab-
out 100 or 200 persons would be se-

lected, Similarly, many organisations

#*The original speech was delivered in Kannada.
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give their advertisements in news-
paperg and lakhs of people send their
applications. They pay the examina-
tion fees. In this way unnecessarily
lot of money is being spent, This
system ig in vogue for a long time.
But if there are jobs in the public
sectors or in the Government offices
the selection should be made through
employment exchanges only. This is
my humble request to the hon. Minis-
ter through you Sir, I thank you for
giving me this opportunity to speak
on this resolution,
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If there ig g will, there is a way. If
the Government is determined, the
problem can Ye solved,

e afaq gar 2 & s@wr &
qRL qE AN @ | mvr agdr gl
FUed A F weaw fgam av o
T W@ g afrere #v ey
qg & WA AW ST § a@mEr
fF Sy foufe o 7@ @ AR
quTR AW OF FT OH oaw @ §,
§o TIATEE & @ § | i s
g m g 5 oam w1 afawix
& F1 waw fEar S

FUSATE FT WET A FT FATT
F% AT @aw ¥ 7T, afFT g I
HFAG FETE | K qOAT -=@ar
g & o7 aga & T gl W
W UHTC FT w1 T & ar A
F AW A AT oATEN E, AT W
& IO W oweT ¥ R E?
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W% W(T qAatd WEwT ®/
TG ey (st ud A1) . AweT
oA Wgtew, WA wawar g fa
w2 fafesa faa ofi s7g arer srearhe oft
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SHR M. SATYANARAYAN RAO:
Mr. Speaker, Sir, I am very sorry, a
very important Resolution is being
discussed here. But there ig no quo-
rum in the House,

MR, SPEAKER; Let the bell be
rung—

Now there ig quorum. You may
resume, Sir.
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FE FEA ¥ AT AqUFC w}
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B AT #  faded: Fww
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s’ Y eedy & wE ¥ | et

TH AW & AR T@AT W AT
§ & swmadr W OH O OuUw &
geqor @atgw s § @ fafgg @@
gar mifgw Sfed & gw @a
Tsg grT gedt & fageaw v
S|l ¥ ) e dammaEr 2wl
¥ ft s Fafgwe &1 "faee
§ wifwa fhar mar & afFq ag @
aw fafwfaa 2w &, foa% a0 #oq
afe® a@ ¥ awew gfgar & masq
gafca 14 FT qST FI9 gq AT
FTwnT “gfzadl &v aOeETa w9Tr
W F fau aga damaw s &

AN ghaw wgay (TrEgR) -
ot #OA a7 @ w4 & fF e
T g oaF 3 for am oar A
gifes eqgear ¥ Sgige FW A
FIAT AT FAT & AHA AL IAT

ot gaaT: & g T W R
qE Wwl § AEAE ST AR AT
g FFT FE
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qIeg A ar garsardy W A
@ TFTAT W WX A & R
qra fawfas qoferdt 2wt & =W
sdfre  faefmr gomew B 4w
wifas fawra & aqwm @ T FH
& fou wfuwe #1 oF g@ AR
AT STFAETT A& EN |

9. BT F AW ¥ | AT TE
§ & " &1 avmme erfwEal
FT AU qAT AT ATRT |
TAF WALl UL ARTT F TH HEA
¥ og Tamn & 3@ @ & wma
F fom ofam agg 7 awofn oF
TETER qEET AT 94N faEm &
fag, fainsT wfsmaear & GEe
*F WA T FT a9 FA F fau
fea At =fgw

s‘rznﬁﬁzrg'rcr(gﬁ%wsﬁ%
Famr fe &€ wsal § Qe wEr
A AT woAry fRar owar @
afem &€ wsw ox & o fR WY
qE SAEET Z, FARE T A
ame 97 g A e owmr &
TH GHTL F ST IAST wer famr star
g, ag fft gwe & araug 99 gar
gl oamw w1 afs gw SRS
Frat W W &, a1 IWE AW BRI
faw FO T 99T T gER
fag wwfEFs aff 8, +fF qw
FTH ATEAT FT FTEAEHAT TEAT E
grEgfa A9mT grSET w1 1978

TET W9, 1981
& ¢ #=ifE Te-
I FT W@ INfEa
§ T |@ed #r O/
FL W ¥ WT T qX AW = 9T
T@T 9T | FafF ST 3w F FIST
Sffal #1 O TR FT I &
foq gt som T & ¥ oW AW
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(Res.)

afg aw 9v fadx sl § ) Ser
fof wadT qEet & gow e O
FIT §U TW AT 9 WEATT HHE
Fr 8 & agdr gf stawen 9X Ww
% eqraRid % & fagaw af
g fRar Sromr @g aw FLsemd
7z fagam e Fan qfewa e
za7 ag f& a1 vig #TeE Wi o g
fag ot & 727 & 7 oF AR R
¥ ogg oAt ¥ eqw famm omam &0
T FErE § O & FT FAST

goT fF gw 9we =9 TU-AiT 6
TYT AT T | FETT GET W fEar
srg, & wrEar g fFosE weefaw
WIT A FATHET WTRT TAH  WEAW
g1 =rfew 1 Sar fw oo gfaew S
7 wgr ¢ fF oTmd fau i @}
9% UF SARAT JAqTT FIAT ATfRY |
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e w9 & fau gw faes auoo
F WEAT ¥ TR AT FHL

wF % ¥ ET F gu fag
Tg §WW &7 & AgeAqu ¢ gw ant
gum Gfft & swiemi § s v
ad § gy qAT aWiaa F
g AW SETEAFTA STHN &
qU-qT geEnr F¢ | o fewmior &
W™ H Ifg W F faw @ wa@w
§d W SOEFAT FEEr G | EH
TZ AW TE FT TF a2 gw a9 H
gu9 qur faAw & ww 9w fEre
fawst qar sEmw F W T
¥ ¥ T fawew, W@ § gwifew
&, wwEifas g ar ' YET & g

AT, TWE FATAT AL WA T
geer oft W T S oEAEEe
TFEE A Tgafedt & A ¥ g
& SF wEma 7 & =W gEy
¥ 4 gy fadew o =S fF
T OUTE ¥ Us weET, W
g frRos & s fasw fam
g fu% smmw &, o ww fewwd
St & Fue d9r gev g, F aura
g1 ST g AT faawd g os9
g7 @ te2w 4 a1 9w § fF
s & fadw gwe s g
1 faw &)
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T qare Agt & g & few
THF T OE, AN E At WO
SNt gt A@ @ gmr & )

sita-mfroezs far arfen | T gag
#9 AT #gr wWEar g fF o wn
fA. ord. ¥ wfweror s dFTE & )
qTEEEAT T ot & g fF owfuw ¥
wfad TS & wEET IUed &9
& |

§ UF AT T HC U HAT
qMEAT § | § AWAE gEEt #1 Agq
qET g, T RO a@r #1 mfa-
@F AW § g7 W E I H I«
a8 fragw @ =mear § g
gal ¥ a9t = & fau s g
Uqo0 Lo To Ulo HIT HUTZo HTTo
o do F FW AT W &, 99
¥ geTfag @379 gAT ATd HEAn
3, HifF g qraar & gfeq & &%
AT qEr st sfew oy &
O A g Fe § o A faww
Aga fam & ... ...

Wi TE WATE ATEF . AT AT
S E?

N gEAT . wHE ¥ wfatom
gog ¥ 39 &1 FW 34 & fAu oSy
A §EH F FUAA AT @ &,
g FW T AL D | T AT &
wRIT A o e, T g
TH T OT GEART &, adr aqS-
T g aFAT 2

ot UHfasra qrEEE (R ¢
g9 W@ AT ARA §, AR T AG F
AFHL FQ@ ¢ |
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T T A AT AU H Bre-
B2 I FT aUF gaw faenar 2
afsq & uF @ oww ¥ quar g-
gWIX Wiat H &1 midlew & v &
TG A WIS F FIT TAFE FI@AT
27 dAAS H @ ANE NS qnadr §
3T & aE e fagr At &
HIET FET, T F a7 gU A, AFE
#r mewifear, aw, A F1 F 2 F T
Agl FW@ | g W aEgEl ¥ fa¥ so-
Tuq HEIET A mFar Fr g )
gfg gw QET FT AT A 9T F WA
¥ oft Qumz # wiawr dar @
i |

T T AT FT FURAT FT
ff @R 3w ¥ ara QS
o wfiar ¥ gy & 9 a@ ¥

(Res.)

Mr. Deputy-Speaker. I find, shri
chandulal chandrekar, the mover of
the Resolution.. ... (Interruptions)

Shri R. P. Yadev: The House is
unaaimous that this Resolution should

be accepted. (Interruptions)

o\ THfawTE qrEaw ; faw  w
R AT £

HeAT HEIEA 7 &1 ATd FEr & | UF Av
TR UTE-NTATINS FT Ieor@ fHRAT
¢ | oY "gEm S &, #ife F o
oF 1T wf‘vant%rzm‘rg HER R 1124
qfiae & 7w &, @A A aq B
afaa 1 & gav T I A LR
FTEE & @ TAT § F &, TH A9 T
F1H AT AT FTH, 3T LHIT FT qH
g g% vraEe & o gaafa A
ST &, S9N 1S A A A g ?
HIT T 1T FT FATCHTS FAFAA |

A a@——AET o FEe
&1 fo% fFar & 1 gt #mi foeer
SAEEAT § IFH ST ATHEAT ATEAT
F & AIEAT FRAEAT ¥ 1975
¥ “wraz-z-as’ g AT | S ATEAT
¥ [RE-TAF AT AT GEHAT § A gATS
qw H oy e & 7
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Sh!i Satyaiadhan Chakra-

’ berty i (Calcutta South) only
one point. The Hon. Minister
has said that under the given circum-
‘stances all the people who seck jobs
~cannot be offered jobs. That is what
the Hon. Minister bas said and to
substantiate it the Hon.Minister said
My country is not a developcd cou-
ntry and neither it is 2 socia'ist coun=
try” that is what ths Hon. Minister
said. Now, for a man to live, either he
must have some asset or employment
or assistance. Qtherwise, he starves.
Now the questioa is, if a man in In-
dia has no employmeat, no asset 2nd
no assistance, how can he survive?
wtat you have s2id you will have to
clarify.-What will happen to those
persons and whether Government
feels any responsibility.

Shri R. P. Yadav : Does the Ho-
use fesl unanimous that this resolu-
tion should be accented? No.....
speaker has opposed that. Will the
Hon. Minister accept it?

W Eldw @iy ;. IEIfEa
fufgasr s @z arfady & =9 am
Fr 1T GFa fear aar & g weer
F TH IFEC F AR F | AR
Trgifeza fafgasr ore 2z oifeedt &
A WO FT FrETAEA TFIT A faaAw
fagr Fo 1 I FATH GATATAT &7
FATETT ET SICAT | GAT FIF F ATTHT

FIA AFATE

Shri Amal Datta (Diamond
Harbour ) : The Hon. Minister
has said that this is not a socialist
covntry. Tois is directly against
our Clonstitution. The Constitution
itself says that our country is
Sovereign Socialist Secular Demo-
cratic Republic. How can the
Hon. minister say that we are not
@ Socizlist countay?

# gEAT . WA gEEl w0
gy g fF sl #E fe ataw &1
waws fean | & o awer § oA
ol 1 wyvz w7 ¥ @ qFTE | ol
% =t qaE s T ghomt & -
ATedi # S eqry fremar 8, & e
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s & i mofy gurdy aranfsrr sgaear
T WL HY AL & 1w gardy -
a1 # ag afeadw 7€ oA § | s
foraet gfaamd faeeft anfed & =% fa=r
TTTETE | A AT a0y mafaa § )
FieTreal & arawE gwuAw F §
geIeT ®YW . SFEUAE  TH WX
FIEe @ F afew gt #r saa
a3 9T @er fFaT w3y wrfaw
feafa gurea #1 g7 g gam F@ €

TFAST Y F1H A g & amwn
=1zaT g fF g amfaer = E 0wy
UFIATT Groferes qEL & | g9 GHTIAATEY
gi-=qaeaT ¥ famm e oA e
faom & Faw soT T 1 BT M
g gfesAl Wi FWSe ant &
Fegqe & fow & | gursaEr qrafas
-7 F ATITC I g9 9 &a A
W qE @ | TBT TF UM & AS-
Y ITAS FIA FT qAT9 & At 5T
HTYT ZATY T STFed § IAH AL
gq foaey sqgear Fe AR § I Q@
g1 g FE-3ET gd FCh g3 A
THRTE TEN FIAT ATRA | AT b=
g afeesior Fef 7 @ o

Shri Satyasadhan Chakraborty
This is important because I wantto
know the Goverament policy. I have
said thatif a man has no asset, no
employment, and no assistance, he
is compelled to starve. What is the
Governme®nt going to do to save such
a man?

o gRET 0§ ggd o FE A
Fgr ¢ & gl @&t e F
FIGL IJTAH FAA & [0 TToATToE >
Gro FATAT TAT & |

st ghedm a@ne -
s ?

#El 8 |
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oft GREAVT : WT FTT WAX AT AATC mends to the Government to take steps
; J to include ‘Right to Work’ in the Cons- 1
ﬂ'@ 2 ar TOET AT AL 9 F{@' % | titution as a Fundamental Right.” |
afes @ aarar 9ra ¢ ey am
e & Those in favour will please say ‘Aye’.
gy 781 & 3 Frenfarrdy & am
g \ m frg q,-p’m a7 Eﬁqqa ar SOME HON. MEMBERS: The ‘Aye’
I WAL IAR F faar qm g o MR, DEPUTY-SPEAKER : Those
ITAST ATYAT F FAGIT ST I9- against will please say ‘No'.
qa FIA TG E SEVERAL HON. MEMBERS : ‘No
MR. DEPUTY-SPEAKER : 1 find
that Shri Chandu Lal Chandrakar, the MR. DEPUTY-SPEAKER . 1 think
mover of tae resolution, is not present in th> ‘Noes’ have it, the ‘noes’ have-it....

the House, So, he will no be able to..
SOME HON, MEMBERS: The

(Interruptices) ‘Ayes’ have it.

MR. DFJ‘UTY-SPEAKER.; Why cant MR, DEPUTY-SPEAKER : Are you
you listen to me ? 1 have listened to you really pressing for division ? This is a
for so many‘houl‘s- So, he will not be Private Member's Resolution. Generally
able to exercise, it is not pressed,

AN HON, MEMBER : It is left to

SHR1 KRISHNA CHANDRA HAL- .
the Members’ discretion, not to yours.

DER (Durgapur) : On a point of order
Why is the Mover of the Resoll,\lion not

present in the House? SHRI SATYASADHAN CHAKRABOR-

TY .. We want the record as to who
are the Congress Members who are op-
MR. DEPUTY-SPEAKER : 1 am only posing the right to employment as is men-
coming to that point, please sit down. tioneq in thig Resolution. Let it go on
record,
so, he will not be able to exercise his
right of reply. The debate has concluded. SOME HON, MEMBERS . We want .
If the House agrees, I shall now put all that to go on record.
the House, all the Amendments moved to
the House, all the Amendments moved SHRI KRISHNA CHANDRA HAL- -
to the Resolution. DER: The Right to Work should  be
incorporated in the Constitution as a- basic
All the Amendments  were put and right.
negatived

MR. DEPUTY-SPEAKER: Let the .

bbies be cleared.
MR. DEPUTY-SPEAKER : I shall e i R

now put the Resolution to the vote of Now the lobbies have been cleared.
the House, The question is: y

. o “With a view to solving the unemploy-
A nektion s 3 men¢ problem, this House recommends
to the Government to take steps to
include ‘Right to Work’ in the Constitu-
tion as a Fundamental Right.”

“With a view to solving the unem-
ployment problem, this House recom-

221 L. S.—14,
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The Lok Sabha divided :

AYES

Ashfaq Hussain, Shri
Chakraborty, Shri Sat).'asadhan
Choudhury, Shri Saifuddin
Datta, Shri Amal

Dhandapani, Shri CT.

Halder, Shri Krishna Chandra
Harikesh Bahadur, Shri
Hasda, Shri Matilal

Maitra, Shri Sunil

Masudal Hossain, Shri Syed
Mukherjee, Shri Samar
Parulekar, Shri Bapusaheb
Paswan, Shri Ram Vilas
Rajan, Shri K. A.

Riyan, Shri Baju Ban

Roy, Shri A. K.

Sinha, Shri Nirmal

Tirkey, Shri Pius

Verma, Shri R.L.P,

Yadav, Shri R, P,

NOES

Baitha, Shri D. L.

Bansi Lal, Shri

Bhole, Shri R, R.

Birbal, Shri

Buta Singh, Shri

Chaudhary, Shri Manphool Singh
Daga, Shri Mool Chand
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Fernandes, Shri Oscar
Gomango, Shri Girdhar
Jadeja, Shri Daulatsinhji
Jain, Shri Bhiku Ram
Jain, Shri Virdhi Chander .
Mallikarjun, Shri

Nahata, Shri B. R.
Namgyal = Shri P.

Panika, Shri Ram Pyare
Patel, Shri Shantubhai
Potdukhe, Shri Shantaram

Ranga, Prof, N, G,
Rao, Shri M, Satyanarayan

Rathod, Shri Uttam

Sahi_ Shrimati Krishna
Sethi, Shri P. C.

Sharma, Shri Chiranji Lal
Tewary, *Prof. K. K.
Thungon, Shri P. K.

Varma, Shri Jai Ram

Venkatarama.n, Shri R.
Vyas  Shri Girdhari Lal

Yadav, Shri Ram Singh

AN HON. MEMBER

is no quorum.

MR. DEPUTY-SPEAKER

420

I think there

Quorum

is there. Subject to correction, the re-
sult* of the Division is: Ayes 20, Noes

32. The motion is negatived.

It

Das, Shri A, C, ; .
The moticn was negatived.

Dennis, Shri N, Sy

*The following Members also recorded their votes for NOES :
Sarvashri R. L. Bhatia and Skariah Thomas. yHE ek
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17.31 hrs,

RESOLUTION  RE:
RELATIONSHIP

MR. DEPUTY-SPEAKER: The House
will now take up the next item that is,
the Resolution by Shri Sudhir Kumar
Giri 1egarding the Centre-State relation-
ship. On behalf of Shri Sudhir Kumar
Giri, Shri Amal Datta will move the res-
olution.

SHRI AMAL DATTA (Diamond Har-
bour); On behalf of Shri Sudhir Giri, I
beg to move:

“This House is of the opinion
that emerging pattern different linguis-
tic and ethnic groups as distinctive poli-
tical entitics in the body politic of our
country necessitates the restructuring
of financial and other relations between
the Centre and the States and, therefore,
resolves that the relevant provisions of
the Constitution be amended suitably.”

MR. DEPUTY-SPEAKER: You can
speak now since you have moveq it.

SHRI AMAL DATTA: Sir, the posi-
tion of the Centre-State relationship has
been occupying a very prominent place
in the political aebate in the country, for
the last sixteen ur seventeen years, It was
always in the munds of the people  who
were acquainted with the system of Gov-
ernment and the Constitution of  this
country and who had been acquainted
with political thinking of the founding
fathers of the Constitution, the way  the
Constitutional and administrative  set-up
of the country was moving. But  as
long as there was one political party rul-
ing at the Centre and in all the States,
this did not come in the forum of  an
open conflict or confrontation and this did
not become a subject-matter of a political
debate, discussion or agitation

Sir, even at the time when the Consti-
tution was being enacted, there was a
dissenting minority who objected to these
powerg being centralised in the Central
Government. It was contended that the
Central Government should not be endow-
ed with so mucn of powers. at the cost of
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the States. It was contended that the frame-
work of the Constitution, therefore did
not make it a federal Constitution. In
fact, Sir, there was a lot of debdate on
the point-whether we should call  our
country a federal country or we ghould
call it a Uriion. We ultimately decided (0
call it a Union. But, Sir, when we studied
in our colleges, in Political Science, we
were always told that India was on¢ of
the countries having a federal Constitution
and the teachers as also the books we
read, compared India with the other
countries having federal Constitution like
Canada, United States, Australia, Switzer-
land and several other countries, In those
days, the constitution of socialist count-
ries—even now, it is so—was seldom stu-
died in the universities or colleges. We
were old that although there was unitary
bias, India was, in fact, a federal State.
The political condition had not then come
into the open in the fifties or until 1967
but, when there were so many States which
came out with non-Congress Governments
and when there was one Government — at
the Centre and the States were ruled by
other political parties, these difficulties
arising owt of the peculiar form of the
Constitution had not become clear. When
in West Bengal—I drew my experience
from West Bengal and I have to—the Uni-
ted Front Government came in 1967, one
of the main slogans of that Government
was that there should be more devolution
of powers from the Centre to the States,
that is, more administrative powers, more
legislative powers and more financial
powers,

That Government openly said that they
would not be able to do many things or
even the very ordinary things for which
they had to depend upon the Central
Government. For example, for the finan-
cial assistance and for the administrative
approval and for everything, they had to
run to the Centre, In fact, the political
opponents of the Government then  did
not take it seriously. They said  that
everything was laid at the doors of the
Centre, Many cartoons came caricatur-
ing the Ministers., Even for a miscarriage
in a hospital it was sarcastically said, was
due to the Centrai Government, .
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[Shri Amal Datta] i
. But, Sir, today the atmosphere is chang-
‘ed. Today non-Congress governments
~have come ‘in various States—particularly
the three Scuthern States—and as a Sequ-
.el to the meetjng of the Chief Ministers
of these States there has been a consensus
which arose out of that meeting  that
‘there should be a review of Centre-State
‘relationship.  Now, the Central Govern-
ment compliecd with that request and
possibly also wiser by the experience and
the agitation which came from various
other States—not only West Bengal  but
also other States in North East India and
Puinjab—they have now appointed Sarkaria
Comumission to go into the matter pertain-
ing to Centre State relationship.  Political
ension$ have become now compelling and

t is good that the Central Government

s at last ‘been uble to recogaise it, 1
mly wish for the good of the nation and
or the good of the people they could
lave recognised it twenty years ago. But,
infortunately, the leaders of the- ruling
arty of India néver recopgnised the neces-
ity of “devolution of power of all Kind—
dministrative, legislative,  financial, etc.
in the ‘other hand they contended that
wse who are asking for more power
‘om the Ceatre are anti-national  and
iat there should be more power with the
entre which will do the country good.

Sir, what good this more power has
»ne to the country and its people during
e last thirty-five years of our Indepen-
nce? We have had a growth rate of
r capita income of 1 per cent during the
st thirty-five years which is one of the
west in. the world, We have just en-
igh food per head as we had at the time
Independence, We have less of pulses
d oilseeds. We have not been able 1o
velop our irrigation potential at all. If
had exploited our irrigation potential
«re would be 150 million hectares under
igation today whereas we have only 25
llion hectares which is just a quarter of
¢ potential. Our power supply is in a
y very bad position. -In every possib'e
y Indizn development has cut a very
ry picture in the .perspective of the
elopment in the: world during the last
ty-five years, This is what the pzople
India have got because of having a
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strong Centre during the last thirty-five «
years.

Sir, the votaries of a strong  Centre
should appreciate that this strong Centre
was not as strong as it is today when the
Constitution came into existence, Al-
though our Contitution followed certain
peculiar features of the British Govern-
ment of India Act, 1935 and thereby gave
lot more power to the Central Government
then is given in any federal Constitution,
vet the rulers at the Centre were not satis-
fied with that power. They gradually
went on increasing their power. They had
the administrative power the power of
giving administrative direction to the Sta-
tes, o say that they should or should not
carry on is activities in a certain way so
that Central legislation is not impended.
‘Th: Centre had the power to legislate even
under those heads of legislation which are
given exclusively to the State. Even that
can be taken up by the Centre according
to the Constitution as originally enacted,
but even so, the ruling party, because they
had compilant people, their own party
people ruling in all the States, got their
acquiescence and got the Constitution
amcinded whenever they wanted to arro-
gate to themselves more and more powers.
They got more administrative power; they
got mor executive power. They have got
so much power that they can sack any
elected Government. Originally the Consti-
tution gave that power becauie that was
a provision there in the Government of
India Act of 1935 that the President—
which word was substituted in place of
Governor Gengral and nothing else—will
be able to dissolve the Legislative Assembly
of any State or sack the duly elected
Government of any State and impose on
it his own rule, That will be rule by the
Parliament and Parliament can also under
the Constitution give the President the
entire power. So, that kind of a situation
was there and that is one of the basic
causes that drew the attention of the people
to the peculiar features and weaknesses
of the Indian Constitution where a demo-
cratically-elected Government can be
thrown out by the fiat of certain gersons
who have nothing to do with the Consti—
tuticn of the Assembly of any particular
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State. " So, over'the heads of the electors
Government after Government have been
sacked by resorting to this extraordinary
power of our constitution. I am sure when
the Founders copied it out from the Gov-
ernment of India Act of 1935, they would
never have thought that this would be used
for such purposes. But now that the power
has been subjc.ied to so much abuse, it
has become necessary to delete such pro-
visions of the Constitution. And, in this
instance, T am referring to Articles 356
and 357 of the Constitution which, ac-
cording ‘to this Resolution, must be dele-
ted. That is the basic thing but that is
not all. There are so many other sections
of the offending Articles of the Constitu-
tion which make the State a mere begger
to the Central Government. For every
major measure that the State wants to im-
plement it has to come to the Central
Government for its approval. And then it
has again to come to the Central Gov-
ernmen; for finance. So, again and again.
with a begging bowl, with a hat in hand,
the duly elected Government of a State
has to come to the Centre. They want
to satisfy the genuine needs of their
people. They want to do certain things.
But they cannot do it, They pass a legis-
lation in the Assembly. That legislation
is more often than not, whenever
it impinges on an imporiant aspect, has
to be assented to by the President. It
has to be reserved for the assent of the
President. The Governor of a State can-
not do it and then sometimes there are
“delays and delays have been known to
occur. I don’t know for what period the
delays may go on Delays have been there
for one year, two years, three years, etc.
And now, a Bill passed in 1969 by the
West Bengal Assembly is still pending for
“ the assent of the Persident., It has gone
on for 14 years. This is a very basic Bill,
a Bill which ‘the State wants to enact to
'hring about certain fundamental changes
in the land tenure system, It is necessary
not only to bring about social justice but
it is necessary to bring about increase in
agricultural ~ production @nd implement
modern methods of “agriculture,
I; is necessary to have the ownership
.of land in those who till the land. And
that we have not beeén able to ensure only
because of this provision in the constitu-

¢

1905 (SAKA)

relationship (Res,) 426

oy "%, F p
tion that a Bill which pertains (o land re-
form has to be reserved for the assent of
the President. The 1969 Bill is still await-.
ing the assent of the President in 1983.
So, this is the legislative power. First of
all| let us know what has been the struc-
ture of the legislative powers. I am refer-
ring to Schedule 7 of the Constitution.
Under List-1 of the main heads of items,
the power to enact those legisations has
been kept exclusively for the Parliament,
for the Central Government, the ruling
party at the Centre. They are to decide
what should be done in those major fields
of activities and whether legislation should
be brought forward and passed by the
Legislature or not, and whether it is to
be given effect to or not will only be
determined by the Central Government and
the States have no say in this. 1 think
that there are 47 item in the Concurrent
List and in regard to the items in the
Concurrent List, even a legislation passed
at the State Legislature has to get the as-
sent of the President, So, only in a small
ficld the power to legislate has been given
to the State and thezre again the  Cenral
Government can step in and say that such
and such legislation is not in the na-
tional interest and therefore we will not
allow it to be passed. Therefore, there
is the necessity now to redraw the whole
picture of this division of legislative
powers. The legislative competence of the
Parliament given at the expense of the
Siate Governments has to be curtailed. It
is necessary to change the Constitution in
order to see that the people determine their
own destinies. They do mnot have to come.
to Delhi and depend on the coteries at
the Centre to decide on the happenings in
places 2000 kilometres away from Delhi.
Even a small irrigation scheme cannot be
taken up without the approval of the Plan-
ning Commission, This is the situation
which cannot be conceived of by any other
couniry and I have given you the figures
ag 10 what hag been the result of the
centralisation of bureaucratic power and
administraiion and legislative power vest-
ed in the Central Government which reigns
and rules over so many crores of people.
Now, practically we have reached the mark
of 70 crores of people. So, we must see
the things in their proper perspective as, t0o
what the Government is for. The original,.
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conception of the Government was that
the Government will maintain law and
order and the people will do all other
things. Bu¢ that conception of the Gov-
ernment is no longer there in India. In
no country in the world does such a notion
prevail any more, The Government will
have to see to the welfare of the people,
1 am ashamed to point out that this House
has just now defeated a Private Member's
Resolution which sought to give everybody
the right to work, which sought to make
right to work a fundamental right, This is
the attitude of the ruling party here. But
that is not the attitude of other parties
which are ruling some States.

MR. DEPUTY-SPEAKER: You could
have organised your strength and defeated
the Government,

SHRI SUNIL MAITRA (Calcutta North-
East): You can rest assure that in two
years they will go,

SHRI AMAL DATTA: Sir, we never
thought that necessary for some reason or
other Members on that side also spoke
in favour of that Resolution and a Member
on that side was the mover of that Resolu-
tion and they have defeated their own
Resolution, This is exactly what the
ruling party is doing. They say one thing
and do just the opposite. This is exactly
what this party has been doing for the
last 30 years or so to hoodwink the people.
I am sure that some of them would say
that they had spoken in favour of this
Resolution but, at the same time, they
would not say that they had also voted
against it. (Interruption) 1 have already
spoken of the miserable achievement of
our Government at the Centre, 1 was
not required to say much about the mis-
erable achievement of the strong Centre,
but I am compelled to do so because the
question about the Centre-State relations
has been posed in a wrong fashion. A
solution to this problem depends not so
much on who applies his mind to solve
the problem, or what methods are applied,
but it depends more how the problem has
been posed. The problem has now been
posed that those who want strong States
want a weak = Centre. It is not that; a
strong Centre needs strong States also.
If the States are mot strong, a strong
Centre would be of no use, A few days
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ago, our ex;Prelident, Shri  Sanjeeva
Reddy spoke......

MR, DEPUTY-SPEAKER. Limbs must
be strong, only then the body will be
stronger. 1 think the Home Minister also
agrees with it.

SHRI AMAL DATTA: Otherwise, the
head wijll not be strong,

SHRI SUNIL MAITRA: Rabindranath
Tagore said: if all the blood from your
body gushes into your head, it is not the
sign of good health. With all the blood
gushing in your head qour face may look
very glossy, but it does not necessarily
reflect your health. It may reflect a very
serious disease.

SHRI AMAL DATTA: And he may
die of cerebral haemorrhage!

(Interrupticeis)

MR. DEPUTY-SPEAKER: We do not
want thay this should happen either to the
Centre or to the States. States and  the
Centre must be strong. ...

SHRI KRISHAN CHANDRA HALDER
(Durgapur): That is our point, We want
to highlight that point.

MR, DEPUTY-SPEAKER: The Gov-
ernment also agrees to that....(Interrup-
tions). They want the Centre and the
States to be strong ....(Interruptions).

SHRI AMAL DATTA: Sir, 1 was
talking about the miserable performance
of the Centre in gross terms. But it has
been seen in terms of increasing disparity
of income in the society. It has increased
50 such an extent that today more than
40 per cent of our people not only live
below the poverty line, they are also suffer-
ing from persistent hunger and mal-nutri-
tion. I do not know whether the Minister
sitting here has read the lecture which has
been delivered by a very eminent econo-
mist in Delhi in January and which has
generated a lot of controversy among the
economists because of certain sentences in-
corporated therein, bu; nobody challenges
what has been stated in that debate that
40 per cent of the Indian population -is
suffering from persistent hunger and mal-
nu‘rition and its results, He has compared
the Indian conditions with those of China
and Sri Lanka. In India after 35 years
of independence, the longevity expected
at birth is 52 yars; in China it is 65 years
and in Sri Lanka it is 69 years. It is
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because food is available in those countries
and nobody suffers from malnutrition .I
am sure, these countries also cannot afford
to have those facilities which are available
to the developed countries of the West,
but the sure reason of this increased longe-
vity is the the lack of hunger and malnutri-
tion in those countries. It has been stat-
istically proved; there is nothing doubtful
and ambiguous about it.

1 had asked this question in the Consul-
tative Committee of the Planning Com-
mission, where the  Deputy-Chairman,
Planning Commission, and Members of
the Planning Commission were present, I
had given them the same statistics which
I have indicated just now. 1 asked them
if they meant to do anything to redress
the situation of disparity from which flows
malnutrition and hunger in India? Do you
have any intention of doing anything in
this connection so that the longevity of the
Indians a least comes up to the Chinese
level? They said they have no such plans.
They cannot think of it, since our food
production is so low. Today during this
drought year our food production might
have gone down by four to five to six
million tonnes. 1 don’t know what are
the estimates at present, but one or two
monthg ago it came in the papers that it
had reached a record level of 132 million
tonnes,

Sir, this 132 million tonnes of food-
grains is 40 million tonnes less than what
we require. If you go on the basis of
average per capita requirement of 2,600
calories which does not take into account
the more calorie requirement for the
manual workers and which is far  less
than what the people are getting in deve-
loped countries. The people in developed
countries are getting more than 3,000
calories per capita per day whereas on
the basis of 2,600 calories per capita per
day we are having our food production 40
million tonnes short. And then we take
the credit to ourselves for having a record
foodgrains production of 132 million ton-
nes. - They should be ashameq of it. The
Planners do not even know what-is our
requirement, I can tell you that this is
the result of your strong Centre and your
strong Planning Commission, which pre-
pares a document having no basis at all.

They have not calculated what the people
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require. They have calculated how much
fertilisers they can produce and sell; how
much collaboration can be entered into
for producing more fertilisers. That is
the basis of your calculations. You talk
about self-reliance, you talk about self-
reliance in defence, you talk about self-
reliance in industry, but for everything
you have to go to foreign countries and
get these from them on collaboration, may
be on turn-key basis or whatever it is.

So, this has been the achievement of
our strong Centre, This being the achieve-
ment it is time for the Government to start
thinking because of the debacle they have
suffered in the Southern States. I am
sure, the right-minded and thinking people
in the ruling party will not suffer from
euphoria because of this victory in the
Delhi electiong Metropolitan Council and
the Delhi Municipal Corporation, '

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): And this is at
a cost of Rs. 1500 crores of ASIAD they
have staged.

SHR1I AMAL DATTA. T think they
should now start thinking about the reason
for this. The reason for this is that the
people’s aspirations have not been fulfilled,
That is the reason. And vou will never
be able to fulfil their aspirations because
vou will never be able to take up adequa-
tely the great challenge of bringing pros-
perity to this vast mass of people and to
this vast territory, until the relationship
between the Centre and it various parts
is put on a suitable footing. So, you have
to think a fresh.

Don’t think that Constitution is sa-
crosanct. I am sure you don't think so
because you 'have changed the Constitu-
tion 48 times. Having changed it for-
tyeight times, another about a dozen of
offending Articles which deal with  the
legislative powers of the Centre and the
States, which deal with the power of the
President to dissolve the Government and
Assembly of a State or those article
which deal with the finalcial powers of
the Centre and the States, can be changed
also, They can be changed by one Amend-
ment to the Constitution. And on it you
can reach a national consensus. You
should reach a national consensus for your
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own survival. 1 do not know whether
even so you will be able to survive. I do
‘not guarantee that. But any mature poli-
" tician will now sit back and start thinking

. what has gone wrong,

18 hrs.

The Congress Party had always thought
‘‘the South to be its bastion; and that has
now gone. In the next elections, what
“will ‘happen to the northern States? It is
time that you started rejecting, abjuring
your high-and-mighty attitude. It is time
you started taking the States into confid-
“ence. It is time you started thinking
“how you can do good to the people, and
start faking small, tentative footsteps to-
wards he well-being of the people at

Ly
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large, and not towards helping a small
coteric of people to make money, and
amass fortunes. So, there is need for
amendment of certain provisions in the

Constitution,

MR, DEPUTY-SPEAKER: Mr, Datta,
1 think you are not going to conclude now,

>

SHRI AMAL DATTA: No.

MR. DEPUTY-SPEAKER:
can continue your speech

Then you
next  time.

The House now stands adjourned to
meet at 11 a,m. on Monday, the 4th April,
1983,

18.02 hrs.

The Lok Sabha then adjourned till Elevel
of the Clock on Monday, April 4 1983|
Chaitra 14, 1905 (Saka)
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